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LOK SABHA DEBATES

LOK SABHA

Thursday, March 6, 1969/ Phalguna 15,
1890 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mr. Speaker in the Chalr)
ORAL ANSWERS TO QUESTIONS

[Mr. Speaker in the Chair)
(Re. Question 301)

MR. SPEAKER : Shri K. P. Siogh

Deo.

SHR! D. N. PATODIA : Sir, this
question should have been answered by the
Minister of Civil Aviation, whereas it has
been put down for answer by the Minister
of Labour.

MR. SPEAKER : 1 do not know to
which protfolio it pertains ; anyhow, let
us see.

SHRI K. P. SINGH DEO : Question

No. 301.

Suggestions to Improve Finaocial Position
of LA.C.

*301. SHRI K. P. SINGH DEO : will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether it is a fact that the Study
Group of the National Labour Commission
had mads certain suggestions to Improve
the financial position of the Indian Air-
lines Corporation ;

(b) if so, the broad features thereof ;

(¢) whether Government have consider-
od the suggestions made by the Study
Qroup : and
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(d) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) to (d).
Government understand that the Study
Group for Air Transport Industry has sub-
mitted a report to the National Commis-
sion on Labour. Government are not
seized of this matter at present and will
consider it on receipt of the recommenda-
tions of the Commission.

SHRI K. P. SINGH DEO : The
Minister has replied that they bave not
received the report. In this Study Group
report on the air transport industry, there
are two notes of dissent 1 one by the
representative of the employees and another
by the representative of the employer.
Both of them differ fundamentally from
the report submitted by the Study Group.
So, 1 would like to know the reaction of
the Government ! whether they will consi-
der both the notes of dissent before taking

steps.

SHRI BHAGWAT JHA AZAD: As
1 have said In the reply to the main
question, the Government is not seized of
the matter. These Study Groups were
appointed by the Labour Commission.
They submitted the reports and it is for
them to consider those reports. And then,
when the Commission submits the report
to the Government, only then we can say
about it.

SHR1 K.P. SINGH DEO This
report was submitted on the 23rd Decem-
ber, 1968. I have got a copy of It from
the Library. (Inferruptions), Now, It bas
come out from the report of the Study
Group tbat the Indian Alrlines Corpora-
tion Is yet another public sector under-
taking which is very grossly mismanged. |
would like to get a categorical answer
from the Minister,—instead of biding
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behind the facts of devaluation and other
things which may be responsible for the
loss in revenue of the Indlan Airlines
Corporation,— what will be the concrete
steps that they would take to see that there
is a better management, better labour-
management relations and there is industrial
peace in the concern.

SHRI BHAGWAT JHA AZAD: Asl
said, though the report is published, there
are 38 groups appointed, and some of them
bave submitted their reports. They bave
been circulated. But these reports are
submitted to the National Commission on
Labour who will consider them. Ard
after the National Commission on Labour
submits its report to the Government,
those that pertain to labour will be consi-
dered by the Labour Ministry aad those
aspects to which the hon. Member referred

will be considered by the concerned
Ministry.

SHRI RANGA The report was
submitted to the Goveroment. Are we to

understand that it was resubmitted to the
Labour Commission ? In the report, therc
must have been some recommendations
which were agrecable to both parties.
What were they and were all of them
adopted by Government and implemented ?
In regard to which of the recommendations
have they sought the advice of the Labour
Commilssion ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : May
I explain the position ? These study groups
were not appointed by the Government.
The Government appointed the Nationa]
Labour Commission and that the Commis-
sion set up various study groups to look into
various industries—coal, cotton textiles,
air transport industry, etc. This is one of
the groups appointed by the commission.
So, it is a group of the commission. This
study group submitted its report not to
Government, but to the Labour Commis-
sion. The commission will take into
consideration the reports of all the study
groups and make recommendations to
Government as to what is to be done.
Then we shall consider them.

MR. SPEAKER The position is
clear. Next question, No. 302. Question
No. 303 also may be taken along with it
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Computers in Life Insurance Corporation

*302. SHRI S. M. BANERJEE : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether it is a fact that in all
countries where automation has been
introduced by installation of electronic
computers, it has always resulted in deple-
tion of employment and retrenchment ;

(b) if so, whether it is also a fact that
in India also installation of electronic
computers in the Life Insurance Corpora-
tion is bound to result in retrenchment ;
and

(c) if so, the steps taken by Govern-
ment to safeguard the interest of the
employees ?

THE MINISTEKR OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) The
installation of electronic computers has
resulted in soms diplacement of clerical
labour which, however, has been usually
off-set by increased demand arising from
expapsion of the undertakings concerned
or by the creation of new avenues of
employment.

(b) The installation of computers in
the Life Insurance Corporation has not
resulted in any retrenchment ; the corpora-
tion have stated that the employmeat and
emoluments of all its employees will be
protected.

(c) Does not arise.
Computers in the Country

*303. SHRI SAMAR GUHA: Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state ;

(a) how many computers have been set
up in official and non-official concerns in
India by the end of 1968 ;

(b) whether the Kerala Government
were also permitted to set up a computer
there ;

(c) whether Governmment have assessed
the impact of such computers on the actual
and potential employments in the organisa-
tions which engaged such machines ; and

(d) whether Government propose to
set up a Committee of experts to assess the
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fmpact of introduction of computers in
India on production and employment in
general ?

TUE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) According
to the available information 44 computers
have been installed.

(b) No computer has bcen installed by
the Kerala Government.

(c) Yes, Sir.

(d) Yes, Sir. The Committee will consist
of all interests, including experts.

MR. SPEAKER Mr. Samar Guha
is not here. | made a mistake.
SHRI S. M. BANERJEE : 1 am

happy that in reply to part (a) of my
question, he has said that the installation
of a computer does result in displacement
of employment. In reply to parts (b) and

(c), he has said that the installation of a
computer by LIC in Bombay has not
resulted in retrenchment. About the

installation of a computer in Calcutta, there
was a growing discontent among all the
insurance employees throughout the country
and they wanted to go on a token strike on
25th December, 1968. May 1 know
whether the computer is likely to be
installed in Calcutta or they will have a
de novo discussion before it is installed ?

SHRI BHAGWAT JHA AZAD : In
Bombay it has been already installed and
there is no retrenchment. We have got
this assurance that there will be no retren-
chment or loss in earnings of labour. So
far this assurance is there, there should be
no objection to the installation of a com-
puter in Calcutta. But it has not yet been
installed in Calcutta.

SHRI S. M. BANERIJEE: Most of
the State Governments, especially the
leaders of the West Bengal Government
today, were champions of the cause of
insurance employees and they have always
stood against such man-eaters, because
computers arc man-eaters. The Finance
Minister has taken a very rigid attitude
that they do not want to discuss it de novo
with the employees' organisations. I do
0ot know whetber the Labour Minister’s
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fs still open, but he bad an open
mind. He wanted to discuss this matter
with the representatives of the various
employees’ organisations and he has also
set up a committee. Whether it is West
Bengal or Kerala, wherever opposition
parties have formed Governments, they are
opposed to the installation of computers.
In view of all these things, I know whether
they will consult the Chief Ministers
of various States, including West Bengal,
before installing futher computers in LIC
or in any other industry ?

mind

SHRI BHAGWAT JHA AZAD : As
it has been announced many a time in the
that

past, Government feel computers
should not be allowed to be installed
where it leads to retrenchment or

loss of earnings or {Is against the social
good. We have a very clearly laid down
procedure for the introduction of com-
puters. Any party who wants to introduce
a computer has to fill in a detailed pro
forma in which we ask for information on
all aspects. Then we consult the employers
employees and the trade unlons. After
that, if the Labour Mipistry feel satisfied
that all the conditions have been fulfilled
and that it will not lead to either loss or
tears then we allow it.

SHRI S. M. BANERJEE : | wanta
clarification. Finance Ministry and LIC
arec prepared to discuss only the conse-
quence of the introduction of computers
whereas the employees’ associstion want
the discussion of the introduction itself
de novo. 1 want to know on the question
of the introduction of computers, whether
it is necessary or not, whether it improves
efficiency or not, whether that is going to
be discussed ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
This question was discussed in the meeting
of the Standing Labour Committee which
was specially called for this purpose. The
general cousensus war that where computeri-
sation is necessary and essential for some
work such as research or technological
development, we should not object to it ;
but, at the same time, looking at the
unemployment problem prevailing in India
there should not be any indiscriminate
introduction of computers. For this
purpose it bas been decided that a commit-
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tee consisting of all interests—labour,
employers, economists and experts—will
first decide the guidelines. Then we shall
certainly take up this matter with the
State Governments to evolve a procedure of
the line to be taken.

s Jro Ao faard : it WA S A
w3l fs fgadiz ok aff g &
araT § fe ag fgwadz aff &30, iz
@Y fegw i oft I gud wng fages
Qo Koy g g fE o sar
we R geflarqmar T § 5 o
wryex ¥ feefiem wrs oemaile, wafy
frgfeaal & wft fray @Y @, ol v

0% WY qiiar s a4 g e on seER
FTRANM AT § I T IaA
Rt wit o g ?

st wmEn ooy fA-faa g
Foqed ey 1 §, A7 g & W
arQi&r § wgar FEl 2w § 99 AW
A w7 gefiar AT T &1 Wg O
N A or g R fr 1 ad uy-
grrag@moam  fs & W wEER
T A YA & wreargde § el T gk
&1 gt 3 s uw dwm ¥ Aafan
w1 REW FI NfeR, N oAz
e ¥ e g &, wh afi gf &

SHRI RANGA 1 But it does the work
of 500 people.

SHRI TENNETI VISWANATHAM :
The Minister has been good enough to
say that all interests, including employees,
will be consulted before any computers are
installed, or before any major changes are
made, affecting the personnel in any insti-
tion. But while the Standing Labour Con-
ference was considering and evolving this
formula, is the Minister aware that the
Finance Minister was asserting that com-
puters will be installed in LIC and the
employees will not be consulted ? 1Is he
aware of that statement? May I also
koow whether the Administrative Reforms
Commission has gone into this matter and
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has recommended against the introduction
of computers in LIC ?

SHRI HATHI : So far as LIC is con-
cerned, the employees, that is, the Chair-
man, were required to consult the
unions and we were also to be satisfied. A
guarantee has been given actually that
there will be no retrenchment because of
these computers being installed. When
that guarantee is there if there is any case
of retrenchment, certainly we shall take up
the question.

SHRI TENNETI VISWANATHAM : |
am sorry, Sir, the question has not been
properly understood. [ said that the
employses were not consulted before the
computer was installed in Bombay and I
wanted the assurance that before installing
it at Calcutta they would have prior con-
sultation. Jt was while these things were
going on that the Finance Minister was
asserting that no consultations will be
necessary.

SHRI HATHI : May I say that a only
in November or so when the question came
up before the workers, the employees’
union said that they wanted to discuss the
question of automation itself 7 We, there-
fore, adjourned the meeting.

MR. SPEAKER : What
Finance Minister’s statement

about the

SHRI HATHI : The Finance Minister
stated that there will be no retrenchment.
We have ascertained it and, therefore,
there is no question of any apprehension.
We have informed the unions about it.

SHRI TENNETI VISWANATHAM :
What about the recommendation of the
Administrative Reforms Commission ?

SHRI R. K. AMIN : When the Minis-
ter of Stete was replying he referred to the
experience of the UK and the USA but he
did not give us the experience of the
USSR. Now that we have started taking
most of the advice from Russia, may I
know from the hon. Minister as to what is
the experience of Russia in regard to the
installation of computers specially in fields
simliar to these ? Secosdly, may I also
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know from the hon. Minister if there is
any possibility of employing the replaced
employees in the same concern in some
other jobs ?

SHRI BHAGWAT JHA AZAD : The
book published by the ILO has got their
anslysis of most of the countries in which
computers have been introduced aud has
given the views of labour unions and
employers. It comes to the conclusion
that there is no retrenchment ; rather, the
potential of employment increases. So far
as USSR is concerned, we have no infor-
mation. Possibly, there is no opposition
in the USSR to its introduction.

SHRI R. K. AMIN : What about the
other question ?  Supposing, some emp-
loyees are surplus when computers are
introduced, is there any possibility of
employing them on some other type of
work ?

MR. SPEAKER : He says that there
is no retrenchment ; so, that question does
Dot arise.

SHRI S. M. DAMANI: The hon.
Minister gave the assurance that due to
the installation of computers there will be
no retrenchment. The LIC is owned by
policy-holders and the business of LIC is
expanding very fast. At present the
policyholders are not getting their claims
in proper time ; sometimes, it takes six or
eight months. Ia other administrative
matters there is considerable delay and
the policy-holders are put to inconvenience.
May I know whether Government will
consider the difficulties of policy-holders
and try to increase the efficieney of LIC by
installing computers so that they can get
their claims at the proper time ?

SHRI BHAGWAT JHA AZAD : The
LIC has said that there will be no re-
trenchment and that it did not happen in
Bombay when it was installed there. We
want that these should be introduced.

it ofw T st W W wErE B
gt e Y § oH & fadwy-
w18 Tw @ § | A wng w1 g b
art o W # o feald § 99 wgETe ag
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e ot @ e ogt aw gfrar & gEQ
TG &7 e &, I 9T N WY
Farar war @ agt fgwiz A gar &,
AT ert T rzrag 2 s 2w fie
st wifaw feafy & gaw ¥4 go agt &7
91T vareT & | TEfAe w1 3 ¥ awa
& oY agi IwTd & gwedr §ga SAnr
i emqeeyfa § F qrawr wrgm g fw
NN e fidaiz & wa ¥}
o wrd @ ¥ IR T A ow e
FIHIT I 9T AT 6w A
AMA FT GEAT F]7MY ?

SHRI HATHI : 1 do not think there is
any contradiction between what I sald and
what my colleague said. What [ said was
that looking to conditions in India and the
employment situation. we should not rush
indiscriminately towards automation. He
has said that the experience of other
countries also shows that wherever there
has been computerisation there might have
been displacement in one section but over-
all there has not been any loss of employ-
ment because of expansion of business. So,
there is no contradiction between what I
say and what he says. It will be our duty
to see that by the instaliation of computers
while we have the technological develop-
ment and research no unemployment is
created.

SHRI K. NARAYANA RAO: The
hon. Minister has stated that the intro-
duction of computers will not result in re-
trenchment. But, factually, it could be
possible that every computer will result in
uremployment. The people who will be
displaced may be absorbed otherwise. They
say there is no retrenchment. To the:
extent that persons will be displaced and
are placed otherwise, there is an clement
of retrenchment. The people who could
get those jobs otherwise are denied those
jobs with the introduction of these com-
puters. | would like to know from the
hon. Minister whether the computers do
not per se result in retrenchment or result
In retrenchment of persons who wil be
absorbed otherwise.

SHR1 BHAGWAT JHA AZAD: We
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have to take the overall view. As I have
stated, it is possible thit in some sections,
say, for example, in data processing sec-
tion, there may be some loss. But taking
the overall picture, where the potential
expansion of employment chances are
there, the study shows that it is not so.
The overall position is good.

SHRI SURENDRANATH DWIVEDY:
May I know whether the Government can
give us an idea of the conceras, the cor-
porations and the industries where they
propose to introduce the computers ? At
same time, 1 would like to know, since it
is admitted that it will affect potential
employment, whether they are also going
to restrict or impose any conditions for
introduction of the computers in any of
the private concerns so that they also have
a phased programme and they do not
affect the employment potential.

SHRI BHAGWAT JHA AZAD:
Neither there is any blanket ban on the in-
troduction of computers nor do we say that
in this country, where uuemployment is
there, the computers should be introduced
without any consideration. As I have just
said, there is a committee of experts who
will set the guide-lines as to where we
should be selective in introducing the com-
puters. We are taking all these precautions
to see that there is no indiscriminates in-
troduction of the computers.

SHRI SURENDRANATH DWIVEDY:
I wanted to know ahout the private con-
cerns if they want to introduce the com-
puters. What about the foreign exchaoge
element ?

SHRI HATHI : About the foreign
exchange, if any private firm wants to im-
port any machine, they apply for an import
licence. That is sent to the Labour
Ministry and the Labour Ministry sends it
to the Directorate of Labour of the State
Government concerned. He consults the
Union and State Government. If they are
satisfied that there is no retrenchment, the
Labour Ministry clears it and then an
import licence is given.

SHRI K. N. PANDEY : Is it a fact
that the purpose of instulliog the com-
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puters is to bring economy as well as to
increase efficiency in work and, if so, may
I know how far economy has been brought
into effect and how fur the efficiency has
improved ?

SHRI HATHI . An increase in efficiency
would mean development of the economy.
If there is technological development, if
that is needed, we should not stop it. But
we should have an indiscriminate use of
automation. So, we have to reconcile
both the things.

it gao gRo Wit : =t farawraw X
% g qar a1 faasr ;a7 g fam
aar | uefafredfer femred wfamm
ae § 9T fgwifey M af & gad #ar
az W o fawrfea 3 5 a@omrodto &
FFYIT FAM FY F1E I&T ALV § ?

g faw s oo qRe FAST A qar
afs Srgmtgfras F dar A & aar
ITF qIT WG ATGH ¥ T9 AGY & IAT

raisRF oo garadl §7 &
Tgar § & g7 aAl F1 3% faar @

SHRI HATH1: [ do not think the
recommendations of the Administrative
Reforms Commission have been sent to the
Labour Ministry, We have not seen
them. As 1 said, whenever a computer
is to be installed or has to be
imported, the unions are consulted. So far
as L. 1. C. is concerned, they have already
imported two machines, one is installed
and the second is being installed.

SHRI S. M. JOSHI :
consultation.

Without any

SHRI HATHI : What is the idea of
consultation ? It is that there should be no
retrenchment.  If there is no retrenchment,
if they guarantee that there will be neither
retrenchment nor loss in emoluments, what
is there to worry.

i mo sio faw: wr wl wRRT
Ta® Y 91 &0 6 we e o wrk
@ H N Y E AN Y § agy
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WHA@ grangan @ ¢ Wk
AT wIwIwefF gt
9T FPET A e § ? oar ag off /9 ag
t e wrgzr A 7 ofedd wedY @
o} wafarg x3i groeadz &1 gEqTEATG
o fr sarar ag wE & ?

e Agea ;s are o

! WA men o fzgraT 1068
¥ g a1 FHAQ GIA §G /N w5
AFT FIAE A AN A | Jg IANN
gear wfafega s1a & fag DA areft
ff | ITH N qiw off IFF ¥ ©F AiT I§
WY ff FraER T M g ag
zEaTe Y g€ wEY #4ife aewTT AT I
gfram & @ gl § qer A AT ¥
&3 wearan fer a7 ¥, rafag g A
daer frar fe ¥ a gEara 9T adY o
R & & oAar wigan § fe @I A
gfrga & Sy oY 818 Qe srearad o
fear wmar g1 fF @REIC weegex Ad)
Ty S "9aT fzar a1 4y ag wearEa
Fqrar ?

SHRI HATHI : So long as Govern-
ment and the employees and workers are
given an assurance that there will be no
retienchment there will be no difficulty.

Animal Hugbandry Programme in Kosi
Belt of North Bibar

*304. SHRI YAMUNA PRASAD
MANDAL : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether the Animal Husbandry
(Development) Department  propose (o
launch a “better breed of animals” deve-
Jopment programme in parts of North
Bihar, West Bengal and Assam in view of
the massive loss of animals in the last
October floods, speeially in Kosi belt of
North Bihar ;

(b) whether a survey has been made for
the inclusion of the Kosi belt for intensive
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cattle improvement programme in the
Fourth Five Year Plan ;

(c) whether any proposal for the free
supply of good milch animals to those who
lost their cattle in the Kosi belt in the last
calamitous October flood is under conside-
ration ; and

(d) if so, the broad outlines thhreof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI D. ERING) : (a)
The Government of Bihar have no proposal
to launch a “better breed of animals’ deve-
lopment programme in parts of North
Bihar. Information from the Government
of Assam and West Bengal is being collected
and will be placed on the Table of the
Sabha on receipt.

(b) No Sir.

(c) and (d). The Government of Bihar
have no proposal for free supply of good
milch animals to those who have lost their
cattle in Kosi belt in the last October flood.
However, a request for atiotment of 2,000
stray productive cattle which may become
available in the wild and stray cattle-catch-
ing scheme for distribution to persons who
lost their cattle in the last calamitous floods
has been received.  This is under conside-
ration. The number of good cattle secured
under the Wild Cattle Catching Scheme
falls far short of the required number of
2000.

YA TATE WAW AT AREAT
a5y af & Frely 7 F QA azeewt &
@7 wgagd el sR (ag) & s
faad fFam 7 ¥ a@ v & ag
37 ANt 1 &7 Jaw A @ R ygw
%17 qYITAT q7 | EAR AT qAA7 &
Far gl mq ¥ AT A qgt o 2w
graa & & 971 JfeT agt & fearal &
fae g fr 4 fear mar g fagre &
cenfad AT XX TC A AT FFA A
&8 74 fear « & oA AW g fs 3
a8 4 fearaY w1 ®ar Qv fraer ow qry
w7 #T OF ATT 390 9gTAT 97 ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : It is true that a large number
of farmers lost their cattle in the areas
affected by floods and we know how the
cattle are important from the point of view
of farmers. The State Government have
taken some steps to provide pecessary
relief, The hon. Member wants to know
the pumber of animals that would be pro-
vided an a result of the Wild Cattle Catch-
ing Scheme.

If under the scheme they are in a
position to catch wild cows, it would be
possible to allot them. In the main
answer it has been mentioned that since
the number of animals coming under the
scheme are limited, the complete require-
ments could not be (fulfilled ; but this does
not preclude the State Government from
taking necessary steps for giving the neces-
sory assistance to the farmers.

ot agAT TAIT HEW : TEWA FAr &
&Y g I AN | AT KA dfqw @Nw
Y 99 WY ¥ SuF ATIgT  IYA ) IHFE
FFREARAAT IR | T Oy AG W
ey # 33 AL vy &\ faw g @
a1 & § 7 gfaamr § ar gat ggd
¥ frgon w7 § §46 g # agt A
gragiyogmrafiansy § sRa @
&

&7 GUHFIT T8 QIAAT F§ &9 9T
e} 7ET & 9g WA N e Qaar o
fart ST T § ?

SHRI ANNASAHIB SHINDE: We
were not very anxious to. do this, but since
the hon. Member had asked us, we were

trying positively toaccede to the request of
the hon. Member.

it WIW Y @ AT IR WY
araerdY & ag ara § fr ot wegr oy i
O ¥ TFHT FAT AT AT 3, IHH
W 3 & wrmw WX wfy gl wrw
A WY s AT Y arelt § it e
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IgH g § aga fzT @ @@ § oo
s ETET & o T WR AR &
q217 agq sarar §, WR w@fag @@ 9%
gfargr Y avg w=y Iyul 1 g ot
qrzre & fpar o7 @war & #qr FOHIA
%1€ A ewrm aArg & fF waaw § agr
g A WX AT g i g, q@i X
A qgsl F F AF F @7 ¥ oAy
§ gtz fgar oy ; afs g, @Y ag Qo
Fa1 & AT IFF wAaa feax mE-da
agt o faqzw feg ada ?

SHRI ANNASAHIB SHINDE: The
main question refer to the free distribution
of catile. But the hon. Member refers to
the general development of animal husban-
dry etc. That is quite a different thing.
As regards the free flow of milch animals
from Hariyana and Punjab to the other
parts of the country, there should be no
difficulty.

sl WA qETH @Y - GIEFT AT
AT FY oFg v IR LT @R X
ITHT 3T FIA ?

oY Tt fag : ag @ Few), SR
fafreze arge 1 o, mgw & & feeeht
¥ W9-979 7 qg S worer &, foed
feweft, Teredms, go o gfemimr w-
w17 Q1T qoTT anfae &, q@i F 9 qW
Tt & fagror & frmae g o)
mefeza § | fafaez e ¥ et Ax
) AT YA 911 3P gAN ghean
%1 my ¥, feaet a7 aga g}
TG T EAT FTAR. N A o e,
forewr g0 aga vaar 0 & fafrex
qTET ¥ T Agan § o wr @y W
Tt A T FA, ok A Aww g,
Y sgaedr &N, frgwr g9 G A
i w1 A AR gergea  gfamm
N, afs @ g ¥ aare
::Wn\-(qwztwagwﬁm#}m

!
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w1 TAAHE & 91, s JTET AR ¥
T, 94t qyadia QAT & weada @
Ut Qrwar § e ow w@E ¥ e g
wAl, dxdta gfewdl ol ageres ¥ few-
S oA Al B A At axE @
1 @ 91, N7 g 9, W fGy
a1g, aifE ag T fggeam &1 dAs
w7, gu-T N Afggi 4 fas  ghama,
feeeft stz garg ¥, afew ar 2w & aE,
fafrez arga, gat a9 s qro Ao
* 3z 77 q1, YT F AW &), W
¥aTar &Y AT qW AT W G 6T AR @
oy ?

SHRI ANNASAHIB SHINDE : It is
no doubt true that the physical appearance
of cattle from Haryana is the best in the
country. Our entire effort is concentrated
in this direction namely that while trying
to increase the milk yields, the physical
appearance of the best of our cattle should
be maintained along with the introduction
of the milk yleld characteristics or genetic
characteristics that result in increased milk

yleld. Our effort is exactly in that direc-
tion which the hon. Member has suggested.

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGJIVAN RAM):
There will be large-scale cross-breeding in
Haryana.

SHRI ANNASAHIB SHINDE: As
has been submitted by the hon. Minister,
we are working on a large-scale scheme of
cross-breeding. 1 wish that the same deve-
lopment which we endorse would come
about in Haryana too.

ot v wew : feest # o wiees
2z dfqn ety xa7 W ¢, 9% wRAva
ugiﬁﬁ:ﬂm!hwm’fﬁm L ¢
areit & ¥ fear vt B, wat I W@
afY faerar § o A gt 7T W &
m%hmﬁﬁmum%m amar
¥ 1wy A7eTC it ¥ oy W‘“"ﬁ
fag® wwrta 39 ar@l 6
e & ot ¥, (me W

,i
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Fo Mo ¥ AT, gAaWIT a1 WANTY F,
NfET Jax qAT FT @ W g WK
I7%7 earefor o fear % ?

SHRI ANNASAHIB SHINDE: In
areas where agriculture is developing which
have a large numbar of farmers, they
consider wild cattle a nuisance to their
crops. That is why on the request of the
Staie Governments this scheme is being
operated. Many times as soon as we
catch some cattle, farmers come and ask
for them ; we return the cattle if they
claim ownership. Cattle are supplied only
on demand ; we do not force them on any-
body.

ot geeiee e B dx o
arg ¥ Ty geqr ¥ quel ¥ A8 w1y
¥ fagie & qiear aga frend dor Qv
g ¥ e d e W@ W Aoer
5 @ wE ¥ qgel & wew f Ay
9T g9 AR & Qar7r $g (A fem o

g% ? eqr fagie & fag o ¥Hr ww
AT §, wrT i, A wgwET Y ?

SHRI ANNASAHIB SHINDE: As
far as Bihar is concerned, we bave intensive
cattle development schemes in two
districts, Barauni and Patna. Moreover,
cattle development schemes are taken up
by Stale Governments in all States. There
are substantial plan provisions for the deve-
lopment of animal husbandry in Bihar,
Bengal and other States.

Distribution of Fertiliser fu Delhl by
Cooperative Societies

*305. SHRI D. N. PATODIA : Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that some of
the cooperative societiecs who have been
entrusted with the job of distribution of
fertilisers in Delhi have been indulging in
malpractices and complsints have been
received in this regard ;

(b) if so, the nature of the complaints
received ; and

(c) whether any action has been taken
by Government to probe iato the matier ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD. AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHR1 M. S. GURU-
PADASWAMY) : (a) As reported by
Delhi Administration complaints of mal-
practices in distribution of fertiliser have
been received against some cooperatives.

(b) Non-maintenance of correct
accounts : falsification of accounts in some
cases ; recording of bogus sales ; sale of
fertiliser to unauthorised persons outside
Delhi area.

(c) The matter is now under enquiry
by Sub-divisional Magistrate, Narela after
preliminary enquiry by an officer of the
Cooperation Department of Delhi Adminis-
tration. '

SHRI D. N. PATODIA : When were
these complaints received and what pro-
gress has been made in conducting inquiry?
According to the complaints, now much is
the amount involved in defalcation ?

SHRI M. S. GURUPADASWAMY :
Complaints were received between June and
July 1968. They were made by some
villagers to thc Bxecutive Councillor,
Metropolitan Council, Delhi.

As far the amonnts, in complaints they
have made any specific mention of the
amounts, but they have said that malprac-
tices have been committed and these have
got to be investigated.

SHR]1 D. N. PATODIA : Generally
speaking, through these co-operative socie-
ties, how much quantity is distributed and
what amount of profit is permitted to the
societies on their sales ?  Apart from the
societies, which are the other agecies
through which fertilisers are being distri-
buted, and in their case what profit is per-
mitted by Government ?

SHRI M. S. GURUPADASWAMY :
Fertilisers are distributed through co-opera-
tives subject to the needs of the areas
where they operate.

About
nolices.

the margin, 1 would require

SHRI D. N. PATODIA :
tion has not been aonswered.
much is being distributed presently.

My ques-
I asked how
His
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reply of “subject to requiremeats” does not
mean anything. About the margin he did
not say. The second question was : what
are the other media of distribution apart
from the co-operative societies through
which fertilisers are being distributed.

SHRI M. S. GURUPADASWAMY ;
This question relates to malpractices, but I
can give the hon. member the information.
So fur, the Co-operative Marketiog
Federation of Dethi have distributed nearly
34,244 quintals of fertilizers valued at
Rs. 23} lakbhs, from 1.7.68 to 30.11.68.
About the margin and the rest of it, I
require notice.

SHRI' D. N. PATODIA :
about the other media of distribution.

What

SHRI M. S. GURUPADASWAMY :
These media are well known—co-operatives
as also private agencies are dealing with
fertilisers.

M wITATT YW : geAN [T,
freeft & Froraifer gragdta 3 Geh
W@ 2 ag zazsa Y faedh @ d
7@ wfzg digradg § a1t § fowr-
aq wr% A 8 Fuw A ag arfag @ vy
HEATEAT & WrAY H 7z fowwg 9B
W g feaiditen graamad g€ A
W Frarafes Aaads @ v @ o
A FAY ¥ Aed § ) Iy gfew gw-
TR AR DX gfaw & wfewrdr A
aufad &1 zaar & T, g N W
Frmradfes Aty € fawrad agi <
i § Sa# Figg & ANy F@W qww
RE oz #, ot fax wr g
whew & AT e gaEr N g
ve forT efew ¥ ofaw Q...

MR. SPEAKER : What is your ques-
tion ? You are giving information.

) gaTwTe g A1 N @ww,
e @Ew Wi gee OY form e §
T § Wi we oF N Ay div g
wi€ §- o €fvar sliw w3 & aifew
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FF = o wEg g ¥ Do To =Y
qaT Feogue Fmafey @ 6T aew
fafegn atara) § g § ok gfaw
I Learad FT Y L.

MR. SPEAKER : Come to fertilisers.

eI Fw YA Ay & ag g
argar g fF ¥ s Mgefes Made
g = o3 ot & drefiifesw oftzd d
ToT F(F WOAT AIAGAT 9T wE §
ok Qsferer grgE & AT 9T AT W@
g gz & @it § gyEr Wy EwEr
FraC E g foafar & AN @ ;Ew
§ = g fF fmfer AarEs
qT 57 qrefewd g #1 qEEA T B
ot ¥ Ofesw orgw A1 faage A &
917, 3I9% fAT qER @1 FFAE FT
W & ggu gaw gz A fE faa
T8¢ AN ¥ fawis gfag ar feardae
q gifag #< fzar @ e A% @A @
ar #gr I FAT H I do o
mo 71 TN aIf S% fasmes  FFmady
T A @ &% ? omae Ad), ar
w7

SHRI M. S. GURUPADASWAMY: To
The hon. member forgets that we are deal-
ing with co-operatives, and the co-opera-
tives are governed by the co-operative luw
and the Declhi Administration has got to
deal with all the cases referred to them. If
there are malpractices committed by any
individuals in the co-operatives, they have

got to be dealt with uaccording to the law
on the subject.

SHRI KANWAR LAL GUPTA:
You enact the law, not the Dethi Adminis-
tration.

SHRI M. S. GURUPADASWAMY :
To bring in political parties or individuals
working in the parties is not proper, and
not relevant.

ol Yy ww g ; #3 Q gam feg
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1 g oY A e A frar & F qew
a7 fF qreifews Wi 3 &7 gt qA-
gl T TE &, IART GATCH FIA & fAC
ORI T FTa1EY §T W & | owEr
sara faear wifzg. . (saem)...

MR. SPEAKER : Shankaranand.

That is irrelevant. It is not pertinent
to this question. I have called the next
person. You have had your say.

SHRI B. SHANKARANAND : 1 do
pot want to malign any political party or
name anybody who is a bogus co-operator
belonging to other political parties.

I do not want to do that. Co-operative
movement in a country is started for the
economic improvement of the common
man and not allow undue profits to the
business community. I think the whole
co-operative movement is aimed at satisfy-
ing the consumer. But in India co-opera-
tive societies are formed with alterior
motives. The fertiliser co-operative society
is meant to help the farmer and the agri-
culturist.

MR. SPEAKER ;
tion ?

Where is the ques-

SHRI B. SHANKARANAND : May
1 know whether the Government have
ascertained whether this particular fertiliser
covperative society consists of farmer and
agriculturist or mainly business people
whose main motive is profit ?

SHRI M. S. GURUPADASWAMY :
There is no fertiliser co-operative society.
But there are co-operative societies which
undertake the distribution of fertilisers. So
far as the interests involved in various co-
operative soeicties are concerned, itis a
separate question, and if the hon. Member
gives notice, | am prepared to furpish
ioformation.

Development of Caghewnut Industry Doriag
Fourth Plan
+

*306. SHRI A. SREEDHARAN ;
SHRI HIMATSINGKA ;
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SHRI VALMIKI
CHOUDHARY :

SHRI MAHARAJ SINGH
BHARATI :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether any programme for the
development of cashewnut industry under
the Fourth Five Year Plan has been chalked
out ;

(b) if so, the details thereof and the
production and export targets fixed there-
under ; and

(c) the financial outlays for each diffe-
rent scheme under the programme and the
estimated Central and State Governments
contributions thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SNINDE) : (a) Yes, Sir.

(b) Major emphasis will be on intensi-
fying production from existing plantations
through organisation of Package Pro-
gramme. Schemes on production of high-
yielding trees through cashew air layers,
organising demonstration plots for popula-
rising package of practices, marketing
surveys to improve raw nut collection and
popularising plant protection measures
have been included under the Package Pro-
gramme.

Additional production target of 76,000
tonnes and export target of 80,000 tonnes
have been tentatively proposed for the
Fourth Plan.

(c) The total outlay for the above pro-
gramme in the Central sector is Rs. 75

lakhs. Scheme-wise details are still being
worked out.
As regards outlays for the State

Governments programmes, the details are
being collected and will be placed on the
Table of the Sabha.

SHRI A. SREEDHARAN : Cashew
industry is one of the dollar earning
industries of the country and second in the
list of dollar earnings industries and earns
foreign exchange to the tune of Rs. 45
crores annually. The main problem that
faces the industry today is that a major
port of the raw materials required for this
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industry is being imported from Bast
Africa countries and those countries them-
selves have set up their processing plant
and are thioking in terms of exporting
cashew kernel to Europe and America.
This will affect our market adversely. Our
requirements of raw materials are about
2'6 lakh tonnes and it is bound to increase
because after the lifting of prohibition in
many States cashew keroels have become
popuiar inside India also. We produce
about 60,000 tonnes of cashew nuts which
is the raw material. The hon. Minister
stated that a package programme was
initiated by the Food and Agriculture
Ministry and if I remember aright, 46,000
hectares were to be cultivated. Now may
question is this. What specific steps do
the Government propose to take to meet
this raw material shortage in the immediate
future ?  Will the Government take steps
to include the import of cashew nuts from
foreign countries under the open general
licence list ?

SHRI ANNASAHIB SHINDE: We
appreciate the importance of cashew indus-
try from the point of view of export. But
we cannot base our plan only on import of
raw material and exporting processed pro-
ducts. In our own country there is consi-
derable potential for development of cashew
and that is why we have laid adequate em-
phasis on agronomy practices, plant pro-
tection measures, provision of fertilisers,
etc.

The main defect in the present ap-
proach is, the trees grow as wild trees.
There are hardly any plant protection
moasures taken and fertilisers applied.

MR. SPEAKER : The question was
not that. The question wae whether open
imports would be allowed.

SHRI ANNASAHIB SHINDE : It is
not the intention of the Government to
allow open imports.

MR. SPEAKER :
is simple enough.

That is right. That

SHRI A. SREEDHARAN : 1 put that
question because severai lakhs of people in
my State are going to be unemployed be-
cause of the closure of cashew factories.
is a burning human problem. That is an
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immediate problem. By the time you
begin to cultivate cashew—it will take a
long time—rhe people would have been
starved. That is why 1 pointed that
question and asked what immediate steps
are the Government going to take to meet
the challenge in this industry, because
lJakhs of people are going to be unemploy-
ed. That was my question and it was not
replied. Only when it is replied. 1 can
put my second question.

He has anwered
You

MR. SPEAKER :
your first question very categorically.
do not want that answer.

SHRI A. SREEDHARAN : Here is a
critical situation where lakhs of people em-
ployed in this industry are going to face
unemployment and starvation. The Govern-
ment have not taken steps. | would like
to know what steps the Government are
going to take. Will the Government set
up their own industry in Kerala ?  What
steps are the Government going to take to
meet this question of unemployment in the
cashew industry in the State ?

SHRI ANNASAHIB SHINDE : 1 shall
be thankfu! if the hon. Member will put
this question to the Ministry of Foreign
Trade.

it wgrow fag AT @ Hsue wANRa,
Y A A g F oS a@ o
w0 it 7 qarg ¢, 9% "wemAr & g
FamAT A A FE I FAF @A
afgar g aadt 2, fgea® &1 §7 I
¥ wiw § wiar g wIq AT 8 ¥
o zaX AfFT & gEEy w1 T w
t—xu fac S8 ¥ B wIR FT T
X & fau ag! ww gER dIER
WA, AT JEE AN w7
v IAT GrEr fegrl 1 qge @
wfew &3, arfe frarr qad afedl &
gerad S N ¥ wT T@w 6T 7
wa1 4t € oA R ¥ ot
t?

SHRI ANNASAHIB SHINDE : This
would be possible if the producers organise
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themselves Into co-operatives. There is no
objection if the State Covernment could
take this step. In fact we would liberally
assist the State Government if the State
Government take up the programme.

st qgrrw fag Aot : wsqy WEET,
AT T FHU 47 W JA7 UL @
&) ot feqra ®Y g Y & ¥ AT
78Y &, g WAT ¥eAT GaT HFI@TE AY IW
SATIT FIGIT VAT § | SR FIY BT G
dar fa, Sud qIE-NTAE, I FEA H
@ 2, &1 dar fry, fogd g oy
SETAT AIAIAY — 9% MU a1 #T &
we?

MR. SPEAKER :

is going on everywhere.
Minister answer.

So much shouting
How can the

SHRI ANNASAHIB SHINDE :
Cashews are mostly grown on uncultivable
and non-cultivable land, and it is not that
these lands can be profitably used except in
certain exceptionable areas for other food
crops. But as I have suggested, the pre-
sent malady in the cashewnut industry and
trade is that middlemen also exploit the
producers with the result that the income
from the by-products does not go to the
producers. So, I have suggested that if
they organise themselves into co-operatives,
it would be possible.

SHR! LOBO PRABHU : [ can speak
with some interest and even authorily on
the subject because | grow cashewnut trees.
There is a paradox in this. On the one
hand, we are importing cashewnuts which
this year will probably rise to the value of
Rs. 14 crores. On the other hand, we
have about three crore hectares of land,
which is capable of growing cashewnuts. |
would like to know whether the Ministry
bas explored the reasons why these two
things are not met. | would like to koow
particularly whether the Ministry has con-
sidered the distribution of this barren and
cuiturable land through panchayats, the
information aboutt which is being witbheld
from the public by the revenue staff. This
is @ particular question ; will the Ministry
cmploy panchayats for distribution of land
available for cashew cultivation.
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SHRI ANNASAHIB SHINDE :
State Governments are competent to take
up this. 1 am prepared to pass on this
suggestion to them.

The

SHRI P. GOPALAN : With a view to
reorganising and statilising the cashew
industry to Kerala, the Kerala Govern-
ment is understood to have proposed

to set up a Cashew Development
Corporation with a total cutlay of
Rs. 2 crores. May 1| know whether any

special assistance wuas sought from the
Centre for this purpose, if so what was the
amount sought and whether any amount
has been sanctioned ?

SHRI ANNASAHIB SHINDE : | will
require notice.
SHRI S. C. SAMANTA : May I know

the names of the States where cashewnut
is grown ? May I know whether a deve-
lopment committee was set up in South
West Bengul and if so, how much help or
grant was given to it and what are the
results of the development there ?

SHRI ANNASAHIB SHINDE
Cashew is mainly grown in southern States.
In some other States, including West
Bengal, if climatic conditions are favoura-
ble, we have no objection to their taking
up cashew cultivation.

SHR1 S. C. SAMANTA : I want to
know which are the States where it is
grown and how much grant was given to
the development committee set up for
South West Bengal.

SHRI ANNASAHIB SHINDE : I have
said, southern States. 1 am prepared to
mention the names also.

SHRI K. P. SINGH DEO : While re-
ferring to the development of cashew indns-
try during the fourth plan, the hon. minis-
ter referred to a package programme.
Orissa has got an organised plantation
area of more than 30,000 acres and the
Government is going to bring another
15,000 acres under this during the fourth
plan, May 1 know whether the packuge
programme will also include Orissa.

SHRI ANNASAHIB SHINDE : All
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important cashew growing States are in-
cluded.  Parts of Orissa also will be given
assistunce.

Export of Mexican wheat Seceds

*307. SHRI MANIBHAI J. PATEL :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to State :

(a) whether a suggestion has been
received from the Government of Punjab
export of Mexican Wheat seeds to West
Assian countries ; and

(b) if so, ihe rcaction of the Govern-
ment of India thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

(b) Does not asise.

SHRI BISHWANATH ROY : May I
know whether the countrv is in a position
to meet the internal demend of Maxican
wheat seed ?

SHRI ANNASAHIB SHINDE :
Sir ; very positively.

Yes,

=t WyoTone WiAT:  ®T GIFTC W
ST UFEATT § gAgA-227 W GH
agat & oz owar g, o fearal ¥ o@ig
AT ETA § 6 7Y fodt & wrg ¥ ®AT
R QTT, 9 J7 77 N9 Gar gy A g
ar 39+ ¥ FAIA qET TG &, 70-80
%o fyazwr & smar & Adi fas @ &
T AT IF T F I6T frqra) sy
W AN saear w30, AEY Ia9) gw @
&1 3faa geq faw &% ?

SHRI ANNASAHIB SHINDE: The
State Governments are expected to look
into the requirements of the respective
States. If they make a request to the
Centre, we shall pass on the request to the
National Seeds Corporation.,
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Coaversion of ;Agrlcultural Demonstration
Farms in Mysore and Maharashtra into
Agricultural Extension Centres

+
SHRI N. R. LASKAR :

*311.
SHRI ONKAR LAL BERWA :
SHRI R. BARUA :

Will the Minister of FOOD AND

AGRICULTURE be pleased to state :

(a) whether it is a fact that India and
Japan have cigned an agreement for the
conversion of the agricultural demonstra-
tion farms in Mysore and Maharashtra sct
up with the Japanese assistance into Agri-
cultural Extension Centres ;

(b) if so, what are the main point of
the agreement ; and

(c) how far it will help the Govern-
ment in agriculture ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes. Sir. Under an Indo-
Japanese Agreement signed on 13th Decem-
ber, 1968 the two Japanese Agriculturai
Demonstration Farms at Mandya (Mysore)
and Khopoli (Maharashtra) have been
transformed into Agricultural Extension
Centres.

(b) According to the agreement the
agriculturai Extension Centres shall aim at
promoting agricultural production through
extension programmes to be agreed upon
between the authorities concerned of the
Governments. These Centres will conduct
trials and demonstrations on agricultural
techniques through improved machinery
and implements and will impart training to
Indian tschnicians und farmers.

The Government of Japan will provide,
at their own expense, machinery and other
equipment required for the operation of the
centres and services of 3-4 Japanese experts
who will work as advisers. The concerned
State Governments will provide technical
Officers to work as Indian counterparts and
other staff and suitable furnished accom-
modation for Japanese experts.

(c) These Centres will undertake train-
ing of farmers and extension workers and
also field exiension work in the peighbour-
ing areas. Thus they will promote agricul-
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tural production through extension work in
the selected areas.

SHORT NOTICE QUESTION

Increase in the Pri ces of Milk by
Dethi Milk Scheme

+

SHRI SHRI CHAND
GOYAL :

SHRI M.L. SONDHI :

SHRI A. SREEDHARAN :

SHRI HUKAM CHAND
KACHWATI :

SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state ;

(a) the reasons for the increase in the
prices of milk by the Delhi Milk Scheme
with effect from the 2Ist Febiuary, 1969 ;
and

S.N.Q. 2.

(b) whether it is a fact that the quality
of the milk has deteriorated ?

THE MINISTER OF STATE 'IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Delhi Milk Scheme has
been forced to increase selling prices of
milk of various types because of increase jn
purchase price of milk, and huge losses in-
curred by it as a result.

(b) No Sir.

Wt st daw . gaw whey,
feselt & go &1 Wi qg¥ 26 fagm,
1968 F1 84 48 & fazt ¥ 1.0¢ A fye
®T Rt 7ar o} foe @ 22 G dt WY
1.04 fAzz & 1.16 &t faex #t fear
TAT | EE IR X TAY A vy gugy F
3299 WY fre ¥ fraw ¥ a7 aard
T &1 w0 adew y I frar ¢ fe
Tf5 3781 affon srew a3 7f & wafog
xar fear war 1 & ael aEeg ¥ oy
g ¢ #0774 & g7 F Iy
A ad AN AT g, wapp?
afzaft ¢ Y et ey ¢ 7 '
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a0 a1g 3z ¥ 5 a=f agey gawy
gz AT FZ I E Az fed
faews 1w & ITR A wifpe A /9
afgg qr T F1gd F, AV ¥ SyAqr
sigar ¢ & sar 9« faga M a7 98
FURTT 98917 1 Y & A 39y agd N
Tq qIE M Afg N faeeht & Qe
oY afaardt qaF F Al @ ogw A
Mag q A | F A AT AN qW®
¥ g7 FadH A arw, @ Iw Af §
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SHRI ANNASAHIB SHINDE ; 1 am
sorry to say that the hon. Member is not
correct when he says the prices huve been
increased during the last two months only.
The prevailing level of price of Rs. 1.04
per litre is in force from 25-12-67 and this
has been changed during last month. Here
1 may draw the attention of the House to
the observations of the Public Accounts
Committee so that many such questions
can be avoided. The Public Accounts
Committee commented that while the pur-
chase price of milk is fixed with reference
to the prevailing market rate, the selling
price is fixed by government after proposals
in this behalf have been considered by the
Advisory Committee and the Management
Board of the Delhi Milk Scheme. The result
of following this protraeted procedure is that
the sale price of milk continues to leg be-
hind the purchase price of milkk. The Com-
mittee suggests that the government should
evolve a more business-like procedure for
reviewing the sale price of milk vis-a-vis
purchase price and overhead charges so
that it can be suitably changed to ensure
that the Scheme runs on no-profit no loss
basis, as far as possible.

ot sitwz Wae . sen wEEA, &
aef g7 & FrAAr g 5 foeer A
AT gg A A g el gaer 9@y
AT I ¢ ag feaar & owkk ww
fgay @ Afen faee av § fasdiy f
firew Db ¥ fod Tuieq @ <=t & Afw
o 3% TE v aE frew oy § 7
gra g §ag oft aaaT e § f
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grawY JEw FeETee wafadt v §ostw
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wrfa &7 fugd faw 13 o™ q@d
feet & argT ol ot qEe @) 7€ o,
39 AT F g § wAT wrgaAnd @
@ ¥ Aife gav gré-ffan Food AN
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SHRI ANNASAHIB SHINDE : The
hon Member would be glad to know that
recently the position of milk supply has
considerably improved. There was a wait-
ing list of 81,000 applications. Up to last
week we have cleared 65,000 applications.
For the first time during the last few years
it has been possible for DMS to clear such
a long and big list of 65,000 applications.

We expect to clear the rest of the list,
perhaps ina month or two, if the milk
supply position improves.

As far as the capacity is concerned, at
the movement we are getting 2,30,000 to
2,40,000 litres per day. A part of the capa-
city is being used for converting skimmed
milk powder into toned or double toned
milk. The present capacity of the Delhi Milk
Scheme is 3 lukh litres and with some ad-
justments it can be operated up to 3,50,000
litres.

SHRI M. L, SONDHI: Sir, T am
amazed at the answer of the hon. Minister.
1 have here a card, No. 39636, which was
received on 6th January, 1968 and nothing
has happened. [ do not know what back-
log has been cleared ; or, is it that new
milk tokens are being issued to certain
favourites ? What is the matter ?

But behind it lies the more basic ques-
tion. There was the Kurian Committee
which was set up to go into the Delhi
Milk Scheme. It had laid down the basic
principle that pricing by the Delhi
Milk Scheme would be its principal
weapon to control the Delhi milk
market. The idea was to set up a model
arrangement here by which unscrupulous
producers would be pushed out by regulat-
ing prices. Instead, prices are being
raised. '
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I myself have been prosecuted during
the last year and a half for saying outside
that milk prices should not be raised. I
have made 40 trips to Tis Hazari and back.
1 ask why the Minister does not prosecute
the Dethi Milk Scheme for violating daily
the Prevention of Food Adulteration Act
because they remove fat and non-fat solids
and recombine the milk in violation of the
law of this land.

Further, there is a Practice here that
upscrupulous employees purchase the tin
foil caps and fit them on to milk bottles.
I invite the hon. Minister, Shri Jagjiwan
Ram. who is a Gandhian, to come and see
the position. Itis happening daily in the
colonies that these milk caps are removed
and are fitted on to other milk bottles.

The land of the Jumna basin is so good
that they could easily set up model duiries
for dairy development, but they are giving
stepmotherly treatment to this and nothing
is being done. The basic purpose .was to
set up producers’ co-operatives.

MR. SPEAKER ; Now come to the
question.

SHRI M. L. SONDHI : Sir, if the
children of Dethi do not get milk, what is
the purpose of my being here ?

My question is: What are the imme-
diate steps which will be adopted to re-
introduce pricing as the major principal
weapon to control the Delhi milk market
in accordance with the recommendations
of the Kurian Committee ? What will be
done to encourage the production of milk
through producer’s co-operatives and to set
up a model milk producing union in Delhi?
What will be done about the idea which
we had of having five zonal stores in Delhi
for milk distribution and to have house
delivery ? This was even promised. What
will be done about the full time milk de-
pots in order to make the Delhi Milk
Scheme a scheme which will be loved by
the people and not the one which is detest-
ed by thc people? What is the better
procedure in regard to the issue of milk
cards ? Old card holders, who wanted
cards, still have these cards and not the
milk cards.

SHRI ANNASAHIB SHINDE : 1 do
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not at all accept the statement of the hon.
Member that milk cards are being issued
only to a few favourites. Out of a wait-
ing list of 81.000, the waiting list of 65,000
has been cleared. Does it mean that the
cards are being issusd only to favourities ?
I also mentioned thas we expect to clear
the rest of the list as ecarly as possible in
the ncar future.

One of the points which has been
touched by the hon. Member is very rele-
vant, namely. that milk producers have to
be organised. But, unfortunately. the cli-
mate is not there round about Delhi and
Haryana and a lot of middlemen are ex-
ploiting the producers in milk procurement.
We huve drawn the attention of the State
Governments to this. Thy Delbi Milk
Schewmne is doing everything to see that
milk producers are organised so that what-
ever price is paid to producers goes to the
benefit of cattle-owners.

As to the third point, unless the price
structure is oriented towards protecting the
interests of ths producers, the problem
of supply of the Delhi Milk Seheme is not
going to be solved. The interests of the
consumers and the producers have got to
be properly balanced. Thas is the only
sound approach to the problem.

MR. SPEAKER :
is not there.

Shri Kachwai...He

SHRI A. SREEDHARAN : Sir, I do not
belong to Delhi dbut 1 am living in Delbi.

MR. SPEAKER : I am sorry. You
safeguard the interests of Members of
Parliament.

SHRI A. SREEDHARAN 1 When 1
came from Calicut to Delhi, 1 thought that
the Delbi Milk Scheme should be much
better than what it is in my small corpora-
tion town. Having come here, I feel that the
star prize of fnefliciency in the distribusion
of milk should go to Delhi Milk Scheme.
This is not the first time that this issue has
been brought to the notice of the House.
The bon. Minister bas stated that the rise
in pricc is becauss of an increase in the
purchase price of milk. 1do not think
that is the only reason, It has been stated
on a number of occasions ino this Houso
that taere is a large-scale piiferage of milk
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powder and there is more breakage due to
bad handling of bottles. In the Advisory
Committee of the Delhi Milk Scheme also
an allegation was made that milk powder
worth Rs. 72 lakbs was pilfered.

Then, on March 25, 1968, my hon.
friend, Shri P.C. Varma, brought out speci-
fic charges on the floor of this House. He
said :

“In 1962, about 169,000 bottles had
been shown as breakage. The figure had
gone upto 400,000 in 1964. Everyday,
2000 bottles were shown as broken. Al-
leging that the figure was not correct,
he charged that ‘“bogus entries were
made,’ and “‘irregular trade” on bottles
and on tin foils was carried on.”

These charges were laid on the floor of
the House. The charges of pilferage of
milk powder and misappropriation are
before the Government. I would like to
from the hon. Minister whether the Govern-
ment have gone into all these charges,
whether they have conducted an inquiry
into the charges that have been brought
to the notice of the Government and, if so,
what are the findings of the inquiry.

SHRI ANNASAHIB SHINDE: As
far as the first part of the hon. Member's
question is concerned, Delhi consumers are
being supplied with the cheapest milk in
the country. 1 have repeatedly mentioned
on the floor of this House that the price of
milk in Delhi is, comparatively, much
cheaper than what is prevailing in Bombay,
Calcutta and a number of other cities.

As far as the administrative costs and
charges that have been raised by the hon.
Member are concerned, | may meation that
even the expert committee which went into
this problem prescribed a norm of 21 p.
per litre as the expenditure for processing,
procurement and other administrative ex-
penditure. That was in 1964. By and
large, the expenditure has been round-
about 21 p. Only last year, it had gone to
22 p. because of increase in price of pur-
chase stores, elc. As far as the inquiry is
concerned, whether Government has made
any cfforts to go into all this, 1 may sub-
mit that, recently, we had asked one of
our officers, a Joint Secretary, to examine
the entire distribution system. He has made
the recommendations. This was subse-
quent to Dr. Kurien Committee.  Recently,
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we have taken a decision that a committee
will be set up under the chairmanship of
the Mayor of Delhi to go into the pro-
blems of administrative costs, etc.

&t vgi fag arent - fasn faew
e ¥ fagdy & anel § gw oaT 32 4R
freragm ) a9 Y W=t
faew ®Y fAng €Y 84 §¥ | Wi edvwwl-
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70t waa & &A1 F13ar § 6 5@ A
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it £z T agQ ¥ f ¥gifs =@er @
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zg®1 afsas & garar W7 fowd
JHATT A ZAT FL 1 A F40 A sarqifos
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7 | AT &F a% Hiq IFAE 7 § 6
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SHRI ANNASAHIB SHINDE: 1
quite appreciate the suggestion of the hon.
Member that the scheme of this nature
cannot be run if we have to incur heavy
subsidies. Even the finding of the Public
Accounts Committee to which I made a re-
ference ecarlier indicates the same view-
point. As far as the conversion of the
Delhi Milk Scheme into a Corporation is
concerned, the proposal is under active
consideration of the Government.

oft Tqifie fag wrelt : A s W
T aftmar Reg@e frey
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SHR1 ANNASAHIB SHINDE : Afier
the enforcement of the new price we ex-

pect that next year perhaps the loss and
profit may be balanced.

SHR1 SHAVJI RAO S. DESMUKH :
May 1 know what percentage of the in-
crease of 32 paise goes to the producer and
what portion goes towards salaries and
wages ?

SHRI ANNASAHIB SHINDE : I may
say that out of the total price structure
broadly 76.71 per cent goes to the producer,

ol IR quvE : gg AT A faar
17 6§ Ag)1ET A N FEARRREA fear
Ry ag Ffagag s e, ar &
oA =rgar g f wd ead efwre e
3 fir 65 o F1€ Y Ty 6y A § O
g7 ®IE grezd ®1 g9 27 F o fea
fae® g9 agry § ? #ar1 a7 a9  fF gzt
9% faer qu aga #9 § M &H A
500 a3 ¥ iy ux faer ga & A w3
T 5000 9% ¥ ¥ uw faew g9 R
foradk s T34 57 v & A § A1
o2} AT FA F qig A Al Fogy
aft fasar

R gt N faes gem 9T o1F w4
fazew & 919 3 91 ZiIgw JEF AW
AYfEAT W U, 9T F FIq qgT AT
FaefY & 1 QY 57 FTH Y £qIA F @A W
3T qgi W §F qEW feN 47 @
oG qAH A9 HI avfE A S gw §
gt § 9 FrogET A g9 AL famar §
LS S UL

SHRI ANNASAHIB SHINDE : As
far as the card-holders to whom milk is
sold by the individual booths are concerned,

we bave a system in regard to the number
of card-holders scrved by a particular
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booth. and that system is operating well by
and large. If there is any specific com-
plaint by the hon. Member | am prepared
to look into it.

I know that some of the Members be-
longing to the hon. Member’s party are
pressing for opening new booths. Unless
we are in a position to clear the waiting
list in the existing booths, I do not think
that it would be feasible to open new
booths. But if the supply position im-
proves, we shall take into consideration
this suggestion.

SHRI BAL RAJ MADHOK : What I
want is proper distribution of booths and
cven distribution of booths. At present
there if no even distribution of booths in
some places there is one booth for 500
families and in some other places there is
one booth far 5000 families. 1 want that
there should be even distribution of booths.

SHRI ANNASAHIB SHINDE: We
settle the booth in consultation with the
DMC, and now the Mayor of Delhi is also
one of the members of our committee and
we shall take into consideration his sugges-
tions.

st qeo: & 5N wem @
sraar qugar § fw feedt & oY g iy
A fagard I & fFad qede qr3sE
fres 2 1 YT avaf a1 sawar ¥ 9 g
famar & sed fead awde qrase faew
g?

ge & 78 a1 Wz ¢ e faeeht
@R ard a® & Ay ® fasrf a8
fagdt &1 afFT wivd A7 qE) )
Tga & Jrar 21 xEd feedr qefafy-
8 & §g M 9T 19 FaA 77 §
feag fremr 33 &) @ Tt & qar s
1 33 AHrd § ?

SHRI ANNASAHIB SHINDE : The
use of skimmed milk powder is very in-
significant ; it accounts only for a small
portion of the total supplies; out of the
total supply of about 2,60,000 or 2,70,000
litres, up to 2,20,000 or 2,30,000 litres, 1t is
stendardised milk and it is from (he milk
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itseif, and only about 30,000 litres or so are
made out of skimmed milk powder.

of ofy guw &% 7g SwAT EmEr
a1 fi& ax A fazrg ) aoff & fasdy 78f
wife 39 93 wigeEey a1 qar ¢ afwT
TEE WA 1A W gTIT ST 2,

T e g 7

SHRI ANNASAHIB SHINDE : Re-
cently, we have imposed a ban on other by-
products of milk. But as far as ice-cream
is concerned, it was not considered neces-
sary to have any ban.

MR. SPEAKER : Now that the hon.
Member has mentioned it, he may consider
it.

SHRI HEM BARUA : Arc Govern-
ment aware of the fact that the milk booths
in Delhi bave become of late fhot-beds of
corruption and bottles of milk are sold out
in the blackmarket, and there are also
other methods of corruption as a result of
which the genuine card-holders are by-
passed and deprived of their genuine share
of milk while there are a number of ghost
card-holders who get the milk ? If so,
1 know what steps Government have con-
templated to see that the Delhi Milk Scheme
is rid of corruption and the real card-hol-
ders get the milk ?

SHRI ANNASAHIB SHINDE : Re-
cently, our experience is that whatever
quantities are sent to the booths for dis-
tribution, large quantities return undistri-
buted. So, at the moment, that problem
is not there of short supplies. I know
that some time back the hon. Member had
complained to me, and I had personally
looked into the matter. The position has
now improved considerably.

WRITTEN ANSWERS TO QUESTIONS
Natjonal Commission on Labour
*308. SHRIS. KUNDU : Will the

Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(3) what were the considerations gover-
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ning the selection of Members of the Na-
tional Commission on Labour ; and

(b) whether the Members represent any
Labour Organisation and if so, whether the
said organisation was consulted before mak-
ing such appointments ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) The selection
of members of the Commission was based
on their knowledge and experience in the
labour field.

(b) Persons were appointed as members
of the Commission in their individual capa-
cities and not as representatives of the
employers’ or workers' organisations with
which they might be associated. These
organisations were, therefore, not consulted.

National Parks to Preserve Wild Life

*309. SHRI B. K. DASCHOWDHURY:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether wild life is vanishing fast
in our country ;

(b) if so, the steps proposed to be
taken to preserve the wild life ; and

(c) whether there is any scheme under
considcration (o set up national parks in
collaboration with the Tourist Department
so that more foreign tourists are attracted
towards wild life in this country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

(b) Steps being taken to preserve wild
life consist mainly of (i) establishment of
national parks and sanctuaries ; (ii) restric-
tions on the export of wild animals and
birds, dead or alive ; (iil) protection of
rare and vanishing birds and animals ; (iv)
enactment of suitable wild life legislation
and (v) educating the general public in
order to inculcate love for wild life.

(c) There is no scheme to set up Natio-
nal Parks in collaboration with the Depart-
ment of Tourism. However, the Depart-
ment of Tourlsm has provided certain
funds in their Fourth Five Year Plan pro-
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posals for providing/expanding facilities in
wild life sunctuarics and National Parks.

Non-Payment of Bonus by the Bharathi
Mill, Pondicherry

*310. SHRI UMANATH:

SHRI K. RAMANI :
SHRI P. RAMAMURTI :
SHRI NAMBIAR :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that the
management of the Bharathi Mill, Pandi-
cherry has refuscd to pay bonus for 1967 ;

(b) if so, the reasons therefor ; and

(c) steps tauken by Government to
get the bonus paid by the management ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) The Mill
has not paid bonus for the year 1967.

(b) The Pondicherry Administration
has stated that the Mill is excluded from
the Payment of Bonus Act, 1965, by virtue
of section 32 (iv) thereof.

(¢) Does not arise.
arit & A A SR T AO@T WAT
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Amendment of the Coal Mines
Regulation, 1957
*313. SHRI BHAGABAN DAS :
SHRI MOHAMMAD
ISMAIL :
SHRI B. K. MODAK :

Will the Minister of LABOUR AND
REHABILITATION be pleased (o state :
(a) whether Government propose to

amend Regulation 28(1) of the Coal
Mines Regulation, 1957 ;

(b) if so0, reasons for the proposed
amendment ;

(c) whether it is a fact that due to
this amendment the coal mine owners will
increasc the workload on the employees ;
and
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(d) if so, steps Government propose to
take to prevent this ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHR1
BHAGWAT JHA AZAD): (a) and (b).
A proposal to amend Regulation 28 (1) of
the Coal Mines Regulations 1957 is under
consideration. Persons employed as mana-
gers, officials, shot firers or winding engine-
men in the coal mines have to perform
duties which are very arduous in nature
and the safety of all persons employed in
the mines is dependent upon the satisfac-
tory performance of duties by them. Under
the proposal that is now being considered
by the Government such personnel will not
be permitted to remain in employment after
attaining the age of 60 years.

(c) No such result is apprehended.

(d) Does not arise.

National Minimum Wage

*314. SHRI YOGENDRA SHARMA:
Will the Minister of LABOUR and REHA-
BILITATION be pleased tc state :

(a) whether it is a fact that the Union
Labour Secretary had expressed recently his
view that the fixation of a national mini-
mum wage to replace the regional minimum
would be difficult in practice ; and

(b) if so, whether Government
with this view ?

agree

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) At a
recent Seminar on Minimum Wages Legis-
lation, held under the auspices of the
Indian Institute of Labour Studies, the
Union Labour Secretary expressed the view
that the fixation of a pational minimum
wage may present many practical difficulties
arising out of regional and industry-wise
differences, He added that the National
Commission on Labour is studying this
qQuestion and Government would await its
recommendations on the subject.

(b) Does not arise.
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Automation in Post Offices

*315. SHRI HARDAYAL DEVGUN i
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that automation
is being introduced in Post Offices ;

(b) if so, the number of Post Offices
where automation is proposed to be intro-
duced ;

(c) by what time automation will be
introduced in all the Post Offices ; and

(d) the number of persons to be declar-
ed surplus as a a result of this scheme and
steps proposed to be taken to rehabilitate
them ?

THE MINISTER OF INFORMATION
AND BROADCASTING, AND COMMU-
NICATIONS (SHRI SATYA NARAYAN
SINHA) : (a) There is no proposal to
indroduce automation in Post Offices in
this country. Field trials are, however, in
progress regarding the adoption of various
gadgets and machines to speed up counter
operations and expedite handling of mails,
like franking machines, vending machines,
cancelling muchines, buadling machines,
conveyors etc.

(b) As experience is gained, machines
found suitable for Indian conditions and
which can be produced in India wiil be in-
troduced in various places.

(¢) Does not arise.

(d) It is not expected that any
employee will be affected as a result of the
adoption of such machines and gadgets.
The question of rehabilitation of surplus
staff would not, therefore, arise.

Report of Panchayati Raj Institution

*316. SHRIMATI ILA PAL-
CHAUDHURI :

SHRI YAJNA DUTT
SHARMA :

SHRI NARENDRA SINGH
MAHIDA :

SHRI R. K. SINHA :

SHRI YASHWANT SINGH
KUSHWAH ;

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(8) whether the Study Team sppointcd
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by the Department of Community Develop-
ment under ths leadership of Shri V.
Ramapathan, Member of the Board of
Revenue, Orissa, in 1967, to undertake a
detalled study of the part played by the
Panchayati Raj Institutions and Community
Development Agencies in basic land reform
measures has snbmitted its report ;

(b) if so, its main recommendations and
Government's reaction thereto ; and

(c) whether a copy of the Study Team's
report will be laid on the Table ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURUPA-
DASWAMY) : (a) Yes, Sir.

(b) and (c). Copies of the Study Team's
Report have already been laid on the Table
of the House. The Report is under consi-
deration of the Government.

Expansion of Hindustan Cables Ltd.,
*317. SHRI S. K. TAPURIA :
SHRI S. K. KOTHARI :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to refer to the
reply given to Unstarred Question No. 2470
on the 28th November, 1968 and state :

(a) whether a final decision has been
taken regarding the expansion of Hindustan
Cables Ltd. or whether Government propose
to meet their requirements of the telephone
cables through private sector ; and

(b) if so, the natute thereof ?

THE MINISTER OF INFORMATION
AND BROADCASTING, AND COMMU-
MICATIONS (SHR!I SATYA NARAYAN
SINHA) : (a) No, Sir. The Matter is
under active consideration of the Govt. and
a final decision has not been taken so
far.

(b) Does not arise in view of (a)

above.

Sugarcane Prices

SHRI BABURAO PATEL :
SHRI YASHPAL SINGH :
SHRI S. C. SAMANTA :

*318.

1890 (SAKA Written Answers
SHRI VISHWA NATH
PANDEY :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that sugarcane
prices have been again revised ;

(b) if so, the present prices, State-wise,
with a list of previous ones ;

(c) the reasons for revision in such
short time ;

(d) the details of the long-range policy
and principles followed by Government in
the matter of sugarcane crop, sugar making
mills and the distribution and sale of sugar,

with details of State controls at various
stages ;
(e) whether the policy is aimed at

giving enough sugar at a cheap price to the
Indian consumer ; and

(f) if so the reasons for rise in sugar
prices and fluctuations thereon steps taken
to stablise the prices ?

THE MINISTER OF STATE IN THE
MINISTRY GF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir. The statutory
minimum price of sugarcane fixed for the
season 1968-69 has not been revised but the
factories are generally paying more than the
minimum price.

[b) A statement showing the State-wise
minimum prices of sugarcane notified for
1968-69 and the comparative price for 1967-
1968 is laid on the table of the Sabha.
L Placed in Library. See No- LT —216/69].

(c) Does not arise.

(d) Central Government’s long-range
policy in regard to sugar administration is
directed towards ecnsuring a fair price to
the sugarcane growers and creating condi-
tions for the mills to enable them to
maximise sugar production. As regards
distribution and sale of sugar, the Central
Government releases every month fixed
quotas of levy sugar to the State Govern-
ments for controlled distribution at fixed
prices. The State Government fix whole
sale and retail prices on the basis of the
ex-factory prices of sugar, the actual
transport charges and incidental expeases
including a suitable margin of profit to the
wholesalers and rotailers.  The actual scalp
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of distribution and other arrangements for
equitable distribution have been left to be
decided upon by the State Governmeuts on
the basis of their local conditions.

(e) and (f). The present policy is in-
tended to ensure to the consumers a major
portion of their sugar requirement at rea-
sonable prices. 1t is aiso in the interests
of the sugarcane growers and the industry.
The prices of sugar in the open market are
determined by demand and supply.

Procurement of Foodgrains in U.P.

*319. SHRI R. K. AMIN : Wil the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that the U.P.
Co-cperative Federation his demanded that
its 203 Marketing Societies and 1,400 Seed
Stores should be given monopoly rights for
procurement of foodgrains ; and

(b) if so, the reaction of the Central
Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Uttar Pradesh
Co-oprative Federation has offered the

State Government its Services to work as
purchasing agents in rabi procurement at
centres where co-operative marketing
socities are working. This is under consi-
deration by the Food Corporation of India
to whom the State Government have pro-
posed to entrust the procurement work.
The policy of the F.C.l. is to utilise the
services of the co-operatives as far as possi-
ble.

e s & qdf it ¥ Aoy

*320, st T ey famdf : FaT
o, Qe aar grata §e ag qai
a1 &30 f

(%) war s vRw & gqdf faay §
sTaw &9 ¥ Qo G gk F; W

(w) afz gt, & @yt g€ QoM
N Yo gAEq w7 g w1 ¥ fAg dw
¥ wfw waae Iowey w3 F faw
Wi T & 7
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aW, QML a9y gAAiw Aewrew &
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(®). Toa FIFIT § AEHIY THT A w7
W@ & A ¥ &Y 7z Iywew @ o,
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¥ orfr wiwdl & Wiy g 9gyg ¥ O
# oy nw fedig el gifera gearw
g fare € af g ol a2z dAm @
feehia &Y smAdft 1 Ay wiwE o aifeer
Fary &1 &1d w7 7R, fawer § @ wr
(&

Loss Due to Delay in Fixing Price of
Sugarcane

€322, SHR1 CHENGALRAYA NAIDU:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that delay in
fixing and announcing the cane price has
resulted in a loss of at least one lakh tons
of sugar in U.P. State alone ;

(b) if so, whether the loss of sugar has
also been reported from other States also ,
and

(c) if so, the total loss suffered due to
the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir. There was no
delay in announcing the Statutory mini-
mum cane price for 1968-69 secason. As
usual it was announced in the Second week
of February, 1968 at the time of showing.

(b) and (c). Do not arise.

TWT AT W2 wTT™ & gt ww

*323. »ft sivitame Ay
it e AT e
st o gre AT
it wiwre fag -
&t A AT fay -
w77 Wi Wy gfe Aol ag ey s
w1 &30 fE
(%) a1 ag 7w § 6 oA 06w
¥zl qaqr M AT & geal § W
gl ¢ ; W
(w) afz gt, o geai § feaet vt

¥ -
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ww, vy, aqufes feww o
agey wewwg ¥ wwq et (s
wweifir ) (%) WK (W)
qiaTga: et # frerae o ) feemar,
1968 & W= ¥ AL, 1969 aF A%
eat & wfes Wl gawiw § A,
T, wwET, wh, A oA g ¥
fitraz #) wfqwaar wwa: 16.3, 7.6,
4.1, 11.4, 14.7 3971 20.5 T & 1

Import of Nitrogenous and Phosphatic
Fertilisers

*324. SHRI M. SUDARSANAM:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the total amount of import of
nitrogenous and phosphatic fertilisers dur-
ing the last five years ; and

(b) whether this has affected sale of
indigenous output and whether any repre-
sentation has been recelved to reduce/ban
import of fertilisers ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). A Statement is
placed on the Table of the Sabha.

STATEMENT

(Lakh tonnes)

Year Quantity imported
N l’2 o s
1963-64 213 0.13
1964-65 2.35 0.15
1965-66 3.20 0.14
1966-67 6.33 1.48
1967-68 8.57 3.49

No selling difficulties have been report-
ed by the manufactures in regard to nitro-
genous fertilisers. However, in regard to
single superpphosphate, in particular, there
were certain  difficulties in marketing
which were attributed, in the main, to
heavy impotts of complex fertilisers like
like Di-ammonia phosphate and- Ammonia
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Phospbate. It has been, however, noticed
that manufacturers of superphosphate, who
had organised their marketing and promo-
tional arrangements efficiently, had no
difficulty in selling their output.

Stamps on Indian Flora and Fauna

%325, SHRI  VISHWANARAYAN
SHASTRI : Will the Minister of INFOR-
MATION AND BROADCASTING AND
COMMUNICATIONS be pleased to state :

(a) how many postage stamps were
issued by the Postal Department on Indian
flora and fuuna during the last three
years ;

(b) whether there is amy scheme or
proposal to issue more stamps on Indian
flora and farena ; and

(c) If so, the details thereof ?

THE MINISTER OF INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS (SHRI SATYA NARA-
YAN SINHA) : (a) Only four stamps, on
Indian Birds were fssued on 31-12-68.

(b) and (c). Stamps on flora and fauna
require printing in multicolour. For want
of multicolour printing machinery no
scheme could be formulated to print such
stamps.

The proposal to issue stamps on Indian
Flora and Fauna will be considered with
the installation of multicolour printing
equipment sometime next year.

Import of Foodgraias
*326. SHRI BHOGENDRA JHA :
SHRI CHANDRA SHEKAR
SINGH :
SHRI VASUDEVAN NAIR :
DR. RANEN SEN :
SHRI SARJOO PANDEY :
SHRI GADILINGANA
GOWD :
SHRI PRAKASH VIR
SHASTRI :
SHRI SHIVA CHANDRA
JHA :
SHRI SITARAM KESRI :
Wwill the Minister of FOOD AND
AGRICULTURE be pleased to state :
(a) the estimates of production of food-
grains during 1968-69 ;
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(b) the targets fixed for
foodgrains for 1968-69 ;

(c) the quantity of foodgrains imported
so far and the value thereof ; and

(d) the quantity of foodgrains expected
to be imported in the remaining period of
the current year and the names of countries
with whom agreements have been made in
this regard ?

import of

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Firm estimates of produc-
tion of foodgrains crops for 1968-69 would
become available only after the close of
the current agricultural year 1968-69 f.e.
some time in July-August, 1969.

(b) According to present assessment, a
quantity of about 5.1 million tonnes is
likely to be imported during the financial
year 1968.69.

(c) The total quantity of foodgrains
imported during the period Ist April, 1968
to 31st January, 1969 amounted to 45'4 lakh
tonnes valued at approximately Rs. 293.64
crores.

(d) A statement is laid on the Table of
the Sabha. [Placed in Library. See No.
LT —217/69).

Provident Fund Arrears

*327. SHRI VISHWNATHA
MENON :
SHRI GANESH GHOSH :

SHRI K. M. ABRAHAM :

Will the Minister of LABOUR AND
REHABILITATION be pleased to refer to
the reply given to Unstarred Question No.
2579 on the 28th November, 1968 and
state :

(a) whether the sub-Committee appoint-
ed by the Central Board of Trustees of the
Employees Provident Fund to go into
the question of defaults has submitted its
report ;

(b) if so, the details thereof ;

(c) the action taken thereon ; and

(d) if not, when the report is likelo to
be submitted and the reason for delay ?
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THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) to (d).
The Sub-Committee submitted the report
to the Chairman, Central Board of Trus-
tees, Employees, Provident Fund on
18-1-1969. The report has since been cir-
culated to the members of the Central
Board of Trustees and is expected to be
considered by the Board at its next meeting
to be held on the 26th April, 1969.

Employment in Laccadive Islands

*328. SHRI P. M. SAYEED : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) the extent
unities created in various
Laccadive Islands : and

to which these were

of employment opport-
plan periods in

(b) the extent
utilised ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) and (b).
Information is being collected and would
be laid on the Table of the Sabha.

ATHET 7 A A F R T T AT FTOWAT
wurfam ®Tat
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ara wifas), wfeel Wl wvg el
gfafad} & g qav U@ AgR T
®) sggear 3 1 qGw AYATH & FE
e mfawl 1 o ew AT F FC
@YY WY I qeay w@ H AFATH
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o< falig sarA 39 Fr faq 1 g9 Q-
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Telephone Connections to Social Werkers
and Publicmen in New Delhi

1851. SHRI M. L. SONDHI : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the names and addresses of persons
who have obtained telephone connections
as social workers and publicmen in the
exempted category in New Delhi, during
the year 1968 ; and

(b) what principles have been followed
in granting telophone connections to these
persons ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) Requisite informa-
tion is being collected and will be placed
on the Table of the Sabha shortly.

(b) Applicants in exempted (now
called ‘Special’) Category under ‘Public-
Men’ are regiatered on the waiting list on
production of certificates from an MP, a
Member of the Municipal Corporation or
s Member of the Telephone Advisory
Committee, and from the concerned
Associations in support of their social
activities. ‘Special category, comprises of
several other groups an well e.g. Registered
Medical Practitioners, Public Institutions,
Representatives of the Press, Small Scale
Industries and Agricultural farms etc. 15%
of new connections are reserved for this
category and 509, thereof are given in
turn according to the date of registration
abd the remaining 507 are given on out of
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turn basis on the recommendations of the
Telephone Advisory Committee.

dare fasmn Wt feae

1852. =ft Wi feg wtgw : a1
QAT AFT NARW WX GG q7 A0
fawm, I3gF silacw qar grag FateEal
q grafrgg ag gH1A F "raw, geAaH
z&t, MT afafaay g mq @9 awt ®
y&a qar yeifaa gfaded & A, 9 F
s &Y fafaai, wreTd, gew AYe s
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FIN)
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fawm & Trow woit (o B fog) © -
farg gaar gg@ &7 F=r us  faaw
VT gz X @ ¢ [qRema § o'W
feay g | @ Fear LT - 218/69]

Medical Reimbursement to P & T Employees
of Jabalpur

SHRI BABURAO PATEL :
SHRI YASHWANT SINGH
KUSHWAH :
Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) names and disegnations of postal
and telegraph employees of Jabalpur and
the amount of frauds involved by way of
medical rembursements and the manner in
which the frauds were committed ;

(b) the names of the chemists and
authorized doctors involved in the above
cases and the action taken against them ;

(c) the names and designations of the
eleven persons prosecuted by the Central
Board of Investigation and the charges and
sections under sections under which they
have been prosecuted ;

(d) whether the C.B.I. investigation has
had any salutary effect resulting in the
reduction of the crime and if so, to what
extent ; and

(¢) the precise measurés taken to pre-
vent such frauds in the Tuture ?

1853.
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH): (a) The names
and designations of the officials involved
will be placed on the table of the Lok
Sabha in due course. The amount involved
is about Rs. 41,000/. Bogus claims were
submitted by the employees of the Tele-
graph Workshops, Jabalpur supported by
false case Memoes in collusion with
the Authorised Medical  Attendants
and Chemists or their employees
without actually purchasing the medicines
or receiving medical treatment. The
bills were found to have been prepared
by expert hands duly supported by
cash memos and essentiality certlficates
countersigned and authenticated by the
Authorised Medical Attendants.

(b) Ex-employees of Nutan Medical
Hall and Narbada Medical Corner, Gurdev
Medical Stores, Sarvodya Medical Stores,
Jaiswal Medical Stores, Vikas Medical
Stores and Agrawal Medical Stores are
fnvolved. The doctors involved are Dr.
B. L. Singh Dr. P. C. Jain, Dr. Yakub
Khan, Dr. R. P. Tewari, Dr. V. K. Diwan,
Dr. M. P. Gupta, Dr. M. A. Ahmed and
Dr. K. C. Pandey. Prosecuttion has been
launched against Dr. Yakubs Khan, Dr. P.
C. Jain and Dr. B. L. Singh under Section
120-B 1. P. C. read with sections 465, 468/
109, 420 and 511 L. P. C. and sections 5 (2)
read with section 5 (i) of the Prevention of
Corruption Act.

(c) The following persons stand charged
under Section 120-B, IPC, read with Section
420, 511 and 471 IPC and 5(2) read with
5(1) (d) of the Prevention of Corruption
Act :

Name Designation

1. Shri Ram Dass Mazdoor

2. Shri Ram Nath Ministry

3. Shri Hayat Mohd. Miller

4. Shri Gopal Dass Instt. Fitter

5. Shri Mohd. Arif Polisher Grade
1 (in two cases)

6. Shri Magsood Ali Machine Operator
(in two cases)

7. Shri Chote Lal Carpenter

8. Shri Pooran Lal Carpenter

9. Shri Ram Kirpal Mazdoor

(d) There bas _been considesable reduc-
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tion in the amount of bills partly due to
C.B.l. investigations and partly due to the
opening of P & T Departmenta] Dispensary
with effect from January 1968. The monthly
average expenditure has come down from
Rs. 82,000. approximately in 1966-67 to
Rs. 10,000/- approximately in 1968-69.

(e) The following steps have been
taken to stop such malpractices :

(i) Opening of P & T Dispensaries in
stations with concentrated staff.

According to the instructions of
the Central Vigilance Commission,
suspicious cases of habitual
medical claims or which are other-
wise considered of speclal signifi-
cance are referred to the C.B.I.
for investigation.

(iii) Instructions have been issued for
the transfer of individual officials
whose medical reimbureement is
usually high. Such persons are
to be transferred generally to
places having P & T dispensaries.
The P & T Board has also decid-
ed to entrust to its Efficiency
Cell the cxamination and sugges-
tion of remedy of a permapent
nature to reduce these malprac-
tices and the Efficiency Cell is now
seized of this problem.

(v) The Ministry of Health and
Family Planning have requested
the State Governments to draw up
lists of Chemists nominated as
approved dealers from whom
alone medicines will have to be
purchased for a claim for reim-
bursement and to restriet the
number of authorised medical
attendants and only such doctors
are to be selected whose integrity
is beyond doubt.

(i)

iv)

Tube Wells in Madbkya Pradesh

1854, SHRI BABURAO PATEL:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the number of tube wells and dug
wells in Madhya Pradesh operating today
and the arca of land covered by them with
the number of villages where they are
located ;

(b) the number of tube wells and dug
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wells proposed for Madhya Pradesh during
the Fourth Five Year Plan with total area
proposed to be irrigated and the expected
cost of the project ; and

(c) the salient features of the require-
ments of the demands of the Madhya Pra-
desh in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). The information
is being collected from the Government of
Madhya Pradesh and will on receipt be
placed on the Table of the Sabha.

Central Wage Board on Jute

1855. SHRI HIMATSINGKA : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state ¢

(a) whether it is a fact that the Central
Wage Board on Jute has recommended
further wage increase in the wages of the
jute industry workers ;

(b) if so, the extent of increase recom-
mended for jute workers ; and

(c) how far the recommendations have
been implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) A Wage Board
for the Jute Industry was constituted in
1960. Its final recport was received on the
4th September, 1963 and the recommenda-
tions in the report were accepted by the
Government on the 27th September, 1963.
The wage structure evolved by the Wage
Board was to remain in operation up-to
31.12.1967. No further Wage Board for
the Jute Industry has been constituted.

(b) The Wage Board recommended a
tota) minimum wage of Rs. 81/- p. m. for
the lowest category of workers, and pay-
ments of further D.A. linked to the cost of
living index.

(c) The recommendations were reported
to have been implemented fully by 85 mills
and partly by 4 mills.
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Rate of Agricultural Growth since
1947-48

1858. SHRI JYOTIRMOY BASU:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state the com-
pound rate of growth (in percent) per year
of (i) agricultural production ; (ii) food-
grains production ; (iii) rice production ;
(iv) wheat production ; (v) yield of food-
grains, rice wheat and agriculture per
hectare of land ; (vi) area under cultivation
and population in India in each State till
date since 1963-64 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : Due to changes in coverage
and methods of estimation, comparable
estimates of area, yield and production for
different states are available only from
1952-53 onwards.  State-wise compound
growth rates of production, productivity
and area of rice, wheat, foodgrains and
agricultural crops are available for the
period 1952-53 to 1964-65. Statements glv-
ing State-wise compound growth rates of
agricultural production, productivity and
area under Rice, Wheat, Foodgrains and
all crops and of population are laid on the
Table of the House. [Placed in Library. See
No. LT-219/69].

Unemployment in the Country

1859. SHRI S. M. SOLANKI : Will
the Minister of LABOUR AND REHABI-
LITATION be plcased to state :

(a) the number of persons registered in
ths Employment Exchanges in the country

PHALGUNA 15, 1890 (SAKA)

Written Answers 62

irom January 1967 to December 1968 and
gul of that the number ol persons belong-
ing to Scheduled Castes and Scheduled
Tribes ;

(b) the number of unemployed gra-
duates, intermediates and matriculates
among them ; and

(c) the number of unemployed Schedu-
led Castes and Scheduled Tribes ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR. EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) l.

No. of registrations
effected during
January, 1967 to
December, 1968

1. Total 79.51,264
2. Scheduled Castes
included in the
total 8,64,637
3. Scheduled Tribes
included in the
total. 1,45,763
I1. (b).
No. on Live Regis-
ter as on
31.12.1968
1. Matriculates 8,09,631
2. Higher Secondary
(including iater-
mediates/under-
graduates) 3,24,319
3. Graduates (includ-
ing post-gradu-
ates) 1,75.390

HIL. (c)

No. on Live Regis-

ter as on

31.12.1968

1. Scheduled Castes 3,46,409

2. Scheduled Tribes 61,050
o Jvedt w1 amm

1860. off ¥wrry qifem : ¥ ww
?uruﬁnﬂﬂn AR A AT X
&

(%) =9 1068 & wrear & wgma fey
Y wat el A gen feadt §
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(&) 31 Az, 1968 WY ¥ ¥ g
firad dwel #1 EwgwaT @Y ; AR

() AT ST gIHX A fwqA
9 WY |iw o ot ?

ww, ¥iw, amgarfaw faem aar ag-
wTT wewre A gt (sft WA
i) : (%) 1968 ¥ T wIw A 1289
s dweT wrarfaa fed @ ¥ xEw
wfafces, 3 a8 & QA &8 & 6,500
weg 2z & srara w0 o faga fear
ar a1 |

(&) 2w & e dwT N A AY-
wifa @i 31 fggsay, 1868 a%® €M
AR W ot | g faeg, 1968 & QYuA
fafwes d%a WY MEFIA F 16,000 gz
a% &1 wigid §gL fear war 4r) gg
1,280 fve A gEAT Y WAT L A
gy @ wre w1 fay W@ ¥ X
13,763 dwex X & & fafaq fed 3

(m) wgrerSy WRATT AT AT FlA
SO fae g et Aarar A 91 &
Szt oY geafaa AT 2,100 §wRd A
o | t@ win & faeg fafass daw W
aTeTd & 1, 460 EveX frag sxfRd m@

g

Shifting of ‘Returned Letter Office’
from Nagpur to Bhopal

1861. SHRI DEORAO PATIL : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether Government has decided
to the shifting of Returned Lctter Office
from Nagpur to Bhopal ;

(b) if so, whether Government is giv-
ing such facilities to the staff of R. L. O.
Nagpur as were provided to the staff of
P.M.G's. Office at the time of their shift-
ing ; and

(c) if mot, why met ?
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) Yes.

(b) The facilities usually extended to
staff on change of Headquarters will be
extended to staff of R. L. O. Nagpur opt-
ing to go to Jaipur, Bhopal and Bombay.
It will not be possible, however, to provide
residential accommodation at Bhopal as
was done when the P.M.G's office was
shifted.

(c) No departmental or State Govern-
ment Quarters are available at present as
was the case when the P.M.G’s office was
moved in 1965.

Trifurcation of Returned Letter

Office, Nagpur
1862. SHRI DEORAO PATIL : Will
the Minister of INFORMATION AND

BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether recently shifting of Postal
Store Depot, Nagpur to Bhopal has been
deferred due to non-availability of accom-

modation ;

(b) whether new Returned Letter
Offices are proposed to be opened at Bhopal
and Jaipur and the proportionate strength
of the staff is to be transferred and amalga-
mated in the R. L. O., Bombay for Vidar-
bha portion ;

(c) whether Returned Letter Office,
Nagpur, which is a part and parcel of the
office of the Postmaster General for all
practical purposes, is now to be trifurcated;
and

(d) if so, what arrangements has been
made for accommodation at Bhopal ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHR1 SHER SINGH): (a)to (c). Yes
Sir.

(d) Efforts are being made to secure/
copsiruct sccommodgtion at Bhopal,
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Selection of Sclentistg by 1.C.A.R.

1863. SHRI A.S. KASTURE : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether a Central Selection Board
is functioning under the Indian Council of
Agricultural Research, .for appointments of
Scientists in the Central Research Institute;

(b) if s0, the total number of scientists
selected so far since the formation of the
Central Selection Board ;

(c) the total number of Scientists select-
ed by the Board since its inception from
Scheduled Castes/Tribes in Class 1 and
Class IT Services ;

(d) whether Government are satisfied
with the number of Scheduled Castes/
Tribes candidates selected so far by the
Board against the reserved quota category-
wise ; and

(e) if not, what specific steps Govern-
ment propose to take to fill up the quota
reserved for these communities under the
Constitution ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (e). Selection Com-
mittees are constituted under the Indian
Council of Agricultural Research for var-
ious categories of scientific posts, as per
the provision of Indian Council of Agricul-
tural Research Bye-laws. According to
Ministry of Home Affairs’ instructions, all
the scientific posts as obtaining in Indian
Council of Agricultural Research Institutes
are filled up through open competition and
no reservation is made for Scheduled Castes
Tribes candidates.

Information in respect of the number
of scientists selected by the Indian Council
of Agricultural Research for its various
Research Institutes is being collected from
the Institutes and will be pluced on the
Table of the Sabha.

Posts of Directors in I{C.A.R.

1864. SHRI A. S. KASTURE : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the total number of posts in exis-
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tence of Directors of Central Institutes
Head of Divisions and Head of Sections
under the Indian Council of Agricultural
Researh ;

(b) the number of posts held by
Scheduled Castes Tribes as Directors of
Central Institutes, Head of Divisions and
Head of Sections under the I.C.A.R. ;

(c) whether Government consider that
Scheduled Castes/Tribes are adequately
represented in the above categories ;
and

(d) if not, what specific steps Govern-
ment propose to fill up the reserved quota
as per the Coastitution in I.C.A.R. ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (d). The information
is being collected and will be laid on the
Table of the Sabha in due course.

Inservice Trainees sent Abroad by
ILCAR.

1865. SHRI A. S. KASTURE: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state ;

(a) the total number of inservice
trainees deputed abroad for higher studies
or for specialised training or for study tour
by the Indian Council of Agricultural
Research since 1963 ;

(b) the number of inservice trainees
belonging to  Scheduled Castes/Tribes
deputed abroad for the above purposes by
the Indian Couacil of Agricultural Research
since 1963 ;

(c) whether Government arc maintain-
ing the quota system in deputation of can-
didates abroad ; and

(d) if pot, the specific reasons there-
for ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Total number of inservice
trainees deputed by the 1.C.A.R. from 1963
to 1968 is 111.

(b) and (c). There is no quota system
for foreign training programmes. Candi.
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dates are deputed on merit. Therefore,
information whether trainees belong to
Scheduled Castes/Tribes is not maintained.

(d) Deputation abroad for higher or
specialised training is on merit in comsulta-
tion with the foreign sponsoring body.
Therefore, there is no quota system.

Irrigation Facilities for Caitivable Land
in Madhya Pradesh

1866. SHRI G. C. DIXIT : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the total cultivable land in Madhya
Pradesh and how much of it has yet to
depend upon the vagaries of nature and
has not been provided with irrigation
facilities so far ; and

(b) how far cultivable land in Madhya
Pradesh would still remaln unirrigated at
the end of the Fourth Five Year Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Agricultural laad in Madhya
Pradesh, according to the latest available
land utilisation statistics of 1965-66, was
566.30 lakh acres was cultivated. It is ex-
pected that by the end of 1968-69, am area
of about 33.00 jakh acres out of this area
will be covered by irrigation.

(b) According to the draft Fourth Five
Year Plan of the State Government, it is
expected that an area of about 49,00 lakh
acres will be covered through all sources
viz. major, medium & minor in the State
by the end of the Fourth Five Year
Plan.

Strikes and Lockouts ia Madhya
Pradesh

1867. SHRIG. C. DIXIT : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) the total aumber of strikes, lockouts
and closures in Madhya Pradesh during the
last Five Years ;

(b) reasons for the same ; and

(c) $ndustries involved, total man-days
jost and the tota! pugber of puuom affect-
od thereby-2

MARCIH 6, 1969

Written Answers i 68

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOMENT
AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) to (b). The
matter falls in the State sphere.

Tobacco Cultivation in Muazzaffarpur

(Bikar
1868. SHRI YAMUNA PRASAD
MANDAL : Will the Mialster of FOOD

AND AGRICULTURE be pleased to
state :

(a) whether Government propose to
cxplore the possibilities of sinking deep
tube-wells in the tobacco growing belt of
North Bihar (in the District of Muzzaffar-
pur) as part of this belt falls outside the
Gandak Command area ; and

(b) whether, in order to improve the
quality and also for increasing the area
under tobacco cultivation, Governmens also
propose to help the tobacco growing kisans
of North Bihar by giving financal assistance
out of the revenue realised by Government
by way of excise tax or duties ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Government of India
does not have in view any such proposal
for Tobacco cultivation in this belt.

(b) There is mo such proposal
Government .

before

Agro-Industries in Bibar

1869. SHR1 KAMESHWAR SINGH :
Will the Minister of FOOD AND AGRI-
CULTURE be pieased to state :

(a) whether it is a fact that Government
are preparing a scheme for the development
of Agro-Industries in Khagaria and Begusa-
rai sub-divisions of Bibar ;

(b) if so, whether a report on the sub-

ject has been prepared ; and
(c) if mot, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTIRE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (b). The required infor-
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mation is belng collected and will be placed

on the Table of the Sabha as soon as it is
available.

Wristes Answers

Import of Tractors

1870  SHRI BISWANARYAN
SHASTRI : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) the total number of tractors import-
cd into India during 1968 : and

(b) the total requirement of tractors in
the country as it stood on the 31si Decem-
ber, 1968 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTUTE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) 2,289 nos. of wheeled trac-
tors were imported into India during the
year ending December 1968, A decision
has also been taken to import 15,000 wheel-
ed tractors of various makes.

(b) The total requirements of tractors

in the country as it stood on 3Ist Decem-
ber, 1968 were of the order of sixty
thousand nos.

quTaal ¥ YT

1871. ot qmamy Tag Fag :  war
wrg agar §fg 7 gz JATT K Far
w3 fF

(%) smaz aa g fs Tweam ¥
T q9Eat F FAA 0F  gsgidw Ty
w dwfer M § ook afz g, AN
acaeey s wr 2 A T oWt #
qTEre ¥ sa7 sfafwear 2 A%

(=) 2w ¥ qamadt o eafad WX
A fify qaqr Aaw & ggE fEoT-fe
ey ¥ gfr @ Wy o fefe
gy ¥ g qATIEY agr I 'L W
daTae % gATEl WY A% fear qar @ e
ygm e ey afi s m2 4 ?

e, v, egufos faew oar og-
®TC WraTeG oG- (st qw. ow. -
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Embezziement in Dandakaramya
Project

SHRI A. SREEDHARAN :
DR. SUSHILA NAYAR :
SHRI K. LAKKAPPA :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fuct that there was
cmbezzlement of a huge amount in the
Dandakaranya Project at Kondagaon during
the year 1967-68 ;

(b) if so, the amount involved and
whether it has bLeen recovered by the
Officers/authorities :

(c) whether fs is a fact that the case
has not been handed over to ihe police for
further investigations ; and

(d) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) to (d).
The information is being collected and will
be laid on the Table of the Sabha.

Veterinary Hospital, Tis Hazarl
(Delhi)

Written Answers

1872,

1873. DR. SUSHILA NAYAR :
SHRI K. LAKKAPPA :
Will the Minister of FOOD AND

AGRICULTURE be pleased to state :

(a) whether it is a fact that the Vetorl-
nary Hospital, Tis Hazari, Delhi is being
run with the help provided by the Dclhi
Administration and is under its administra-
tive control ;

(b) if so, whether it is also a fact that
only ordinary medicines are provided to
the ailing animals in Delhi and injuctions
and other costly medicines are not sup-
plied free of cost by the hospital authori-
ties ; and

(c) if so, the reasons therefore and
thc steps proposed to be taken to remedy
the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Veterinary Hospital,
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Tis Hazari Delhi is under the administrative
control of the Municipai Corporation of
Delhi. The Delhi Administration provides
the services of a Veterinary doctor whose
salary is paid by the Administration.

(b) Yes, Sir.

(c) This is because of limitation of
funds at the disposal of the Delhi Munici-
pal Corporation. The Corporation autho-
rities will try to provid more funds for the
medicines in the next financial year.

SlEgd g7 w1 qre

1874. sft wry'w ey waifean : w0
wrw Jav gfe 7+ 16 Fawa, 1968 &
siarifea weF gear 767 & IO F §AY
& gg a1 Y FO FA 5 :

(%) Fa1 Frgeargd gz F Awel
grafaa faar sfawfi wY w71 w@r ar
fr ¥ ¥ AT &1 AR § 5 IR
fFg GTHIT 9T TF AT GTHTQ Goliga dear
a3 wrwwer fRaT T g Sy T fear
qr oY 3% freg A &5 fRar man
qr

(&) ¥ g a% foredErd 7 sz
WA & #a7 ST §

(1) g aa w @y gu fv ag
ArAAT 16 I§ qUAT AT § w@r Qe
gfwsifeal & favg o1 A 7 @
&1 gIHTT &1 AT ;o)

(7) " geE g T &
qftaqraeasa g1 FMA Ay o qoay v
ENTEAT HT 7Zeq TUwAT ¢ 7

wrw, ¢, argufes feww aar wg-
wTC Aweg § tew oA (st gw. Qe
guageaTaY) : () Syoew  wiwael &
ORI @ WA gy T § e 1940 ¥
I SBW FUAIT A Af9F sy Iy
wfiraa & at § s 500 owy gqfw
wing &t Y | 38 g7 wodwr  whw-
g0 qzerd geqr v geatafar A @

MARCH 6, 199

Written Answers 7]

ag ot | =ft a1 AW AgE @
TF AT &1 93T qg7 fAraA) = W
w14 g% SYarg qeré o §far T °r )
o X AT 9 6 gF 9T ATHERy
FAFNAAHN 9 gz aag e
oft ST R WTgE 9T WA T S
A Srw 419/511 WX 406/400 &
a7 Q) groafes qEl F IR A H-
T 1T fed 12 ¥ | i sgraTey 4 W
»ff aTg% &t oF AwA § §TT 419/511
& st 272 faar ar, feg @a mamaTed
Ay ad s fearar gay amw ¥
Wy goe dfgar & sra 406/409 &
ol GETAR A 7 I T FX
fear ar)

(@) suT w2g gume @ W
a1 g faelt fred wroetg g8 @ #
farimrd fafeaq &@ & sTagEar
a1ge & g )

() WX (). I AT (%) T (F)
# I A WA FU A AT A9 IS

weEagQ s

1875. ot wy'w fag #tfear :  #ar
e aat §fy 7 gz Ia@A F FAT SO
fw :
(%) ad 1949-50 ¥ qEws foar
wfwwifal oo waresr & fwe fega
oA & § gf gz & A § fewt
A asgaA s mreRw O ;

(%) wwow aar afafy o<
A & wkw few fafe W ard feyr
A WK fre wafe ¥ g witw wid
fer ot oF woditpa qar dR-EoEre
agTaAT qToy gewr & fasg  geeAr s
T W T .

() W g w1 fear ww
wiwr § ; ek
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(m) sroves wfasifai § ¥ @
A% qFT T FIA F 77 FA § ?

w, gfa, amufae faew aq
qgeTT Aag § weg HA (o gAe
q#o  TEIFEARY) ¢ (F) IAT NW
IR FU AN T AW F HIAN
1949-50 & 3g quq & faar afusifon
T Shegd o § 1€ gz gy 71 0
@t Sar fr grAg wmar Tar g oA g
fao fsdar@ 32T w1 937 J&Y I8ar |

(@) gzFrd & afafrai & WY
qEEqt F oF d3% ¥ gawr ga-fafaqi w
AT AT W ggE AR WWMEFLN
figdfed oilFead e gEENAT
qrarsd’ @r qar | ¥4 45F A A
sfedl & qrg  qrg § oF o) AU
w13% gofewq &, faeg af afafs & 0w
fAdes & ®v & faaifya frar marar)
7z F31 AT a1 fE A agF T qGEFQ
afafs & fee@ faard &1 araer awT aga
& 9w & 9 ewgr fear ar 1 afafa A
IY 94 1 fgqiad 37 ) wgr 91 AN @
orgT fear a1 1 qarar aar @ fF 9@ N
o9F 9 @0 §HE3 fEQ AU qq &7
feara 7 2 gwr, A fasr fasre wfasrd
& wwgd MarRfer wfam Aamd
ver 1 fgma ¥ @gwr afafq
28-6-1960 & sww F wgEw ¥
2-7-1950 #t foom afaege, zzrar N &
feare &, fomd o gfew sfewrfat w
¥ fear | aw S dwrow W36 ® e
WiTdg qox Gfzar &7 ST 406 | 409 &
w7 U ¥@ o faeqr aa1 1w IR,
39 goy & fam fase afewsrd
7-7-1950 ¥t ¥ ¥ frQid & g9 9%
AT TUE HigAT ¥ 91w 410 | 511 &
v oF ¥9 & frar @ an

(7) 9 swo-wan gegEl 9T fed
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T Aty 3qg 1 fgara T <@y anar g,
a7: ¥ wiwd fawr=ar gwg agf &

(7) T gt gredi 9 fq A
FA & a7 FgA F@ FT 997 A
F34rT |

whereang<t T qTR™

1876, »t wy A fag mMfcar: =1
oy aar gfg 5 16 Fyvac, 1968 &
gATTfRT WEA g7 767 F IO & gAY
% gg IarA F I EIA fF

(¥) #ar ga @7 WAy 8 yig g
grafg,;

(=) afz &, at ats &1 gder qaqr
T g1 4T

() afz 7, ay stiw g0 Q7 § AT
Fgar wRME a1 qty g s@AH
Fraar aaa ama FY dyraa ¢ ; WK

(7) & amY § wwver afewfay
1w fgay 77 fewr@ &1 9qr amA &
fan sar gqrg fRr ¥ § 7

wiw, ¥fy, wgufos feww o
agere Wawm # T AWt (st gwe
o qraEEArAY) ¢ (¥) @ A} § g9ar
OT9%T SYF IF WNIAT ¥ qeq weNY
grar 20-1168 §Y 97 @y § fay o7
gAifeT swT qear 208 & e €Y QT
wrsfaa fear arar @ fora® ag war nar
a1 f& aix € af N oz gz WA fag
T Ak

(@) ag fawrfig wiw a1
(1) s 7Y s=zar )

(%) SuTskw N Iy AIHIT &
78R, 7 wfwaw fawr faaYea afewsrd,

Lziar & wivde w0 § amr oy £
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Aninal Hisbandry Programme in Kosi
Belt of North Bihar

1877. SHRI YAMUNA PRASAD
MANDAL : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether the flood afflicted poor
Kisans in Jalpaiguri District of West Bengal
have been supplied good milch cattle under
the intensive cattle improvement pro-
gramme ;

(b) whether Government also propose
to carry on intensive scientific studies for
the development of Haryuna or other cattle
breeds in Kosi belt of North Bihar ; and

(c) whethe those studies will be taken
up in the Fourth Five Year Plan period in
Kosi belt (North Bihar) ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). The required infor-
malion is being called for trom the Govern=
ments of Bihar and West Bengal and will
be placed on the Table of the Sabha in due
course.

Manufacturing and Supply of Rinder-Pest
Vaccine

1878. SHRI V. NARASIMHA RAO :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state 1

(a) whether it is a fact that the manu-
facturing and supply of Rinderpest Vaccine
is below the requirements of the country ;

(b) the number of manufacturing
centres in the country and their yearly
production ; and

(c) the yearly consumption of each
State ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD. AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAH|B
SHINDE) : (a) No, Sir.

(b) Rinderpest vaccine is being munu-
factured in seven Centres in the country.
The names of the Centres and the produc-
tion there of during 1967-68 are as under :
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Name of the
Centre

No. of doses
produced
(in lakhs)

I. Indian Veterinary
Research Institute
Izatnagar (U P.)

2. Biological Products
Centre, Bengal Vety.
College, Calcutta

3. Biological Product
Section,  Livestock
Research Station,
Patna

4. Biological Product
Section, Animal Hus-
bandry Department,
Lucknow

5. Biological Product
Section, Animal Hus-
bandry Department,
Haryana, Hissar

6. Instt. of Vety. Biolo-
gical Product, Mhow
(M.P.)

7. lostt, of Vety. Pre-
ventive  Medicine,
Ranipet (Tamil
Nadu)

87.90

77.20

54.20

62.00

20.70

78.60

99.30

479.90

(c) The Consumption of vaccine by
various States during the year 1967-68 was :

- No. of doses

State used
(in lakhs)

Assam 223
Andhra Pradesh 30.7
Bihar 59.2
West Bengal 323
Gujarat 13.0
Jammu & Kashmir 35
Kerala 133
Maharashtra 16.2
Madras 60.6
Madhya Pradesh 709
Mysore 16.1
Orissa 18.5
Punjab 8.8
Haryana 7.2
Rajasthan 16.6
Uttar Pradesh 480
Others 44
Total 441.6

———
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Artigan Wells in Nawatanwa Block

1879. DR. MAHADEVA PRASAD :
Wil! the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether his attention has been
drawn to the possibilities of artisan wells
in Nawatanwa Block of District Gorakh-
pur ;

(b) if so, what has been done in this
respect ; and

(c) if mot, whether Government pro-
pose to explore the above mentioned natu-
ral source of irrigation in the said area ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). The information
is being collected and will be placed on the
Table of the Sabha in due course.

Preduction of Raw Jute

1880. SHRI A. SREEDHARAN :
SHRI K. LAKKAPPA :
SHRI SAMAR GUHA :

Will the Minister of FOOD AND

AGRICULTURE be pleased 1o state :

(a) whether it is a fact that the produc-
tion of raw jute in the country has come
down as compared to the production dur-
ing the last 3 years ;

(b) if so, the reasons therefor ; and

(c) the steps taken by Government to
give incentives to boost the production of
Raw Jute in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) The shortfall is due mainly to
reduction in area under jute caused by un-
favourable jute-paddy price ratio and un-
favourable wheather especially at the
sowing time.

(c) The following steps have been taken
by the Government to give incentives
to boost up the production :—

(1) Free supply of urea for foliar
spray.
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(ii) Subsidized supply of Low Volume
Power Sprayers for urea spray-
ing.

(iii) Free demonstration aerlal spray-
ing of urea.

(iv) Subsidized distribution of certi-
fied improved jute seeds.

(v) Special package programme on
jute for increasing per acre yield
of jute fibre.

(vi) Financial assistance in the form
of subsidy and loan on improved
retting facilities.

(vii) Demonstration scheme for double
cropping.

Part-Time Journalists _

1881. SHRI S. KUNDU : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether Part-time journalists 7.e.
District and Moffisil Correspondents of the
newspapers or news agencies are considered
as working journlists under the working
journalists Act ;

(b) if not, the reasons therefor ;

(c) whether they have benefited from
the recommendations of the two Wage
Boards on working journalists ;

(d) if not, the reasons therefor ; and

(¢) whether Government are contemp-
lating to suitably amend the Working
Journalist Act. so as to include part-time
District Correspondents also ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) and (b).
Section 2(f) of the Act defines a “Working
Journalist”. The question whether a part-
time journalist is covered by the definition
or not will depend upon the facts and cir-
cumstances of each case.

(c) Yes. The Wage Bogrd has laid
down the rates of the monthly retainer pay-
able to part-time correspondents of News
papers and News Agencies.

(d) Does not arise,

(e) No, Sir.
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Sinking of Tube Wells in Audhra Pradesh
and Rajasthan

1882. DR. KARANI SINGH : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state how many tube
wells have been sunk by the end of 1968 in
Andhra Pradesh and Rajasthan, specially in
tne Districts of Bikaner, Barmer, Jodhpur
and Jaiselmer ?

THE MINISTER OF STATE IN THE
MINISTRR OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) The information is being
collected from the State Governments of
Andhra Pradesh and Rajasthan and will on
receipt be laid on the Table of the Sabha.

Import of Tractors Durin: Fourth Plan

1883. DR. SUSHILA NAYAR : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :
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(a) whether Government have finalised
the proposal to import tractors from
abroad during the Fourth Five Year
Plan ;

(b) if so, the number of Tractors likely
to be imported together with the names of
the foreign countries from which they are
proposed to be imported ; and

(c) the amount of foreign exchange
likely to be spent thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). No, Sir. Propo-
sals for the import of tractors from abroad
ara finalised on a year to year basis. Im-
port of 15,000 tractors of various makes
and sizes, with spare parts and accessories,
had been clearec during 1968-69 as indicat-
ed below :

Name of the Model of Quantity to Total Price
country tractor be imported (Rs.)
U.S.S.R. DT. 14B 6,000
Byelarus- 500 4,26,92,500 (CIF)
MTZ-5MS
Czechoslo- Zetor-2011 5,000 4,61,85,000 (FOB)
vakia
Rumania Super UTOs 500 77,50,000 (C & F)
Spare parts 7,75,000
GDR RS-09 Addl. 3,000 3,18,00,000 (C & F)
Spare parts 31,80,000 (C & F)
Implements 47,70,000 (C & F)

Provident Fund of Employces of Indian
Electric Works Ltd., Calcutta

SHRI R. UMANATH :

SHR! MOHAMMAD
ISMAIL :

SHRI B. K. MODAK :

SHRI K. M. ABRAHAM :

Will the Minister of LABOUR AND
REHABILITATION be pleased to refer to
the reply given to Unstarred Question No.
600 on the 14th November, 1968 and
state :

(a) whether Government have examin-
ed the Question of payment of Provident
Fund dues to the employees of the Indian
Blectrie Works, Calcutta ;

1884.

(b) if so, the decision taken thereon ;

(c) when the payment is likely to be
made ; and

(d) if not, when the examination is

likely to be completed and the reason for
delay ?

THE MINISTER OF STATE IN THE

MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITION (SHRI
BHAGWAT JHA AZAD) : (a) to (d).

The matter is still under examination and
a decision will be taken as early as pos-
sible.
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Centrally Sponsored Schemes for Deve-
lopment of Agricuiture in Andhra
Pradesh

SHRI RAMAVATAR
SHASTRI :

SHRI ESWRA REDDY :

SHRI SARJOO PANDEY :

SHRI P. C. ADICHAN :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether the Centre has sanctioned
centrally sponsored schemes for the deve-
Jopment of agriculture in Andhra Pradesh ;

(b) if so, the number of schemes san-
ctioned and the main detail thereof ;

(c) the estimated cost thereof ; and

(d) the progress made so far in imple-
menting the schemes ?

1885.

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.
(b) to (d). Required information in

respect of the Ceatrally Sponsored Schemes
sanctioned to Andhra Pradesh Government
during 1968 69 is givem in the statement
laid on the Table of the House.
(Placed in Library. See No. LT—-220/69].

Procurement of Foedgraias (Kharif Crop)

1886. SHRI RAMAVATAR
SHASTRI :
SHRI C. JANARDHANAN ;
SHRI VASUDEVYAN NAIR :
SHRI SARJOO PANDEY :
SHRI VISHWA NATH
PANDEY :
SHRI SUDHAKAR
SUPAKAR :
SHRIMATI JYOTSNA
CHANDA :
SHRI D. N. PATODIA :
SHRI N. R. LASKAR :
SHRI R. BARUA :
SHRI DEORAO PATIL :
SHRI SHIVA CHANDRA
JHA :
Will the Minister of FOOD AND
AGRICULTURE be pleased.to state :
(8) the total quantity of foodgrains so
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far procured in different States from the
Kharif Crop ;

(b) whether the target fs likely to be
achieved ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD. AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SNINDE) : (a) About 2.3 million tonnes
of Kbariff foodgrains have been procured
so far during the crop season 1968-69.

(b) and (c). The targets set by some
of the States have already been exceeded
and there is every likelihood that by the
end of the season the overall target for
rice would be fulfilled. Coarse gralns have
been decontrolled in most States and the
achievement of the targets of procurement
of course grains in such States is not being
considered imperative.

Losses in Indian Telephone Industries, Ltd.

1887. SHRI K. LAKKAPPA :
DR. SUSHILA NAYAR :
SHRI A. SREEDHARAN :
SHRI PREM CHAND

VERMA :

Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state :

(a) the amount of loss which Indian
Telephone Industries Ltd. suffered since its
inception, year-wise, on account of f{rrigu-
larities, thefts and stock shortages ;

(b) whether the matters were looked
into and if so, the result thereof ; and

(c) steps taken by Government to bring
about improvements in its working ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) to (c). The requisite
information Is being collected and will be
laid on the Table of the Sabha.

Rabl Grops Affected by Pest ia
Eagtern U. P.

1888. SHRI K. LAKKAPPA :
SHRI YASHPAL SINGH :
Will the Minister of FOOD AND

AGRICULTURE be pleased to state :
(a) whether itis a fact that oundlng
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rabi crops in many Eastern U.P. Districts,
Haryana and Punjab are endangered by a
pest locally known as Bhuddili ;

(b) whether it is also a fact that there
are reports from rural arcas that these
crawling hairy insects have invaded the
fields and are quickly devouring such crops
as peas, potatoes, caulifiower and various
leafy vegetables ; and

(c) if so, the action taken by Govern-
ment to save the crops of those areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The standing Rabi crops
in Eastern and North-Eastern districts of
Uttar Pradesh were affected by the hairy
caterpillar known locally as Bhuddill or
Bihar Bhurli. No reports of Bhuddili cater-
pillar epidemic have been received from
Haryana and Punjab

(b) Nine districts in U P, have been
affected by this pest and crops like mustard,
wheat, barely, pea, sweet potato, potato,
brinjal, caulifiower, raddish were damaged.

(c) To deal effectively with the pest,
the State Government invoked the provi-
sions of the U.P. Pest Act and carried out
control operations in the affected districts
at a total cost of Rs. 2 lakhs. The Central
assistance is provided under the natural
calamities relief fund.
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Unauthorised Telephone Connections
in Patna and Danapur (Bihar)

1890. SHRIMATI ILA PALCHOUD-
HURI : Will the Minister of INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS be pleased to state :

(a) whether Government of India have
received reports to the effect that in Patna
and Danapur (Bihar) (i) a large number of
unauthorised telephone connections exist
which have either been shown as ‘discon-
nected’ in the official records, or they are
in the name of persons who have died or
gone clsewhere : (ii) on receipt of applica-
tions which are really bogus, new telephone
connections have been given : (iil) bills
amounting to huge amounts for rent and
trunk-calls etc. made from the telephone
connections under reference, have been
outstanding for long periods ;

(b) if so, the details of the reports to-
gether with the number of unauthorised
telephone connections referred to in part
(a) above ;

(c) the action, if any, taken to un-earth
this telephone racket ; and

(d) the result of the action taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH): (a) (i), (ii) and
(iii) No, Sir.

(b) to (d). Do not ariss,
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Strikes in Industrial Establishment
1891. SHRIMATJ ILA PAL

CHOUDHURI :

SHRI BHARAT SINGH
CHAUHAN :

SHRI HUKAM CHAND
KACHWAL :

SHRI D. N. PATODIA :

SHRI RAGHUVIR SINGH

SHASTRI :

SHRI RAMACHANDRA

VEERAPPA :

SHRI N. K. SANGHI :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the total number of incidents of
labour strikes, gheraos and lock-outs which
occurred during the years 1966, 1967 and
1968 in the industrial establishments both
in the Public and Private Sectors, separa-
tely ;

(b) the number of Industrial establish-
ments involved statewise and category-
wise ;

(c) the number of labour involved and
total earnings lost to them in each year ;

(d) the number of working days los! in
each year ;

(e) the extent of loss sustained by the
Industrial establishments in each year in
both the sectors, separately ;

(f) the number of establishments which
had to close down as a result of these inci-
dents and consequential losses sustained by
them ; and

(g) the causes of the strikes, gheraos
and lockouts and action taken to prevent
such strikes, lockouts and gheraos ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) to(s).
The required information is being compiled
and will be laid on the Table of the House
as soon as possible.

Import of Rice from Australia

SHRI1 S.K. TAPURIAH :

SHR1 HIMATSINGKA :

SHRI P. C. ADICHAN :

SHRI CHENGALRAYA
NAIDU :

SHRI ONKAR LAL BERWA :

1892.
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SHRI N. R. LASKAR :

SHRI R. BARUA :

SHRI B.K. MODAK :

SARI K. ANIRUDHAN :

SHRI UMANATH :

SHRI P. GOPALAN :

SHR] GEORGE
FERNANDES :

SHRI B. K. DASCHOW-
DHURY :

SHR! NARENDRA SINGH
MAHIDA :

SHRI GANESH GHOSH :

SHRI E. K. NAYANAR :

SHRIMATI SUSEELA
GOPALAN :

SHRI P. RAMAMURTI ;

SHRI RAMACHANDRA
VEERAPPA :

SHRI R. R. SHING DEO :

WIIl the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether the Australian Government
have agreed to supply 10,000 tonnes of rice
to India and making another 50,000 tonnes
of rice available to the latter from the
next harvest in April, 1969 :

(b) if so, the terms of the agreement :

(c) when the consignments are expected
to reach Indian coasts ;

(d) what will be the imported cost of
this rice and at what price it will be sold
to the consumers ; and

(e) the names of other countries which
have been approached for import of rice
and their response thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

(b) to (d). Do not arise.

(e) 200,000 long tons of rice from
Burma and 60,000 metric tons of rice from
the UAR has already been purchased on
Government to Government basis.

Targets for use of High-Yielding “'arietics
of Rice and Wheat

SHRI S. K. TAPURIAH :
SHRI GADILINGANA
_GOWD :

1893.
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SHRI MEETHA LAL
MEENA :
SHRI K. P. SINGH DEO :

Will the Minister of FOOD ' AND
AGRICULTURE be pleased to state :

(a) whether there is any back-sliding in
the programme of spreading the use of high
yielding varieties of rice and wheat in the
country ; and

(b) whether the average yield during
1966-67, 1967-68 and first half of 1968-69
after adoption of hybrid quality of seed has
been keeping pace with the target and if
not, why ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No. [In fact, the progress
under these crops has been very encourag-
ing and the area under them is progressive-
ly increasing. There is however some diffi-
culty about the suitability of some of the
paddy varieties in some areas during the
Kharif season. Efforts have been directed
first, to organise inputs to get thc best re-
sults from the existing high yielding variet-
ies, secondly to evolve new varieties more
adapted to local/conditions. Two ncw
high-yielding varieties of paddy viz. Jaya
and Padma have recently been released and
other varicties are at various stages of
trials/research.

(b) The yield data for Kbharif, 1968 has
not yet become available from the States.
The analysis of yield dada reported from
various States during 1966-67 and 1967-68
shows that the high yiclding varieties have
given yields sufficiently higher than those
of the traditional varieties and the average
yields of these varieties are in keeping with
their yield potentials,

Super Bazars in Delhi

SHRI S.K. TAPURIAH :
SHRI R. K. AMIN :
SHRI GADILINGANA
GOWD :

SHRI M. L. SONDHI :
SHRI R. V. NAIK
SHRI ONKAR SINGH :
SHRI J. B. SINGH :
SHRI SHARDANAND :

1894,
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SHRI KANWAR LAL
GUPTA :

SHRI SITARAM KESRI :

SHRI BAL RAJ MADHOK :

SHRI RANJIT SINGH :

SHRI D. C. SHARMA :

SHRI BENI SHANKER
SHARMA :

SHRI HARDAYAL DEVGUN:

SHRI SAMAR GUHA

SHRI K. LAKKAPPA :

SHRI SURENDRA NATH
DWIVEDY :

SHRI J. AHMED :

SHRI DINKAR DESAI :

SHRI MANGALATHU-
MADAM :

SHRI RABT RAY :

SHRI S. C. SAMANTA :

SHRI RAM GOPAL
SHALWALE :

SHRI YASHPAL SINGH :

SHRI D. N. PATODIA :

SHRI DEVEN SEN :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) total loss suffered by the three
Super Bazars in Delhi during fiscal years
1967, 1968 and 1969 and the reasons there-
for ;

(b) whether attention of Government
has been invited in this regard to a report
in the Statesman of the 8th January, 1969;

(c) how these mounting losses are pro-
posed to be made up by the Government
of India so as to fulfil the purpose for
which Super Bazars were established in
Delhi and other parts of the country :
and

(d) the steps taken to run them pro-
fitably ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURUPA.
DASWAMY) : (a) The total loss suffered
during the cooperative year 1966-67 was
Rs. 7.08 lekhs ; for the year 1967-68, the
loss is estimated to be Rs. 13.04 lakhs,
subject to audit ; and the position for the
year 1968-69 will be known after the close
of the cooperative year on the 30th Junme,
1969. The main reasons for loss are high
promotional, administrative and operatio-
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nal costs, including the rent of the build-
ing in Connaught Circus,

(b) Yes, Sir.

(c) Itis for the management of the
Cooperative Store Ltd., New Delhi which
ruas the Super Bazars in Delhi, to take
steps to make up the losses incurred by it,
by cutting down costs, streamlining ad-
ministrative and operational procedures,
and increasing sales. In spite of the losses,
the Super Bazars in Delhi continue to fulfil
the purpose for which they were intended
by selling consumer goods at reasonable
prices, maintaining quality and adopting
healthy trade practices.

(d) The steps taken by the Cooperative
Store Ltd., New Delhi, to run the Super
Bazars profitably include : economy in
establishment and operational expenses,
rationalisation of stock level, prevention of
leakages, streamlining of administrative and
accounting procedures, standardisation of
purchase policies and expension of busi-
ness turn over. The Managing Committee
of the Cooperative Store Ltd., New Dzslhi,
has also been reconstituted. The services
of a senior Government official have been
placed at the disposal of the Store to work
as its General Manager.

Farmers’ Debts in Co-operative
ieties

SHRI S. K. TAPURIAH :

SHRI HIMATSINGKA :

SHRI A. SREEDHARAN :

SHRI GADILINGANA
GOWD :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that the Farmer’s
Debts in  Cooperative Societies have been
mounting year after year ;

(b) if so, the total amount ,of overdues
at the end of the years ended June 30,
1966, 1967 and 1968 ; and

(c) what are the main reasons for the
the continued rural indebtedness and what
steps Government are contemplating for
ameliorating the condition of the peasants?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURUPA-
DASWAMY) : (a)to (c). The position

1895
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regarding the outstanding loans which be-
came overdue as on 30th Junme, 1966, 30th
June, 1967 and 30th June, 1968 is given
below :

(Rs. id crores)

Overdues as on

30-6-66 30-6-67 30-6-68
(Provisional)

Short and 125.36 160.15  156.92
medium-term

loans.

Long-term 4.42 5.74 7.43
loans.

Increased borrowings of the cultivators
from cooperatives are to a large extent
accounted for by the growing working capi-
tal requirements for use of modern inputs
like fertilizers and the increased outlay
needed to finance capital investments in
minor irrigation and land development
works of a semi-permanent and permanent
nature under the intensive agricultural pro-
grammes.

The seasonal character of agricultural
enterprise imposes a time-lag between cx-
penditure in the form of inputs and realisa-
tion of income out of the final produce.
The farmers, especially those with mode-
rate means, require credit to undertake
agricultural operations under such a situa-
tion. In areas where farming is unecono-
mic due to unfavourable natural factors
like poor soil, lack of irrigation facilities
and inadequate rainfall, the repaying capa-
city of the farmers is limited. Even in
other areas unforescen natural calamities
may sometimes lead to a partial failure of
crops and cause increased overdues. As
the cooperative loans are mostly given for
agricultural production requirements, and
help to increase production, the increase in
loan outstandings should not be necessarily
considered as a sign of growing indebted-
ness.

Jmport of Rice from Philippines

1896. SHR1 BABURAO PATEL
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state

(a) the salient terms of the contract
dated the 26th September, 1968 with
Philippines for tbe purchase of 25,000
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metric tons of rice, with final landing price
per ton inclusive of freight in rupees ;

(b) the present price per ton of Indian
rice of similar or near quality ; and

(c) the reasons why we had to purchase
rice from Philippines ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The quantity 25,000
metric tons of rice purchased from the
Philippines on the 26th September, 1968,
consisted of 10,000 metric tons of Philip-
pines White Rice 1R-8 variety with 35-407
brokens and 15,000 metric tons of Philip-
pines White Rice with 30-35%, brokens.
The shipment of the IR-8 variety was to be
effected by the 15th October, 1968 and that
of the other variety by the 15th November,
1968. The price agreed was $ 163.0 per
metric ton Cand F FO for the IR-8
variety for shipment by 15.10.68 and $
158.50 per metric ton C and F FO for the
other variety to be shipped by 15th Nove-
mber, 1968.

Since the entire quantity against the
IR-8 variety of rice was shipped after the
specified date, the price of this varicty was,
by mutual agreement, reduced by $ 3.00
per metric ton C & F.  Thus the cost of
this rice, including freight, came to
Rs. 1200/- per metric ton.

As regards the Philippine White Rice,
some of the supplied quantity was delivered
after the target date of 15th November,
1968 and consequently a reduction of §
3.00 per metric ton in price was secured
on that quantity. Thus the average cost
of this variety of rice, including freight,
came to Rs. 1177.48 per metric ton.

(b) Some quantity of the Philippines
rice was classified as fine, some medium
and some as coarse. The issue price of
these three varleties of rice is Rs. 1100/-,
Rs. 1020/- and Rs. 960/- per metric ton,
respectively.

(c) Rice was purchased from the Philip-

pines to augment the internal availabilities
for meeting the requirements of public
distribution in varioys States.
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quAl § T EEar

1897. it Treawq fawrdf :
o AW TWET T
=t THTH ANE
=it wrea fag 9ge
ot Wlq weE @ ;o wEr
AT AAT TWTW QR HAOT A A
FATY A TIT FX fF

(%) 7ar 29 & 1@ AT sgFEdr
FIA @A # fee ¥ FER g F
TAYRIT XY SATEAT ATIITF TAWAT § ;

(@ afegi, MW gA A A Y
feq ara} ¥ 93 ax N7 sggeqr A
RERA 14

() W@ F Fr QAT A Fw axw
TANRT Y sgFeqr frg a1 ) e
2?

QAAT AT FQICW WATHY G @A
fasm & wew A (s 3 fag)
(%) smareaa: &1q7 AN qqeqr A
@ & fawg wsT gWE 1§ R ag
ye1 fF 2o & gfae qrAl § T D
gfaar A1 ifge, gwafga usa g
gra Aifg frsicg &1 amer & fee
gferw aqudt grar ®v af TNRET & i
qfT sherar & £ a3

(@) 2@ & Freqy # fvaw gfog g
¥ trmra Y gfawr miew &, & gy
X9 gH7 4T o9 7Y & g'fw fwmr
U A TARA &1 "7qT ¥ fea A
TWT SATAT |

(7) 39g'w (¥) # zfezna @ g
w&T & adf Jsan |

wwgTfae wwre saTet sl

wHEH

1898. sit vroewsq fawryf

ot ATORYT T
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st TWTH T

st W fag g :
st oY ey @wi: EAT

AT AAT qART W EAC AN 7g
AT FY FaO I

(%) #arag ax & fF g2 fawm
cAgeifa® g9 S & avaed § 9-
qHTT ST @I E

(®) afx g, @ sad s afqw
frwdr § ;

() g ¥ gomarfas gare gare
4 % M fod qay A gewgar @
R

(=) #ar =g s A wyarAr wifas

gfez & sy v ?

AT AGT FEIIW AAAT G FAR
fawm & wrow wat (o0 e fag) o (7)
gh 1 AR fawm &1 AR -
1T Feg sAszfad AR vFRI T T
fawra s @I &)

(%) =it faswrg 19 97 @ &

() = @ fF F¥FTfAF oFETT F
wmifess & &g qAuT 1971 F ge F
fvar smgar

(7) ¥AY forem & ragifas oxgwar
&1 fawra fvar o 2gr § N geaq: Agr-
A & ®IT H ATAT ATIAT 0 (AT FY
arft ¢ f5 w7 wEEESh A wfafes
gfaewrd gaew 1y F wraw mfas 3fe
¥ 7z g gy gafaq E-dFfAe
SqATAT A GETAAT A THIAAN KT FHA |

wrearT sfafraw w1 Ieewy

1899. =Y WWg SW@ : ¥ WA
ao qrate A 28 TR, 1968 #
qacifed T3 GEdT 2460 F IAT ¥
grrw ¥ qg AA WY $UT w3 f

(%) s qaat & wreqrar afafray
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F AT & IR T wifeg wAwd @
= o sraraf 2 ;

(=) afe g, &Y SgwTayT AT E;
LK

() afz 7€k, aY fawea & 71 wreaw
g

N, QuUIT 91 gAata saew A
I Al (R wmEw W W)
(%) < gi

(@) us faazm &9 A A7 9T W™
faar war & 1 [graewa # o fear v
fwo dear LT—221/69].

() 5= A& Izav

g wfrerw dearat & wygfan
wifaat aar wyafen wifew mfagl
& IRtTaY

1900. »t WYAE AT : AT W AW
gaata 7= 19 fraraz, 1068 & ward-
fra w57 g&ar 5172 F IATF FEEW F
ag qqIT AT FO KI5 :

(%) sar ¥Na gfasw geawt §
wggfaa wmifadt T wggfaa wfes
FrfraY & Iefeard Y qear & iy A
g @iy araer aefrg s A af & ;

(=) afzgt, aY e AT A Y ;
iR

(m) afz agl, O fa=rx & #ar wQ@
22

W, QUM aar qaAie sy §
TR AP (61 AT W W)
(%) YT (&) wmas orr ST A Ak}
oY 79-92T X W@ 17 fagwg & & 0
2 [geawom % Tw faar war 1 ¥R
wear LT 222/69].

(m) "W dar ¥ g )
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#wd WAt que gfem  gfergite aced
ST, IR

1901. Y R9g W8T : AT NT AAT
gaate s+t 5 feavaz, 1968 & warvifea
w57 gEur 3362 ¥ IqTH g A Ig
FTATA F Far £ fF agd NS A fawr-
fegit ®Y franfraa @ #3 & wew da9
st uoe gfa sfeaadz qoard wead,
1A F faeg ITT qR@ AW G
SAY T GFIA & A F o@d qw
frady aafr g€ & 7

uq, ART 747 gAqTq wweq A
O Jot (S ATTAR W W) AR
o€ gaar IaAH AN & | AZ AIAST USY
& ernfasre & mar 2

gaT TN

1902. it AYwg sz
A7 I/ qwT cqw

a1 ww awt gy 7 ag AN /¥
a1 & fiv e

(%) Far aTHITFT faarT gIT arary
® gu g A Ul £ g7 qrard F wiy-
wrfeat aar FHAIfeE ¥ F97 qar W=y
Y gT T IO FA Y

(@) afz ad¥, av Far ;IHTT &
faare wfusifeal #Y qear w21 #3 wfy-
wifeat st wHarfea) #v 1:50 & swgqra
¥ @ o ogw wAET AT FraEgd
IgwT A AT 9T gfqgry @O FI
gIT A 7Y quia: aifafSas g 9T
o= w6

(m) afg &, & 5 aFR & fa=Er
ge A B frger & o af
glrarel § THIcT FIF 90 ITF AL A
QMAFW 1§ ?

ww, wfy, srgaifas faere aor wg-
I AwNg ¥ g W (st ow. gm.
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TRATET)  (F) W (F). IR AR
FEFI G AL Iy I §, FAfo F
faita agraar grafeaa Tva qeerd qar
¥z mifga &% 3 qWwEAT § wsaw A
& It 2 IART FEOAT JUT AW
FNA/NF ITAW FgWQ AT/
TSy §4I, J HIX-HIF AFAT qAT ¥E
arfqa G4 ¥ ggwd afufs wfafow
F g7 9T A1 &, g fear amar
1 ¥ Traw aa7 #4fgF qgwTd Feqrg

2 &, feg 34 qx wrafwg TR &

gz gfafant & gotas &1 aifafes
frgeaqg At 21 afe A gav A9
grfa & strar &, &Y gIETT g wwhat
¥ gt F9 ggar FHAfE € gear
g1 99Ar IY gAfeqT T w9
agY gzar, 9 fF ag A= & garaw W
Fia zrm fe ¥ gifaal | Aw W)
g At A A AT AT A F AT
57 ZifAal &) gara & F W F faq
3faa afagrucns swg T ar fF
Fifafsas gaat & fear smar @ =9
Iqray # e mfas fear o1 gwar € -
waarfeal #1 gear gzET WIAT I
sgafeqd #TA1, 399 ¥ FA AT A
ghrd w difqa w@rn, N sasas
W AT | I awr ¥ wfgwifeay qar
Frarfeal ¥ age A v gway § wa
gift &1 Saifaca fedt oF safe gaar
safwat o fasft v ¥ fAaif fer war

¥ |
(m) s 7EY 33T )

Arrears of Dues on Account of Employees
State lusurance Scheme

SHRI MOHAMED ISMAIL :
SHRI GANESH GHOSH :
SHRI K. M. ABRAHAM :
SHRI P. RAMAMURTI :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fagt that there arg

1903.
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arrears of Rs. 4,1500,384 outstanding
against varlous employers on account of
Employees State Insurance Scheme upto
the 30th June 1968 ;

(b) if so, the names of employers with
arrear more than Rs. 5,000 ;

(c) whether the arrears have increased
further ;

(d) if so, total arrears upto the 3lst
December, 1968 ; and

(e) thc action taken on different emplo-
yers respectively to realise the dues ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): Recovery of
contributions due under the Employees
State Insurance Scheme is the responsibility
of the Employees State Insurance Corpora-
tion set up under the Employees State
Insurance Act, 1948. The information
furnished by the Corporation is as under :—

(a) The total arrears as on 30-6-1968
are Rs. 4,51,00,384/-.

(b) A statement is laid on the Table of
the House. [Placed in Library. See No.
LT-223/69].

(c) and (d). The arrear position of the
contributions due under the Employees’
State Insurance Act is assessed periodically
and the position for the period upto 31-12-
1968 would be known by the middie of
May, 1969.

(e) Legal action by way of recovery
proceedings and prosecution, where neces-
sary, has been taken against employers in
respect of an amount of about Rs. 3 crores
and notices have been issued calling upon
employers to pay the dues amounting to a
further crores of rupees.

Telecommunication facilities

1904. SHRI CHENGALRAYA
NAIDU :
SHRI S. S. KOTHARI :
SHRI NARENDRA SINGH
MAHIDA :
Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state ;

(a) whether it is a fact that during
1967-68 and 1968-69 rhere was improvement
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in telecommunication facilities in the
country ;

(b) if so, what are the main develop-
ment made during this period ;

(c) what progress was made during the
period in regard to Overseas Communica-
tions Service ; and

(d) the projected programme of deve-
lopment during the Fourth Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) Yes, Sir.

(b) The main developments in regard
to Telecommunication facilitles during the
period are shown in statement 1 laid on
Table of the Lok Sabha. [Placed in Library.
See No. LT-224/69].

(c) Progress made during the period in
regard to Overseas Communcations Services
is shown in Statement II laid on the Table
of the Lok Sabha. [Placed in Library, See
No. LT-224/69].

(d) The details of the programme of
development during the Fourth Plan are
shown in statements III and 1V laid on
the Lok Sabba. [Placed in Library. See
No. LT-224/69]. Statement III is in regard
to Telecommunications Facilities and
Statement IV s in regard to Overseas
Communications Services.

Fruit Production Programme

SHRI CHENGALRAYA
NAIDU :

SHRI GADILINGANA
GOWD :
Will the Minister of FOOD AND

AGRICULTURE be pleased to state ;

(a) whether Government have launched
an all-India co-ordinated research pro-
gramme for eight important fruits of which
the export-oriented one will receive the
priority ;

(b) if so, the details thereof ; and

1905.

(c) whether Government have also set
up Central Institute of Horticularal
Research at Bangalore to take care of the
problems facing the fruit industry.
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) (a) and (b). The Indian
Council of Agricultural reseach has for-
mulated an All-India Coordinated Research
Project on eight important fruits for
inclusion in the Fourth Five Year Plan.
The project is being .discussed with the
Planning Commission and will be launched
after the approval thereof by the Expendi-
ture Finance Committee of the Government
of India.

In order, however, to initiate the work
under the Project, the following six
research centres have aiready been sanction-
ed durisg 1968-69 on four fruits as advance
action for the establishment of these centres
during the Fourth Five Year Plan.

1. Mango Indian Agricultural
Research Institute, New
Delhi.

SAVDA, Maharashtra,

(i) Institute of Horti-
cultural Research,
Bangalore.

(il) Indian Agricultural
Research  Institute,
New Delhi.

(i) Goanicoppal, (Co-
org), Mysore State.

(ii) Shrirampur, Mahara-
shtra.

2. Baopana
3. Grapes

4. Citrus
Frults

The main project envisages the setting
up a of a number of centres in the differ-
ent agro-climatic regions of the country on
eight important fruits like Mango, Banana,
Citrus fruits, grapes, Pineapple, Papaya,
Guava and Temperate fruits like Apple,
Walnuts, etc.

Problems connected with the export
oriented fruits like banana, citrus, pineapple
will receive priority in this Project.

(c) Yes, Sir.

Decratrol of Sugar
1907. SHRI BISWANARAYAN
SHASTRI :
SHRI CHENGALRAYA
NAIDU :
SHRI HIMATSINGKA :
DR. SUSHILA NAYAR :
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SHRI RAGHUVIR SINGH
SHASTRI :

SHRI MOHAMMAD
SHERIFF :

Will the Mipister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether there is a proposal to
further decontrol sugar ; and

(b) if so, when and how ?
THE MINISTER OF STATE IN THE

MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.
(b) Does not arise.
faeent & ayelt g€ AT

1908. sit Ty fag mves : 74T W
AqT gAATE FAY ag A N FA KA
f:

(%) #a1 7g 79 ¢ fr et & Q-
TR F AEAETEA § W E M IQIMR
safgadl ) geaqr Joft ¥ q® W ¢ ;

(w) afz gf, &Y ca® a1 ww & ;
o7

(7) T qweqr #r g F@ ¥ fay
ATEIT F1 & FEATE FCT w7 fawe
2?

a®, qQmm awr gAafe Aewww &
TR Aelt (st T W A) ¢ (%)
IqFe AAFA NY Haf § -

g fadtsa wrgfegl famie
* gfaa sty &
fowr ewrY Y
w &&ar e &
o A
qrgY  arat
0 =
1966 44254 77406
1967 38295 77112
1968 40220 116114
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(@) g & a5t & enfyx fawrg &
Y |

(m) =Y Gty rorar ST 1969-
70 ¥Y ofew ot § afenfwa  fafea
fawrg wrdway zra efysfes Qam
waq F IqAew 1A XY FEAAAT 2 |

Violation of Bonus Act

1909. SHRI GADILINGANA GOWD:
Will the Minister of LABOUR AND
REHABILITATION be pleased to ‘state :

(a) whether it is a fact that cases of
violation of Bonus Act by industries in the
Central sphere are frequently occurring ;

(b) if so, the reasons therefor ;

(c) the details of such violations during
the years 1967 and 1968 ; and

(d) the steps taken to prevent such
violations ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI1
BHAGWAT JHA AZAD): (a) and (b).
There have been cases of contravention of
the provisions of the Payment of Bonus
Act, 1965.

(c) Information is belag collected.

(d) Necessary action is taken against
the defaulting parties under the relevami
provisions of the Act. So far 123 procecu-
tions have been sanctioned.

Coal Mine Accidents

1910. SKRI GADILINGANA GOWD:
Will t(he Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the total number of coal mine acci-

dents during the years 1966, 1967 and
1968 ;

(b) the number of accidents mine-
wise ;

(c) the reasons for accidents ; and

(d) the compensation paid to the fami-
lies of the deceased ?

THE MANISTER OF STATE N THE
MINSSTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): f(a) to (d).
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The information is being collected and will
be laid on the Table of the Sabha when

received.

Strikes/Lock-outs in Industries of
Andhra Pradesh

1911. SHRI GADILINGANA GOWD:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the total number of strikes/lock-
outs recorded industry-wise during 1967 and
1968 in Andhra Pradesh ;

(b) the reasons in each case ; and

(c) the total man-days lost aad loss to
the industries ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) to (c),
The matter falls in the State sphere.

shor.tfnll in Sugarcane Supplies in
Bibar

1912.  SHRI SITARAM KESR1 : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that due to the
shortfall in cane supplies in Bihar, the
Sugar Industry is passing through a crisis ;
and

(b) if so, the steps Governmemt have
taken or propose to, take in regard there-
to?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Due to drought,
sugarcane supplies to sugar mills in Bihar
fell during the two years 1966-67 and 1967-
1968. In the current year, the overall
availability of sugarcane will improve
considerably. The position is expected to
improve further in the next year due to
iecreased cane plamtation.

Fixation of Minimum Wage

SHRI C. JANARDHANAN :
SHRI GEORGE

FERNANDES ;

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

¢a) whether the recently beld seminar

1913.
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on minimum wage legislation has recom-
mended the minimum wage in all scheduled
employment except agriculture should not
fall below Rs. 2 per day ; and

(b) if so, Government’s reaction thero-
on ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) A seminar
on Minimum Wages legislation, recently
held under the auspices of the Indian
Institute of Labour Studies, New Delhi,
has recommended tbat the wages for un-
skilled workers in any scheduled employ-
ment except agriculture should not be less
than Rs. two per day.

(b) The proposal will be considered in
consultation with the State Governments.

IAT AT A Gt fren Qorg

1914. st swreveRT qTet
st faragmTe e

F31 | aqr wfw 70 I q9F K
w7 Fq fF -

(%) #mTIaT W ¥ fa¥r A
faaré DTl &1 AL FESA  JAC
frar nar ¢ ;

(@) saragas & & afc o+t
frsrery & fog q@gd & eqIT 9T A9 F
oAl F1 QW fFar @ qur AW
€ gEar ¥ faaww frar oy a1 wEsT
AT ¥ AT ITEA I G AT
70 ; W

() afz i, @ ¥ ¥ wvarw F wrd
sq19% QAT qAE 7€ § |

o, ¥fy, amgufes feew oo ag-
WX AET § v "ot (o e
fak) : (F) Usy gURR A "o S
qadfy DAy fasafafes  ayfaag
faatg—®d 1 searT @ g —

(i) wzré & 3 3,28,000
(i) gwi & afer 5,00,000
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(iii) T FTETd TOTHR
*T ®YEAar 2,00,000
(iv) g Fagat s
T 2,400
(v) &= qrade
TqqAT 85 000
(vi) fass-=rfaa g
%Y Tqrgar 70,000
(vii) &Y ® ewiqar 2,00,000

130.53 FAT w941 & @ T T
2| ¥ geqia woft ¥ FER & fawia-
Cic ol

(®) %X (7). 39§ F97 AN T
F1 TN o AT gowF g, Wi
g gu ¥, afzar, wrag, el qar aw
wife qrfY & qreT AIgR § | AT &R
I Y Frorr & Soa fFFIAT ® 85,000
oo Rl & fegwm &1 y@@ W@
t

TN GAET N NG T 6 s

1915. «it wftww : ¥a1 gwaAr Aww
ST ST @AW HeY 4 qaT9 &Y FT
w3 fF

(%) =1 917 a9 § T NI A
o A # srAw gATRR ¥ WA
£ A SISl ARY H AAA

(=) afz gi, @ ggwr T &A1 R
o wgi qg st 9gy @ WY W
AW, A GIHITHF AAET g TEHT
T AT GRT ; W

(7) " gy g ¥ @y ¥
wraw gl wfearg §Y gr e & fag e
wTaaArdY w<X wr fawrc d ?

qwAT vwy AW swew # st
wwre frm % cog ae (sf e fug) -
(5) W () 1060 ¥ S freafafen
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Tl & @iy @) erafawm s =g
Lacial (o -G

1. ¥ @A W 3% Frafon qea-gat
CRUCICIE R
ag1q &% eqaifon vaas -
RaFEgT (SR 9gd ¥ @ frarran gan)
feeet g% Tqwnfora qrae T —
ST, AR AT FAR |
gt aifaa gradT—
AT, T WX AR
2. T { ¥ ITAFAT X IWA-
fer AT-
feft-gIge
feeeY-sraa
AEAATZ-TIARIE
FIATT-HATAT
wzrg-fey
wETa-faTegE
YA HATTATT
sfranz-aragr
AAATT-ANT
LE SR
IewrEarsy g @y Tmad A A
#% Frel o1 & wiwg wa 8 ufw qad
& fag ®1€ wan & fgara adf @ Jman
firz s oY famd sfagga fear smar @
IUF YR 9T I8 71 w@r g fF 9.
Wiaar g% Trafed s A A O§
9z & A ¥ A 1A w7 Ay 80,88
arE T afy av @Y Ig  STAET W
T STt 1Y FE X AT qIAT
freferfaa & e :

1965 — 139,88 Are Ty
1966— 297.33 aT@ w9
1967 — 416.78 &T@ WY
1968— 494.18 w1® WY
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(w) wgi w& s w1d wfawar § 2gi
\igar ITWET & Trafam A 9T 8%
FweAl &1 qfg &7 a1 @ g Al \i
IEEd & gRaw § gue F  fag W
TIHISAAT WG |

Milk Booth in Moti Bagh II,
New Delhi

1916. SHRI BAL RAJ MADHOK :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that there is
only one milk booth [for Moti Bagh II,
New Delhi which has over 1000 quarters of
Government servants ;

(b) whether it is also a fact that there
are four milk booths in South Moti Bagh
which have only 816 quarters and flats ;

(c) whether the Residents Welfare
Association of Moti Bagh 11 has been long
demanding the opening of another Milk
depot in that colony ;

(d) if so, the reasons for this disparity
in the matter of milk depots in the two
adjoining colonies and why another milk
depot has not been opened in Moti Bagh 1I;
and

(¢) how long it will
new depot there ?

take to open a

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

COOPERATION (SHR1 ANNASAHIB
SHINDE) : (a) 2 Milk Booths bearing
Nos. 165-166 and 449-450 are functioning
in Moti Bagh-11.

(b) Yes, Sir.

(c) Yes, Sir.

(d) Delhi Milk Scheme has since

decided to establish an additional milk
booth in Moti Bagh-I1 for which suitable
site has been selected with approval of
Municipal Corporation of Delhi.

(e) Action is being taken for finalising
contract for construction of milk booths
and construction may take about six
months.
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IAT AW F 71 $1 Qwr Aww

1917, sft TN qoivs
st aw qer wwf :

T qEAT AT TET WIT AT
w41 18 feqeaw, 1968 ¥ mew g1 g5
HEqT 14 ¥ IUTF qraeg A qg aqq FY
1 H0

(%) #ar IAT 92T F HeAART S1
dag gTeal & A¥ W A A AF A3
FandgEmqE@ iy ; Ok

(=) afg gt, A\ #ar frewd frmay 7

AT AT T AAWT WX T
faam ¥ TowweRt (s ¥ fag) -
(%) &8 wrad ) fafgqa @i 1 0f
oY | SaT fF 98 9197 T § IW A
Wty qiT sfafaaa A @ 5 (i) (@)
& geadia 9w ¥y mfasrd gra AF
a3 q

(=) se7 & 7Y vsar

Refugees from East Pakistan

1918. SHRI HIMATSINGKA :
SHRI S. K. TAPURIAH :
SHRI A. SREEDHARAN :
SHRI SRADHAKAR

SUPAKAR :
SHRI S. R. DAMANI :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether a large number of refugee
families of East Pakistan staying in Bihar
and other refugee camps had come down to
Delhi towards the end of Dccember last
for presenting to Government their pitiable
plight in the camps and seeking help of
Government in improving their conditions
in the camps ;

(b) if so, the conditions in camps as
presented by each group of these refugees ;
and

(c) the steps which are being taken by
Government to improve their lot ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD); (a) No;itis
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not a fact that a large number of refugees
from East Pakistan staying in Bihar and
other refugees camps had come to Delhi.
The migrants from East Pakistan, who came
to Delhi, came from sites of rehabilitation
in Bihar and Madhya Pradesh to which
places they had earlier been shifted from
the relief camps where they had still earlier
been lodged.
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(b) and (c). Do not arise.

ATy are wiafaaw € qw s (i) (w)
& wrATa IAT q¥W A A O ¥
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gAay 20 9T T @hzd f ag
m § ¢ ey q9% IrEA g a9,
L 1xd

(=) afz &i, aY zo% fod ¥ar @aw
77 fraffeg M ag g ?

ww, ¥fy, agufos fewwm aa
FEFIT woaeg § IOq /N (W we-
arfge o) : (%) st 7di

(=) 5=t & @€Y grar

IAT AT & fewrdl N ‘gEar awe wn
! wfuw Jgor ¥ arelt feem oY wemn€

1022, it wgraw fag weed © sy
Ty qar gfw TN Iz T@EA & gar
I f& wry RT & feaEl & fad
fagsret 7% ‘grar’ Am% 917 €Y gfgw
Iqa 2N ey qar afzar feew € goArg
IAT 2 & fwaEy #1 o ®Y orraafy ?

wia, wfy, amafos fasw awr
AEHI 7T § Tew /Al (ot s
arfgs fr) : @7 & ‘grAr e ol
a% ¥ vy 929 & gy fady oA §
& agma wf ad) § wm At § g A
IogeEAr & qquy fear a1 W@
gqree N3W & AET F GAT § T@ M I9-
gewAr & faga & frafg &< & oF ad ar
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Issue of Milk Tokens by Delhi Milk
Scheme

1923. SHRI M. L. SONDHI : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that 57,000 ap-
plications are pending for issue of tokens
by the Delhi Milk Scheme ;

(b) whether it is also a fact that they
are in the queue for the last one year ;
and

(c) if so, what is the position at pre-
sent 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Delhi Milk Scheme has
been able to clear about 45,000 applications
out of about 81,000 applications received by
it since Octob.r, 1965.

(b) Some applications are pending since
1.8.1966.

(c) Every effort is being made to clear
as many applications as possible. This
depends on the availability of milk. Steps
bhave been taken for augmenting milk sup-
ply. Itis difficult, however, to estimate
how long it may take to issue milk to all
the applicants on the waiting list.

Land Acquisition Inquiry Committee

1924. SHRI SRADHAKAR
SUPAKAR :
SHRI VISHWA NATH
PANDEY :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether the Land Acquisition
Inquiry Committee has submitted its re-
ports ; and

(b) the principal recommendations of
the committee regarding amendment of the
Land Acquisition Act and Government’s
reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) ; (a) No, Sir. The Committee
was to submit its report by 31.3.69, but has
sought extension of the time upto 30.6,69.

(b) Does not arise.
Adulteration of Gur with Soft Stone

1925, DR. KARNI SINGH : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that a chemical
analysis of gur taken in Meerut (U.P.) has
revealed that the manufacturers are mixing
soft stone (Selkhari) in big quantities in
cane juice to give it a slab shape ;

(b) whether it is also a fact that this
mixing of soft stones has endangered the
bealth of gur consumers ;
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(c) what action, if any, Government
have taken against the culprits ; and
(d) what preventive measures Govern-
ment are taking to stop this evil practice ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Analysis of thirteen sam-
ples of gur drawn from various Mandies
conducted by the Government of Uttar
Pradesh did not reveal adulteration of soft
stone in gur. Two persons who were found
selling adulterated gur (not with soft stone)
are being prosecuted.

(b) and (c). Do not arise.

(d) The Uttar Pradesh Government
have issued instructions for collection and
analysis of gur samples regularly for exami-
nation to ensure that adulteration does not
take place.

Standing Technical Committee to Study
the Cost of Production of Crops

1926. SHRI HEM RAJ: Will the
Minister of FOOD AND AGRICULTURE
be pleased to refer to the reply given to
Starred Question No. 555 on the S5th
December, 1968 ane state :

(a) whether the Standing Technical
Committee set up for studying the cost of
production of priacipal crops has prepared
its second report ; and

(b) if not, by what
to complete it ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The Standing
Technical Committee is presently consider-
ing some of the technical issues relevant to
the studies on cost of cultivation of crops,
and is expected to give its suggestions on
the subject in due course.

time it will be able

Expenditure Incurred for Palampur Campusg
of Agriculture University, Ludhiana
1927. SHRI HEM RAJ: Will the
Minister of FOOD AND AGRICULTURE
be pleased to refer to the reply given to
Unstarred Question No. 2497 on the 28th
November, 1968 and state :

(a) whether the demand of the Punjab
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Agrlcultural University, Ludhiana for the
reimbursement of expenditure incurred for
Palampur Campus has been examined by
Government : and

(b) if so, tne amount of grant that has
been sanctioned by Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) During the years 1967-68 and 1968-
69, the financial assistance to the tune of
Rs. 5.67 lukhs has been sanctioned for
Palampur Compus of the Punjab Agricul-
tural University, Ludhiana for the following
items :

(Rs. in lakhs)

S. N. Name of  Amount sanctioned
Item 1967-68 1968-69
(Rs. in lakh)
1 Buildings 042 4.09
2 Equipment 0.34 0.68
3 Books 0.14 —_
0.90 4.77

Pre-Iavestment Survey of Forest Resources

SHRI HEM RAJ :

SHRI K. LAKKAPPA :

SHRI OM PRAKASH
TYAGI :

Will the Minister of FOOD AND
AGRICULTURE be pleased to refer to the
reply given to Unstarred Question No. 5056
on the 19th December, 1968 and state :

(a) whether the pre-investment survey
of forest Resources with the assistance of
Food and Agriculture Organisation and
Upnited Nations Development Programme
bas been included in the Fourth Five Year
Plan ; and

(b) if so, the allocation made for it ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) A scheme namely Prein-
vestment Survey of Forest Resources has
been approved by the Planning Commission
fos inclusion in the Fourth Five Year Plan

1928.
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to continue the work of the Project—P.1.S.
which was undertaken with the assistance
of thc UNDP and F.A.O.

(b) The proposed allocation for the
Scheme for Fourth Five Year Plan period
is Rs. 160 lakhs.

Intercommunications with the Foreign
Countries by Radio Operators

1929. SHRI MANIBHAI J. PATEL :
Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state :

(a) whether it is a fact that some
amateur radio operators known as ‘Hams’
are allowed to have intercommunications
even with the foreign countries ;

(b) whether any licence has to be
obtained from Government for this
purpose ; and

(e) if so, whether it is safe to allow
them to operate from the security poiat of
view ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THB
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) Amateur
radio licensees can establish contact in
prescribed amateur radio bands with radio
amateurs in India and abroad.

(b) Yes.

(c) Generally radio contacts by amateur
licensees are for exchange of scientific and
technical information. Necessary checks
are made from time to time to ensure that
the terms and conditions of such licenses
are not violated.

Employment Exchange in Laccadive Isiands

1930. SHRI P. M. SAYEED ;
SHRI VIRBHADRA SINGH :

Will the Mintster of LABOUR AND
REHABILITATION be pleased to state :

(a) the progress made in setting up an
emplopment hange in L dive Islands;

(b) whether Government have taken
any steps to assess the educated unemploy-
ment in the [slands ;

(c) if so, the details thereof ; and
(d) if not, the reasons therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR. EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) The
Bxchange is cxpected to start functioning
shortly.

(b) Yes.

(c) There are about fifty unemployed
matriculates and ome unemployed graduate
in the Islands.

(d) Does mot arise.

Rehabilitation Houglog Corperation

1931. SHRI PREM CHAND VERMA!:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the targets of setting up
units according to projects reports and
their production and development targets
were achieved by the Rehabilitation Hous-
ing Corporation :

(b) if so; when and if not, the reasons
therefor ;

(c) whether any foreign collaboration
was involved in setting up the Corporation
and if so, the names of the countries which
collaborated, the terms of collaboration
and how much foreign cxchange in the
form of aid was received ; and

(d) whether the Corporation is faced
with any problems at present amd if so,
the manner in which Government propose
to remove them ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI1
BHAGWAT JHA AZAD): (a) Yes.

(b) In April, 1953.

(c) The question of foreign collabora-
tion did not arise ; the Corporation deve-
loped at Kirti Nagar 150 acres of land
through the agency of the C. P. W. D. and
sold them as residential plots mainly to
displaced persons.

(d) No. As all the plots have been
sold, the Corporation has gone into
voluntary liquidation with effect from
12.7.68.

Pablic Telephoae Booths in Gujarat

1932. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of INFOR-
MATION AND BROADCASTING AND
COMMUNICATIONS be pleased to state :

(a) the number of public telephone
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booths at present in Gujarat and the cost
of maintaining them ;

(b) the number of booths which are
out of order or damaged and the reasons
therefor ;

(c) amount of loss by way of theft and
rough handling of receivers during the last
three years ;

(d) the steps taken by Goveroment to
maintain the public telephone booths in
order : and

(e) the number of offenders who have
been caught stealing telephone receivers,
telephone wires, dials etc. during the last
three years and the steps taken against
them and the results thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) No. of
Public telephone booths in Gujarat—432,
Cost of maintenance—Rs. ,5000/- per
annum approx.

(b) About twenty were damaged in
Ahmedabad partly due to thefts and partly
due to careless hanmdling. Particulars
regarding booths at smaller stations are
not readily available.

(c) Rs. 1500/- per annum approximately

(d) The public telephone booths are
regularly inspected by maintenance staff
and faults removed. Cases of thefts are
reported to the police.

(e) The cases are still under investiga-
tion of police and none has been appreh-
ended so far.

Land Reform Measures in Orissa

1933. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether the Central Government
have made any suggestion to the Orissa
Government for implementing land reform
measures ;

(b) if so, the nature of the suggestion
made ; and

(c) Orissa
thereto ?

Goverpment's  reaction
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY DEVELOPMENT AND

COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.
(b) Following the Chief Minister's

Conference in July 1967 when matters
relating to Land Reform in the context of
the new strategy in agriculture came up
for consideration, the attention of the
State Government was drawn to the various
recommendations made by the Land Re-
forms Implementation Committee of the
National Development Council, particularly
with refereace to expenditing disposal of
applications for resumption, record of
tenancies and credit facilities to cultivat-
ing tepants to enable them to effectively
participate in the agricultural production
programmes.

(c) The State Government has intimated
that suitable action is being taken with
regard to these suggestions.

Gazetted Officers of Telephone
Department Trained in Cross-bar
System

1934, SHRIMATI SAVITRI SHYAM:
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the number of gazetied officers of
Telephone Department trained in Cross-
bar system so far ;

(b) the number of officers actually en-
gaged in Cross-bar Telephone after their
training : and

(c) why a large number of officers who
got training were not employed in the
Cross-bar Telephony though large sums
were spent for imparting training to them ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) :

(a) Directors 8

Divisional Engincers 38
Assistant Divisional

Engineers 67
Assistant Engineers 163
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(b) Directors 7
DEs 37

ADEs 18

AEs 70

(c) The cross-bar training programme
was undertaken in advance as the depart-
ment proposed installation of Cross-bar
local and trunk automatic exchanges as
standard in future. The Depactment fis
having a large programme of installation
of Cross-bar exchanges and about a lakh of
lines are to be added every year for which
large number of trained staff are required.
It is proposed to train all officers in Cross-
bar techniques as most of future installa-
tions of auto exchange will comprise of
cross-bar equipment. This will also give
flexibility in posting of officers due to trans-
fer on promotions etc. The number trained
are pot too many compared to the needs
of the immediate future.

Procurement of Foodgraiss by Food
Corporation of India

1935. SHRI BEDABRATA BARUA:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the procurement of food-
grains by the Food Corporation of India is
proceeding according to schedule ;

(b) whether there have been cases of
inability of the Food Corporation of India
to purchase offered grains ; and

(c) if so, what are the reasons ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.
(b) No, Sir.
(c) Does not arise.
Price of Pare Ghee

1936. SHRI A. SREEDHARAN :

DR. SUSHILA NAYAR :
SHRI1 K. LAKKAPPA :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact (hat prices of
pure ghee have gone veory high compared
to the last three years ;

(b) if so, the reasons therefore ; and
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(c) the steps taken by Governmet to
bring down the prices of pure ghee in the
country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir. The index of
wholesale prices of pure ghee has risen
from 176.4 in 1966 to 213.8 during the year
1968, the percentage of increase being
21.2%.

(b) The price of ghee is co-related with
that of milk. The price index of milk has
also risen by 36.7%/ in the same period.

(c) Steps are being taken under various
Plan programmes for increasing the milk
production in the country, which in course
of time is expected to bring down the price
of milk and its by product ghee. They are
broadly as below :

(i) Key village scheme for cattle deve-
lopment.

(ii) Intensive
Project.

(iii) Cross-breeding scheme.

(iv) Goshala Development Scheme.

(v) Feeds and Fodder development
Scheme.

(vi) Coordinated cattle breeding pro-

gramme.

(vii) Strengthening and expansion of

State Livestock Farms.

(viii) Calf rearing scheme.

(ix) Cattle Show and Milk Yielding
Competition Scheme.

(x) Wild and Stray Cattle Catching
Scheme.

Cattle Development

Drilling of Tube Wells

1937. SHRI A. SREEDHARAN :
DR. SUSHILA NAYAR .
SHRI1 K. LAKKAPPA :

Will the Minister of FOOD AND

AGRICULTURE be Pleased to state :

(a) the number of tube-wells drilled
during the last three years upto the 3lst
December, 1968 in each State ; and

(b) the steps taken by Government to
hcep wells in working order ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The information
is being collected from the State Govern-
ments and will be laid on the Table of the
Sabha in due course.

Rehabilitation Housing Corporation Ltd.

1938. DR. SUSHILA NAYAR : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) the amounts of authorised and paid-
up capital of the Rehabilitation Housing
Corporation Ltd. at the time of its incep-
tion and the same as on the 31st March,
1968 :

(b) the amount of loan which the Cor-
poration has taken from the Central
Government, Banks or other parties sepa-
rately as on the 31st March, 1968 : and

{c) the working results of the Corpo-
ration for the last three years and nature
of irregularities found by the Government
and action taken by Government in each
case ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) The autho-
rised and paid up capital of the Rehabilita-
tion Housing Corporation Limited at the
time of inception and as on 31st March,
1968 were as under :—

On inception As on 3lst
of the Cor-  March,
poration 1968

(i) Authorised
capital 50,000
ordinary
shares of
Rs. 100/-
each

(il) Paid up capi- 6.25 lakhs

tal (25,000
ordinary
shares at
Rs. 25/-
each).

50 lakhs 50 lakhs

6.25 lakhs

(b) Nil.
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(c) The interim working results of the
last three years are given below :—

1966 Rs. 53,524.00 profit
1967 Rs. 6,08,530 00 loss
1068 Rs. 44,641.03 profit

The loss in 1967 is due to the Govern-
ment having demanded Rs. 6.33 lakhs by
way of enhanced compensation for the cost
of land acquired for the Corporation.

The Corporation have moved the In-
come-tax authorities to reopen the assess-
mepts already made by them. As the Cor-
porations® activities are of the nature of a
single venture, there will be only one final
Profit and Loss Account.

There were no procedural irregularities
in the working of the Corporation but the
following cases of fraud and embezzlement
were detected during these years : —

An amount of Rs. 37,177
was found to have been
mis-appropriated by the
ex-Accountant as under :—

A draft sent to the Cor- 1,524.00
poration by one plot-
holder, Shri Madan Lal.
A cheque drawn twice
in favour of one Shri
Lal Chand, Creditor.

3 cheques drawn but not
accounted for in the
books.

Amount shown in the
books deposited in the
bank but actually not
deposited.

Fradulent sale of a plot
of office building.
Amounts of petty re-
funds made to creditors
by endorsing them in
his own favour.

(vii) Miscellaneous irregulari-
ties.

M

ih 2,850.00

(iin 10.000.00

(iv) 365.00

) 11,000.00

(vi) 11,467.00

(—) 29.00

Rs. 37,177.00
ACTION TAKEN

. Prosecution has
the ex-Accountant.
before the Court.

been launched against
The case is pending
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Losses to Delhi Milk Scheme

1939. DR. SUSHILA NAYAR : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the amount of loss which the Delhi
Milk Scheme suffered since its inception,
year-wise, on account of irregularities,
thefts and stock shortages ;

(b) whether the matters were looked
into and if so, the result of thereof ; and

(c) the steps taken by Government to
find out the drawbacks and to bring about
improvements in its working ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB

SHINDE) : (a) The required information
is as follows :—
Year Amount
~——
Rs.
1959-61 -_—
1961-62 -—
1962-63 99,600.00
714.75
1963-64 18,481.12
1,822 50
1,810.56
640.00
1964-65 44,973,00
499,95
3,576.00
1965-66 11,000.00
4,750.00
1966-67 —
1967-68 7,689.58
1968-69 4,570.00
Total : 2,00,127.46
(b) Yes, Sir. Each case is examined
carefully. Remedial steps including dis-

ciplinary action against the individuals
concerned wherever considered necessary
have been taken.

(c) An Expert Team was appointed by
the Government in 1964 to look into the
working of the Scheme and to make recom-
mendation for improving it. A large
oumber of recommendations made by the
Team have been implemented. The
Management of the Delhi Milk Schome is
making constant efforts to improve its
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working and to remove the draw-backs as
and when they come to their notice.

Report of the National Tribunal on the
Wage Board Award of Non-Working
Journalists

1940. SHRI1 S. M. BANERIJEE :
SHRI S. M. JOSHI :
SARI JYOTIRMOY BASU :
SHR1 SHASHI BHUSHAN :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the National Tribunal ap-
pointed for considering the Wage Board
Award of the non-working Journalists has
submitted its award ; and

(c) if not, the reasons for this abnormal
delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) No, Sir.

(b) The reference involves the determi-
nation of the wage structure of a number
of categories of non-journalist employees
in several newspapers. The Government
do not consider that the disposal of the
reference has been attended with any
avoldable delay.

Award of Electricity Wage Board

1941. SHRI S. M. BANERIJEE : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether any final decision has been
taken regarding the implementation of the
recommendations of the award given by the
Electricity Wage Board :

(b) if not, the reason for this abnormal
delay : and

(c) steps taken by Government to get
{t implemented through the State Govern-
ments ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) and (b). The
Wage Board made recommennations for
grunt of interim relief which were accepted
by the Government subject to certain clari-

fications/modifications mentioned in Govern-

ment's Resolution No. WB-15(24)/67, duted
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20-6-1968. Copies of the Resolution were
placed on the Tabie of the Sabha on the
25th July, 1968.

(c) The State Governments have been
advised to secure implementation ot the
recommendations accepted by the Govern-
ment.

Implementation of Wage Bourd Awards

1942. SHRI1 S. M. BANERJEE : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether it is a fact that the Wage
Board awards are not being implemented
by the employers ; and

(b) if so, the steps Government con-
template to take to see that the awards are
implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) Difficulties
have been experienced recently in securing
full implementation of the recommendations
of some of the Wage Boards.

(b) The recommendations of the Wage
Boards have no statutory backing at pre-
sent and their implementation is secured
through persuasion and advice. The entire
system of Wage Boards is being reviewed
by the National Commission on Labour,
whose report is now awaited.

fagre & wreem™l & whurfeat « guas

1943, ot farrafgwr wew @ F
W q9T gAAT® A gg &@d ®1 AT
w3y fr :

(%) smrag e g fr fagre & aga
§ mrEl & wAwfa v fear g
a7 fru qufaw s far nar § s S+
®t 7 av o gg Al § a9t aw
gafas w@raar § 1 feem), 21 @fs
R SwAfer wret ¥ sty @
wifs &1 AqQ a1 war IAw! A frar
g

(=) afz &, o v s o dar
T AR fed weais sReEm &
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fedft W wHIQ AN 16 T ¥ wivw
gufas afl feq wdm AR guadt &
aug 3% If9q wgraar war faar s
arfe mifasl & fag T oXEqU &7 qET
wfsw & a7 ;

(1) 7ar g N sw g f& wiaw
sqaifed v gfee gra say faeg
Y FT AFAT 3T F 9T gufaa
®T®F § ok 3+ wfaq fAgs & Nfeg
&2 ary a7 gafaw e sar g ; W

(%) afe gt, @ #11 gTFIT *7 faAT
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i s srd?

w#, Qo Jar gAwta Ao §
TRT-AF (3 WTTER W W)
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¥ orar & ot 39 fagy 97 faze awe
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Agriculture During Fourth Plan

SHRI RANJIT SINGH :

SHRI BAL RAJ MADHOK :

SHRI HARDAYAL DEVGUN 1

SHRI D. C. SHARMA :

SHRI BENI SHANKER
SHARMA :

SHRI S. K. TAPURIAH

SHRI HIMATSINGKA :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the allocation proposed to be made
for agriculture during the Fourth Five Year
Plan State-wise ;

(b) the target proposed to be set for
food production in the Fourth Five Year
Plan State-wise ; and

(c) the steps envisaged to achieve the
above targets and self-sufficiency in food-
grains ?

THE MINISAER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The Fourth Five
Year Plan is in an advanced stage of pre-

1944,
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‘paration. The allocation for agriculture
and the target for food production will be
known when the Plan is finalized.

(c) A new strategy of Agricultural Deve-
lopment has been adopted since 1966-67 for
achieving self-sufficiency in foodgrains.
The main steps taken under the New Stra-
tegy are ; High Yielding Varieties Pro-
gramme, Multiple Cropping Minor Irriga-
tion for intensive cultivation, organised
provision of inputs - like fertilisers and
pesticides, timely and liberal credit facili-
ties including institutional finance, farmers’
education and training and inteosification
of research. The efforts for raising food-
grains production are proposed to be
further intensified in the coming years.

Rice Production

SHRIMATI SUSEELA
GOPALAN :

SHRI A. K. GOPALAN :

SHR1 K. ANIRUDHAN :

SHRI P. GOPALAN :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that the rice
production of this year has increased
against the last years' production ;

(b) if so, whether Government will
consider to increase the allotment and
supply of rice to Kerala : and

1945,

(c) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB

SHINDE) : (a) Firm estimates of rice
production during 1968-69 are not yet
available. It is, however, expected that in-

spite of the unfavourable whether condition
in certain States during 1968, the produc-
tion of rice in 1968-69 may be equal to the
production during 1967-68.

\b) and (c). While efforts continue to
be made to find as much rice for Kerala as
possible, it seems it will not be possible to
maintain supplies at more than about 50
thousand tonnes per month during the cur-
rent year. The position regarding availabi-
lity of rice with the Centre for distribution
to deficit States, has not only not Imytcy-
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ed but has deterlorated because of drought
in Andhra Pradesh.

Conl Wage Board’s Recommendations
1946. SHRI BHAGABAN DAS :
SHR1 MOHAMMAD
ISMAIL :
SHRI B. K. MODAK :
SHRI GANESH GHOSH :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the names of the collieries which
have implemented the Coal Wage Board's
recommendations

(b) whether these collieries have imple-
mented the recommendations in full ;
and

(c) if not, the details of the recom-
mendations accepted by each colliery ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) to (c). The
implementation of the Wage Board's re-
commendations is a continuous process.
Approximately 750 collieries are involved.
A complete and up-to-date list of collieries
which have fully implemented the recom-
mendations is not available.

Import of Phosphatic Fertilisers

1947, SHRI M. N. REDDY : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is not a fact that the
policy to import phosphatic fertilisers of
the order of 5,00,000 tonnes in 1968-69 as
against the availability of 6,00,000 tonnes
and the consumption being only 400,000
tonnes would result in over-stocking and
decay in the quality ;

(b) if not, how the distribution is done
proportionately amongst all the 3States;
and

(c) the time tuken for distribution
amongst the States since its arrival at the
Ports ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) The position regarding
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availability and imports of P2 05 is as

follows :—

Tonnes Pz 05

1. Carry-over as on 1-4-1968
2. Iadigenous production :
(April—December, 1968) 1,56,000
Imports (April —Decem-
ber, 1968) 1,36,000
Total availability for
consumption in 1968-69.  5,86,000

As against this availability, the target
of consumption for the year is 6,50,000
tonnes of P2 05 . The estimates of con-
sumplion of phosphatic fertilisers are yet
to be received from the States. It is
clear from the above that the availability
from imports and indigenous sources is
reasonably corelated to the target of con-
sumption and so there is no question of
overstocking and decay in quality.

(b) In so far as phosphatic fertilisers
are concerned, the Central Fertiliser Pool
distributes only imported complex ferti-
lisers containing both nitrogen and phos-
phorous. The allocations to the States
are being made having regard to their
demand indicated with reference to targets
of agricultural production, need for balanc-
ed fertilisation and the quantities locally
available,

(c) The allocations to the States of
imported fertilisers are being made in ad-
vance of the arrivals of vessels. Detailed
despatch instructions are generally avail-
able before ships arrive and the material is
put on rail as soon as unloaded. Small
quantities which cannot be so moved due
to railway operational difficulties, are
stored and despatcbed later.

Accumulation and Deterioration of
Imported Fertilizers

1948. SHRI M. N. REDDY: Wwill
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that lack of
adequate facilities in regard to the storage
and transport has resulted in a large accu,
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mulation and deterioration of imported
fertilizers ; and

(b) if so, how these shortcomings are -

proposed to be overcome ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) There is no large accu-
mulation and significant deterioration of
imported fertilisers for want of storage and
transport facilities.  Adequate steps are
taken to store imported fertilisers propsrly
and to despatch them to the consuming
centres expeditiously.  There are, how-
ever some damaged stocks and sweepings
and spillings which are inevitable in the
present large scale operation of fertiliser
imports.

(b) does not arise.

waeagd € gz w1 AW

1949. it wy 7 fag walfear: #ar
wra agr e g7 13 fGgrag, 1968 &
qaifeT 937 qeAT 4462 F IAC F
grgeq & ag AT ) FI0 FAA 5

(%) Fgeagd & gz F wax F
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w1 U wEAE A Y 9 & 4w
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&

(7) afzag fag & =7 & wmg
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¥ I207 & qUT IX wF AR Y I
fegqr st ?

wa, gfw, avgarfaw fawra aar a-
wrT qeen # e Re (st gRo qHo
JRITEATHY) ; (F) I NG R &
WA FYAAYE F gT FT ATAAT AR KT
FtE ArAar Ag) a1 | P F AWy ¥
TR & %7 6.3 1969 F I fRw A ary
narifies g7 d&ar 1974 & (§) W &
3T ¥ Aw awr ) giaa feg o 9%
g1

(@) a (7). I FT A (%) & AT
®) @I gU A weT A I

(w) ag wrevfrw wea @, wa: W
gy 94T |

(¥) SaT s g ¥ @
aragrAIgd® faare frar g 1w Wik
HfuF T FAT ATAAF L FHHT W4T

2

(7) we agY It |
Rural Works Programme

1950. SHR1 SHASHI BHUSHAN :
Will the Miaister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the Rural Works Pro-
gramme to which the Planning Commission
have given much publicity is now scrapp-
ed ; and

(b) if so, what alternative suggestions
Government have in mind to relieve un-
employment in rural areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI M. S. GURU-
PADASWAMY) : (a) and (b). There is to
be no Rural Works/Manpower Programme
as such separately financed from the Centre
under the Fourth Five Year Plan. It is
expected that programmes for integrated
development in the districts would gene-
rally provide employment opportunities in
the rural areas also. However, it will be

open to & State Government, should j
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wish to undertake a Rural Works Pro-
gramme in relatively backward areas and
arcas affected by chronic unemployment
and underemployment, to take up such a
programme and meet its cost from within
the overall State Plan outlay.

&\ ¥ Fed w g

1951. it wrew fag wigm :

ot gER W wEwT
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(=) s (7). 3g wiweT TE-A
agifRas & fasradta &1

Construction of Modern Slaughter

House
1954. SHRI B. K. DASCHOW-
DHURY : Will the Minister of FOOD

AND AGRICULTURE be pleased to state:

(a) whether it isa fact that the pro-
posal for the construction of a modern
slaughter house in Delhi is under conside-
ration of Government ;

(b) if so, when ;

(c) whether the proposed slaughter
house will have the latest scientific arrange-
ment for the purpose ; and

(d) what steps have been taken to use
the by-products which are being wasted at
present in the Idgah Slaughter House ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) ; (a) Yes, Sir.

(b) The Delhi Development Authority
propose to take up construction of a
modern  slaughter  house during the
Fourth Five Year Plan, after the scheme
has been fully examined from all aspects.

(c) Yes, Sir.

(d) Provision for using the by-products
will be made in the scheme of the new
slaughter house. Delhi Development Au-
thority visualises ancillary trades being set
up for use of the by-products.

Export of Sugar

SHRI SRADHAKAR
SUPAKAR :

SHRI VISHWA NATH
PANDEY :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether the export of sugar to the
United States of America will be increascd
in the current year ;

1955.

(b) if so, the quantity of sugar to be
exported and the rate at which it will be
exported ; and
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(c) the total quantity of sugar to be
exported during 1969 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The quantum of
exports to the USA in 1969 will depend on
the overall quota allocated to India under
the U. S. Sugar Act. For the present, the
quota allocated is 66,101 tonnes but this is
expected to increase by the end of the year.
The sale has been madé on price fixing
busis linked to the spot quotations of Con-
tract No 10 of the New York Coffee and
Exchange Inc., during a specified period.
The price will be known in November, 1969
after the expiry of the pricing period.

(c) The Indian Sugar Mills Association,
Calcutta, has so far entered into contracts
for export of 91.5 thousand tonnes of sugar
in 1969.

Linking of Madhawapur Public Call
Office to Madhubani

1956. SHRI BHOGENDRA JHA :
Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to refer to the
reply given to Unstarred Question No. 1561
on the 21st November, 1968 and state ;

(a) whether Madhawapur Public Call
Office can be linked to Madhubani via
Benipatti more economically thaa to Sita-
marhi ;

(b) if so, Goveroment's reaction there-
to;

(c) whether the proposal for opening
P. C. Os at Loukaha and Babece Barahi
have since been further examined keeping
in view their being on the Nepal border
and on the side of river Kunda ; and

(d) if so, with what result ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) No. It has
been more economical to connect Madhawa-
pur to Sitamarhi by utilising an existing
Telegraph ali C« tion to Madhu-
bani involves construction of new ulignment
und additional expenditure.
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(b) Does not arise.
(c) Yes.

(d) The schemes have been surveyed
and the financial implications of the pro-
posals on examination show that the schemes
will be unremunerative and will result in
loss to the Department. However, the
proposals are under further examination.

Study Groups of National Labour
Commission

1957. SHRI GEORGE FERNANDES:
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) the number of Study Groups ap-
pointed by the National Labour Commis-
sion ;

(b) the purpose for which these Study
Groups were appointed ;

(c) which of these Study Groups have
submitted their reports ; and

(d) whether any action has been taken
on any of these reports ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) Thirty-
eight, of which one was later disbanded.

(b) To study various matters affecting
labour, such as labour legislation, the con-
ditions of labour, and labour welfare and
to offer views thereon for the consideration
of the Commission.

(c) 36 Study Groups/Committees have
submitted their reports.

(d) These reports have been submitted
to the National Commission on Labour and
not to Government. The views expressed
in the reports are for the consideration of
the Commission. Government are not
seized of the matter now and will consider
it on receipt of the recommendations of
the Commission.

Central Sheep and Seed Farm at Hisgar

1958. SHRI M. SUDARSANAM :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the Central Government
have decided to set up Central Sheep and
Seed Farm at Hissar in Haryana ; and
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(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD. AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) and (b). An area of
15,000 acres at Hissar has been taken by
the Ministry of Food and Agriculture on
lease from the Haryana Government. 8,000
acres will be utilised for setting up a Cen-
ral State Farm and 7,000 acres for setting
up a Central Sheep Farm. Both of these
farms will function as independent adminis-
trative units. The possession has already
been taken of an area of 11000 acres and
the Central State Farm has started function-
ing since August, 1968. The Sheep Farm
will be set up shortly.

The main purpose of th: Central State
Farm is the production of quality seed.
An area of 740 acres was brought under
cultivation during the current Rabi. The
U.S.S.R. Government would supply machi-
nery worth Rs. 31 lakh free of charge for
the Farm, Some of the machinery has al-
ready arrived.

The Sheep Farm will be set up with
Australian  assistance. The Australian
Government would supply 5,000 ewes and
110 rams of Corriedale breed, some equip-
ment and 3 experts. The value of the
Australian assistance would be about
Rs. 81.60 lakh over a period of 7 years.
The Farm when tully developed will have a
flock strength of about 12,000 sheep. The
Farm is expected to make available 3,000
stud rams and ewes every year for distribu-
tion to State Governments and Union
Territories for thelr sheep development
programmes.
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™, qumy aq grafe A'wwa &
TR A (o wTEA WOWTR) - (F)
T ST-HA & FAAIRA F wiqey fafez
& garga &1 Frfger Aarfaad & g
NE, Ot 5 wEard  wfae fafw
afefage, 1052 & g=aid uF @@
iy A 2, &1 & W FNT W
¥ T@F QgF TG { ) TG AT WG
IFIT & qr9 ITESY ALY £ FAAY
wfasg fafy gnza 3 73 gfaa frar g 5
sAferd STAFIA IAF 919 T GHT I9-
e g |

(=) ¥ (7). Q@ yaarT w7 aqd
YA & graq § ogi 9% 3§ IIHA *
argeq ¢, Ifqq FIFIR ST W |
T AT & 919 TF A4 F grET F
AT 979 ALY & |

wad waw e faew fafads, o

1962. =it qreay A% :
it ¥w Mo fag

#q1 W a1 gAat| W 9z 77 £
w1 30

(%) #u€ waq gz faca fafaes,
geaf # fray wfaw w1d Q@ § qur 9w
woY @17 fagd giw awl ¥ feqd wd9-
aifcd) & grasg & wfasy fafg & ufyw
a7 s X 4 qar ufw Fad R

(=) frrw & sHaift ) feadt
e a9y fem T ¢ ; AR

(m) war ag @9 § fw fgaw & aqd
¥ yraA & R § ageagn W uisg
frarry 73 & ?

W, Qe aat gaafe wewiew #§
ey Rt (ot A W W) (%)
W Sown & sHarfa) & whrer fafug)
* gywaw &1 afae safedl & A
NE, N frs wiwrd Afasy ffw wfsfqan,
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1952 & srasiq @F  EaraawEY §U5 8,
w1 2 o ¥AT ATEITY LT ATGE
T &1 38 gAMWW g & @
sy agy & wdFrd waey fafy
@7 7 ag gfaa’ fear g fs safag
FAFTY IAF TG §F G99 ITAN ALY
g

(@ sk (n). Nag grEaw =\
gD YA F o@Fad § g A A
IIFN FT grErg &, T aE USA
FET ¥ | ¥AT T F 919 A @k
F gvaew ¥ gRAr T AL ¥

Waw Aroam fafwdy, wrad

1963. st MINAT :
st ax oW fag

Fa1 W aar qAata w3 gz q@F N
w1 F fF :

(%) dad Awerw fafare, st &
fead wfas &4 £ & q91 67 F¥4A)
gra fagd aiw ast § fead saafal &
o y whasy fafa * ufy w1 af o
aar ufy fead &

(=) frmm & samfedl # feady
are 1Ay fear aar § ; 9

() %ar ag = & f& fgam & agd
&1 YAqA JrEAAE YA Ig ufas
fearar mar & 7

W, QoM A9 gAwie Ay §
eq Wt (W weTAE e @ (F)
7 I9%A & wAwifcal & Afasy o)
& guaa & faer anfeal & Wy
A%, e FAIrQ wfasy ffe wfuafaan,
1962 % w=aid U @I qrE §UST
&, %7 & Q) ANT GUHTT § TTHT ATIE
A wg gEN W@ FEEF A
gowew A & | whwrd wfren fafy
grs7 7 a ghe fear & fe mifee
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AAEIY IAF qIF  €F QAT IIAeN AL
)

(@) o (n). aaF wmE o
AFN waaT & graew ¥ agi aw W
IIWEN & FrFgeq , IFAw AT WY
YK § | FAT qURIT & 979 §7 A7)
¥ Aoy § g1 uAeq AL &

gy fafuar 2w FigT weh
fafazy wwaf

1964. st &g Avmw fag oA
ww aqr gAale & g @ € §ar
77 fF -

(%) wad fafear n A
FroAt fafaee, avad & firad =firs w1d
I § aa 377w gro fogw ow
a6t § frad waafeat & graeq § whreg
fafe &t wf srar &g 7€ 9 qar ufy
feadt & ;

(&) frrw & sdafed w feadt
1T A9 fear mar ¢ ; O

() %ar ag &= § fr feara & aqd
FograE & 4R ¥ agwgr wX iy
feamy ma § ?

s, qwmre aqr guate weowwg ¥
Ty we (s T W) ()
Tq 3979 & wHarfEr € Afaey fufgay
¥ wygrad &1 zfger Aarfaq) & ¥afg
a1 @Y fr sgad Afasy fafw wfefray
1952 & w=aiia q% eraeaad §nza g,
F1 & 91T FNT T A wwwT aegw Al
§ | 93 AT AT FTHIT X QU7 IgAeY
a8 & | saTd wfaey ffy sus7 ¥ 77
gfaq frar @ fe wifeq S@Aed o %
9 TH 97 ITHe AEY ¥

(@ " (). a8 wraw ok
N AT & graw ¥ qgf 9% @ 39
Fq FT TN B, TR GTHT U TIHTC
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Y AT g F I T A1AL F qEAeT
¥ gaar Sueey g § |

q¥t ngarw A IwE

1965. =t wy 7 fag watfear
=t AYAT A

ST gwWAT AT NAIW, WX HAT
w0t qg aar &1 g w0 5

(%) ST WRT F S agare faa &
TEgd W Fenr feady & O

(=) 1969 F AT T SIFAU F I
fraaY &1 79T qITHL IT-TAFILX FTW &7
wearE § 7

AT AGT TATW HATHT HIX A
fawm § vww /=N (o0 AT fEg) ¢ (F)
237, st fF A9 frar war @

a1 THFAT-1

fararfta I9-TFIT-38

fawrmifafaa Sq-s1FaT-1

frwrmifafeas arar Trwae-197

(&) 1969 & Dra D fawrmfafaa
AEN F1 EAT T FIA FT TEAT §

Supply of Milk in Polythene Bags

1966. SHRI K. LAKKAPPA :
SHRI1 SAMAR GUHA :
SHRI SURENDRANATH
DWIVEDY :
Will the Minister of FOOD AND

AGRICULTURE be pleased to state :

(a) whether Government had conside-
red the proposal to supply milk to con-

sumers in Polythene bags ; and

(b) it not, whether Government pro-
pose to institute research facilities to con-
duct an experiment in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Possibilities of use and
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economics of such bags under our condi-
tions are being exam'ned.

(b) The U. P. agricultural University
Pantnagar is importing a prepack sachet
filling machine for research purposes. These
facilities will be provided as the proposal
develops.

Acknowledgement of Payment of
Telephone Bills
1967. SHRI K. LAKKAPPA :
SHRI SAMAR GUHA :
SHRI SURENDRANATH
DWIVEDY :

Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state :

(a) whether it is a fact that there is
widespread discontentment among the Tele-
phone subscribers over the payments of the
telephone bills and the acknowledgement of
the same from the telephone authorities ;
and

(b) if so, the steps which have been
taken to streamline the procedure for the
due acknowledgement of the payments
made to Telephone authorities by the tele-
phone subscribers ?

THE MINISTER OF STATE IN THB
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) No, Sir. All
payments are acknowledged, as a rule, in
token of their receipt.

(b) Does not arise.

Auction of Copper-wire and other Material
of Telephone Department Lying in Court
at Vijayawada

1968. SHRI N. K. SOMANI : Wwill
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that some
quantities of copper wire and other mate-
rial belonging to the Telephone Department
were lying at Vijayawada in the first Class
Magistrate’s Court for the last two years ;

(b) that several reminders were sent to
the Posts and Telegraphs Department of
Andhra Pradesh State to collect these
materials ;



148 Written Answers

(c) that they were auctioned during
November, 1968 when the Departmant did
not collect it even after 2 years and several
reminders ; and

(d) reasons for this neglect and a
statement of all such auctions of property
belonglng to the P. & T. Department all
over India for the year 1968-69 ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHR1 SHER SINGH) : (a) to (d). The
information is being collected uand will be
laid on the Table of the Lok Sabha.

Post Offices in District Deoria and Ballia
houged in rented buildings

1969. SHRI VISHWA NATH PAN-
DEY : Will the Minister of INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS be pleased to state :

(a) the number of Post Offices at pre-
sent in the Districts of Deoria and Ballia
of Uttar Pradesh which have been housed
in rented buildings for want of Govern-
ment buildings ; and

(b) the amount Government spent ane
nually towards reat on them ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) :

(a) 33 post offices in Deoria District.

35 post offices at Ballia District.

(Extra-departmental Post Offices where
the Postmaster himself is expected to pro-
vide the accommodations have been ex-
cluded).

(b) Annual rent of Rs. 15,000/- in res-
pect of post offices in Deoria and Annual
rent of Rs. 15,586/: in respect of post
offices in Ballia District.

FEstimates of Winter Crops

1970. SHRI VISHWA NATH PAN-
DEY : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the over-all estimat¢ of Winter
Crops in the country ;
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(b) the areas where these crops have
completely or partially failed State-wise ,
and

(c) the areas where scarcity conditions
are already prevailing ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Firm estimates of produc-
tion of Winter Crops would become availa-
ble only after the close of the agricultural
year, i.e., some time in July-August, 1969.

(b) Complete details of the areas where
these crops have failed wholly or partially
are being collected and will be laid on the
Table of the Sabha after these are collect-
ed.

(c) Attention is invited to the statemeat
regarding drought conditions prevailing in
parts of the country laid on the Table of
the Sabha on 26th February, 1969.

Supply of Fertilisers to U.P.

1971. SHRI VISHWA NATH PAN-
DEY : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the quantum of fertilizers made
available to Uttar Pradesh during 1966-67,
1967-68 and 1968-69 so far ;

(b) the price at which it was made
available to the state and the price at which
* it was supplied to the farmers :

(c) whether the dealing co-operative
agencies for fertilisers did not make re-
payments to the suppliers ; and

(d) if not, what is the position in this
respect ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) The following kinds of
fertilisers have been supplied from the
Central Fertilzers Pool to U.P. during 1966-
67, 1967-68 and 1968-69,
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(Figures in tonnes)

—

Kind of fertiliser 1966-67 1967-68 1968-69
(upto end of

Jan. *69)

1 2 3 4

Sulphate of Ammonia 151,613 142,062 326,706
Urea 55,290 201,466 235,685
Amm. Sul. Nitrate 16,551 22,502 13,626
Cal. Amm. Nitrate 88,250 29,392 72,390
Di-Amm. Phosphate 43,969 91,641 103,801
Ammonium Phosphate 17,850 20,343 15,920
Ammonium Chloride —_— 2,671 35,028
Sul. of Potash — 2,265 3,343
N.P.X. —_ 11,915 15,972
Muriste of Potash — 29,616 32,849
Amm. Nitro-Phosphate — — 25,872

(b) The prices at which these fertilisers to the farmers during these years are indi-
were supplied to the State Government and  cated below :——

(Price per tonne)

Kind of fertiliser 1966-67 1967-68 1968-69
For For For For For For
State furmers State farmers State farmers
Rs. Rs. Rs. Rs. Rs Rs.
Sulphate of Ammonia
For 50 Kg. 366 416 448 503 458 513
For 100 Kg. 355 405 437 492 447 502
Urea 610 680 760 840 780 860
Ammonium Sul. Nitrate 455 515 515 5717 515 571
Cal. Amm. Nitrate
For grade 20.5%, 335 385 385 437 385 437
For grade 259 — — 455* 510 455 510
*(From 20.8.67)
Di-Amm. Phosphate 750%* 830 1000 1095 1000 1095
**(From 29.4.66)
Ammonium Phosphate 590 660 738 818 738 818
Ammonium Chloride 400 455 450 505 450 505
Sul. of Potash —_ — 585 655 585 655
(From 27.5.67)
N.P.X, (14—14—14) — — 700 775 700 775
(15—15—15) - —_ 760 840 760 840

(From 2.2.68)
Muriate of Potash

(For grade 61%) — — 405 440 445 485
(From 10.10.67)

(For grade 40%)) —_ — 270 300 270 300
(From 12.3.68)

Amm. Nitro-phosphate — — -— — 738 818

(From 1.5.68)
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(c) and (d). The dealing Co-operative
agencies dr not make any payments 1o the
suppliers in respect of Pool fertilisers.
Initially the payment is made by the
Government of India to the suppliers and
debits are subsequently raised by Pay and
Accounts Officer, New Delhi against the
State Government which are adjusted by
the State Accountant General. The Co-
operative agency is required to make pay-
ment to the State Government for the
fertilisers received by them according to
terms and conditions settled between the
State Government and the Co-operative
agency.

Insta]lation of tube Wells in U.P.

1972,  SHRI VISHWA NATH PAN-
DEY : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether Government have formulat-
ed a scheme for installing tube wells in
Uttar Pradesh State under the, Fourth Five
Year Plan :

(b) if so, the details thereof and the
total provision made for installing tub-wells
in 1969-70 ; and

(c) the details of financial assistance
and other facilities proposed to be given
to farmers for installing tube-wells indivi-
dually ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The Govern-
ment of Uttar Pradesh in their Fourth Five
Year Plan Proposals have provided for
sinking of two lakh private tubewells and
construction of 2,400 State tubewells of the
following capacity :(—

Capacity No. proposed
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The State Government has proposed iin
outlay of Rs. 22 50 crores for minor irriga-
tion programmes (including sinking of tube-
wells) in 1969-70.

(c) Loans would be made available to
the farmers from the institutional agencies
like the Land Development Banks, Agricul-
tural Refinance Corporation, Central Co-
operative Banks, etc., the amount of loan
varying from Rs 6,000 to Rs. 10,000 depen-
ding upon the size of the tubewell.

Export of Sagar

1974.  SHRI JYOTIRMOY BASU :

SHRI OM PRAKASH
TYAGI :

SHRI NARAIN SWARUP
SHARMA :

SHRI RAM SWARUP
VIDYARTHI :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) total volume and value of export
of sugar to (1) U.S.A. and (2) other coun-
tries, year by year from 1960-61 to 1968-69 B
and

(b) the total amount of money paid by
Government as subsidy to the sugar mili
owners on account of export, year by year
from 1960-61 to 1968-69 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Sales of sugar for export
are made on calendar year basis. The
quantity of sugar exported to the U.S.A.

(i) 1.5 cusecs 1,400 and other countries and the f.0.b.s. realiza-
(ii) 3 " 600 tions thereof from the year 1961 are as
(iii) § " 400 under :—
. U.S. A. Other countries
Year Quantity (lakh/ f.o.b. s. Quantity (lakh/ f.o.b.s.
Tonnes) realisations tonnes) realisations
(Rs./Crores) _ (Rs.[Crores)
1 2 T3 4 R
1961 1.48 7.98 1,20 4.82
1962 1.28 593 245 8.38
1963 1.05 6.49 3.74 25.42




151 Written Answers MARCH 6, 1969 Written Answers 182
1 2 3 4 S

1964 0.99 7.05 1.35 11.71

1965 0.92 5.31 1.75 5.70

1966 0.65 4.85 3.76 12.34

1967 0.66 6.75* 1.51 7.17*

1968 0.73 7.81% 0.26 2.18*

*Estimated

(b) The subsidy paid by the Central
Government in different financial year is as
under :—

Financial year Amount
(Rs. Crores)
1960-61 Nil.
1961-62 5.50
1962-63 14.20
1963-64 3.42
1964-65 2.10
1965-66 17.50
1966-67 20.00
1967-68 7-4¢°\ For ear-
1968-69 0 06+ J lier years
*Estimated.

Withholding of Press despatched from

Orissa
1975. SHRI JYOTIRMOY BASU :
Will the Minister of INFORMATION

AND BROADCASTING AND COM-
MUNICATIONS be pleased to refer to the
reply given to Unstarred Question No. 461
on the 20th Eebruary, 1969 and state :

(a) the Central or State Act under
which these press despatches were held up
and on which ground or grounds they were
held up ;

(b) whether the order of restriction
was applied to the local newspapers also
and if not, the reasons therefor ;

(c) whether it is not a fact that this
order amounts to an attack upon the free-
dom of the press ; and

(d) if so, what action, if any,
posed to be taken by Government ?

is pro-

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHR1 SHER SINGH): (a) The restric-
ticn not to transmit these telegrams was

under Section 5(i)(b) of the Indian Tele-
graph Act. in the public interest, with the
advice of the District Magistrate.

(b) No. The P. & T. department is
concerned only with transmission of the
telegrams.

(c) Yes. It has resulted in restricting
the freedom of the press, which is regret-
ted.

(d) The imposition of curfew and tense
conditions in the town were treated as an
emergency by the officer in charge of the
telegraph office who had doubts about the
objectionable nature of the telegrams and
therefore referred the matter to the Dis-
trict Magistrate. His action in taking the
{nitiative in this matter was an error of
judgement for which the officer has been
suitably warned. All concerned are being
asked to strictly adhere to the procedures
laid down in telegraph rules with regard to
restrictions to be imposed on the transmis-
sion of telegrams.

Employees Affected due to Re cession
in Industry

1976- SHRI JYOTIRMOY BASU :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) how many industrial and other con-
cerns were affected in each State due to
recession from 1963-64 to 1968-69, year-
wise ;

(b) the number of workers and emp-
loyees affected due to the same cause in
each State from 1963-64 to 1968-69, year-
wise ;

(c) the number of concerns in each
State remaining closed at present due to
recession : and

(d) the number of workers and em-
ployees who are unemployed in each State
at present due to the same cause ?
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THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) to (d).
Information is not available.

Supply of Cereals to West Bengal,
Kerala and Jammu and Kashmir

1977. SHRI JYOTIYMOY BASU:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state the total
supply of cereals from central stock to (1)
West Bengal (2) Kerala and (3) Jammu and
Kashmir month by month from January
to December, 1967 and from January to
Deccember, 1968 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : A statement is laid on the
Table of the House. [Placed in Library. See
No. LT-226/69].

Closurc of Collieries

1978. SHRI BHAGABAN DAS : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) the names and particulars of the
private sector collieries which remain closed
at present ;

(b) number of workers and employces
remaining jobless due to the closure of
each calliery ;

(c) the causes of such closure
case ;

(d) whether Government are consider-
ing the question of taking over the closed
down collieries and run them in the public
interest ; and

(e) if not the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a)to(e). A
statement is laid on the Table of the House.

[Placed in Library. See No. LT-227/69].

fawt & Tww w0 AR & fAg st
! "y
1979, st wifey qua : ¥4T W@ AT
wfa well g gard A o 530 f
(%) %41 GIFIT I I €@ GHIAR

in each
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¥ AT frerar war & fe feseht & 4,000
TEIAET 41 @7 a9 qF OA7 FE FATH
¥ fae 937 7 2 w1w wWAr W A%
agf fear mar ¢ ;

(@) afk g, Y Far W@ AT IE @
faar A FE ey qea gan @ ;

() afz gf, @ YT $1] § gEar
famra A F smr wrew & ; 9k

(%) WeTIH F1 F9 qF  YIAT FT
feay st ?

ww, ¥y, argarfas fawmw aqr ag-
*TT wFareg § Teg s (s et
fmR) : (7) ®1 (®). oAy, 1967 ¥
feest smraa AT sqrAly Frerdl & T
fawr a¥ ox-zgaETT AT wWr &

(w) sA% weqaw g7 A wO
WA FTE! & qEWT F graew ¥ fawey
TUTAT &Y AIf9T wigs ¥V ¥ eqrelg
fagrat &Y sawdar & e 30 gf o

() feecht samam 3 12 4 wfy s
¥ fagara & $& 61.545.96 WY eqrfty
el # % fem & % wrd 97w
q&l & afzar ¥

Distribution of Fertilizers in Origsa

1980. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FOOD
AND AGRICULTURE be pleased to

state :

(a) the present arrangements made by
the Orissa Government for distribution of
Ammonium Sulphate and other fertilizers
among the farmers ;

(b) whether the Rourkela Fertilizer
Factory was not allowed to appoint its own
trade agents in the coastal districts of
Orissa for sale of its products ;

(c) which fertilizer factory is meant
for selling fertilizer in Orissa region ;

(d) what is the quantity of fertilizer
lying unsold with the Rourkela Fertilizer
factory during the period from December,
1968 to February, 1969 ; and

(¢) whether & certain private fertiliser



188 Written Answers
factory at Madras was allowed to sell its
products through private agencies in
Orissa, whereas difficulties werc placed by
the State Government officials on the
Rourkela Factory ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHR! ANNASAHIB
SHINDE) : (a) to (e). Information is be-
ing collected from the State of Orissa and
will be laid on the Table of Sabha when
received.

Development of Tele-communication
and Telex-system in Kerala

1981. SHRI MANGALATHUMADAM:
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether the various Chambers of
Commerce in Kerala have stressed the need
for the development of Telex and Tele-

communication system in the Kerala
State ;
(b) the steps taken to improve the

present system ; and

(c) whether any main Telex centre is
proposed for Kerala ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) Yes.

(b) The existing automatic exchanges
fn the Kerala State are being expanded
based on the forecast of telephone growth.
It may be mentioned, in this connection,
that the capacities of exchanges at Alleppy,
Cochin, Kottayam, Kozhikode, Quilon and
Trivandrum exchanges are to be increased
from 1200, 3600, 2000, 5100, 2100, 3400 to
1700, 4500, 2600, 7100, 3600, and 6600 res-
pectively. Besides, CB exchanges at Erna-
kulam and Tellicherry are to be auto-
matised.

As regards Telex system, a 100-line
exchaage was commissioned at Ernaculam
on 18th March, 1968 and the capacity of
this exchange is being expanded to 200 lines
for meeting further demand.

(c) Telex system being a fully auto-
matic one, every exchange connected to the
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network can be considered as a main ex-
change. 1t may be mentioned here that
besides the 100-line exchange which is
working at Ernakulam, a 50-line telex is
proposed to be opened at Trivandrum and
this exchange is expected to be commis-
sioned sometime during 1970.

Fishing Centres in Kerala Area

1982. SHRI MANGALATHUMA-
DAM : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether any suggestion has been
made by the Fisheries Research Institute
for developing the Central fishing centres
in the Kerala area ; and

(b) the steps taken to improve the
present fishing centres in view of the
acute food problem in the coast and State
of Kerala ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD. AGRICULTURE.
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) No suggestions have been
received from any Fisheries Research
Institute for development of Central Fishing
Centres in Kerala.

(b) The Central Institutions in Kerala
from which fishing vessels operate are the
Indo-Norwegian Project and one Unit of
the Central Deep Sea Fishing Organisation.
These Institutions are concerned with sur-
vey, training, experimental fishing and de-
monstration. Additional vessels are being
provided to both projects to enable them
to expand the scope of their activities.

In respect of fishing centres in general
in the State of Kerala the position is that
landing and berthing facilities are being
provided at several places. These facilities
are being provided in a phased manner and
basic requirements of landing and berthing
facilities are available now at Ponnani and
Beypore and work is in progress for fur-
ther development. Fishing harbours at
which larger vessels can be based are being
provided at Vizhingom, Cannannore and
Baliapatnam. The Jetties aud other har-
bour installations which are being provided
will facilitate the operation of mechanised
fishing vessels which are being introduced
under State Plan programmes as well as in
the private sector.



157 Written Answers

Foodgrains under PL 480

SHRI D. N. PATODIA :

SHRI RAMACHANDRA
VEERAPPA :

SHRI R. R. SINGH DEO :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that arrivals
of foodgrains under PL 480 have been
delayed ;

(b) if so, whether the delay will cause
any more shortage in the country ; and

(c) if so, the steps taken to meet the
situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). There has been
some delay in the arrival of foodgrains
under PL 480 owing to the delay in the
conclusion of the agreement for the second
half of 1968 and subsequently due to the
longshoremen's strike in the U.S. A.;
but this has not affected the supplies to
the public distribution system in the
country.

1983.

Fire in Palana Lignite Miues in
Rajasthan

SHRI D. N. PATODIA :

SHRI BHOLA NATH
MASTER :

DR. KARNI SINGH :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that the joint
Director of Mines Safety of the Govern-
ment of India had paid a visit to the
Palana Lignite Mines in Rajasthan in con-
nection with the outbreak of fire in these
mines ;

(b) if so, estimated damage done to
equipments and to the mine as a result of
the fire ; and

(c) whether as a result of the outbreak
of the fire the mines are to be sealed or
whether they can be put into use after
extinguishing the fire ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY.
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) Yes.

1984.
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(b) Equipment worth about rupees
forty thousand has been lost ; in addition,
the mine workings are apprehended to have
suffered considerable damage.

(c) The mine openings have been sealed
off following the outbreak of the fire. It
is not possible to say at present whether
the min: can be worked again after the
fire has been extinguished.

Use of Improved Agricuitural Implements
in Fourth Plan

1985. DR. MAHADEVA PRASAD :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that his Minis-
try has submitted a scheme to the Planniog
Commission for introducing improved
agricultural implements and machinery
during the Fourth Plan ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The Ministry of
Food, Agriculture, Community Develop-
ment and Co-operation in consultation
with other Ministries has reviewed the
question of introduction of improved agri-
cultural implements and machinery during
the Fourth Plan and recommended that
special emphasis be laid on the following
aspects :—

1. Improvemeat in the supply posi-
tion mainly through indigenous
manufacture.

Credit.

Training and demonstration.
Testing, research and development.
Introduction of new equipment ;
and

6. Strengthening of  Agricultural

Engineering Wings in the States

and at the Centre.

“w AW

Key Village and Cattle Development
Schemes

1986. DR. MAHADEVA PRASAD :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the names of the States in which
Key Village Schemo and Intensive Cattlp
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Development Scheme were introduced ;
and

(b) how far these have succeeded in
the object of herd improvement and in the
increase of milk production ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHR! ANNASAHIB
SHINDE) : (a) Key Village Scheme has
been introduced in all States while Inten-
gsive Cattle Development Scheme in all
States except Nagaland.

(b) These schemes have helped in
creating pockets of good quality cattle and
increasing the production of milk in the
States where these are in operation. Al-
though, no regular systematic survey on
‘All India Basis’ has been conducted to
assess the production of milk, the estimates
framed by the Central Statistical Organi-
zation indicate that the country’s milk pro-
duction increased from 17.95 million
tonnes in 195! to 20.37 million tonnes in
1961. The estimated production for
1966-67 is 2000 million tonnes. More
recent estimates are not available.

Japanese Agricultural Demonstration Farms

1987. DR. MAHADEVA PRASAD:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the places where the Japanese Agri-
cultural Demonstration Farms have been
established in the country ; and

(b) what has been the general schedule
of practices adopted by these farms and in
which way the farmers in the country have
been benefited by them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) 8 Japanese Agricultural
Demonstration Farms were set up at Arrah
(Bihar), Ranaghat (West Bengal), Chakuli
(Orissa), Vyara (Gujarat), Khopoli (Maha-
rashtra) Changamanad (Kerala), Baptia
(Andhra Pradesh) and Mandya (Mysore)
under two Indo-Japanese  Agreements
signed on 23rd Aoril, 1962 and 17th Decem-
ber, 1964. These Agreemen's ecxpired after
5 and 4 years respectively,
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After the expiry of these Agreements
four of these Farms viz. Arrah, Vyara,
Khopoli and Mandya Farms have been
transformed into Agricultural Extention
Centres under new Agreements signed on
Sth March, 1968 and 13th December, 1968.

(b) These farms evolved scientific
package of practices suited to local condi-
tions, from seed-bed preparation to har-
vesting and threshing of paddy, viz. raising
of nursery, seed selection and treatment,
soil and water management practices,
transplanting (line transplanting and opti-
mum spacing etc.), timely Plant Protection
measures, and use of Japanese machinery
and implements in small farms and small
sized plots.

A large number of neigbouring farmers
visited these farms and the improved cul-
tural practices adopted there were demon-
strated to them. These standardised prac-
tices were also recommended to the far-
mers of the area concerned under the
intensive cultivation programmes such as
H. V. P., multiple cropping, 1. A.D.P,
etc. Besides, a number of farmers and
field cxtension workers were trained in
improved cultural practices. The results
achieved at these farms will be further
improved and extended to farmers fields
and also utilized by the Agricultural Exten-
sion Centres for training of extension
workers and farmers.

Issuc of a Stamp on Buddha in connection
with Gandhi Centenary
1988. SHRI SITARAM KESRI :
SHRI HARDAYAL
DEVGUN :
SHRI B. K. DAS-
CHOWDHURY :
SHRI D. C. SHARMA :
SHRI BIBHUTI MISHRA :

Will the Minister of INFORMATION,
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state :

(a) whether it is a fact that some
Ceylonese Organisations have protested
against the decision of the Government to
issue a stamp bearing the figure of Buddha
in connection with Mahatma Gandhi Cen-
tenary Celebrations ; and

(b) if so, the reaction of Government
thereto ? '
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION, BROAD-
CASTING AND IN THE DEPARTMENT
OF COMMUNICATIONS (SHRI SHER
SINGH) : (a) Certain comments had
appeared in the Ceylon Press though no
direct protests were received.

(b) Government has since decided not
to issue any postage stamp depicting the
Buddha's image.

Repregentation of the Small Power-Loom
Operators of Sholapur

1989. SHRI S. R. DAMANI : Wil
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether any representations have
been received from the small power-loom
operators of Sholapur complaining about
the barassment caused to them by officials
of the Employees State Insurance Organisa-
tion ;

(b) if so, the details of their grievances;
and

(c) whether these have been examined
by Government and the result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) Yes.

(b) The complaint is against coverage
of their factories under the Employees’
State Insurance Act, 1948, by the Em-
plovees’ State Insurance Corporation.

(c) Section 75 of the Employees’ State
Insurance Act, 1948, provides that cases of
disputed coverage shall be settled by an
Bmployees® State Insurance Court set up by
the State Governments concerned. One
such case was taken up to the Employees’
Insurance Court which held that the Em-
ployees were liable to pay the contribution.
It is however, open to other employers to
take up the matter before the Employees’
Insurance Court. There is no provision in
the Act under which the Central Govern-
ment can intervene or give any direction
in such matters.

Opening of Sub-Pest Office in Andora,
Mabarashtra
1990. SHRI S. R. DAMANI: Wil
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :
(a) the time usually taken after a deci-
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sion has been given and orders passed to
open a sub-post office and the formalities
to be gone through before the office starts
functioning ;

(b) whether Government are aware that
a decision for upgradation of Andora
Branch office into a Departmental sub-
office taken during 1964-65 has not been
implemented so far ;

(c) whether Government are also aware
that even the orders issued in this connec-
tion by the Post Master General, Maha-
rashtra Circle have been put off by the staff
on the plea of “want of suitable accommo-
dation” all these years ;

(d) whether Government would issue
directions to the staff to take expeditious
action in meeting the genuine needs of the
people ; and

(e) when this particular sub-office will
be opened for the benefit of the people of
Andora ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) This will
depend upon the circumstances of each
case. Ordinarily if suitabie accommoda-
tion is available, it will not take more than
2-3 months.

(b) to (e). The office has been upgrad-
ed with effect from 28th February, 1969.

The delay was due to suitable accom-
modation not being available for the post
office.

Installation of Automatic Exchauges

SHRI B. K. DAS-
CHOWDHURY :

SHRI HARDAYAL DEVGUN:

SHRI R. R. SINGH DEO :

SHRI RAMACHANDRA
VEERAPPA :

SHRI N. K. SANGHI :

Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state :

(a) whether a plan for installation of
more trunk automatic exchanges in the
country during the Fourth Plan period hay
been drawn up ; '

1991.
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(b) if so, the broad outlines of the
plan ; and

(c) the amount of foreign exchange
which is likely to be incurred on this ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) to (c). Yes.
A plan to instal more trunk automatic ex-
changes during the 1V Plan period has been
drawn. The original plan envisaged in-
stallation of 28 new Trunk Automatic Ex-
changes in the 1V Plan ; but due to limited
financial resources and foreign exchange,
it will not be possible to achieve this
target. The plans for installation of Trunk
Automatic Exchanges and for providing as-
sociated long distance circuits through co-
axial/microwave schemes will be worked
out after the 1V Plan is finalised and quan-
tam of foreign exchange is known.
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Sowing of Wheat

1994. SHRI D. N. PATODIA :
SHRI RAMACHANDRA
VEERAPPA :
SHRI R. R. SINGH DEO :
Will the Minister of FOOD AND

AGRICULTURE be pleased to state :

(a) whether it is a fact that due to the
failure of winter rains this year in the
northern parts of the country sowing of
wheat has not been done in large parts of
the main wheat growing areas ;

(b) if so, whether the failure to sow in
time will affect the production of rabi
wheat crop ; and

(c) if so, to what extent ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). The paucity of
rain-fall during the winter months hamper-
ed wheat sowings to some extent pmi,
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cularly in unirrigated areas. However,

with the increase in area under high yield-
ing varieties total production may not be
affected much. Firm estimates of produc-
tion will be available only after the close
of the agricultural year i.e. sometime in
July/August, 1969.

Buffer Stock of Foodgrains

SHRI D. N. PATODIA :

SHRI B. K. DAS-
CHOWDHURY :

SHR1 ONKAR LAL BERWA ;

SHRI N. R. LASKAR :

SHR1 CHENGALRAYA
NAIDU :

SHRI RAGHUVIR SINGH
SHASTRI

SHRI RAMACHANDRA
VEERAPPA :

SHRI R. R. SINGH DEO :

Wil! the Minister of FOOD AND
AGRICULTURE be plesed to state :

(a) whether Government of India have
made uny estimate of the size of the buffer
stock of foodgrains that is to be built up
towards the end of the Fourth Plan period;
and

(b) if so, what would be the contribu-
tion to the buffer stock through imports
and through procurement in the country ?

1995.

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) Imported and indigenous grains are
merged into the Central pool and issues are
made according to demand, availability
and operational convenience. So at any
point of time it is not possible to estimate
how much of the stock held will be import-
ed grain and how much indigenous. How-
ever, within a few years the contribution of
imports to the buffer stock will be less and
less till the entire buffer stocks consist only
of indigenous foodgrains.
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Financial Assistance to Farmers Forum of
India

SHRI K. LAKKAPPA :

SHRI SURENDRANATH
DWIVEDY :

SHRI SRINIBAS MISRA :

SHR1 A. SREEDHARAN

SHRI 8. M. KRISHNA :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether Government

1997.

bave given
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any financial assistance to the Farmer's
Forum of India so far ;

(b) whether it is a fact that this Forum
is a part of Bharat Krishak Samaj ;

(c) whether any officials of this Forum
have over visited foreign countries ; and

(d) if so, the names of officials and the
number of their visits ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDP) : (a) Yes, Sir. A grant-in-aid
amounting to Rs. 5.78 lakhs has been given
so far to the Farmer's Forum, India from
1954-55 to 1968-69.

(b) The Bharat Krishak Samaj is the
Hindi name adopted for Farmer's Forum,
India.

(c) Yes, Sir.

(d) Shri K. D. Sharma, Secretary, visit-
ed once and

Shri R. B. Deshpande, Secretary,
visited twice under Farmers Exchange Pro-
gramme.
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Import of Rice

1999. SHRI K. SURYANARAYANA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the quantity of rice imported from
various countries and the rates paid per
tonne and total amount paid and foreign
exchange involved du:ing the period of
1961-68 ; and

(b) the quantity procured in Andhra
Pradesh and other States in the same
period by the Food Corporation of India,
State and Central Governments and the
price paid to the producer or procuring
agents per tonne in the same period ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Statements giv-
ing the required information are laid on the
Table of the House. |Pluced in Library. See
No. LT—228/68].

Grewing of Green Manure

2000. SHRI NITIRA) SINGH
CHAUDHARY : Will the Minister of
FOOD AND AGRICULTURE be pleased
to refer to the reply given to Starred
Question No. 841 on the 19th December,
1968 and state :

(a) the croping pattern evolved for
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growing of green manure crops without
loss of commercial or cereal <rops ;
and

(b) the areas of the country where this
pattern is being followed ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The cropping patterns
which are emerging in the wake of intro-
duction of new high yielding varieties of
cereals or commercial crops lay emphasis
on moximum production per unit area per
unit time. In this the old concept of
green manuring is giving place to the new
concept of growing short duration legumes
in the rotation, The cultivation of short
duration pulses such as Baisakhi Moong,
Cowpea, Soyabean, Peas as a part of the
intensive crop rotation, is becoming popu-
lar. In the paddy growing areas, dhaincha
as a green manure can fit in the crop rota-
tion wilthout loss of the main crop but
generally in the intensive cropping greater
emphasis is shifting from green manuring
to cultivation of legumes as such.

Under the All-India coordinated agro-
nomic experiments scheme, studies have
been planned to evaluate the effect of
legumes in the intensive crop rotations with
high yielding varieties.  Like-wise in the
National Demonstrations, particularly with
three crop demonstrations, the use of short
duration legumes is becoming important.

(b) The practice is being recommended
in the irrigated areas where the programme
of high yielding varieties is being intensi-
fied. In the rainfed areas the usual
practice of green manuring is continuing as
in the past.

Panchayats
2001. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of

FOOD AND AGRICULTURE be pleased
to state the extent to which more power and
resources vested in Panchayats bave
succeeded in the country with State-wise
details ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURU-
PADASWAMY) : Information bas becn
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called for from the State Governments and
will be placed on the Table of the House
when received.

Abolition of Community Development

Blocks
2002. SHRI NITIRAJ SINGH
CHAUDHARY :  Will the Minister of

FOOD AND AGRICULTURE be pleased
to state :

(a) whether for integrated Community
Development including agricultural pro-
duction, Community Development Blocks
are essential ;

(b) if so, how this development is to be
achieved in States where said blocks have
been abolished ; and

(c) if blocks are not necessary for
achieving the above, why they are not being
abolished ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURU-
PADASWAMY) : (a) Yes, Sir.

(b) Community Devevelopment Blocks
have not been abolished in any State.

(c) Does not arise.
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Telegraph Office at Rajura,
Mabarashtra

2005. SHRI! K. M. KOUSHIK : Wili
the Minister of INFORMATION AND
BRODCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that the Posts
and  Telegraphs. Office in Rajura in
Maharashtra State has been located in a
private building ;

(b) if so, its anuual rent and for how
many years it is in the said buiding :

(c) whether there is a building in
Rajura belonging to Government which was
previously used as post office and is, now
lying unused for want of repairs ;

(d) whether Government propose to get
the necessary repairs done and rehabilitate
the post office in the said building ;
and

(e) if not, reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHR1 SHER SINGH) : (a) Yes.

(b) A building was rented at Rs. 40/-
per month since 3-8-59 and its rent was
increased to Rs. 58/- per month with effect
from 1-7-63. As this building was too
small for the necds of the post office,
another building was rented at Rs. 150/
per month with effect from 10-7-68.

(c) Yes.

(d No.

(e) The building could not be repaired
as the same was completely dilapidated
needing reconstruction. The local people
are against the reconstruction due to the
plot being pot in a good locality and being
susceptible to fioods. Efforts are being
made to search for a suitable plot for cons-
tructing a pew building for the post office,

Drilling of Tube-Wells in Rajasthan by
Exploratory Tube Wells Organisation

2006. SHRI1 BRI1J RAJ SINGH : will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(1) how many tube-wells have s0 far
been drilled in different parts of Rajasthan
by Exploratory Tube-welll Organisation
since 1965 ;

(b) the details regarding the cost of
construction of such wells and the com-
mand area and area actually irrigated ;
and

(c) the hourly discharge of water in
gallons of each working tube-well ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) 195 tube-wells were drilled
in Rajasthan since 1965 by the Exploratory
Tube-well Organisation of which 127 have
proved successful.

(b) The average cost of construction of
such wells works out to Rs. 70.000 to
Rs. 80.000. The information regarding the
average command area and the area actual-
ly irrigated has been called for from the
State Government and will be placed on
the Table of the Sabha on receipt.

(c) Information on this point also will
be placed on the Table of the Sabha after
receipt from the State Government,

Wage Board for Engiseering Industry

2007. SHRI INDRAJIT GUPTA:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that the Wage
Board for Engineering Industry could not
submit an unanimous report and that three
different reports have been submitted by
various members ;
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(b) if so, action taken by Government
so far to bring about an agreement between
the parties concerned ; and

(c) whether failing such agreement,
Government propose to take a decision
independently ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) The Wage
Board Report does not contain unanimous
recommendations.

(b) The report was considered at a
tripartite meeting bheld in the Department
of Labour and Employment on the Ist
March 1969. Further action will be taken
after knowing the view of the State
Governments who wanted a preliminary
discussion fo be held betweea the
Employers and Workers' representatives.
This was agreed to by workers’ and em-
ployers’ representatives.

(c) Does not arise at this stage.

Investment of Provident Fund State
Government Securities

2008. SHRI INDRAIJIT GUPTA:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it has been decided to
fnvest 35 per cent of Provident Fund
contributions in State Government securi-
ties ;

(b) if so, the total amount
be diverted as a result thereof ;

(c) whether investment in industrial
securities will also be permitted henceforth;
and

(d) steps taken to ensure a fair return
in all cases to the employees ?

which will

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) Under the
revised pattern of investment for the period
from Ist September, 1968 to 3lst March,
1969, it is permissible to invest up to 359
of the investible funds from Provident Fund
accumulations in State Government and
Government guaranteed securities

(b) Till 31-1-1969, a sum of Rs. 6.16
grores has boen invested in respect of
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unexempted establishments in State Govern-
meant securities.

(c) No.

(d) The investment pattern for the
period from 1-9-1968 to 31-3-1969 is a step
towards augroenting the income from
investments so as to enable the Fund to
give a better return to the subscribers on
their accumulations. Further liberalisation
of the investment pattern is under conside-
ration.

National Sugar Mills, Abmedpur
(West Bengal)

2009. SHRI INDRAIJIT GUPTA:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government have spent
several lakhs of rupees of finance the Na-
tional Sugar Mills at Abmedpur, West
Bengal, to rehabilitate refugees from East
Pakistan ;

(b) whether it is a fact that the mill is
lying closed since the year 1964 and there
are no prospects of production being re-
sumed ;

(¢) if so,
affairs ; and

the reasons for this state of

(d) whether Government have any pro-
posal for recouping the losses to the ex-
chequer due to this fiasco ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) to (d).
The information is being collected and will
be laid on the Table of the Sabha.

Organiging Unemployed in the
Country

2010. SHRI LOBO PRABHU : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether it is a fact that there are
3.5 million unemployed persons in the coun-
try at present ;

(b) if so, the steps taken by Govern-
ment to organisc the unemployed persons ;
and

(¢) whether Government propose that
the employment exchanges should help the
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Associations of the unemployed taking them
as part of their programme for using mar-
ket information, making occupational re-
search and analysis, giving vocational guid-
ance and employment conselling ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) Precise
estimates are not available.

(b) No such steps are contemplated.
(c) No.

Employment Opportunities

201f. SHRI LOBO PRABHU : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether Government share the view
that the employment opportunities in large
cities and factories should be shared by the
whole population ;

(b) if so, whether Government will pro-
vide the registration facilities for outsiders
at the employment exchanges in the big
cities and whether arrangements will also
be made to inform the candidates well to
advance of the time at which they have to
appear before the employers ; and

(c) whether (Government also propose
to make available the registration forms to
all the high schools, colleges and village
panchayats and also to allow the renewal
at the same places ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) Article 16
of the Constitution and Section 2 of the
Public Employment (Requirement as to Re-
sidence) Act, 1957 do not permit any dis-
crimination in the matter of public employ-
ment  However, following the recommen-
dation of the National Integration Council
an appeal has been issued requesting em-
ployers in the private sector to employ
local people to the largest possible extent
subject, of course, to their suitability. In-
structions have also been issued to the Pub-
lic Sector Undertakings to the effect that
jobs carrying pay of Rs. 508/- p.m. and
above should be filled on an all India basis
#nd those carrying pay upte Rs. 500/- p.m.
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should be filled through the local Employ-
ment Exchanges.

(b) Under the existing procedure. job-
seekers residing within the jurisdiction of
an Exchange can register with it. How-
ever, under sub-Ruie (1) of Rule 3 of the
Rules made under Employment Exchanges
(Compulsory Notification of Vacancies) Act,
1959, Central Government vacancles in posts
of a scientific and technical nature carrying
a basic salary of Rs. 210/- p.m. are circu-
lated to all Employment Exchanges. Also
vacancies for which candidates are in short
supply, are circulated to other Exchanges or
are advertised on an All-India basis. Thus
all eligible candidates get an opportunity of
being considered for such jobs. Arrange-
ments already exist to inform candidates
well in time to appear before the employers
for interview.

(c) This is not necessary as employment
exchanges have been set up at all district
headquarters and important towns and pos-
tal registrations and renewals are permissi-
ble.

Classification of Msinad

2012. SHRI LOBO PRABHU : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) on what criterian the classification
of Malnad has been made ; and

(b) in which respect the Coondapur,
Karkal, Belthangadi and Sullia taluks not
qualified by these criteria are being classi-
fied as Malnad ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The informa-
tion is being collected from the State
Government and will be placed on the
Table of the Sabha as soon as possible.

Sugar Factories

2013. SHRI LOBO PRABHU : Wil
the Minister of FOOD AND AGRICUL.
TURE be pleased to state :

(a) whether Government have coasider-
ed the savieg in investmont by extending or
improving capacity of existing sugar mills
instead of starting new mills i



179 Writien Answers

(b) the average difference in investment
in 2 new mill and an extended section of
an existing factory ;

(c) the extent to which more sugar
factories in Maharashtra will affect factories
in U.P. and Bihar and whether the views
of these States have been considered in this
regard ; and

(d) the excess capacity in sugarcane
machinery manufacturing and to what other
production this can be diverted ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHR| ANNASAHIB
SHINDE) : (a) and (b). Expansion of an
existing sugar factory generally requires less
investment as compared to the establish-
ment of a new sugar factory of an equiva-
lent capacity. The cost involved in these two
case will vary from factory to factory depend-
ing on the condition of machinery, availabi-
lity of spare capacity in various sections of
the plant and the extent of extension. How-
ever, the cost of expansion would be lower
than the cost of establishing of new factory
of equal capacity. By and large applica-
tions received for expansion of existing fac-
tories are being considered on merits and
expansions allowed provided adequate
sugarcane is available in the area and the
applicants arc able to complete the expan-
sion in a ressonable time. New sugar fac-
tories are also being licensed to open new
areas for development.

(c) The additional capacity in the sugar
industry both by expansion of existing units
and establishment of new factories is being
set up in accordance with the targets of
sugar production. As such the establish-
ment of new sugar factories whether in
Maharashtra or elsewhere are not likely to
affect the sugar factories in U.P. and
Bihar.

(d) The prescnt installed capacity of
sugar mill machinery manufacturing indus-
tries in terms of value is Rs. 2100 lakhs.
The ettimated production of machinery in
1968 in terms of value was Rs. 1130 lakhs.
In machinery building industries a produc-
tion of 70%, of the installed capacity is
considered reasonable and thus on this
basis the idle capacity in terms of value
was Rs. 340 lakhs. This capacity.can be
diverted for the manyfacturg of cement
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machinery, boilers and equipment for var-
ious chemical industries.

Reclamation of Barken Cultivable Land

2014. SHRI LOBO PRABHU : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the reasons for not giving un-occu-
pied barren cultivable land belonging to
Government and notified through pan-
chayats for a period of 25 years to any
party willing to reclaim it within two years
by employing local labour force on mini-
mum wages ; and

(b) the reasons for exempting cultivable
land and not cultivated for more than three
years from taxation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Land being a State sub-
ject, allotment of cultivable waste lands to
agriculturists and other is governed by
rules framed by respective State Govern-
ments ;

(b) Land revenue is levied on agricul-
tural lands, including fallows, in accord-
ance with the land classification under
State revenue codes. As land revenue and
taxes on agricultural income are State sub-
jects, it is not possible for the Centre to
furnish reasons for exempting any class of
land from such levy.

Export of Rice
2015. SHRI SHIVACHANDRA JHA :
SHRI SITARAM KESRI :
SHRI CHENGALRAYA
NAIDU :
SHRI N. R. LASKAR :
SHRI B. K. DASCHOW-
DHURY :
SHR! ONKAR LAL BERWA:
SHRI MEETHA LAL MEENA :
SHRI D. N. DEB :
SHRI P. K. DEO :
SHRI J. MOHAMMAD
IMAM :
SHRI K. P. SINGH DEQ ;
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SHRI BASUMATARI :
Will the Minister of FOOD AND

AGRICULTURE be pleased to state :

(a) whether it is a fact that India is
planning to export Basmati rice abroad ;

(b) if so, to which countries and in
what quantities, separately and how much
foreign exchange is estimated to be earned
therefrom per year ; and

(¢) the reasons for exporting rice in
view of its dearth in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) It is not possible at this stage to
say as to which countries and in what quan-
tities separately basmati rice will be ex-
ported. Subject to availability, it is pro-
posed to export about 20,000 to 30,000
metric tons of superior basmati rice during
1969. Thy main markets for basmati rice
usually are East Africa, Kuwait, Muscat,
Saudi Arabia, Singapore and U. K. Itis
difficult to make a precise estimate of the
foreign exchange (o be earned per year
through these exports. But from the trend
of prices obtained so far it is expected that
about £ 104 to £ 114 will be earned per
tonne during 1969.

(c) Apart from the foreign exchange
earned by such exports, the export of supe-
rior basmati is being undertaken in order
to keep in touch with markets abroad to
which larger exports of rice could be plan-
ned when the country becomes surplus in
rice. The quantities exported when com-
pared 1o the total production and consum-
ption in the country are quite small and
very much larger quantities of coarse rice
are being imported from abroad at com-
paratively lower prices. Consequently, the
export of this quantity of superior basmati
is not likely to have any significant effect
on the availability of rice within the coun-
try.

Rationalisation of Tea lodustry

2016. SHRI RABI RAY :

SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether his attention bhas been
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drawn to the recommendation of the group
on tea inbustry appointed by the National
Commission on Labour that the process of
rationalisation now going on should be
slowed down, as it has resulted in the re-
duction of employment ;

© (b) if so, whether it is also a fact that
according to the statistics published by Tea
Board, the total number of workers in the
tea industry has gone down from 10,17,989
in 1957 to 8,18,783 in 1964 ; and

(c) the steps government propose to
take to remedy the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) to (o).
Government understand that the Study
Group has submitted a report to the Na-
tional Commission on Labour. Govera-
ment is not seized of this matter now and
will consider it on receipt of the recom-
mendations of the Commission.

Hungarian Collaboration for Manufacture
of Microwave Communications
Equipments

2017. SHR1 B. K. DASCHOW-
DHURY : Will the Minister of INFOR-
MATION, AND BROADCASTING AND
COMMUNICATIONS be pleased to state :

(a) whether India has sought Hun-
garian collaboration in the manufacture of
certain industrial products i.e. microwave
communications equipments ; and

(b) if so, the broad outlines of the
plans finalised ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS

(SHR1 SHER SINGH) : (a) No, Sir. The
Government of India have not sought
Hungarian collaboration for the manu-
facture of microwave communications
equipment.

(b) Does not arise.

Indian Army Postal Service

2018. SHR! MAYAVAN : Will the

Minister of INFORMATION AND

BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether it is a fact that Ex-
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Havildar clerks of the Indian Army Postal
Service with postal training and postal
experience in the Army to their credit,
though absorbed as clerks in the Indian
Postal Department, without any break in
service between War Service and Civil
appointment, were not given the protection
of the pay last drawn by them in the very
same line of service, viz., the Indian Army
Postal Service ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH): (a) Itisa fact
that Ex-Havildar clerks of Indian Army
Postal Service with Postal training and
Postal experience in the Army were not
given the protection of pay last drawn
by them although their initial pay was
fixed after giving weightage to the com-
pleted years of service rendered by them
in the Indian Army Postal Service in com-
parable grade like other war service candi-
dates.

(b) The ex-Havildar clerks received
some benefits in the shape of War gratuity
and War Scrvice gratuity at the time of
release or retirement from the Military
service. On their surrendering the War
service gratuity, their past service was only
counted for pensionary benefits.

Measgures to Stem the rising Tide of
Plant Pests

SHRI SARJOO PANDEY 1
SHRIMATI ILA

PALCHOUDHURI :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether Dr. 8. Pradhan, a Farm
Scientist at the Indian Agricultural Re-
search Institute, New Delhi has warned
that the country is in for a catestrophe,
unless immediate action is taken to stem
the rising tide of plant pests in the wake
of the ncw agricultural strategy ; and

2019.

(b) if so, what steps arc being taken
to control the rising menace of plant pest
in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
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COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes.

(b) The awareness of the problem and
the dangers posed, as highlighted by this
1. A. R. L. Scientist (Dr. S. Pradhan), is of
comparatively recent origin. When condi-
tions for the growth of the Plant improve,
conditions for the spread of diseases and
pests become co-incidentally better. Hence.
protection research should go hand in hand
with production research. Since the pro-
blem is of a country-wide nature, the
approach to its study and solution should
also be a broad based one. For this
reason, the [. C. A. R. has formulated its
All-Indla Co-ordinated Research Projects
on Crop Improvement on a multi-
disciplinary basis so that, along-with re-
searches on breeding superior varieties and
formulating superior schedules of cultural
practices for maximising acre yields, atten-
tion is also given simultaneously to control
of pests and diseases through the develop -
ment of resistant varieties, through the
evolution of superior methods for the
chemical control of pests and diseases and
through other lines of research e.g. biolo-
gical control, rescarch on the forecasting
of disease and pest epidemic, etc.
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Land Revenue in States

2023. SHRI M. MEGHACHANDRA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the list of the States and Union
Territories where the land revenue has been
abolished or is being proposed to be
abolished ;

(b) the land revenue rate per acre for

both urban and agricuitural Jand in
different States and Union Territory ;
and

(c) which tax has replaced the land
revenue in those States ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (c). The information,
as upto August, 1968, is given in the state-
ment laid on the Table of the House.
LPlaced in Library. See No. LT- 229/69.]
(b) This information is being collected

and will be placed on the table of the
Sabha as early as possible.

Procurement of Paddy in Manipur

2024. SHRI M. MEGHACHANDRA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the procurement target of
paddy in Manipur during 1968-69 has been
achieved ;

(b) the quantity of paddy so far pro-
cured by the 31st January, 1969 ; and

(c) the present stock of paddy and
wheat in the Stats godowns of the Govern-
ment of Manipur by the above date ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) :

(a) Yes, Sir.

(b) 6,082 tonnes.

(c) Paddy —7,353 tonnes.

Wheat — 3,640 tonnss,
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Sugar Quota for Holi

2026. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether in view of increased quan-
tity of sugar manufactured this year special
quotas have been allotted for Holi;
and

(b) if so, when and how much ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Yes, Sir. A
quantity of 25,303 tonnes of levy sugar was
allotted to State Governments on the Ist
March, 1969 for the ensuing festivals,
including Holi.
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YT AWTCT WY HWIC S qg A@A 6
war w37 fr

(%) wragaw & fs @y s
(fegrz o), wrewnw s (FeAr
fedt), sriqe, g, aferarege, g
W AT, w1y, wAT a9y weg aequl
LE R g &

(w) afe g Y w1 @ @At 9T
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srofeat 71 dYRT Y gfawrg wa @
waty,

() afg g, @t zAH ¥ yAF @A Y
fagd qiw a9t ¥ g% AR goF F w0
Tga frat afem oo gd 2 ;

(7) 7ar gz Wt aw & & enafal
# g% FRT FAIAT T FEF A
0000 T3 ¥ T3 faegar & @wwa agl
a1 F1HY FfeaE AN §

(%) Farag N g § f& TNWT
¥ A Fra FW I FEAAMA F TA-
o fast ¥ &9 & wiig ufyw F awQ
T ¥ 7 frar F7 Ig&T MaAT §@ § 1

(®) 7ar fadas (FeNera) w fafaq
&7 ¥ WY Tg mag Y foerag wer 0f
qY ; "

(®) afz g, a7 ¥@ am@" & gUHIT
q agr ST WY ¢ ?

AT AT TRTCW WA WIT &91X
faam ¥ vog we (st A feg) : (F)
s gh

(=) sfrgi

(m) foaw oty awt & g7 ¥ gf @n-
W 97 AT 9TF 9 W@ A7 fagam ®
fakd [qremw § @ faar mn
tfwd Fer LT—230/69)

(=) sararfal & g% S0 wieq 773
# sfearg a3t £ fasaq ad et
g

(%) ot 7l 1 af NEmw w1 N
w1€ fawrad s g€ @ 39 1 A% axg
§ fa=e fwar srm

(¥) Mm@ N fawrga 36
fael), feeg da1 & wvaew ¥ §9 fawad
faet oY foeg gty &< ax fAgwic
qUaT 4T

() Te & & 3zar )
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uTR GuTaRY A9T ¥ geReal § T
w gfrawg
2028. MY TAWIAWTT WEN &4l

AT §4T FATCW WX §wre q#A 3
TITA £ FI4 F6F

(%) smrEa g f& aoe & @
o7 qaTgal § TIeUT wWAN gar  ad
e gegradl § TAET & FFedr @
N NE qroar qE g

(=) afx g, @t waw sl war
¥

(7) #F31 wew TarAY 9T Y TR
# syTeqr FIF w1 qEAT E

(%) afs gf, @ sawr AT AT
LIRS

(%) =7 DoareY £ GFR & wT
syaifraa 7 &1 fasre 7

AT AYT AT WPATHG W AT
faarn § Trow wen (st 3re Fag) : (%) &
(¥). u® faaew gwr-9es 9T @ FMaqr
# 1 [geawrem ¥ w fegr mar Hed
geqt LT 231/69]

Intensive Agriculture Development
Programme

2029. SHRI R. K. SINHA :  Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the number of Intensive Agriculture
Development Programme Districts in the
country ; and

(b) the criterion for selection of the
districts for the Intensive Agriculture Deve-
lopment Programme Scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) There are 15 Intensive
Agriculture Districts in the country at pre-
sent. This programme was initiated during
the Third Five Year Plan in 16 Districts i
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the country so as to cover one District in
each State except Kerala where two District
were covered. In 1967-68 District of
Karpal in Haryana State was added. How-
cver.,, IADP was withdrawn from the Pali
District of Raiasthan during 1967-68 and
Bhand: ra District of Maharashtra during
1968-69.

(b) The criteria laid down for tne selec-
tion of the districts under IADP are as
follows . —

(i) availability of assured water
supply over large areas ?

(ii) minimum of natural hazards
such as floods, drainage pro-
blems, acute soil couservation
problems etc. ;

(iii) existence of well-developed
village institutions like the Co-

operative and Panchayats ;
and

(iv) maximum potentialities for in-
creasing  agricultural produc-
tion within a comparatively
short time.

Intensive Agriculture Development Programme
in Faizabad, U.P.

2030. SHRI R. K. SINHA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether in view of the fact that
agriculture is the mainstay of the Faizabad
Division, U.P. Government would consider
setting up an intensive Agriculture Deve-
lopment Programme project in that divi-
sion :

(b) if so,
started ; and

(c) if not, the reasons therefor ?

when the same would be

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHR1 ANNASAHIB
SHINDE) : (a) It is not proposed to ex-
tend this programme to Faizabad Division
of Uttar Pradesh, as it is already being
implemented in the Aligarh district of that
state.

(b) Does not arise.

(c) The 1LA.D.P. (Package programme)
was introduced as & “pilot™ programme ip
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the beginning of the Third Five Year Plan
to cover one district in each State. The
programme has an intensive and co-ordina-
ted approach to agricultural production
and is intended to demonstrate the most
effective ways of increasing production
rapidly and to provide lessons for ecxtend-
ing such intensified agricultural efforts to
other areas. In the long run, it aims at a
selfgenerating ‘‘breakthrough™ in produc-
tivity and raising the production polential
by stimulating the human and physical
process of change. Thus, the programme
being of a “pace setter” and ‘‘path finder”
nature, it is not considered mecessary to
extend it to any new areas in the country.

Farmers Training Ingtitutes in Collaboration
with U, N, Development Programme

2031, SHRI R. K. SINHA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether the Government of India
have decided to set up Farmers’ Training
Institutes in collaboration with the U. N.
Development Programme ;

(b) if 8o, the particulars thereof ; and

(c) whether a training centre would be
set up in the backward area of Faizabad
division whose economy is mainly agricul-
tural ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHR!I ANNASAHIB
SHINDE) : (a) Yes.

(b) The Government of India have
sanctioned the cstablishment of 46 Farmers
Training Centres in the different States and
sanction for additional 4 Centres is under
issue. 50 more Centres are proposed to be
set up during the Fourth Five Year Plan
period. At these Centres, training is being
{mparted to the farmers in the adoption of
scicntific agricnlture in the cultivation of
high-yielding varieties through the organi-
tion of 7-15 days institutional training
to farmers and farm women, 3 months
specialised institutional training to young
farmers, production-cum-demonstration
camps on farmers’ fields and radio-
supported farmers discussion groups on the
villages. The National Demonstrations
gonducted by the experts of ICAR will

MARCH 6, 1969

@ritten Answers 192
form the focal point of the entire traiming
programme.

(c) Four Farmers Training Centres have
tentatively been allocated to U.P. during
Fourth Five Year Plan period, the location
of which will be decided by the State
Government.

Import of Foodgrains

2032. SHRI D. C. SHARMA :
SHRI BENI SHANKAR

SHARMA :

SHRI HARDAYAL

DEVGUN :

SHRI RANJIT SINGH :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is proposed to keep food
imports to the minimum in view of the
policy of U.S.A. Government to get the
full Brice of its wheat in dollars from 1971
and which is being increased in percentage
gradually ;

(b) if so, the steps taken in the matter
so far ; and

(c) whether Government have examined
alternatives in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMMNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). The Government
propose to reduce concessional imports of
foodgrains gradually and to stop them alio-
gether when the country achieves self-
sufficiency in food production. According
to the present assessment of the food situa-
tlon in the country, no concessional im-
ports of foodgrains are envisaged beyond
1971.

Allotment of Fertiliser to Madhyg
Pradesh

2033. SHRI BHARAT SINGH
CHAUHAN :  Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) the total quatity of nitrogenous and
phosphatic fertilisers allotted to Madhya
Pradesh during the last three years ;

(b) the total demand made by she State
Goverpment ; and T
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(c) whether Goveroment propose (o
allot more tertilisers to Madhya Pradesh
in view of the drought conditions there
during the next year ?

Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
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COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The following
quantlties of nitrogenous and phosphatic
feriilisers were demanded and allotted to
Madhya Pradesh State for the years 1965-66
1966-67 and 1967-68 : —

Written Answers

(Figures in tonnes)

Kind of Fertiliser 1965-66 1966-67 1967-68
Demand Aliot- Demand Allot- Demand  Allot-
ment ment ment
Sulphate of
Ammonia 63750 15951 57808
Urea 22372 3340 42267
Calcium Ammonium
Nitrate 11000 - 69
Ammonium
Phosphate —e 13500 —se
Nitrogen 34354 25615% 34578 7586% 12000 31596
P20s 800 ~ — 2700 1600 —
Note : The demand from the State was received in terms of Nitrogen and P,0g

only.

* The State withdrew the demand for the balance quantity and only then
quantities required by them allotted to them.

**  The State was not interested in lifting phosphatic fertilisers during the

years 1965-66 and 1967-68.

(c) The required quantities of fertilisers
asked for by the State for the year 1968-69
have since been sllotted to Madhya
Pradesh.

fagre & ot W fored

2034. &t fager fey : #1 ww
aqr gfw 56 7z Far7 ¥ w7 w7 fr

(%) #ar @z &= & fr fagre ¥ 20
Y frsY ®Y e A faed F s ArQ
wfomrg wega &) W@ ® P & afeqma-
oreg qr@) saerfal & I w1
@aq a1 @ mar g A

(=) afe gi, @ @ FoAw ¥ aTOX
Yy macaT WY & 7

wie, gfa, amgufoe feewm oo
ageIT sarea § T Wkt (s ey
firR) ¢ (%) 20 At wrTEnAT A § daw
3 wTEd A ) wqaia guwfer ¥

s Wiy AE § 1 AT 26 WA WY
# sz qg s A ot & fin ¥ 1968-69
# oy iy & gwan ¥ wdarra wies
arar & e oY A€ w39

(@) ™ ) sfews gorg & e,
gl ad # ae o gk # gf QR
Y sar &

ot v aan fagre # qw www g
wt ST

2035. st fagm feg : a1 W@
aq wfy 5 qg a0 & v w3 fe
et Nw aur fage ¥ e ant &
suferd W s gy gfa wrifer
€ & aqr Iuer ;WU WA § R A
srezT fivw ararT 9% fiea war & ?

ww, vie, emqufes feere ao
ageTe swey ¥ vew Wt (st qwogao
qevreanht) ©  geafaa g qoeRd §

4
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WFAEQ TET HY AT ¢ W o
AN aT JA-929 7T W@ O JIA |

amo far ¥ gagd & et W gfw et
wrazn

2036. off firgre forg © #a1 @ra awn
wiw o0 gz qar & oo 37

(%) #ar s oy & sAwa o w §
yfer saza & fad qowc A ad 1968
¥ gfafla NN qar qagd afaw ¥
HIAZATT 1 U

(=) afx g, av #ar 3+ gfw wrafeq
sTATEY ;AT

() afe agf, &Y Sad sav wR@ §
oT 7g fmadY i faar ¥t & ogy & 7

wra, wfw, agufas faww  qur
REWIT HATRG A T AR (s me-
aifge foek) - (%) <, 7@

(@) e &Y Y rar |

() wrw w79q, qg fEde gig-
ggar-e T A § | 99 (a9 g9qw
#w & 9 g & wfawrT & §, gzt
aar e TE W BT, IAATC aqr
ww wraifea fawg & fog wsg gwwe
g snfefea foar a1 ¢ ) ow ®aT
# qORY FTAT 1950 UFT &y €7 Y
wmifee IeET & gENG AT %7 S
g

Acreage of High-Yielding Varieties of
Foodgrains In Bibar

2037. SHRI VALMIKI CHOU-
DHARY : Will the Minister of FOOD
AND AGRICULTURE be peased to
state :

(a) the acreage of land under high-
yieiding varicties of foodgrains cultivation
in Bihar in 1967-68 and 1968-69 and in
average per-acse-yisld of each varisty of
grain in each year and how it compares
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with the per-acre yield of traditional varie-
ties of grains ; and

(b) the details of the high-yielding
varieties of foodgrain cultivation scheme
in Bihar for 1969-70 and the Central aid to
be given to that State for this scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) During 1967-68, an area
of about 12.18 lakh acres was covered under
the high-yielding varieties of foodgrains in
Bihar. The estimated coverage under the
programme in the State during Kharif, 1968
was 5.25 lakh acres and the target for
Rabi/Summer, 1968-69 is 9.31 lakh acres.

The yield data in respect of Bihar is
available for Kharif 1967 only. During
this season, the approximate average yield
of T. N. I paddy was 3328 Kg., per hectare
and that of hybrid maize 2964 Kg., per
hectare. These yields were about 2} times
of the yields from the traditional varieties
of paddy and maize.

(b) The State has planned to cover an
area of 21.00 lakh acres under the High-
Yielding Varieties  Programme  during
1969-70. This comprises 10.5 lakh acres
under paddy, 2.00 lakh acres under maize
and 8.5. lakh acres under wheat.

No Central aid is available under High
Yielding Varieties Programme as such,
except the Central assistance for the addi-
tional staff appointed by the State Govern-
ment at Block and District levels to provide
supervision and technical guidence at the
field level.

Foodgrains Production in Blhar

2038. SHRI VALMIK! CHOU-
DHARY : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) the foodgrains production in Bfhar
in 1967.68 and 1968-69 (as estimated), item-
wise ; and how far the State had to depend
on outside supplies during each year;
and

(b) the proposed outlay for the food-
programme under the States’ Fourth Five
Year Plan, the details of the schemes and
the targets of production canvisaged there
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under and how far the programme has been
met with Central approval ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) A statement giving pro-
duction figures of foodgrains (crop-wise)
in Bihar during 1967-68 is laid on the Table
of the House. [Pluced in Library. See
No. LT—232/69]. Similar data for 1968-69
would become available only after the close
of the Agriculture year 1968-69 i.e. some
time in July-August, 1969, Actual supplies
of foodgrains made to Bihar during 1967
and 1968 (January to December) are indi-
cated below :

@riten Answers

Commodity (figures in "000 tonnes)
1967 1968
Wheat 1,232.7 474.7
Rice 2.4 1.4
Coarse Grains 826.1 253

(b) The Fourth Five Year Plan is in an
advanced stage of preparation and the
details will be known only when the Plan is
finalised.

Irrigation Facilities in Bihar

2039. SHRI VALMIKI CHOU-
DHARY : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) the total cultivable area in Bihar
and how much of it is provided with irriga-
tion facilities and how these figures com-
pare with all-India figures ;

(b) the reasons for lack of irrigation
in facilies in Bihar ; and

(c) the schemes for minor irrigation in
Bihar for 1969-70 and for the Fourth Five
Year Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) ; (a) to (c). The information
is being collected from the Government of
Bihar and will be placed on the Tabic of
the Sabha on receipt.

Procurement Levy o8 Grousdmut Ol

2040. SHRI VIRENDRA KUMAR
SHAH : Will the Minister of FOOD
AND AGRICULTURE be plessed to
state ;

(a) whetber the Central Government

PHALGUNA 15, 18% (s4k4)
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have permitted the Government of
Gujarat to introduce a compulsory procure-
ment levy of I5 per cent on the producers
of groundnut oil and agreed to a levy price
of Rs, 2.25 per Kg ;

(b) whether it is also a fact that the
productiou of groundnut this year is lower
than the level of last year’s production :

(c) if so, the economic justification of
the levy and under what norm the percen-
tage of 15 per cent has been fixe! for
procurement of groundnut oil ;

(d) what is the justification for the
fixation of the levy price at Rs. 3-25 and
Rs. 3.75 ; and

(e) the reasons for entrusting the pro-
curement work to Gujarat State Marketing
Society Limited, instead of to the Food
Corporation of India, which had becen
doing this work till last year ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Government of India have
permitted the Govt. of Gujarat to intro-
duce a procurement levy of 15 per cent on
the producers of groundnut oil and agrecd
to a levy of Rs. 2.50 per Kg.

(b) Firm estimates of production of
groundnut for the 1968-69 scason are not
yet available.

(c) The levy scheme is intended to
maintain supplies and  distribution of
groundnut oil at fair prices to the consu-
mers. The rate of levy has been fixed at
15 per cent keeping in view various factors
including that of safeguarding the interests
of producers and consumers.

(d) The levey price hus been fixed at
Rs. 2.50 per Kg. and not at Rs. 3.25 or
Rs. 3.75.

(e) This primarily is a matter for the
State Government.

Purchase and Sale of Edible Oil in

Gujarat
2041. SHRI VIRENDRA KUMAR
SHAH : Will the Minister of FOOD

AND AGRICULTURE be
state :

(a) whether he is aware of the news-
paper reports about the “edible oil purchase
aod sale scandal” attributed t0 the opera.

pleased 10
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tions of the Gujarat branch of the Food
Corporation of India, and the fact that the
entire investigation has been hand:d over
to the special unit of the State’s Anti-cor-
ruption Bureau instead of Central Bureau
of Investigation ;

(b) if so, what are the findings of the
Anti-Corruption Bureau ;

(c) the estimated loss suffered by the
State of Gujarat because of this scandal ;

(d) whether it is a fact that some top-
ranking officers of the Cujarat branch of
the Food Corporation of India have asked
for transfer to other regions ; and

the above
of such

(e) reasons submitted by
officers for transfer and names
persons ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) and (c). The investigation of the
Anti-Corruption Bureau is not ye§ com-
pleted. It is, therefore, prematur¥to say
whether there was apy scandal and loss to
any one resulting therefrom.

(d) No, Sir,
(e) Does not arise.

Damage Done by a Desert Rat Called
‘Gerible’

2042. SHRI N. K. SOMANI : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased tn state :

(a) whether it is a fact that the Central
Arid Zone Research Institute has located
the desert rat called ‘gerible’ ;

(b) the estimated extent of damage
done annually by millions of these desert
rats to crops, grass and vegetation ; and

(c) whether a satisfactory remedy has
been found to destroy this terrible pest ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI' ANNASAHIB
SHINDE) : (a) Yes.

(b) The desert gerbils chiefly feed upon
grasses which are the main fodder for sheep
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and other livestock. The extent of damage
to vegetation depends on their numbers.
In heavily infested fields the gerbil may
consume most of the palatable grass and
thus pose a serious Problem to the live-
stock industry. They also damage the
forest plantations by their debarking ac-
tivity.

(c) Yes. A very cheap method for the
effective control of desert gerbil has been
fonnd out.

q@t avieew waA, af foaet ¥
waarfeat e wirmm ffy

2043. st wo qIT: FAT WH AU
gaate 7Y ag aqIA ®Y AT AN fw

(%) #ar g9 ¥ 7§ N7 wfaey fafy
arged, feest & af feest fewa @
AT AT F gaaw w1 Afasg fafg
& 7 7dA A ufw a1 wH=Ral ¥
AT-HIEA AT 9T age A€ AN, I
araw &7 &7 faRw frar §;

(@) afzg, ot smafeq saafai
w g ufy wq g% 7 ANt a1v & *qr
w1 & wafs @1d) qur arngsT wwT 3
el & wraare AT M 8 wfer fafy
Nufmea e ;e

(n) wwafram sdTifeat A 2z uf
wx as & e ?

w, Qe qar gwate wonem ®
Troq wvt (st AT W wTem) - (%)
o

(@) WYX (7). 3 mrwer wYeife
fawrm, wiafer = Wk a1 w1d
wrag & faaad= § 91T 3 weeg
TS O q19 IO G ®T gAY §
wWe

wint fad ¥ 3w @

2044. it wiewY gTEw : AT WA A
TOCW WIT GWIT A7 3 qam ¥ Er
3o i :

(®) wraz e fe sox sdw &
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wlzr fordy & FYRT ¥ gE=IgHASE 8,
"I FIF TIT I ®7 § AG) GATE T
o Fad T FAIQ 9@ A F A9
arg) feany § 1T 9T 3fga & F
T Y § fyaF ofmreass TNRT
9T T ¥ ANAAT 9Tar ¥ ; 9T

(=) a1 ITeT 1feat =1 X FQ@
&) agaeqr &7 oy ?

AT AT FATCW AATHT ST HEC
faam & cow weR (s A fey) - (F)
izt faar (6T SRW) ¥ TANRT JO0F
TEFAIGATE 1A HT FI :fer-am#gt
ey 3% ATET O qiF F T WA
Tifai s v g, 7 5 wawrfal &
wodY 378 F A ar IfFa gw
Fevaga 7 2 B gAerEq 1 A&
W Trg: ATEAT A TTIL @ oarA @
YT qfmeasd @& 157 HF AW A
&7 A8 5747 | 1968 € F AT TN
186 #faY &Y g=aTd T2

(=) at¥ & @17 A gaw ¥ guegfaan
T AT TR ¥ grawAd ) GgY T &
¢ oty o FTAE & g oF wfa-
fas casgfagn g amR S fF Agh
thA T wat v qu Ay -
FT YA F AT Y 7 mwrawr § o

7E ¥ AT fOAT FrO awTvE wEEd
& o ®Y gam fem W

2045. it ¥R WA WEWT T
gWAT a1 T WX §WX WA ag
qaTA F FI FW

(%) mrag ax t & Staw favm
o, et & Fe N9 ‘T W W%
& ot § Frad  afcorreass e 7
fawin FTT TAHE WE & g W
s wfer A § ;

(=) afz gt, @Y o wmrew §;
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() wmagNaa g fe fawl &
A3AIT marw qfew § 7.8 fora ol &
for faeeht @ waffaw afise gEzd w
YT wrar Tfgn, Jafe % TEd wgt
= wfass sufeag) 1 ag qwY JwT {0
9T T & fe af IeE g 9T & wEIC
fem ot 3% aatm ®T fegr @
U184

(7) afe g, @ @ wfwafr@ar &
a1 F17q@ § ?

UM A4l HATCW ArATHT WX ST
fawm & g wot (s A fag) @ (W)
Mgt dz 40 T sz v fag aA &
TRUIMTET AT AW QIR Y
e g, A fF g

(=) 3z siw-are fawmr @o wYaw
faara fawa #1 w22 oz fxar gwr afiqe
a1 | 97 AYaq fawa fon @ w93 qi
AZY 7@ STEEr |

(1) oz (). faw gfaz & wdf
a€ 2 I ATET I IE) AGWEA
g &1 TOEEARW Ay qrar g
agi waffes wafe ax @ 1 ey ag
ar= 9%Y ¥ garfea &1 2, gafadr aaf-
faw wfqes safaga) v argz I mar ¢
wrt frasi & wgEIT I wedr wr
AT STAT QM T fF awiean W,
star fF we & aanar AT ¢

Wﬂtten Almvers

Cooperative Socleties is Gar Nico-
bar Islands

2046.
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it has come to the notice
of Governmeot that ‘Panam Hinengos®
which are the Cooperative Societies work-
ing at Gar Nicobar Islands, are functioning
in their own pattern of dealings detriment
to the members ; and

(b) if so, the remedial action proposed
to be taken fn this regard ?

SHRI G. Y. KRISHNAN:

P DR YoV
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURUPA-
DASWAMY) : (a) Yes, Sir.

(b) The matter is under consideration.

Kandla Fertilizer Project

2047. SHRI K. P. SINGH DEO :
SHRI D. N. PATODIA :
Wil the Minister of FOOD AND

AGRICULTURE be pleased to state 1

(a) whether it is a fact that an Indian
delegation visited U. S. A. recently to have
talks with the U. S. authorities in connec-
tion with the setting up of Kandla Ferti-
lzer Project ;

(b) if so, the nature of the talks held ;
and

(c) the outcome thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURUPA-
DASWAMY) : (a) and (b). A delegation
consisting of the Additional Secretary to
the Government of India in the Department
of Cooperation and the Managing Director
of Indian Farmers Fertiliser Cooperative
Ltd. visited the USA recently with a view
to discussing and resolving certain problem
and methods of implementation arising
from the understandings reached earlier
with (i) Cooperative Fertllisers Internatio-
nal, a group of US cooperatives, who are
to assist IFFCO in the establishment and
operation of this project, and (ii) the Bank
of America which has agreed to assist
IFFCO in finding dollar loans to finance
the foreign exchange component of this
project under US Agency for lnternational
Develop gua .

(¢) As aresult of these discussions,
clearer understandings have been reached in
regard to the responsibilities of Coopera-
tive Fertiliser International in this project,
aad the informal understandings reached
eurlier with the Buank of America bave also
been formalissd.
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aar wfw g gz aaE &1 391 &0 fE
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Changes in the Telephone numbers of
Members of Parliament

2049. SHRI SHIVA CHANDRA JHA:
Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state :

(a) whether it is a fact that some tele-
phone numbers in Delhi including those of
some Members of Parliament have been
changed ; and

(b) if so, the reasons therefor, special-
ly for the changes affecting in the M.Ps.
telephone numbers ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SARI SHER SINGH) : (a) Yes.

(b) Delhi Telephone System is multi-
exchange system and changes in numbers
including those of Members of Parliament
are some times necessiated on account of re-
adjustment of area served by various ex-
changes. The change of numbers of the
subscribers served by the Secretarint (level
‘3') Exchange was mecossitated comsequest
on the conversion from $ digits to 6 digits.
This latier change has affected a large num-
ber of M. Ps. and could not have been
avoided.
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2050. SHRI SHIVA CHANDRA JHA:
Will the Minister of LABOUR AND RE-
HABILITATION be plcased to state :

(a) whether it is a fact that unemploy-
ment has increased under the last three
Annual Plans ;

(b) if so, the details thereof and the
steps taken by Government for increasing
employment under those Annal Plans and
the result thereof ; and

(c) the total number of unempioyed at
the beginning of the Third Five Year Plan
and the total unemployed persons at the
end of the Third Annual plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) and (b).
The only information available on the sub-
ject relates to the number of work seekers
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on the Live Register of Employment Ex-
changes which is given below : —
Date No. on Live
Register
31.3.1966 24,69,421
31.3.1967 25,60.503
31.3.1968 28,79,741
31.12 1968 30,11,642

The various development programmes
which were undertaken during the three
Annual Plans have generated more and
more employment opportunities.

(c) No reliable estimates are available.
Thc Plaoning Commission have set up a
Committee of Experts on unemployment
estimates in August, 1968. The Committee
will examine and make recommendations
on the methodology of estimating unem-
ploymeat, labour force growth and employ-
ment generation.

12.05 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
Pro-Pakistan Speech by Sheikh Abduljab
MR. SPEAKER : Shri Prakash Vir
Shastri, Calling-attention,

SHRI H. N. MUKERIJEE (Calcutta
North-East) : May | rise to a point of
order in regard to this ? We have a coa-
vention in this House that whatever might
be the expressions during the excitement
of a debate, In the formulation of ques-
tions and items which are printed oa the
Order Paper, insinuations should be
avoided as far as that is possible. Sholkh
Abdullah is a citizen of this country...

AN HON. MEMBER : He does not
say so.

SHRI H. N. MUKERIJEE : Whatever
he may say about it, we consider him as a
citizen of this country, who {s not here to
defend himself. 1 could have understood
it ifit had been mentioned as the report
of a speech which uppears to have beea of
a certain character.  But to make a posi-
tive statement about a certain person who
is not here to defend himself and to have
a question or an item on the Order Paper
in that manner is something which goes
against the grains of parliameatary pro-
priety.

MR. SPEAKER : 1 think so that it
could have been framed ‘reported speech’.
The expression used could have been
avoided.

SHRI S. M. BANERIJEE
We always say ‘reported speech®,

(Kanpur) :

MR. SPEAKER : [ do not think that
I need any seconding. 1| accept it and |
have said exactly the same thing. A phrase
like ‘reported speech’ or something like
that would have been better. But anyway,
it is there. Shri Prakash Vir Shastri may
raise it now.

ot serqdte el (ergy) wexw
wiizg, & afeqsafis oir wgew &
frevfafaa feag & o< qg-wrd woft o
sty srefad & gu wgar § v vz o
m ¥ ow ey §

sftare ¥ 27-2-1969 ¥ yw wegeT
¥ srfaqdt aur arfserra-awds wwar
o sedfr ¥ gy ¥ Ty o)
e
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THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : Mr. Speaker, Sir,
Government have seen press reports of the
deplorable speech made by Sheikh Abdullah
in Srinagar on 27th February, in which
among other things he is reported to have
stated that if the Government of Jamnu and
Kashmir were to grant proprietory rights to
refugees on evacuee property bloodshed
would follow. He is also reported to have
asked the Kashmiri youth to rise and seek
what was due to them and said that the
Pakistani youth had shown them the way.
The Government of Jammu and Kashmir
are closely examining the speech with a
view to deciding whether it is actionable
under the law.

1 would like to add that the report that
I just got on teleprinter from the Govern-
ment of Kashmir is as follows. This is
the free transiation of it in English. The
portion in question appears to have a
little different version. I thought that I
should bring this to the notice of the
House also. This is what he seems to
have said :

“We warn the Government that it is
playing with fire and the Government
of India wants to play a bloody drama
here.”

This is what he has said. I thought
that I should bring this also to the notice
of the House.

SHRI ATAL BIHARI VAJPAYEE
(Balrampur) : He has said ‘bloody bath’ ?

SHRI Y. B. CHAVAN : He has said
that ‘The Government of India waants to
play a bloody drama here’.

sft eeneitT qedlt @ e wegEAT WK
% Ot Afagr m@ F@we wN
frgeht awa Afadl w1 gafemm & v
TT W 1w K AT A7 @ AR A
e faen foell fagia ox o gu 3wt
fawrar war 1 oot Y W@ aIT /W
W & g § o Thww T W
1 ez ag 1N WY § g% faar fedt
FETT %7 EYY TY FU BN § AF AT
7 0¥ gu W@ JEX ) I @ T
w1 ¥20a T qlw WA ATAT AR
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& gwwa g ey s B wfaey §
frga 3% ¥ faa qafea A wfge |

qg o I AIEGW 97 IEE AR
sk AT g A ag gy

‘U wegET & wfadel
qifreara-aads we”’ gt awdT
F g #  qeewe A god €@
gFrem § fedl gwx w1 W g
@i fear 21 W 1w Hag 8D
%1 gfeqq vaada fagd g% g wfa-
fafe ¥ fomy @t & 338 wraq # AT
qra wegeeT & wiow 1 &1 van fRar
remiore wT § S faer 2
¥ wegeT ¥ qay S5 ) AW & ;@
W9 § FAF weqT & gEeA A AT
TR & TR frar, Uewa safew ag
2

ot srzor fagrt Aoy ¢ wEEr W
&

W Tl me o W g waEr
LA

ga% 3u# wgr & e arfeara fed
w 91fgq fe gard Afaal § graew &
QI @IAF/RATF A9 gAda &1 &
Tl guwar f5 m@AT A M @ qeN A
7g A9 AT & § Ia¥ A gegeA
& arfeeary gudT & 39 gH & THasN
Y &41 fgarar ? g N 3 929 w1 @
SFIT F ST AFGW gearw A fogd 6
Tqee IoAd fegqr mar @ 3@ graew # w4t
gt araHrQ & 7

weay WA, AT AW Wl ®T 4
FaAT g AT W 2 | I qrfE
¥ e gE w1 o FE ggder s
aq W & ¥ gz e W ¥ ag
AT wigar g fe 57 QT & WY
w1 feet swic wr B wawt aasg
¥ ? W qORTT &1 A g fow @
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I8 T frd) AFIT AT AR AEEQ
& ?
T ara ot & fadw w7 § @A
S1gaT § ag ag fF Y Ja wegeen 7 gAY
“wife #Y aAN A SEwT gy s a9g
2 & ez o miffeaqra & wfasrc ¥ &
agi ¥ Wi gu gt o f& ooy A
HIF q9 Y § AR 4zt § W gEAREA
Y 1947 § arffearT I a3 & 398
INA 91 frara) w1 gfasre 3 adez-
T wfaeT § waft fedte & ag gwa
fear & f& gamy wifewar g8 s@ 0%
faaar arfzn | ssaw vy, fag g=a &
T gry § wft agarar & ofaga §
ot TR ¥ 3g Afr mgar A g fF
= #Y fadre wiuwT fad o7 | foex
A0 guw A ag) wiar § fe 99y & g
oY ANT 22 @I ¥ g W &, THRATH
wfama ) foe & fe g6y i arfesran
sfawTT greT Y TR R #41 €@ GEIT
o wrfer #F awEt ooy A oFEd
aft safa ag & A fomwy o & 07
"oy ) F53rw § QIAAT A1ZAT § 6 w
g w1eAlT wyaen & wigw  ardf &
A1 Jrad 7 gA w9 Aww § w7 3
THEAIFT FfagA ) KAE F qE@A w7
mfasra: Y 6 veg § wea § feaga
9q% FT | ®a & aew wiw gfear ¥
£q YFIT [ AF FITNT HIF F T
weara o fagar § s g aw Qe
wegeT & I§ AgAN IwAIy 9T qIfEw
grgx A 7o & A wifew agy A 9
g
aeFnEET wfqga o KO ¥ gag
# Areg a3 A Ay w1 g ? W@ R
¥ frovg wn & sfATE @Y & T
W fs faad mFrTEw & e st
damaht 48 faww fadw s &
safed wiC ot Giee yog . ¥ foAer fe
FTOR 8 avg VR & qv ey @
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& e guer #4139 48 g€ ¢ Wk
TG T J A FAT TIEA G 7

aradt ara o & srAar srgar § 93 A8
§ & @ TwIT &1 7z geRge IO
AT g ft wifa qeaedt 9 ST T -
AT a7 g A ¥ faw g FT
Far srgar & 7

SHRI Y. B. CHAVAN: The hon.
Member has raised a large number of ques-
tions. I will try to deal with them as far
as | can.

First of all, he said that I had not
made reference to certain portions of
Sheikh Abdullah’s speech. [ thought |
should not quote the whole speech here
but only the relevant portions which were
rather deplorable. One was his reference
to a ‘bloody drama’ or ‘blood-bath’ or
whatever it is. The other was adout ex-
pecting the youth to rise and take action
on the pattern of Pakistani youth etc. I
have made those references. The other
portions are also there ; I have seen those
reports.

Certainly, whatever he has said about
Ayub is something which is very deplor-
able. His trying to portray a picture of
Ayub in the context of Kushmir or India is
something very deplorable.

We know Sheikh Abdullah sometimes
takes the opportunity to make some brave
speeches here and there. Ultimately, we
will have to make an assessment of what
exactly he is likely or not likely to do. It
is on that assessment that we will have to
decide what action to take. In this matter,
we are in very close contact with the
Government of Jammu and Kashmir.

SHRI RANDHIR SINGH (Rohtak) :
Put him in jail again.

SHRI Y. B. CHAVAN : No. Itis no
use merely trying to dramatise the issue.
1 would request my hon. friend from
Haryana not to try to dramatise these
things.

MR. SPEAKER : We were talking
about cross-breeding: of cattle in Haryapa-g -
listle while ago.
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SHRI Y. B. CHAVAN : So that is one
aspect,

The second aspect is concerning pro-
prietary rights to those refugees: who have
come from the other side. Really speaking,
the question is about giving them perma-
pent proprietory rights over those lands.
That is a matter of which the Jammu and
Kashmir Government are seized. They
are considering a Bill about this particular
matter. It had been referred to a select
committee and | think it has come back
with a report. Some legal points are
involved about which they are taking the
view of the Attorney-General.

I can say what, really speaking, the
issue is. The Jammu and Kashmir Govern-
ment has taken the position that this can-
not be treated as evacuee property because
these people have moved to that area
which we still claim as our own area.
Therefore, it cannot be evacuee property.
1f at all this land is to be handed over to
these people with permanent proprietary
rights, it will have to be acquired. This
particular matter, therefore, is under con-
sideration. Unfortunately, Sheikh Abdul-
lah, quite inconsistent with his reputation
as a secular man, has tried to communalise
the issue. That is a very unfortunate
part of it. That was why [ said it was
deplorable.

SHRI BALRAJ MADHOK (South
Delhi) : The hon. Minister has made a
wrong statement. They have not gone
to the Pakistan— occupied area ; they have
gone to Pakistan.

ot wemmAe @relt . wsaw WA,
A 9 FT A gET AT A7 9K FIT
e fErge ®w @ 3z A
wegeAl ¥ g1 o gAY wifrg & was
& Ax woie ok aifseA &
AerarY &1 A I g fFar § W
IAFT TRY WATHIT  TAZTERT FfawsT €
fa aY Ao wgar gz ¢ f5 adrEnEE
wfaga &t fetd N g o gwT & Aw
fasaer safeaal 7 f & W@ GTHTT €Y
IA% gy # vy gfafear § @ W
TR 37 qeaew A ad) g7 ¢ ?
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SHRI Y.B. CHAVAN : It is nota
question of the Government of India being
silent or not being silent about certain:
things. This Commission was appointed
by the Governmeont of Jammu and Kashmir.
Naturally, in- this matter, it is not right
for the Government of India to rush with
their views.

SHR1 N. R. LASKAR (Karimganj) :
There is no doubt about one fact, that
Sheikh Abdullah is today an utterly frus-
trated man in India.

SHRI Y. B. CHAVAN : In India.

SHRI N. R. LASKAR : This has been
more so because all of his attempts to
force the Government of India to talk
with him on the basis that Kashmir is not
an integral part of India has completely
failed. But one thing which is disturbing
is that in the recent speech which he
made, as the hon. Minister rightly said, he
has communalised the entire issue. 1
would like to know whether the Govern-
ment is taking any step whatsoever so that
he cannot spread communalism between
people and people in that valley.

SHRI! Y. B. CHAVAN : | have already
explained about the action to be taken
in this matter. The only thing which we
can do, we should do, is to keep a close
watch and make a proper assessment of the
matter. Ultimately, whatever action has
to be taken will have to be considered not
in isolation of an individual, Sheikh
Abdullah, but of the effect it will have on
the situation in the Kashmir valley
itself.

SHRI! A. SREEDHARAN (Badagara) :
The hon. Home Minister has advised us
not to dramatise the situation, and I do
not want to dramatise it also, but this
issue was raised on the floor of the House
on a previous occasion, when the strong
Home Minister of India stated that he
was watching the situation in Kashmir
closely and persistently, and he was watch-
ing Sheikh Abdullah also, and he gave an
assurance he was doing that. In the
phraseology of a great author, his assu-
rance came like the roar of a tiger, only to
disappear like the quail of a soske. Here
is a statgmeat by Sheikh Abdullab. | am
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not worried merely about the law and
order problem, 1 am worried about the
image of this Government. When the Image
of this Goverument is put forward before
the entire world, we are all one, that is
how 1 feel about it. Here is a man who
calls this Government a worthless Govern-
ment, and only a docile Government run
by a superannuated political party can
tolerate it.

My gnestion is this. Sheikh Abduliah
wants to create an explosive situation. He
has given a communal twist, and this is
not merely a problem of Kashmir, it isa
problem of the people of India. To face
it merely from the point of view of law
and order, I donot think is the proper
solution. A popular movement has got to
be built up in Kashmir to face it. In view
of this fact, will the Home Minister take
steps to send an all-party parliamentary
delegation to Kashmir to popularise the
issue that people have got to be careful
about this communal twist ?

SHRI Y. B. CHAVAN : The hon.
member started with a very brave stand,
and | thought he was going to make some
revolutionary suggestion, but ultimately he
brought a rat out of a mountain. He
talked of tigers and snakes. He seems to
be fond of snakes. But apart from that,
as | have said, the only suggestion that he
made was, which is certainly very indispu-
table, that to meet the situation there
should be some popular movement. |
entirely agree with him that there should
be a popular movement about it, and if
hon. members want to take any deputation,
certainly I will give them all facilities.

“SHR1 A. SREEDHARAN : My ques-
tion was whether the Government of India
was going to sponsor a delegation. I am
an individual. If 1 want to go, | do not
need your permission to go there.

st oW wwm @Rt (FURAR) ¢
oA HENZY, ArATE A Aoy wgeAT 6
wENT ¥ N FIT N AgEgw faam B
az & @ ;W A owdr, @ WAL
aTwT frsft ot geg 7 e A g ar
& qT gEaYar s § oqan faogerR
g % g ag w AW &
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afrarT oY sAar & qrg fagargag 2
AN NG e F e gegear
T WA § 9% IAY § | TW g s
H8 aw y adffwr @1 T AT
weg § qfweas & Wl gEd sz dw
WageAT & | I 3T Y OFAT AT g7 F
gfemig § gard taddz gqig FT @
21 39 FEAR G F N AgAw
T #AA & Afer N g N wW-
arge Yfezfadior fawr qra fiear, ag
Tt Ima N qfa & fqo & fear Sw
MAfer & frzag fear qar a1 e wfeas,
wfez? fazar 7 qEgrd §) wadfas Izea
N oft ¥ far g 7 v fear ang
oY WA §7 G 3« AT @R Few
gug wfeazy, afd, frealt ai qerdd
& TEAAMT FIGTH ¥ & fag fwar o
wr & o iz & fea agr amar afews
¥ e g€ AR 3w wifas awr ¥ @@
eI A X@ AW & wiwm faar g
qrew § wqT wFE, g AT AT R
¥fiea N war wgr & f 2w A mfersd,
afizd, fresY s geeT<l &1 s@we 5|

atg F avdt ¥ faq 5 fwar ardar, 39

& faeg 3% LRI fivar war ¢

& wgar wigar § FF @ wager w1
ST § EATT FIAIT FT AT 747 |
I gy AAwT F qew @ 6R fw
g & qENS AR 7T G ATEAT AT
q Y| IN AE BA FT AT WA
3:aW afexadt & grgzifasar € qeo
#r 2, fowd 3zt 9 Tegfas graag
wEHT FT qZ AR T A g we
g% | & wegeAr 81 fasA) wa qA §
AT AT TE B, IAFT EA®T A1AT GT GoT
3 44ifs w3 a5 agafwoa 3 qrz a7
FE A9 &1 JyAH qrfgd FIAT A1g0 |
AT & 3% wgw & MT zwWU FIAT
qEat g1 I D AT FAET 07
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[=f s s @meit]
N E 1 T RT A A ET W qWI
IATY gU g A1a ww ¥ 2 6 A0 q4w
Tar § AR 5 2w ¥ arfwear At
&1 wifq FTeAT # fqig 7 & fou ow
7% femras grRAA & ogwm & g
gaX I3Ny nSE AT wfama Y fond
F1 R Fwx farg gafew wgEw
[ILH FTA FT UF qgq 87 qHa faq0
2, o wgr & fF ar &Y o9 e TEel
R § srs @RT A T § AR W
fagrens ®9 a3, a8 @ wgt wsgES
ATy g ST T A |

tw fad & aeem & guAr S
& g7 GXHIT Ng gegeAr a4y wy
2w} gu Wk wAares el faa
T AgAA AT wrRiE § o fvg gu
SEATAT FT SATH FIJ gT V& WoGeAT F
w1 sfas qrr qm 1 wgafa A

U v ag ¥ fe g wfaws
0z Wl & W3 9T q497, IAq fd @,
7gi fegmgut &1 efade gur oA aye
& geary ¥ | 39 H1gAT sfwT N @
N AsAFeErAr w1 §
Fgar T1gar g f ag | arg ¥ o
g} §, faemfor s & & & g,
91y ag ferg Y a1 gaaqa 1 qrt wa-
T§ ¥ s faearfadl & @rg 3z spagT
fear 2 5 o SN gt ¥ Srfear W
Ty 37 F grafa wiv F faearfeay v 2
fear, g 7z feg @ ar gawma ) &
qAAT W1gAT § fF ader mewT wiwege
feld & wraR a3 w1 Ao wwiT @
RE iz ®Y W€ a7 1 g PR ag
AW frara® w7 ¥ aifie wTeiT & Q)
ol & ;1o qurAaAr 7 sqAgre @ @w ?
W WYY @ axg ¥ awfr wTec
A A A & A e A @ 7

SHRI Y.B. CHAVAN : 1 bhave al-
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ready replied to most of the Points that the
hon. Member has raised and I shall try to
repeat one or two points. He asks whether
we are taking any action on the recommen-
dations of the National Integration Council
which held its mecting in Srinagar on the
use of temples, churches, mosques, etc.
The hon. Member is probably aware that
such a Bill had been introduced in the
House and it was referred to the Select
Committee and the Select Committee had
submitted its report during the last few
days and it will be considered in Parlia-
ment. He has asked me about the Unlaw-
ful Activities Bill. There is some legal
doubt whether it could be made applicable
to Kashmir. We are introducing another
Bill to make this point clear.

This is ahout the legal facts : whether
these things should be made use of against
any particular organisation or individual is
a matter of judgment, as | said.

About the Gajendragadkar Commission,
again | would like to say that this was not
appointed at the instance of the Govern-
ment of India or the Home Minister. This
Commission was appointed by the Jammu
and Kashmir Government itself.

MR. SPEAKER Shri  Madhu
Limaye.
st WA AN ("rEAEE) ;- weay

ey, 3 & ST fear ar.., ...

MR. SPEAKER : Order, order. 1
would not answer the notices on the floor
of the House. (fmterruption).

ot ¥ ¥w ;a7 7 qamar 0o e
Iaw) w9y fedmwe w3 fear § av
o e § feqfa qan @, wwd ane ¥
Fg A S faadt wifgu......

MR. SPEAKER : It is not proper. 1
would not answer any notices given. Will
you kindly sitdown ? 1 would not answer
any notices.

ot W ¥ A= ywATT @ W R
g oA afl, e AR ¥ gy o e
a@aat
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MR. SPEAKER : I cannot answer.
So many notices are given. If I have to
answer them, I will have to answer them
the whole day. (Interruptiion). It is not
proper. So many notices are given to me
and if | am to answer everything here,
where will it lead to ? [ do not know.

Y vy famd (33%) : A9 F@AT
Tifge |

MR. SPEAKER : AT 7
iﬂfgq 1 Not on the floor of the House.
It is wrong : it is totally wrong.

SHRI H. N. MUKERIJEE  rose—

MR. SPEAKER : Why don’t you see
me in my Chamber ? 1 would like to here
you, and | would like to have your valua-
ble advice. You are a very senior Member
and the Deputy Leader of a party. 1
would like to have your guidance but not
on the floor of the House.

SHRI H. N. MUKERJEE: [ am
grateful for what you say. Please listen
to my submission at least for a change,
because | do find —(/nterrupsion)-

MR. SPEAKER : Whatcan I do? 1
cannot deny.

SHRI H. N. MUKERJEE: If you
hear me because you think you should
hear me, 1 am ready to say, but if you hear
me under a sense of grievance or that I am
trying to take advantage of my being a
senior Member of the House............
(Interruption).

MR. SPEAKER: Itis not for Shri
Mukerjee alone ; I am speaking for the
whole House. It is not for Shri Mukerjee
alone ; | am speaking for all the senior
Members.  Further, some of the new
Members may not know the procedure and
the rules. But all of you, senior
Members at least koow ; you have been
here for 15 years. 1 would like to know
from you, senior Members, what will be
the position if every point that is not
allowed and not luded in the agenda is
allowed to be raised on the floor of the
House. And if 1 allow it for one Member,
whether it is for Mr. Ranga or Mr. Vaj-
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payee or Mr. Mukerjee, then, how can 1
disallow it for any other Member 7 What
will be the fate of the Speaker, whoever is
in the Chair ? What will be the fate of the
Speaker ? That is what | want to know ;
please enlighten me.

SHRI H. N. MUKERIJEE : I know,
generally speaking, when you intimate to
us that something has been disallowed in
your pleasure, at least I make it a point
not to mention it in the House. But occa-
sionally there are exceptional circum-
stances. Even earlier in the House, in the
previous Parliament, occasionally.........

(Interruption).

It is not one occa-
It is in respect
for

MR. SPEAKER :
sion or for one Member.
of 520 Members and 520 occasions,
each Member.

SHRJ H. N. MUKERJEE : 1 am not
answerable to my brethren. | am not my
brother’s keeper. | cannot be answerable
to them. But in West Bengal...

That is what I dis-
allowed specifically. You are raising it.
1 think it is out of order here. But I am
not able to say so to senior Members. You
are putting me in a terribly embarrassing
position.

MR. SPEAKER :

SHRI H. N. MUKERJEE : 1 would
not refer to it, to what is happening in
West Bengal ; thc Home Minister said the
other day that the Government of India is
pot an adviser of the Governor, but I find
reports in the papers about the Central
Government experts giving advice,...

MR. SPEAKER ; | am not allowing
it. 1 do not want this to be raised.

SHRI H. N. MUKERIJEE: Well, if
you do not allow, naturally we have to sit
down.

SHRI NAMBIAR (Tiruchirappalli) :
The West Bengal Legislature is going to
mceet at 3 p.m. today, and we do not want
to have apy trouble in relation to it. That
is wby we want to say. (/aterrupion).
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‘MR. SPEAKER :
Madhu Limaye.

'Que:ﬂon of

Order, order. Shri

12.44 hrs.
QUESTION OF PRIVIL,EGE

Evidence of certain Iron and Steel Department
Officials before Public Accounts Committee

Wt 7y famd (g37): & faw
WEATT G & AIAA T@AT qIZAT

“That the question of privilege
against Shri N. N. Wanchoo, former
Secretary, Department of Iron and
Steel, and Shri S. C. Mukerjee, then
Deputy Iron and Steel Controller, for
allegedly giving false evidence before
the Public Accounts Committee, be
referred to the Committee of Privi-
leges.”
w1 & Y waer 9T @I E Ag aga

qqEIW &1 ang gArd ofqardz &
tfazia # ga freq &1 £1€ g IIgL@
A o gR A e fE W W
qraegs aaRaT & 3g awr  faEre
wT |

oS F AW wEAr fefl @A &
faais GG ¢ afew 1 a8 awEQ &
faretrs & fodia qiferariz & @1 a3 A
qaT IAE A THIITY WA € qH-
g fear

T NFET agal & WA A 9
quT & gEUTT Aw T s Ag Wi ya-
q¥ fech &Y sNAT N THo HYo gasif
& fams gaww smar agd g fs
IFN FBT WR [AAE FA AT qGQ
&ure fear o v qrfgardie &) @ ¥
ATy wXA & Fwy Aw fwar

& qEr Ny qE-wgEa sl
e ¥, faad srkeg adfas e,
U PO A T aqr ITX Frafea
it g gk oY, Ay I, S gadl a
griwdy ¥, wd gl
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afsqs mRdeT FA o eafefr ¥
faagrriqa & qarar frse awg ¥
A AT F oae ¥ g
TECTT ®PATHG F IO AT AGT 97, IR
arq gadt azafa 9=giY frT aat 1< swe
®Y oY)

fas a7 ¥ dg afgm A wEr @r
fF gaa Y oF & ¥ :

(1) fFata & &t & fafswq FU
Qar arfen gt 91 ¥ gg wisaErEA
fagar arfzo fs g9 faals & s fa3a
qz1 fadedt, aredq § wid § &0 0@l
LIRS

(2) 7 w4 qzg sfama IF #
AR A

‘Privilege

“fagta greY fafewa sUU” &1
qA9q IaiA qqrar f& <@y "dad

A F g T A
W IAFE F g 9y qfeqw
UFTIIET U A o) T § TATEY S Ay
3 fzdt & geora afaq 41 3 F qav
firgar Y90 Al F &1 FATT A NF
avg gaw faar a1 = @i F o war,
ag & Aedq & Ja7 AT Far, 9@ @I E ¢
The instructions of the Ministry
left some room for different interpreta-
tions. 1 feel the instructions of the
Ministry were not as clear as they
ought to huve been on this particular
point, viz., whai was intended. The
Sub-Committee enquired if there was
any misunderstanding on this point
between the Economic Affairs Depart-
ment and the Ministry of Iron and
Steel. The Secretary, Ministry of Iron
and Steel stated, *‘I would not say that.
The Ministry of Iron and Steel do not
seem to have translated the instructions
of the Economic Affairs Department
in clear and unambiguous terms.”

W [T Y qAAg ¥ dTo To &lo
marEzat ¥ 9t o e fas gwR

aqdY qaradl RN & 62 9= 9T wost
T §Y :
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“The Sub-Committee regret to
observe that these views of the Minis-
try of Finance were not communicated
in clear and unambiguous terms by the
Department of lron and Steel. The
Sub-Committee cannot but deprecate in
strongest words this failure on the part
of the lron and Steel Ministry.”

wa ¥xr ag AT f A AgR
grar sfergar qar & redl £ ATET
2T faw garwg A gy & 3w ag
¥ & FAT FN 7 qqTAT SO0 AFE A
ad w8 1€ ¥ oF fagg AFge gAY
¥ g @i & fAq 9% qre K€ A9
78 91 | §q ¥ wEW qr A ag @ e of
gigN oA @ fF @@ IRRA[DF
fon 9% qrg F15 gga A& ar, 57 N
Fig ¥ uFo Ho A W faw, gearq
W gz #AET F AFAT JAT AW F
sfafcs wifeet gAwd 1 Iufeafa &
qm gw #T S w@E &, w)
fagmar sz qifagqrie & gaug &)

g9 fagg § SEA1d AAIAT qqT €A
FAAT T AT A 1A AT IAY
ggesz @t sy A g A 93N A
uFo Wo GANT F FIV FENT HAAT &
37 afgq &1 @ 919 1960 &Y fa¥ a7

g Y 9347 F1gar g ¢

“The other day I spoke to you about
Ministry’s letter No. SC(C)-5(5)/60 of
2nd February, 1960 laying dowa the
procedurs for barter deals. In para-
graph 2(b) of this letter it is mentioned
that import licence against barter deals
should be issved before the export is
made only in cases ‘where u firm con-
tract for export’ exists. We are not
quite clear as to what firm contract
for export the Ministry has in view in
this context ; in other words, whether
the Ministry desires that the exporter
should have a firm contract with the
supplier of the exportable material in
India, eg Hindustan Steel Ltd,
Kalioga Industries Ltd., etc. or whether
a firm coatract for export should exist
‘with the foreign buyer of the exportable
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materials and only a letter. of credit
would be lacking. You promised to
look into the rele vant file and.to-give
me a ring. As I have not received any
communication from you so far and as
a number of parties are pressing us for-
issue of import licences prior to export
by submitting 15 per cent bank
guarantee, | would request vou to sead
me a telegram as soon as you get this
letter.”

9z wg faad & sz Y wxAM X}
Y o Tgo UR A firzraa 9T TwrAIfAE
gy faqrr & oft o oy ¥
AT ®Y | 39 qrada F qw, Ae I
a9y & geqra afey, st gufaaw, &
geafa &, IEA = g@o @Yo gwAT WY
e swiT srara far

‘‘Please refer to your letter No.
C/3/59, dated the 10th March, 1960.
I have consulted the Economic Affairs
Department.  Government’s intention
is that at the time you allow import on
a bank guarantee, you should have
satisfactory evidence that the exporter
in India has a definite commitment
from a foreign party to purchase the
tonnage proposed to be exported. We
would leave the form of evidence to
you.”
g7 o991 § tgew frard 2wr d fe faer
AN A A F AN FA wag ot gwoff
§ RS A1 91 AT ag  qafag fw
gfigz ARAM A4 FTAN R ITN

FIT GIAIT T ¥ A1 T Wy 9

¥4 EISAFKIA AN Aq7 IS TTF
A F 9z A1q T KT A faey wwy-
77 # wat # gFwAr, a6y Frean §
TENT AMAT A 3F IT § €& FIAT
#1 3ar fzar qr )

fag gaar @ adl, afw qfems
THRIIE FHE & qIRA TAT W Wwg
I, WA wgAT T A gy g,
I9HY ZwAT W 9feqs UmIEET WA
T, @l AT ad Prevanfedt §-
9% s ¥ faq sfer fmr
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[y 7y fawa)

@F garfeas & aiod-fae Y &
THrel A WY sqra & agar g,
# ) warad &9, 3 LT JAX FA
arfe & ==t & 7€ 2 Zfega T A
& qgq @ gl & A 91T @9 I% B0
g & T qEA 2

ow gzt quhEy & W § feaw
qifaardie ) #AA K AT 9TST &)
oft gYw ®Y 50 GFEAC T Oy FadT
qureh geae fRA@ & gz 201 9T
foram & ¢

‘‘Prevaricating, giving false evidenge.
or wilfully suppressing truth or persis-

tently misleading a Committee is a

breach of privilege and constitutes a
contempt of Parliament.”

& fragy swr g § fr wadm
A & @ay gH T A R
qrarwy F g RS awEd | w6
TR goue A8 &) gEfac & sgm
fF argd d1T 9T @R A & wda ar
& 5 it aig s st 7 awdl s
fear &

s dadig gureht § @Ay Aemeal
o mafaa) & fad, ST 999 suwTar F
fad, w7 § &7 dadtw gfez §, wfeaay
) fredgrz s3uAr At g A gEE
I WY W TEAT 9T §, wEAIHT AWT
a1 TILRTET EHT |

AfFT g7 qady # Aferay € fd-
d FT Y g Y A A QAT
WAy ¥ g & af yayd sEa
afag & 717 ) wErT AN B Tw Aga @
€ gasta A8 ar 1 Tifag sAfeqy &
g 5w d¥c 9T Aferay £ 3@ garnan
WTAT | X TF AFIAIE q97 W 3q1q1T
w7 g% 75999 WX IaNY qrfics qifearie
TREmm Y TgT W g WY
wyn owy ¥ w2 §1 T aTX A e w0
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a5 & o fFY MY §, ¥ W
aqrarfal & qag Al gEEd ¥ SR
Ry

g} IeT ¢ fr ag wrwan fafadfag
X F A AT qqT WE F fAg Nar
A W A FAS €@ ATAA WY ey
AT FIM 1 A @ vr § iy
gifaadiz €1 oF @B FAA F @y
T & ¢, saw e W qar ar
fearga agl axdY s =wifze o

A # & fad ggar Y wgm 5 &
WAk A quryew §Iq & dEAr 4y
Jigar g1 & e wmy w1 ety
A2 & qra AFAT TIFAT

SHRI M. R. MASANI (Rajkot) : Sir,
before the Minister replies, would you
permit me to say a few words about the
procedure which is proposed to be followed
here ? I sympathise with the hon. Member
who raised this point. [ appreciate his
concern that parliamentary committees
should get honest evidence. But the
procedure sought to be followed
appears to hold out a danger for the
very system of pariiamentary accountability
which the hon. Member has at heart. If
officials are to feel, whether or not the
Committee in question finds them guilty of
having misled them, that what they say can
be placed before Parliament and referred
to the Committee of Privileges, 1 do feel
that in future we shall not get the frank
and candid information and expression of
views that these Committees have got so
far...... (Interruption). Many times mistakes
are admitted very frankly. Officials say :
“We have made a mistake ;: we promise
not to do 1t again.”” That is not the kind
of admission you will get if every remark
made by them is open to this kind of a
thing.

In this particular case, the old Com-
mittee, before this Committee took over,

adjourned. the proceedings... ... (Jaterrup-
tion). ' ’
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SHRI S. M. BANERJEE (Kaopur) :
Are we discussing it ?

froa ((@) : Aegw A
T D 9 | weaw WG, W9 T W
A ag8 ¥ fag wmws Afag

MR. SPEAKER ; As Chairman of the
PAC I have permitted him.

SHRI M. R. MASANI: The old
Committee adjourned this matter in 1966
until  the Sarkar Committee made its
report. That report has been made. Only
in the last few days action-taken notes have
been received from the Ministry. Now the
Committee, at present in existence, wili
report on this matter in an ‘Action taken®
Report by the 30th of April. Tt is at that
time that this motien would be in order in
the light of that Report. I would, there-
fore, suggest that the correct procedure
would be, when the PAC is seized of the
matter, to let it make its report before the
end of its term on 30th April. At that
time we will also consider what Shri Limaye
has said in his statement and if it is found
to be true we ourselves will report about
it.

SHRI S. M. BANERJEE : Let it go

to the Privileges Committee. It has nothing
to do with the ‘Action taken® report. T
also am a Member of the PAC.

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI C. M.
POONACHA) : Sir, Shri N. N. Wanchoo,
ICS. former Steel Secretary, appears to have
committed certain errors in furnishing infor-
mation to the Public Accounts Committee
about certain matters of 1960, five or six
years later. It has, however, to be pointed
out that Shri Wanchoo took an early oppor-
tunity to bring the error to the notice of
the PAC when the first action report on the
recommendations of the PAC was sent to
that Committee. During the investigation
by the Committee of Enquiry on Steel
Transactions headed by Shri A. K. Sarkar,
Shri Wanchoo referred again to the errors
and made no attempt to conceal them.
The Sarkar Committee did not draw any
adverse inference against Shri Wanchoo.
One of the members of the Committe,
however, ia his dissonting note exprossed
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the view that Shri Waanchoo had been
misled by Shri Mukhesji but even that
dissenting member did not make any obser=
vation against Shri Wanchoo.

I refer to these facts to give the House

a rough idea of the circumstances
of the «case. Adverse observation
having been made by a dissenting

member of the Sarkar Committee against
Shri Mukherji and the matter raised being
one of privilege, it is in the interest of all
concerned that possible doubts about Shri
Mukherji's conduct should be looked into
by the Privileges Committee. The case of
Shri Wanchoo does not contain even this
element of doubt but since his case is
closely interlinked with that of Shri
Mukherjee, Government would have no
objection to the cases against both of them
being referred to the Committee of
Privileges.

MR. SPEAKER : Since it is accepted
by Government also, I shall put the
motion to the vote of the House. The ques-
tion is :

“That the question of privilege
against Shri N. N. Wanchoo, former
Secretary, Department of Iron and
Steel, and Shri S. C. Mukherjee, then
Deputy Iron and Steel Controller, for
allegedly giving false evidence before
the Public Accounts Commitiee, be
referred to the Committee of Privi-
leges.”

The motion was adopted,

12.59 brs,
PAPERS LAID ON THE TABLE

Statement of action taken on recommendations
contained in the report of the Committee on
Broadcasting and Information Media on
‘Radio and Teleyision’

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI D. ERING) : On
behall pf Shri Gujral, I beg to lay on the
Table a statement of action taken on the
recommendations contained in the report
of the Committee on Broadcasting- and
Information Media on °‘Radio and Televi-
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[Shri D. Ering)

sion’. ([Placed in Library See. No.
211/69).

Reports under Companies Act, etc.

SHRI D. ERING : On behalf of Shri
Arnasahid Shinde, | beg to lay on the
Table—

(1) Acopy each of the following
reports under sub-section (1) of
section 619A of the Companies
Act, 1956 :—

(i) Annual Report of the Punjab
Agro-Industries Corporation
Limited, Chandigarh, for the
year 1968 along with the
Audited Accounts and the
comments of the Comptroller
and Auditor General there-
on.

(ii) Annual Report of the Madras
Agro-Industries Corporation
Limited, Madras, for the
year 1967-68 along with the
Audited Accounts and the
comments of the Comptroller
and Auditor-General there-

on.
No. LT-212/69].

(2) A copy of the Prevention of
Cruelty to Draught and Pack
Animals (Amendment) Rules, 1968,
published in Notification No
S. 0. 4486 in Gazette of India
dated the 21st December, 1968,
under sub-section (4) of section 38
of the Prevention of Cruelty to
Aninals Act, 1960. [Placed in
Library. See No. LT-213/69].

(3) A copy of the U.P. Land
Revenue Provisions (Extension to
Rampur) Act, 1969 (Hindi and
English versions) (President’s Act
No. S5 of 1969) published in
Gazette of India dated the 4th
February, 1969, under sub-section
(3) of section 3 of the Uttar
Pradesh State Legislature (Dele-
gation of Powers) Act, 1968.
[Placed in Library. See No. LT-
214/69)

Indian Telegraph (Second [Amendment)

Rules
THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND

LT-
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[Placed in Library. See
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TRANSPORT (SHRI RAGHU RAMAIAH):
On bebalf of Shri Sher Singh, I beg to lay
oh the Table a copy of the Indian Tele-
sraph (Second Amendment) Rules, 1969,
published in Notification No. G.S.R. 247
(Engiish version) and G.S.R. 248 (Hindi
version) in Gazette of India dated the 8th
February, 1969, under sub-section (5) of
section 7 of the Indian Telegraph Act, 1885.
[Placed in Library. See No. LT-215/69].

13.(0 hrs.

The Lok Sabha adjourned for Lunch till
Fourteen of the Clock.

The Lok Sabha re-assembled after Lunch
at three minutes past Fourteen of the
Clock

[Mr. Deputy-Speaker in the Chair)

GENERAL BUDGET—GENERAL
DISCUSSION

MR. DEPUTY-SPEAKER : We shall
now take up the General Discussion on the
Budget (General) for 1969-70.

SHRI P. K. DEO (Kalahandi) :
point of order, Sir.

it vy fwd (3'17) © weawr W@,
#7 eNwT 9Iga ®) 937 ¥ foewe faqi
g oW Tl gk gomwd gL,
(wrawi)., &% @ 95y § §r feg frar
e &t wr a1 5w TR

AT 1

MR. DEPUTY-SPEAKER : So far as
Mr. P. K. Deo is concerned, I have got
some communication from him. Be very
brief.

On a

SHRI P. K. DEO : Mr. Deputy-Spea-
ker, Sir, the whole discussion on the Bud-
get proposals is uitra vires of the Cons-
titution because it contravenes item No. 86
of List I of Seventh Schedule. The item
No. 86 reads :

“Taxes on the capital valug of the
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assets, exclusive of agricultural land,
of individuals and companies ; taxes on

the capital of companies.”

Clearly and categorically, it excludes
agricultural land. The Deputy Prime Minis-
ter and the Finance Minister, in his Budget
proposals, has brought in a levy of wealth
tax on agricultural land. They cannot take
the plea under the residuary powers of the
Centre under article 248 of the Constitution
because if you see item No. 49 of List II
it reads :

“Taxes on lands and buildings.”

That is clearly a State subject. This
will be an encroachment on States autono-
my and will restrict the tax-levying capacity
of the States. Agricultural income-tax, at
the moment, is being levied in most of the
States. This will provide a bandle to the
Centre (o0 use it as a political manocuvre or
even to strangulate the States whose
resources are very meagre and it would be
used as a patronage toe those States who
toe the line of the Centre.

The hesitancy of the Finance Minister
on the soundness of this proposal has been
made clear by the addition of a subsequent
slip in the printed budget speech and he is
not himself confident about it ; he wants
to pass the buck to the Attorpey-General
whose name he has mentioned for the first
time in a Finance Minister's speech. Fur-
ther, Shri N. C. Chatterjee has stated that
Mr. Niren De, the present Attorney-General
has not been consuited. We would very
much like that the Attorney-General should
be called to this House and should be asked
to explain the constitutionality of this pro-
vision.

Further, the matter has been complica-
ted by the Prime Minister’s coming late and
all that. Al these. ...

MR. DEPUTY-SPEAKER :
point of order ?

Is that a

SHRI P. K. DEO : All these things
g0 to prove that there is a sharp difference
of opinion even inside the Cabinet. Taking
into consideration all these facts, | beg to
plead that so loog as there is this provision
in this budget, this budget cannot be dis-
cussed. Therefore, | seck your ruliag that
th= Fi Mini hould take the carliest
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opportunity to delete this new impost of
wealth tax on agricultural land and then
only you should allow the discussion on
the general budget.

ot Ay fowd : &% gegw qRRT W
g ¥ & fam &7 fzay ar. .,

MR. DEPUTY-SPFAKER : Just now
I have seen the hon. Member's notice. So
far as ] am concerned. Vhave no informa-
tion that the Speaker has given permis-
sion...

Wt ag famd . Y Haar v 7 ag
aro¥ afgara &1 e § #7 aga fav
T3y f&ar a1

MR. DEPUTY-SPEAKER : If he wants
to raise a point of order supporting Shri
P. K. Deo, he could do so. Beyond that
1 am not prepared to allow. This is a big
communication.

oft 5 fowndr : 37 gz www &
IAHT qAT Aol g W F 1 qeyw
AT, AIGHT 1T AT,

SHRI P. K. DEO: You should fitst
dispose of my point of order.

MR. DEPUTY-SPEAKER : 1 think
Shri Madhu Limaye is also making a sub-
mission concerning the same point...

ot wy fomd : ¥R gE @, a9 I
g7 stfag )

MR. DEPUTY-SPEAKER : Shali i
dispose of the first point of order ? In that
case, the hon. Member’s point of order
would be covered by that.

stag famd : ¥ T@ oA g9
#ifaa...

SHRI SHEO NARAIN (Basti) :
Randhir Singh and I had been rising to
raise points of order. But you hive only
permitted Shri Madhu Limaye to go ahcad.

Shri

SHRI RANDHIR SINGH (Rohtak): On
a point of order... ..,
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SHRI DEPUTY-SPEAKER : Let Shri
Sheo Narain please co-operate... ...

SHRI SHEO NARAIN : I stood ear-
lier. But you have only allowed him.
You have not called us. 1 want clanfica-
tion on this.

SHRI RANDHIR SINGH : You not
allowing Opposition Members. But why
are you not allowing Congress Members also
to raise points of order ?

MR. DEPUTY-SPEAKER :
permitted Shri Madhu Limaye.
him be brief.

I have
Now, let

+t Ay fawd : wsaer wdrw, 99 fa=
& arwragr Nfew W faa fadas &
fady #7 & forg @2 gwT | TR weAe
wgizg Y gqufa @t Ak aw K wwar
mA Ry gw A aar ) A war
fr faw fadas & & gwra § ITH0 AN
¥ faQe 73 @1 §...(saww)., IIreqET
TRy,

it fora ATO@T : 9, WA IAY IEN
caTET WIF MET IS4AT ...

MR. DEPUTY-SPEAKER : Now, Shri
Madhu Limaye. He may be brief.

ot wy femdr : SuTsaw wEYew, waT &
arat § AgUS o) 917 Fg gwa § F
faearz s @l ¢ | & A o) q@ wew
¥frwmwg i fag falas &
fadra w7 % g mgr gam @Y & =gar
a1 fie S gwig § saeT A & fady 5
o gawifaw gafe s a1 Afes
wiT a1 & fF 99 gug a@ =« ag
oY o A A A §F Ay 9eH
oife & o & 9 wsmr gar ) AN
wRutfas grafe Q gl € e g
oY | OF N HIEATEAT & FAT TEE A
JETEA YEF AMIT §, TAF T AN0AT §
wae &, (swaww)., g w@Eh o o@
awg ¥ A ¥, 39 faq WA ww
T[T 47, FIER I AT I3 & ®W
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oY Sy s L. (Smaww). 3 Sw
ag7 S ggwrfas wiafa s Y, .,

SHR1 ZULFIQUAR AL! KHAN (Ram-
pur) : 1 strongly object to this expres-
sion.

SHRI N. DANDEKER (Jamnagar) :
How can he argue about it at this stage ? ..
(Interruptions)

MR. DEPUTY-SPEAKER : What has
happened is this. He had addressed a com-
munication to the Speaker because on that
day he had not been allowed to make his
full plea. If I were tostop him at this
juncture, then I should have stopped Shri
P. K. Deo also. At the present juncture, it
is a proposal in the form of a Bill and the
appropriate time to raise this point would
be at that time when that Bill will come
up before the House, not at this hour.

sty fawd : e daid A
LAl A
MR. DEPUTY-SPEAKER : But where

is the budget ? These are only the pro-
posals.

ot wy fowd : Siw g, Afsq & sw
WAF AT @I g, a9 XA A7
wR!

MR. DEPUTY-SPEAKER : Let him

be brief on this. I have given him permis-
sion. But let him be very brief.

=it wg foed : gorerer W@, AW
9zt g1 7g & & fa wdwifaw wio-
faal #v &3 gara1 9T IARY =Y GG &
TEg wedl @Y, AN ¥ gwwwa fafrez
g, wgwrez & oMffgd wew @ @1 gEl
Y g, it S § WY wraAe ® wweA
frar g

i wqwY ¥ 97 aI@ ®gAT wgar
£ - W g4y gfAardt a1a @ fe o A
qqAT §WE Way fRar, sgk qg q9E
T % Sfy g Al & gewre & ag,
A IR AR A g1 N § g
IR AT AT F—
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*I shall, however, consider as to how
genuine agriculturists can be exempted
from the purview of this measure and
will be moving the necessary ament-
ment to the Finance Bill at the appro-
priate time.”

7g 187 Ia¥ af ar—sAfad o
ag g1 agt AT qwr g gk faw
2 1qr frar oz qifsandd) ded
¥ @rq oF feqn gam & 0, I9F F
faar ar—gew | ew &1 FAT wIET
2?7 & ) waoht &1 qfex aft § afea
aragRnE feamAd N  IsE 2@
fifaa. ..

it T fag @ Tady g

ot vy fowd © @3F B} AU
&3 & wqrg fear ar @ g— fa
# sggear &1 weT I&T Wrg | w9 feaw
Aszrar g Fag gew &1 9% #a1
¥ ? ArFanI€ feFwad FIA E—

**Error in printing or writing.”

e @39 & 919 qurE fear ar @
2 —fira greareds feafa 2Y 7§ & | @oE
gwiat ¥ o gfrardt ofada fear mar
2 framr ¥y sgd § f5 gard & aw
¢ zow #aT A9 ... (svEwm)..,

3% arg o o fag @187 7 TH
Sq Faaey fear, faad I wgr—

“Since the proposal was first for-
mulated, the Deputy Prime Minister
had had second thoughts about the
scope of the proposals.”

a fo fro fag wigs gy § fr ag
dyvrdlz mwrg gy 1 AORT e
3 % gurt o qereht 3, Afe wee o
w1 ¢ ? 39 feq 9@ a¥E www gE gav
o #fadz & gt azeg wat Af my ?
qgi qT ATHT §AT 9T —TEET UF  urY
wTw a1 f& gf-gew & @y ae
G w9AT a9 T A AT g T
faq wrsia) ® 13 39 R smar er—
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wfeaTeaT & at ¥ wfy dofer w3, ¥
aqarfas srafe w gz 9x Ssrar
a1 AT AU A€ F 7gi AT F qEATy
ZR A 3 e f gfgar mdt WY A 9
Fgodos feog ¥ @), faawr weld
azi 9% 997 91 | T@fAy, JuTsgM AR,
w it & A ganfagi §—aweR
wgdt & fm gm &) qwdY &, Ao o
fag g8 & fv Srgoma a=h 7 qEfawc
fear, #fes goh iy ag & fo w=-
e ¥ WRET W) HANR ¥, JAR AW
= g qfada ¥ aw g fea,
foraa ag7 w1 qg& ¥ s adi 91

U gL A R fF 59 que weaedt
FHEAT F1 93 f w4 W AR wW
& qa @ Aar ar, fqawr adtom ag gar
f& Mga w7z Nuz w1 G gty
A A DN o) wfrw ar wifs ey
TTF HTF ATEN TIAT HATY 6 qrforw Y
¢ EfaY g aE AN ¥ A F gtw
N 917, . (sqwerA) . X aorz sHivor & a2
¥ awrd wrzar , wawr atw A wifge
T ag arfaa @) A fr qwe e g -
Fagafi sg w g s Mot wrg &
AE fFrar g—wx % fawr fwmw A
% frar @, @b A @ fesRard saey
A =rfge o

ufan ag & ag wgar wigar ¢ fw
s 7AMfE wafe gw @ % g
gor T —aad By AX i A, aw
srawh ar€ ¥ wgeEwz § s oA
fear-—gar I wrgw sy fr el
srefraar & fag ag @ fear o wr §
ar A A S A ¥AT wimd, ¥ Qe
ard w3 @ &1 sy wEwm, A Ay
safew ¥ fag, e o oF Awr afg
RN A A o
2 aft § o 7 a=ht Wefima O o
t...(wwwm).., ’
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st archea feogr (a13) @ Wi
wiaat 2 @ § ... (smemma). ..

ot wq fowrd . fraR mifaar & 7
Jutsas AR, ¥ @t @R W geEa
st qurf a7 Srgar § FEA wEAIAR
F o qrewsady fasgra O we fRar &,
¥ FAX-70T 80 wfaga FQ vt A
A forar &1 S gy aral A gu g

wraan §, st wrf & O farafgar
fean€, s o agA fawrar, A A
Faany yex aE AT g0 & wrgar §
e NTFE & Gk ¥ wwar
froig € | qgeT—fema & a #, gau -
oz HiFw & TR F o Ngu—@hl
AR I N mAT My §, feh ¥
g F WY ¥ §Rg swT AL wAT
wifgd, 9 ¥ 7 AR FF AN F AR
¥

SHRI RANDHIR SINGH : My point

of order is very simple. What is he defini-
tion of ‘sgricultural lamd’ ? Agricultural
Jand includes anything subsidiary to agri-
culture or anything pertaining to it Even
buildings on agricultural land. even pump-
ing sets installed on agricultural land, even
tude-wells fixed on agricultural land, come
wvader ‘agricultural land’. Kindly look into
the Union, State and Concurrent Lists. [
draw attention to Union List items 86-88.
These spectfically exclude agricultural land /
for the purpose of taxation by the Centre.

In items 86, 87 and 88 in the Union
List, agriculture for purposes of taxation by
the Centre is excluded. In Concurrent List
jtems 6 and 7 also agriculture is excluded.
Jn the State List, in Schedule VII, items
46 and 49, taxes on agricultural income aad
taxes on lands and buildings are mentioned,
M at all any tax is to be levied on tubewells
on pumping sets or agricultural income, it
has to be done by the State Government.
1 go a step further and say that even to
gertilisers this applies, because fertiliser
kept in a building is also part and parcel
-of agricuttural tand.

MR. DEPUTY-SPEAKER : 1t is your
contention that fertiliser bags are includ-
od in agricv ‘ure itself ?
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SHRI RANDHIR SINGH : They are
meant for promotion and development of
agriculture. My submission is that the
Centre has no [gcus stundi in the matter of
levying taxation on agriculture or agricul-
tural income, and therefore these proposals
should be deleted. 1 support the other
proposals.

SHRI S. KANDAPPAN (Mettur) : |
have a very brief submission to make.

MR. DEPUTY-SPEAKER :
point is being repeated.
on record your protest.

The same
You want to put

SHRI S. KANDAPPAN :
different point.

ot wew fagrdt arwda (FFTAYR) ¢
IITETE ALIZT, TG TAEAT F I%7 I
T,y gArHT Y L, &Y fw mzw ¥
aa § | 5 19 39A) AT § A% AL
asx £

MR. DEPUTY-SPEAKER : [ am not
stopping any member. Two members have
addressed a communication regarding this
point and | asked them to make a brief
statement. The question is whether this
is the appropriate time to take this up. 1
waot to proceed further.

I amona

SHRI S. KANDAPPAN : That is ex-
actly the point on which I would like to
make my submission.

it wzw fagrdt wrodd ;. gaTeAw
qg1ag, »t 37 ¥ I sgFEqT FT IGA ISAT
& SaF we & v ¥, ¥fw awfe o3,
gfg qfg qr sz amasar § ar Ad
ggfeag M aa g NN 233 war @
£ g2 & oF gTeq ANy fAdT Io7 q2oll
F ¢@ A9 %1 4T foar § W Tw gAg
NEZAf FIF § I N W W Wy
A igzIpm oA AT 1 faw
70 w2 §T F @Al qA § FA6T
qany fegy ¢ ?

MR. DEPUTY-SPEAKER ; Whetbher
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this is the appropriate time, on that point |
want clarification.

SHRI N. DANDEKER Why don't you
rule ?

ot wza fagrd swddy ¥ faEa
7z ¢ 5 faw = adxg, Rafa @we
&7 faqy g 991 &0 & "EE Qi
wWam R gAY K af ¥ f§ adwiA
vzl WAt & quy ar ar A ger Tar
T w fas aef feafa s &3 Q@
wat & graar g

RN @aa R qgaa g fe
TEGT FT N34 ISA KT 47 AYAT AEY &

SHRI S. KANDAPPAN : You were
pleased to ask whether this is the appro-
priate time to raise this issue. [ want to
state very categorically that this is the
appropriate time, because otherwise the
Deputy Prime Minister should give us a
clarification about the instructions that have
been already issued to the various State
Governments, particularly on the question
of fertillsers.

We have fertilisers worth about Rs. 23
crores and the Government of Tamil Nadu
had taken steps to see that the farmers got
fertilisers at a cheaper rate before the new
levy comes into effect and they were accor-
dingly taking measures to distribute ferti-
lisers. Some days back, just after the bud-
get they received a telegram from the Cen-
tre not to sell fertilisers at the old price
but at the new price, even before the Fina-
nce Bill has come before the House. |If
this is not the occasion, what else is the
occasions ? This raises another serious
issue whether it is constitutionally proper for
the Government to issue a directive to the
State Governments on the new prices even
before Finance Bill is passed by this House.
1 entirely agree with the contention of ear-
lier speakers about the agricultaral tax : it
is ultra vires of the Constitution and it has
no business to be there.

SHRI N. DANDEKER : There is an
Act called the Provisional Collection of
Duties Act. As soon as any indirect tax
is announced, it comes into operation at
once. | wanted to refer to the issu¢ which
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"had been mentioned just now by miy hon.

friend.

SHRI NARENDRA KUMAR SALVE
(Betul) :  Shri Limaye's allegation regard-
ing the leakage of the budget is a serious
matter and I do request him not to treat
this matter lightly and at the party level.
Let him bring a motion before the House
with all the material that he has and if
there is & prim~ facie case. we shall all join
him to institute an enquiry. His second
contention was that the levy on fertiliser
tantamounts to agricultural income tax.
There is a certain concept of income under
the income-tax Act.

SHRI MADHU LIMAYE :

1 know ;
do not be technical. .

SHRI NARENDRA KUMAR SALVE :
1t is a tax on a person in relation to income
not on the income itself.

I, therefore, request that he should

withdraw his point of order.

st fora Aaromw ;- Iaeae W RAw,
A wrea fafaees g e wmmar &
feaaz o1 iFa gar ) AT wERA
aaz NFT ® qifqd adf feqr N e
€q qrad & frfadrr w7A & qq fowe
fegr ST Wifge, 7z I8 a9y feare
2

MR. DEPUTY-SPEAKER :
dispose of the minor points.

I shall

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : Can we not wait till
3 O'clock : if we can we shall know what
happens in Bengal also .. ...(/mrerruptions).
Certain omission was sought to be recti-
fied.

W ww wERw (Tl ) ¢
wsTe 4Eiea, ,,, (waawr)...

MR. DEPUTY-SPEAKER : “Add at
the beginning of the sentence......."

ot wy femd : gusaw W,
(vawam).,,
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MR. DEPUTY-SPEAKER : Correc-
tlon or Addendum would have been better.

oft ook FORRA - 77 @Y siEw g,
w¥ew T | rad gty o8 &

MR. DEPUTY-SPEAKER : So far as
the other matter is concerned, certain pro-
posals were made in the budget speech.
They are being debated here. But even
after the conclusion of the debate, I think
that unless they are before the House in
the form of finance legislation, I do not
think it is the proper time to take objection
to them.

Wt Ay fawd: wig gEd a ¥
wfzd | i wew faer gar & | w9 ww
qA AN AT IFY 7 | _ (swwwra)..,
7g q1EeT HuTHe F, WA @ 9T wfqw
AfFY 1| I UL I 97T T w0fA )

MR, DEPUTY-SPEAKER : So far as

leakage is concerned you cannot make such
charges lightly.

o wy formdr @ &Y faw weft § fog
i wT
MR. DEPUTY-SPEAKER 1

times we make charges lightly.
method.

o vy fomd : sy adw R, 78 W19
ga%i aaTey | gw Saw A F fad
&I g

MR. DEPUTY-SPEAKER : If you
are serious and if you have evidence you
should take appropriate steps. You can-

not caste doubt oo the integrity of any
person ; that is entirely wrong.

d}qm: %y wm faar,
Afer sg@ e AT QAT R ?

Some-
There is a

MR. DEPUTY-SPEAKER : I am not
permitting it. If you want to bring a
substantive motion, with substantive evi-
dence, you may do so, but notin this
lighthearted manner. No Member will be
permitted to mako It like that.  This is
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entirely wrong. This is below the dignity
of this House. Therefore, for the time
being, all the points of order have been
ruled out.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : What about the Attorney-Geueral's
opinion ? Has he been consulted ?

MR. DEPUTY-SPEAKER : At the
appropriate time, we shall take it. 1 know.
It is not the law of the land. But in sup-
port of the thing, he has pointed it out.
That is all. Beyond that, 1 need not
say.

SHRI KANWAR LAL GUPTA :
must clarify the position.

You

3t wew fagrd awdwt ;. SuTeRw
7gieT, g% ahaE § f5 oF T s
T A1 faa @ gz & AYge &, ==t
1Y o7 TEY 2, 9% Ig ATq TS FI WA
¢ & werdt Ja% ¥ qgr Tar & av Adi
I T QR TAT | T gAY &
adt | & ) gawar ok #1€ giafa
e

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESALI) : 1 have consulted the
Attorncy-Geaeral and | bave got the
Attorney-General’s opinion before me.

SHRI INDRAJIT GUPTA (Alipore) :
Sir, do you hold that the errata and
addenda are one and the same ? Are we to
take it that they are one and the same,
or, they are different from each other ?

MR. DEPUTY-SPEAKER : Let us
take it seriously. I said that instead of
that correction, ‘“addenda’” would have
been better.

ot vy fowd : §3 w1 7@ gAw

qf ara P arfgn

MR. DEPUTY-SPEAKER : Beyond
that, I do not say anything. I do not
attach any more serious importance to it.
Shri Masapi. )



M Budges Gen.—
SHRI M. R. MASANI (Rajkot) : Mr.
Deputy-Speaker, Sir, in this Gandhi

Centenary Year, I hope the Finance Minis-
ter would agree that a test by which we
may invite this House to judge his budget
proposals should be one that was pre-
scribed long ago by Mahatma Gandhi
himself. Because each of us has to have
some yardstick by which we judge this
budget. I would like to invite this House
10 test it by the yardstick which Gandhiji
had very nobly placed before the people
long ago. He said at that time :

“I will give you a talisman. When-
ever you are in doubt, or when the
self becomes too much with you, apply
the following test. Recall the face of
the poorest and weakest man whom
you may have seen and ask yourself
if the step you contemplate is going to
be of any use to him. Will he gain
anything by it? Will it restore iim
to a control over his own life and
destiny 7**

I think it would not be unfalr to judge
these budget proposals by its effect on the
towest and the poorest and thc humblest
of our people. Now, if we accept that
test—there may be room for difference of
opinion as to how we apply it and I think
the hon. Finance Minister might not apply
it in detail in the same way and but I sup-
pose he would agree with the spirit of this
suggestion. The question is, what are the
basic facts against whieh we apply this
test.

A recent National Sample Survey came
to the conclusion that oaly one out of
three Indians has one rupee a day to spend
on himself. If he lives in a village, his
average income is 50 paise per day. If he
Jives in a town, it rises to 80 paise per day.
While 35 per cent of the people in the
towns can afford to spend a rupee a day,
only 15 per cent of the rural population
cun afford to do so. What is sadder is
that. Since 1952, the proportion of the
people who do not have one rupee a day
has unfortunately not dropped at all.
Therefore, applying this test, I am driven
to the conclusion that the classes of people
to whom I should like to apply this test
would be the agriculturist, by whom I
mean. the small farmer or the -landless
worker in tbe .villages on the- one hapd,
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and the lower middle class and the working
class in the cities on the other.

So far as the urban classes are con-
cerned, we can call them the consumers,
and what they have gone through in the
last 20 years we all know. The lower
middle class in particular, who do not have
any dearness allowance, have been ground
down year after vear by increasing taxation
and inflation. While the income of this
class is relatively fixed, their costs have
gone up many times and, by increasing
income-tax and the excise duties in this
budget again on various needs of life, [
am afraid this budget is going to hit the
lower middle class of the towns and the
cities still further.

While changing the excise duties from
specitic to ad volorem, the Finance Minister
said : “We are not interested in crumbs
coming our way and we do not seck to
make any profit out of this.”

But he said that in spite of his desire
not to make money, some Rs. 2§ crores
would perhaps accrue to the exchequer.
I understand that in the last few days, it
has already been computed—1I would like
him to look into it and take the necessary
steps that follow from it—that the soap
industry in India alone will have to pay
Rs. 1.30 crores extra because of the shift
from specific to ad volorem excise duties
and that a similar large amount would be
payable by the cement industry also. In
other words, these ‘‘crumbs” of Rs. 2.5
crores which we do not grudge the Finance
Minister are going to be very much larger.
It is not merely a crumb, but he will
collect a big slice if he is not careful. Since
that is not his intention, will he kindly
revise the scheme of conversion by lower-
ing the rates or otherwise, so that he
really does not mulet the consumer any
more, because neither the soap manu-
facturers nor the ccment manufacturers are
going to bear the duty, which will be passed
on to the consumer—the poor lower middle-
class and the rural people.

The facts about agriculturists, I find
from reading newspapers and journals, are
not as well known. For generations, under
the British and under our own independent
government, the rural population has been
ground down, neglected and drained of
what Karl Marx would have calied th¢
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[Shri M. R. Masani]

“surplus value” of their labour, for the
benefit of the urban people. Gandhiji
used to say : “We of the towns and cities
will do everything for the man in the
villages—except get off his back™. IfI
may say so, even under the slogans of
“socialism” today, we of the cities have
not got off the back of the rural popula-
tion. The parity of prices till about two
years ago was unfair to the rural popu-
lation. While their prices were artificlally
controlled, restricted and held down by
zonal barriers, compulsory procurement
and other controls. the prices the agri-
culturist bad to pay in the market were not
similarly controlled He bad to pay more
and more for the needs of his life and for
agriculture.

The farmer has just come out of his
troubles after two bad monsoons, which in
Bihar and other parts of the country
accurately led to famine. He is trying to
get on his feet and to recoup his loss.
Even now he has to pay higher prices for
inputs.

The controlled price of fertiliser mixture
in India today is Rs. 860 per tonne. The cor-
responding cost of mixtures from fertilisers
imported varies from Rs. 490 to cost Rs. 560
per tonne. The Administration Reforms
Commission’s Study Team on Agricultural
Administration gave some very revealing
figures. It said, that the quantity of rice
an Indian farmer has to find to buy one
kilogram of fertiliser is 3.8 kg. of rice in
India, while it is 1.47 in the USA, 1.8 in
Japan and only 0.85 in Pakistan. Ia other
words, the Pakistani farmer gets his ferti-
liser at nearly a fifth of the price at which
our peasant gets it.

The position is even worse in regard
to pumping sets. QGovernment fails to
provide irrigation to the larger area of
cultivated land in India even today. Pump-
ing sets are a form of self-help, cheap and
more economical than larger river valley
projects, by which the farmer tries to solve
his problem and the country’s problem.
He, therefore, deserves every encourage-
ment and appreciation for showing that
ipitiative. And yet, the price of the pump-
ing set he is allowed to buy is twice the
price he would pay if it were allowed to be
jmported. An Indian-made oil engine and
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pumping set of 3 HP for irrigation costs
Rs. 2,390. An imported German set costs
Rs. 1,172 A Japanese set costs even less.
In other words, we are making him pay
cven today, before the budget, the price of
two sets for one set.

Is this the time to impose any further
excise on fertiliser or pumping sets ? I ask
the Finance Minister in all good con-
science, is this the time ? Against this
background, is this social justice of any
kind ? Is this an encouragement to solve
the food problem of this country ? The
amount is not only Rs. 22 crores, as some
scribes in our press would have it. Rs. 22
crores is the yield of the excise on ferti-
liser. There is a corresponding amouant of
Rs. 25 crores more from the countervailing
customs duty, totalling Rs. 47 crores.

And it is a litt'e while back that the
subsidy on fertilizers was removed, adding
another Rs. 37 crors to the peasants’
burden. Therefore, for fertilizers alone,
the peasants of India will now have to pay
Rs. 84 crores more than they were paying
this time last year.

Now it seems thut the Finance Minister
has evidently yielded (o the pressure of
those mad men in the Planning Commission
who have ruined our economy during the
last decade. They of course, wanted a 15
per cent duty and the Finance Minister,
probably fighting a near guard battle
against the to half-baked Marxists whom we
have had to suffer from the days Mahala-
nobis and others, has accepted ten per cent
as a compromise. Even so, | have no
hesitation ip saying that the duties on both
fertilizer and pumping sets are wicked, and
we shall oppose both of them to the end.

Broadly similar considerations apply to
the attempt to imposs the wealth tax on
agricultural land. I concede that when an
argument is put, as it was put this morning
by certain learned gentlemen : “Is it not
just that & man who is living in the
couatryside should also be taxed as a man
in the city 7" In the abstract, on paper, it
may sound reasonable and make, good
sense. But social justice, or any justice, is
not something in the abstract. Justice has
to be in a particular context. When a court
of law administers justice, it goes into the
facts of the case and the rights of the
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parties and then administers justice. Now,
as | have pointed out already, the facts are
that we arc living at the end of a period
of gross injustice done to the rural popula-
tion in the interests of, the ruling class,
British and their friends in the old days
and “the new class” of State capitalists

who have come to power today on the
other. Agriculture is India’s basic indus-
try. We have kept it depressed. Hence,

our plans have gone awry and we have
become bankrupt in the eyes of the world.
Now, when agriculture is trying to get on
its feet, staggering to its feet despite the
misfortunes and disabilities of the past,
when it is trying to shove off the shackles,
not thanks to government’s policies but to
the shrewdness and the basic inte!ligence of
our peasantry, just when the peasantry is
trying to get on his feet, you clobber him
on the head with one blow of the danda
after another.

I say that our peasant needs a fair
deal for a little while ; there will be ample
time to tax him then. Let there be some
time for the green revolution to establish
it self, to assert itself, though I have my
own doubts about its success. We all
welcome the green revolution ; but et
there be time for it to establish itself,
stabilise itself. Today the peasant is still
vulnerable to one bad monsoon. When
one bad monsoon can hit him, is this the
time to impose taxes and further taxes on
him ?

I fear that the Finance Minister, I am
sure unwittingly, has started a new class
war in our country. Reading newspapers
written, of course, by men from the cities
like myself, I find an entirely one-sided
point of view on taxing the peasant.
Why is he getting away with it ?’. This
is the kind of superficial, simplistic thinking
in which a section of our inteligentsia seem
to revel. I say we have got enough cleava-
ges in our country already. based on
lingu:stic, regional and other claims. Let
us not add one more divide in our national
life between the rural and the urban people.
It will be a tragedy for India if the people
of the countryside and the people of the
towns start getting at each other's throats.
We here want to keep above such a futile
batte and work for social justice to people
in both the sectors and between the sectors.

We do not think that there is any
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fundamental clash between the interests of
the urban people and the interests of the
rural people. Both require increased agri-
cultural and industrial production and both
need incentives from government. So, the
real divide in our national life today is
between a small class, which Djilas would
have called ‘‘the New Class” of India,
people living on the power, patronage and
money of the State capitalist monopoly
which they are trying to establish, trying
to get all the money they can out of the
workers, peasants and the middle class on
the one side and the great mass of the
common people, the tax-payers and the
consumers on the other. That is the only
division I recognise, and I will be with the
second against the first. We, therefore,
reject any superficial urban clamour for
taxing the peasant.

The urban population undoubtedly, has
been overtaxed in the last twenty years
and the lower middle class has been treated
very, very severely and harshly. [ come
from a city but throughout and the House
will bear me out-from the days when 1
stood here in 1959 to stop the collectivisa-
tion of the land of the farmer. [ have
stood for the rights of the peasant proprie-
for in this country against the interests of
the urban classes But, | went to ask those
who are today so indignant about the
proposal to levy fertiliser and pumping set
duties and to impose the wealth tax on
agricultural land, where was their righteous
indignation all these years, when year after
these men in the Planning Commission and
their colleagues in Government, in order to
get the surplus value out of the urban
population, imposed tax after tax and
burden after burden in the shaps of income-
tax and excise duties on the urban popula-
tion? Are they also not cntitled to
sympathy ?

SHRI NARENDRA KUMAR SALVE:
What does it indicate 7.

SHRI M.R. MASANI : [ am asking
for a certain amount of class solidarity.
We of the urban classes have shown it in
the past. Let the rural class also show it.
Neither side is blameless. Sectarianis m
on both sides is bad. Let us, therefore,
put an end to parochialism of this kind oa
both sides.
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I welcome the Finance Minister’s
retreat but what does the term ‘‘genuine
agriculturist” mean ? He has still not given
us his definition. If newspaper reports
are correct, he is inclind to make the
main source of revenue the test. But
would the main source of income be a test
which would be a fair one ? It will cer-
tainly be discriminatory and perhaps uncon-
stitutional under the law. But, apart from
that, it would not be fair. Suppose, one
is an army officer or a civil servant or a
professional maii or a businessman who
has a firm and cultivates it in a progres-
sive way and gets the most out of it for
the country. Is anything wrong with that ?
Why should his main source of livelihood
be farming alone ? He is as good a farmer,
as genuine an agriculturist, as anyone else.
Therefore, 1 for one am not prepared to
agree that anyone who is not born an
agriculturist must be taxed, however good a
farmer he might be.

We are told that there are classes of
people, specuiators who do not cultivate
land, people who use farms to show false
profits from agriculture in order to turn
biack money into white, people who buy
land in order to get loans from baoks. If
there are such classes of people, the wealth
tax is not the place to put them right. A
fundamental amendment of the income-tax
Jaw must be made by which an abuse of
that law can be prevented. Therefore I
would say that everyone who cultivates the
land and tries to'contribute to the country’s
progress is a genuine agriculturist. We
shall not make ourselves a party under this
retreat to a halfway house where some
people are taxed and others are not.

In any case, the wealth tax is not the
right place. There are many reasons for it.
One is that when the wealth tax limit was
lowered from Rs. 2 lakhs to Rs. | lakh, |
and my colleagues in this House opposed
it. We think that Rs. 1 lakh is no wealth
in this country today, because Rs. 1 lakh
‘represents about Rs. 20,000 of the pre-war
rupee and nobady would call one a wealthy
man who should be taxed if one left
Rs. 20,000 to a family of five. I remember,
my hon, friend, the Finance Minister, was
not unsympathetic than to these people.
Therefore we. do not want anyone with
Rs. 1 lakh of wealth to be taxed at all,
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whether in the urban area or in the rural
area, much less do we want to extend it
to further classes of our society.

Secondly, as is well known, this tax is not
working well. Because of so-called evasion,
near penal provisions have been framed
Government to say that if you assess your
wealth inaccuratly to the exteat of 20 per
cent of the amount, you must pay penal
tax because you are evading tax. Does it
not occur to us that the value of land and
farms under this Act is going to be an al-
most impossible imposition to assess accu-
ratly and these so-called penalties will be-
come meannigless because we know perfectly
well that land which is worth Rs. 5,000 for
an acre to one man is worth Rs. 10,000 to
another ? Therefore 1 appeal to the Finance
Minster to withdraw this provision altoge-
ther. 1f he wants to deal with the class of
evidoers whom I mentioned, let him come
to us with his Income-tax (Amendment)
Bill and 1 can promise him that to the
extent these three categories of evidoers are
concerned, we will not_stand in the way
and will give him full support.

There are two other levies and taxes in
the Budget proposals which 1 would like to
dispose of before I continue my argument.
One is the levy on petrol, which again hits
the rural pcople because we cannot have
the Green Revolution unless there are
roads, trucks and buses to carry grain into
the cities and to carry cOonsumer goods to
the villages. So, the levy on petrol and
lubricants is another wicked impost in
this Budget. The tax on petrol has been
raised year after year. The oil com-
panies have charged only 19 paise per litre
of petrol while the tax was 75 paise or 395
per cent of the cost of the petrol that we
buy.

The current proposal means an addi-
tional tax on motor spirit amounting to 3§
p. per truck-mile and on lubricants amount-
ing to | p. per truck-mile, that is, 4} p. in
addition. This would mean that the tax
will be 430 per cent. The Government
takes away more than four times what the
cost of the article is. This amounts to
1 p. per tonnc milc on goods moved by
road.

The Keskar Committee Report, I
thought, was entitled to a little considera-
tion at the hands of the Government. They
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diesel and petrol taxes. They pointed out
that these were a disincentive to the deve-
lopment of road transport which the
country needs and they complained that
the tax on petrol and diesel was already
high. The Budget now seeks to raise it
further,

The enormity of this burden can be
realised by the House when I mention that
it compares with an average freight charg-
ed by the Railways of 73 p. per tonne mile.
So, while the Railways are prepared to
carry the load at 74 p per tonne mile, the
Government wants to charge 12 p. only as
tax and leave the poor road transport ope-
rator to do what he can.

Only a few days ago, in Ahmedabad,
the then Minister of Transport had, accord-
ing to the Economic Times of the 10th Feb-
ruary, given an assurance that while he
was in no condition or position to secure a
reduction of these taxes, he said the burden
on road transport would not be raised any
further. 1 would have thought at least a
pledge given by his colleague, as recently
as February might have been honoured by
the Finance Minister in the Budget.

There is a third measure of taxation
which is also against the development of
this country and the building of our infra-
structure, and that is the serious of levies
telephones and telegraph consumers that
have been levied by the Budget. Only on
20th February I had the privilege to pre-
sent to the House the 40th Report of the
Public Accounts Committee on posts and
Telegraphs. [ will not take the time of
the House in reading that Report. There
we made a plea that telephones were al-
ready being milched by the General Reve-
nues in a most unconscionable way, that
the development of tele-communications
which is one of the indices of modern
technology or progress was lagging behind,
and that some justice should be shown to
telephones and telephone users who are in
the queue for four years, a queue which is
getting longer and longer, waiting for con-
nections. Far from meeting this plea, the
hon, Finance Minister has done exactly the
reverse. He has increased the burden on

leph for the benefit of the General
Revenues while, we were pleading for the
telephone revenues to be separated from
others and allowed to be ploughed back
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for the development of tele-communica-
tions in the country.

Gen. Dis.

Coming back to the main theme about
neglect. of agriculture, I consider this
Budget to be objectionable, in regard to
the particular taxes that are mentioned,
because of the attack on agriculture, road
development and communications that
today deserve to enjoy the highest priority.

It is alleged that in the Fourth Plan we
are shifting the emphasis to agriculture and
that agriculture has obtained priorily over
industry. 1 wauld welcome such a deve-
lopment. But the official figures do not
confirm this. Where is the shift so loudly
proclaimed ? In the Third Plan, agricul-
ture got 20.4 per cent of the outlay of the
Plan whereas industry got 20 09 per cent.
Let us say they were running neck to neck,
which was bad enough because 70 per cent
of people of our country depend on agri-
culture. The Annual Plan document for
1968-69 (puge 13) gives figures that show
that while agriculture. community develop-
ment and irrigation received 20.6 per cent,
industry. big and small, received 24.8 per
cent. If there has been a shift, it is in the
direction of industry and away from agri-
culture, not the other way about. About
the Fourth Plan, we do not have offictal
figures. But the press reports which pro-
bably are authentic make out that in the
Fourth Plan agriculture will receive 20.9
per cent while industry will get 22.3 per
cent.

In other words, the loudiy proclaimed
myth that the Prime Minister and the
Government have at last learnt the lesson,
that agriculture is taking the first place, is
not borne out by their own official
figures.

Then, again, for the inputs of agricul-
ture, a quick licensing of projects becomes
necessary, that is, projects that are required
by the agriculturist. Here, procrastination
by Government has become a by-word.
Various projects for the production of
fertiliser have all had the unfortunate ex-
perience of being kept waiting and being
frustrated. This was true of Haldia, of
Goa, of Mangalore, Dharmmsey Morarjee,
Modinagar and Mirzapur projects. In
spite of this patent fact, Shri Fakhruddin
Ali Ahmed. one of the main sources of this
evil, went out of his way in the Lok Sabha

.on the 18th February to deny that there
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had been delays in sanctioning licences due
to Government procedures and procrastio-
nation. In view of the audacity of their
denial, becomes necessary for me to take a
few minutes of this House to document
this charge.

I give only two examples, both from my
own State Gujarat from which I represent
a conttituency. The Chief Minister of
Gujarat, a Congress Chief Minister, is on
record as having publicly protested in the
last few weeks against the scurvy manner in
which projects of this nature from Gujarat
were being handled and delayed by the
Union Government. [ give one example,
that of a nuclear thermal power station
in Gujarat. A colleague of ours in the
Gujarat Assembly asked a question the
other day of the Minister of Electricity,
whose answer was that the State Govern-
ment’s request had been made to the
Central Government on 7th August, [964.
From 1964 to 1968 the matter had been
brought up to the Central Government no
less than twelve times, but the scheme was
still under consideration by the Central
Government.

SHRI RANJIT SINGH (Khalilabad):
It is like a true Congress Government.

SHRI M. R. MASANI : A bigger and
worse example is that of the Mithapur Ferti-
liser Project. Our need of fertiliser is very
well known. Otherwise, we would not be
spending as we do today 300 miilion dollars
on the import of fertiliser and fertiliser
material every year. But for this fertiliser
import, the production of 96 million tonnes
of foodgrains of which we are so proud
would have been impossible. Unfortuna-
tely, we in this country produce less than
one per cent of the nutrients produced in
the world.

This is due to the fact that the fertiliser
industry was identified in the old policy
declarations as one of the “‘commanding
heights of the economy’™ and therefore, it
become a State monopoly, and, therefore,
did not advance ! It was totally neglected
by these planners who were obsessed with
their passion for stecl and heavy engineer-
ing.

When the consequences of this foolish
planning became clear and noticeable even
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to Government, they came out in Decem-
ber, 1965, with what was proudly deciared
to be a New Fertiliser Policy, opening the
door to both Indian and to foreign private
enterprise and ending this State monopoly.
I quote from that document of the Guvern-
ment, which says that Government
“Welcomed foreign investors to
enter into partnership with private
parties for putting up fertiliser plants
and promised ...""

—this is most ironic ---

*‘...that no sound proposal for putt-
ing up a fertiliser plant will be allowed
to flounder for lack of rupee finance
and that Governmcent will help such
projects in finding full rupee capital
through financing institutions in the
country—"*"

““...Government offered freedom of
distribution without control over prices
for a period of seven years from the
date of commencement of commercial
production.”

“They set up a special high-level
Committee of Secretaries to function as
a single focal point; and they gave
high priority to the import of raw
materials required for the fertiliser
industry.”

It sounded wonderful that at last a
change of heart had come about in
1965. But unfortunately profession and
practice have proved to be poles apart.

The result, as I said, has bzsen a halting
response to these seven or eight fertiliser
projects which I mentioned earlier, which,
thank God, have at last come into exis-
tance. But the frustration still continues.
Only on 7th Februiry, Burmah-Shell, who
had throught of putting up a fertiiiser
plant, sadly announced their regret and
their disappointment that the company's
efforts to participate in the country's deve-
lopment had not borne fruit in recent
years, thanks to the Government prescrib-
ing certain impossible pre-conditions.

The Mithapur Project. in my part of
the country, in Saurashtra, when fully
developed over eight years is capable
potentially of increasing the food produc-
tion in India by 12 to 15 million tonnes
per year. Iu otber words, from 95 million
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tonnes it will go to 110 million tonnes
straightway, enough to feed 60 to 75 million
people in this country. That is the end-
product of this project. Even so, it would
only meet 10 per cent of the need of the
country for fertilisers. There will be ample
room for competition and for others to
advance.

The keynote of this scheme is produc-
tion at the lowest net foreign exchange cost
to the country and progressively reduced
prices to the Indian farmer.

For this purpose, the import of a cer-
tain quantity of ammonia  becomes
necessary until the necessary quantity of
ammonia can be substituted by local
production,

Despite this, it would save the country
Rs. 200 crores in foreign exchange over the
first five-year period ; Rs. 6 50 crores of
foreign exchange would be saved over a
ten-year period, and thereafier, Rs. 90
crores of foreign exchange a year would be
saved, compared to the aquivaleat amount
of fertiliser being imported as at preseot
from abroad. Even if this fertiliser can be
produced by the more backward technology
which is at present used in this country,
there would be a saving of Rs. 100 crores
over thc first ten years and Rs. 20 crores a
years of foreign exchange thereafter.
Compared to this more backward techno-
logy which we possess, with the import of

ammonia, these large sayings could be
made.

People will ask, ‘How can you do
this 7 This can be done because of the

savings achieved by doing without the
import of sulphur and hydrocarbons, by the
recovery of potash from the sea on the
West Coast of India, by creating an export
surplus of salt and bromine recovered from
the sea which would give Rs. 3.5 crores per
year, and by savings in foreign exchange
freight costs of phosphate rock and other
materials.

For this pupose, Mithapur gives ideal
surroundings and an ideal environment
because it has everything that is wanted for
fertiliser production in this country. It
has got sea, suashine, aridity, barren and
flat lands, clay and sand the skills and
traditions that exist there already. It js
because of this that phenomenal results cag
be achigved by this project,
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The capital cost of the project over ten
years has been estimated at Rs. 166 crores
including Rs. 47 crores io foreign exchange.
Rs. 47 crores of foreign exchange is just
28 per cent of the total capital cost. This
is very low, because in the case of the other
plants which have been already licensed,
the cupital cost was 64 per cent in Kotah,
50 per cent in Haldia, 49 per cent in
Dharamsey Morarjee and 44 per cent in the
ICI plant at Kanpur. The capital cost per
annual tonne of the balanced nutrients
production is only Rs. 1430, as compared
to Rs. 3900 for Nangal, Rs. 3890 for Sindri,
Rs. 3430 for Gorakhpur, Rs. 3230 for Haldia
and Rs. 2690 for Kuapur.

From every point of view, this project
is immensely superior to anything that we
have had in this country so far, and the
dependence on borrowed funds is also very
small. The debt-equity ratio obtaining
over the entire construction period averages
127 : 1, that is 1.27 of debt to 1 of equity,
and never exceeds 190 : | in any single
year in the whole construction period of the
project. But look at the fertiliser projects
which we have already licensed. In the
case of the Coromandel Fertilisers, the
debt-equity ratio is 424 : |, in the case
of Gujarat State Fertilisers, it is 314 : 1, in
the case of Haldia (as first approved it is
233 : 1, in the case of DCM Fertilisers,
Kotah, it is 1.81 : I, in the case of Manga-
lore (as first approved) it is 1.67: 1|,
and in the case of IEL, Kanpur, itis
1'44 : 1,. Therefore, it is a project which
has the least amount of borrowed capital
and the largest proportion of equity.

I have said enough to show that if there
was one project which the Government
should have welcomed with open arms and
rushed forward to meet half-way, this was
one such- But what is the story ? It {s very
sad.

The project was put before thc Prime
Minister when she visited Mithapur on
30th September, 1967. She immediately
showed great excitemsnt at the possibilities
of the project and suggested that it should
be immediately presented to Govegnment
for formal approval. This was done on
27th November, 1967, after a series of
informal consultations with the Ministry
of Petroloum whose past Mipister | see
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sitting over there on the Congress Benches.
After being approved by him in his Minis-
try and the Secretaries’ Committee which
had been set up under the new fertiliser
policy, it was sent to the Cabinet for formal
approval. At that point, all further pro-
gress stopped. During the last year that
has passed since, it has been shuttled be-
tween the Cabinet and the Planning
Commission and between these bodies and
a series of ad hoc sub-committees each of
which has passed the buck to somebody
else.

It has been estimated that the loss to
the country in foreign exchange by this
delay is the equivalent of Rs. 24 lakhs per
day which, spread over a year, comes to a
loss to this country in foreign exchange
alone of over Rs. 100 crores. It is like
throwing out of the window every hour
13,333 dollar bills into the gutter. It
means Rs. 1,00,000 an hour is being thrown
{nto the wastepaper basket-every hour of
this delay.

What am I to call this ? These are
people who say that unless the Govern-
ment can do something big, nothing big
should be done in this country. I call
this a ‘dog in the manger’ attitude. I do
not think it is a bad description of the
mentality of the gentlemen who are com-
ing in the way.

Mr. Graham Hutton, London econo-
mist, in his book on Inflation, describes
how government generally behaves —he
must have thought of such cases- He says :
‘Governmeant is like a dog in the barnyard’.
It cannot lay eggs, but by »sconstantly
barking, it prevents the hens from laying
eggs.

But let us be enclosed that these
gentlemen have made history. They have
provoked a new law from the great politi-
cal scientist, Prof. Northcote Parkinson,
with whose Laws we are no doubt familiar.
No doubt. after reading the file on the
Mithapur project, Prof. Parkinson has
invented a Law of Delay : Hon. members
will see how beautifully it reflects the facts
of this particular, disgraceful episode in our
economic history. He says :

“It is many years now since the
existence was proved of the Abomin-
able No-Man. In every organisation,
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it is now recognised, there are men who
say ‘No’ to every proposal, partly to
avoid taking responsibility, partly to
save themselves from the work which
a positive decision might involve. To
say ‘yes’ raises the awful possibility of
something being done. There is always
a risk in agreeing to anything which
may turn out to have been a mistake.
To say ‘No’ is far less of a hazard, for
nobody can then prove that the action
proposed would have served the end
in view. To the No-Man, therefore,
negation is an end in itself, avoiding
the pitfalls and efforts which might
result from saying ‘yes’.”

Prof. Parkinson goes on—

“There is nothing static, however,
in our changing world, and recent
research has tended to show that the
Abominable No-Man™.

and here we come to our Cabinet—

*‘is being replaced by the Prohibitive
Procrastinator. Instead of saying
‘No’, the Prohibitive Procrastinator
says ‘in due course’—these words fore-
shadowing Negation by Delay. The
theory of Negation by Delay depends
upon establishing a rough idea of what
amount of delay will equal negation.
Then he gives a very beautiful ex-

ample—

“If we suppose that a drowning man
calls for help, evoking the reply ‘in due
course’, a judicious pause of five
minutes may substitute, for all practical
purposes, a negative response. Why ?
Because the delay is greater than the
non-swimmer’s expectation of life’’.

“Delay are thus deliberately desi-
goed..."”’

And I make this charge—

“as a form of denial and are ex-
tended to cover the life expectation
of the person whose proposal is being
pigeon-holed. Delay is ‘The Deadliest
Form of Denial’.”

That is Prof. Parkinson.

Now, I come to the last part of my
speech. Hon. members have a right to
ask : ‘You have torn the budget to bits to
Jour satisfaction. But what have you got
to substitute ? How woyld you selve the
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budget ?” I would
the five or seven

problems posed by the
like to answer this in
minutes left to me.

The budget fails to
posed by our present economic plight.
What is the plight. The basic fact in
our economic life today is the continuous
fall in the savings of the people. The
savings of the individual and the collecti-
vity of our people have been going down
as a result of the economic policies of this
Government. The Economic Survey at pp.
21-22 shows a decline in the ratio of total
domestic savings to national income from
about 10 per cent in 1965-66 to around 8
per cent in 1967-68.

Now, I would have thought that the
basic task of this budget would be to
correct this fall in the savings of the people
and to give them a lift. In this context,
the main task of the budget should have
been to stimulate the accumulation of
savings in the pockets of the people, for
investment in agriculture on the one hand
and industry on the other. Unfortunately,
all that this budget does is to divert yet
another Rs. 10C crores from the savings of
the people to the sterile coffers of Govern-
ment where npothing is bred except
despair.

Today, already nothing less than 63 to
70 per cent of the investible income of the
Indian people is taken away by the Govern-
ment for relatively unproductive purposes.
The State sector’s share as a percentage of
total investment in the First Plan was
46.4. In the Second Plan it rose to 54 6
per cent, and in the Third Plan to 63.1
per cent. Prof. Shenoy, one of our finest
economists, has worked out that this
should really be 70 per cent, because the
value of foreign aid, which goes mostly to
the State coffers, is under-valued by being
taken at the nominal rate of exchange of the
rupee and not at the real rate of exchange
in the free markets of the world which is
different. If that was taken into accouat,
the State would take away 70 per cont and
leave 30 per cent for the agriculturist, the
businessman, the industrialist and all the
rest of us. Let us, however, say it is only
63 per cent. So, 63 per cent goes away
out of the investible, productive pool. We
cannot tolerate this in the interests of our
national economy. What follows, there-

fore, is that if we had the responsibility,

meet the challenge
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we would cut down taxation, both direct
and indirect, drastically and restore the
balance.

At that point I will be asked s how
will you meet the needs of expenditure ?
The answer is : “We would not, because
much of this expenditure should not be
met, should not be incurred.’

Year after year the Finance Minister
comes to us and says : ‘this is the expendi-
ture, I must find the income.” We challenge
the first part of the proposition. This
expenditure cannot be taken for granted.

The real weakness of the budget is on
the expenditure side. That is where all
the mistakes start. Tremendous cuts can
be made. The hon Minister's predecessor,
Mr. T. T. Krishnamachari, once said that
Rs. 300 crores could be cut out, but he
did not try, nor has anyone else since
then. I am sorry to say that the present
Finance Minister has made no effort, has
shown neither the capability nor the
courage to deal with the vested interests In
other spending Ministries who are holding
the country to ransom today. He has per-
mitted an increase of Rs 91 crores in
defence expenditure over last year’s budget
estimates.

We in the Public Accounts Committee
presented a report to this House. The
Public Accounts Committee does not want
the defence of this country to be harmed by
a hair’s breadth, but after examining the
matter, seeing the work of the ordnance
factories and other departments, we said in
our report that a large cut—myself would
place it at Rs. 100 crores—could be made
in defence expenditure, without decreasing
the fire power or the effective defence of
the country by an iota.

In non-plan expenditure, there is an
increase of Rs. 141 crores. Civil expendi-
ture has gone up from Rs. 298 to Rs. 363
crores. According to Dr. 1. J. Patel, the
plan expenditure is Rs. 100 crores more
than last year. The biggest white ele-
phant, Bokaro, has got not less than
Rs. 170 crores. The Finance Minister says
this is “inevitable.” It is not inevitable.
If there was leadership in the Government,
if there was courage, if there was economic
sanity in the Government, nothing of this
nature would be inevitable.

I said in my speech on the budget lagy
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year that in the recommendations of the
Public Accounts Committee presented till
then, covering only six out of 25 depart-
ments of Government, we had identified a
waste of public money of Rs. 45.88 crores.
Since then, another year has passed, and
going through the Audit Reports presented
by the Comptrolier and Auditor-General
to this Parllament, 1 find another Rs. 19
crores of public money has been wasted
in the period since then. So, puttiog the
two years together, here are examples of
Rs. 65 crores being wasted, and yet the
Finance Minister says it is “Inevitable”.

Apart from Bokaero, Hindustan Steel
and the Ordnance Factories, I have to
mention the Railways. The Rallways are
eating up capital, as the Publlc Accounts
Committee says, which they are not able to
use, for which there is no traffic, which
could have gone elsewhere. There are of
course other notorious wasters of public
money like the Indian Statistical Institute,
which has been taking money year after
year from the days of Pandit Nehru and
Prof. Mahalanobis, without rendering any
satisfactory accounts. There is the Surat-
garh State Farm taken from the Soviets
which has been making a loss every
year.

The Public Accounts Committee have
found tbat during the last days of March
every year a large amount of public money
is slleged to be speat which was still lying
unspent, because the Ministries cannot bear
the idea of losing that money and its going
back to the taxpayer.

This {s » practice which should have
been set right long age by the Finance
Ministry.

AN HON. MEMBER : What is the
approximate amount involved ?

SHRI M. R. MASANI : It is diffcult
to say. If you want some research could
be undertaken. There is the example of
the Orissa Government which recently
anoounced on 19 February that, cxcept in
very ptional cir after March
10 this year no expenditure would be
allowed at all and that any money that
remains will go back to the Government’s
coffers. [ commend this example to my
pon. Fricad oppositc. 1am sorry thas
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our PAC reports are getting very little res-
ponse from the hon. Finance Minister ;
they could learn a little from those
reports.

Therefore, I come to this conclusion.
We on these benchcs are not to be driven
to reply to the question : ‘do you want to
tax the urban people or do you want to
tax the rural people 27 We say : ‘Neither’.
Both are being over-taxed, particularly the
urban people. We will not agree toa
single rupee of additional taxation and we
shall vote against it. Similarly, we do not
consider that there is legitimate need for a
single rupee of deficit financing which has
been going on all along. We oppose this
budget as a whole and we shall oppose
every rupee of additional taxation and
every rupee of deficit financing.

SHRIMATI SUCHETA KRIPALANI
(Gonda) : The National budget is not
merely an annual accounting, a balance
shect of expenditure and revenue and fresh
resources without the background of econo-
mic perspective. In his speech the Finance
Minister briefly referred to the economic
background and struck a mnote of buoy-
ancy and hope. He told us that during
the last one year or a little more, we have
registered dynamism in agriculture. There
is industrial revival and there is also resto-
ration of price stability and some progress
had been made towards self-reliance. It is
true that we have beea through a very bad
time but we have now taken a turn for the
better. In the agricultural sector, the last
iwo years bad been years of high pro-
duction. It is true that there was the bounty
of nature ; but that was not the only factor;
our owa efforts in fertilizer inputs, improv-
ed seeds and better methods of agriculture
and irrigation, power, etc. have yielded
results.

As far as industry is concerned, there
was a bad recession but that period is now
over and we are gradually progressing to-
wards better times. Industrial production
had registered an increase ; it stands at 6
percent. | must however say that this
improvement is not uniform in all the
industries ; certain soctors have done wel!
while others have not done so well. Our ex-
ports have shown sizeable increases. I may
0ot Quite agree with the Government claim
that prices have shown a declining tread by
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one per cent ; but I concede that they have
not been increasing.

By and large there are visible signs of
recovery in our economic- situation. We
are pot out of the woods yet ; but we are
recovering. The measuring rod for judging
the performance of the budget is to sec
whether it places our economy on the road
to economic recovery. Secondly, the
budget should also express the urge of the
people towards the attaioment of certain
political and social objectives. This (s
not attainable by fiscal measures only, as
has been rightly pointed out by the hon.
Finance Minister. He said that the *‘dis-
ciplined participation of every section of
community and by every region of the
country” is needed in order to bring about
economic upliftment. Let us see to what
extent the fiscal and financial measures
would be able to enthuse the people and
bring about their voluntary participation to
help in the nation building activities and
also put us 0g the path to economic pro-
gress.

The Finance Minister referred to the
Fourth Plan in his speech and said that this
was the first year, the beginning of the
Fourth Plan. 1 am sorry to say that as
yet we do not know the shape of the
Fourth Plan and I think that the people’s
participation would have come in a greater
measure and more enthusiastically if the
picture had been ctearer. There are many
things on which | want to comment but I
shall limit myself to a few for want of
time. Let us first Jook at the deficit or
uncovered part of the budget. After
raising Rs. 127 crores by way of taxation,
we have left uncovered a gap of Rs. 250
crores. Last year we had left uncovered Rs.
290 crores, but fortunately it came down
to Rs. 260 crores. More or less, the situa-
tion is the same ; if anything is slightly
better than it was last year. But the peint
is, last year, in spite of leuving an uncover-
«od gap the inflation did not increase be-
cause there was 4 sizeable improvement in
.production, particularly agricultural .pro-
duction. Because it is imperative that if
increased public investiment is made, there
(N 14 * hi s p""J MO"I‘!-
ance. This was done last ysac .oninly by
agriewiture. We had two succeasive ycars
of good agricultural production. Taere-
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fore, we could avoid inflation. Perhaps
encouraged by last year's experience, this
year again the Finance Minister has left an
ungovered gap of Rs. 250 crores. 1 do
not know to what extent that is justified :
whether we are in a position to increase
our production to such an extent that this
gap will not have any inflationary effect on
our economy, or are we taking a very
grave and serious risk. Because. if iofla-
tion comes, then, in affect it is hidden taxa-
tiop. lnflation means not only erasion in
our present income but it means erosion in
our savings.

As we all know very well, last time we
had to indulge in devaluation because infla-
tion had gone too high. So, are we head-
ing towards a further inflation ? We have
to take a warning and see that we keep
the deficit figure in the budget only that
high that we are able to match our produc-
tion to it, so that we can take care of this
uncovered gap of Rs. 250 crores from hav-
ing adverse effect on our economy.

There is also a question in my mind,
why do we not place greater reliance on
market borrowing instead of leaving such
a big uncovered gap ?

There has been a general welcome in the
papers and in the public of the good
measures that have been taken by
the Government to improve industry and
trade. The lowering of excise duties on
jute, tea, raw wool, mica, etc., has been
generally welcomed. In fact, I was going
to say that theugh the concession bas been
very sizeable in jute, jute industry is locat-
ed in such an area that I am quite sure we
are godng to face a good deal of labour
pressure for higher wages. In view of the
labour trouble, tbe situation has 1o be
watched to sec if any further concession to
the jute industry may be considered now or
at a later stage.

So far as textiles are concerned, over
quite a long period. wc have been treating
the textile industry as a sick adustry. This
time, the Government hus (ried to give a
certain amount of help to the textile indus-
try by reducing some of the excise duties
on yarn, coarse and medium count cloth.
1 do not think that all this atene will go to
set the industry right, but it will go u long
way 19 help the industry, and other neces-
sary steps have to be taken by the induy-
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tries and commerce departments in this
regard.

There is also a tax holiday for new
enterprises for five years. The exemption
limit on tax dividend incomes has been
raised from Rs. 500 to Rs. 1,000. The
development rebate also continues. All
these measures, | am sure, are going to
help in the recovery of the economy and
they have been generally welcomed from
all sides. [ do hope that this will also
help in the formation of capital because
the capital market has been in a bad shape
during the last couple of years. The in-
vestment activity bas been low. If we
compare the capital raised, we find that in
1965-66, it was Rs. 102 crores, but In 1967-
68. it has declined to Rs. 56 crores. And
the cause is that there was smaller saving
and a lower rate of dividend. That is why,
as Mr. Masani also pointed out, today, we
have to see whether in our economy, a
climate is created for saving and whether
there will be buoyancy enough for saving.

I come now to some of the taxation
measures which have been criticised. One
taxation measure which has been criticised
and about which I am also very unhappy
is the new tax on sugar. The sugar indus-
try is already a sick industry. It is suffer-
ing from various ills, particularly the sugar
industry located in the northern parts of
India, Uttar Pradesh and Bihar. A very
disproportionately heavy rise on the excise
duty on sugar is proposed. [ do not know
what is going to be the effect : whether this
will affect the cane prices, and the capa-
city of the millowners to pay their cane
dues, and whether the rise in the price of
sugar that is expected by the Government
is going to be only that much or it is
going Lo be more.

According to the Government spokes-
men, the rise in sugar price is going to be
40 paise for free sugar aad a paisa or two
more for the controlled sugar.

Usually in the market, the price rise is
much higher than what the Government
expect. Sugar is no longer a luxury article,
it is a necxssity even for the poorest man.
We are not able (o reach sugar to the rural
areas. Therefore, why tax it ? Why could
he not have thought of some other item ?

1 would draw the hon. Finance
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Minister’s attention to one of his pet anti-
pathies -~alcohol —which escaped last year
also. Why not tax alcohol, particularly
imported alcohol, further ? As this happens
to be Gandhi centenary year, he might as
well have tried to do that instead of taxing
sugar, which is not a rich man’s food, but
also a poor man’s food.

Another tax which has distressed many
of us is the proposed rise in the income-
tax of people in the Rs. 10,000 to Rs. 15,000
group. This group is already taxed in
various ways, directly and indirectly. The
cost of living index is so high that this
group is not in a position to pay more tax.
This group is the backbone of the commu-
nity. This group makes the savings and
also makes the purchases. If you tax it
further, our demand for purchases and
capacily for savings will be affected. This
group should not be taxed further. From
Rs. 15,000 onwards, you can increase it as
you like. In fact, I was going to suggest
that we should raise the limit of income-
tax exemption to Rs. 6,000 if not to
Rs. 7500. The cost of living index is so
high that it is very difficult for the middle
class and lower middle class to make both
ends meet. After all we do want to create
an atmosphere of savings. If we tax them
so heavily, there will be no money for
investment or for purchases. It is a vicious
circle which will affect the industries.

Coming to the much-discussed tax on
agricultural income, I beg to differ from
many hon. members. I support the wealth
tax on agriculture. Of late, it is a notori-
ous fact that many industrialists, in order
to conceal their black money, have purcha-
sed lands and black money has been
converted into white money. This is a
ruse by which they are cheating the
Government. Therefore, if Government
want t0 impose wealth tax on agriculture,
there is no reason why it should not be
done. There is a lot of speculation also.
Many lands surrounding the urban areas
are purchased by speculators in the name
of agriculture. But they have no intention
of doing agriculture ; they only want to
sell it Jater on at high prices. To stop
such malpractices, if wealth tax is imposed
on agriculture, I have no objection. I
would support it.

Coming to the tax on fertiliser and
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pumps, on principle I am not opposed to
it. If 50 per cent of the development
budget is absorbed by the agricultural
sector, and if the agricultural sector makes
a modest beginning of contributing towards
the nation’s development, there is no
harm. Sometime in early February, I think
Mrs. Gandhi, while addressing the public
at an agricultural college in Andhra
Pradesh, appealed to the rich agriculturists
to contribute towards the improvenment
of the conditions of the poor agriculturists.
But I would only ask, is this the time to
do this ? We are talking of a green revolu-
tion. We have had two good harvests, but
immediately preceding those two good years,
what time we had, everybody knows. In
U.P., we had to face the problem of starva-
tion of 8 crores of people.

I know under what conditions we
worked, under what stress we had worked
in order to increase our agricultural produc-
tion so that we do not have to face a
similar situation again. There is no doubt
that we are better off than before ; yet,
we are not out of the woods. Agricultural
production is not yet stabilised. The green
revolution has started and we are on the
way. The agriculturist has received some
incentives, he has started working and he
has adopted new ways. We have been
able to give him some facilities in the
matter of inputs, irrigation and power etc.
But we are still very far away from what
we wish to achieve. So, at this early stage.
we should not go on imposing new taxes.
Therefore, I would suggest, let the wealth
tax remain, if it is constitutionally feasible
and there are no other difficulties, but this
tax may come in after some time; not
now, Of course, in principle, I do not
object to this tax either. My objeclion is
only to the question of its timing.

But there is one point. We have
millions of egriculturists whose holdings
are less than five acres which are uneco-
nomic. I do not think we should increase
their tax burden. Therefore, if we impose
this tax we should see in what way we can
exempt poor agriculturists, those who are
having uneconomic holdings, so that even
if we are not able to help them to improve
their position, we do pot add to their
burden. So, there should be some exemp-
tion level for this tax.

Here let me thank the government for
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giving a little report on the public sector
undertakings. This year we have imposed
additional taxes to the extent of Rs. 127
crores and we have yet a deficit of Rs. 250
crores. The object of having a public
sector is that the income goes to the public
coffer and not the private coffer. In the
public sector we have invested Rs. 3,500
crores in 80 projects. Fifteen years, if not
twenty years, have gone by as gestation
period. We cannot have an eternal gesta-
tion period. We have to see that this huge
amount that we have invested must give us
a return. This matter has been engaging
our attention and government has been try-
ing off and on to improve things. Though
improvements in certain sectors have come
about, much yet needs to be done. The
report says that in 1967-68 31 enterprises
gave us a profit of Rs. 48 crores, which is
very good. But, then, 24 enterprises gave
us a loss of Rs. 83 crores. So, the total
comes to minus Rs. 35 crores. Let us make
a modest calculation. If we get a _return
of 10 per cent on our investment of
Rs. 3,500 crores we will have Rs. 350 crores
as return from the public sector and there
would have been no need for any new taxa-
tion or of a deficit budget. Therefore, it
is absolutely necessary that just as govern-
ment has given ils attention to raising taxa-
tion, towards scveral developmental mea-
sures, it should give whole-hearted atten-
tion to see how we could re-orient the
functioning of the public sector so that it
will yield some revenue. If we invest some
money, certainly the public hasa right to
expect some return and it is high time that
we get some return. We cannot have a
socialist soclety unless the productivity of
capital is understood and appreciated. We
are talking in terms of productivity of
labour ; but we are never talking of pro-
ductivity of capital. If the investment is
infructuous, it is not going to give anything
to the country. Therefore, the investment
must be fruitful and it must bear some
profit.

I have to offer some criticism on the
new postal rates. It is a commercial de-
partment and it should run on “no profit ;
no loss” basis. Formerly, it used to give
returns but of late it has started running
op loss. | am sure there is enough scope
to plug loopholes so that it is on level and
every year we do not bave to raise the
postal rates. It causes a lot of irritation
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and it reflects inefficiency om the part of
the governmest in the running of the de-
pariment. 1 am sure that if proper disci-
pline is exercised on the postal department,
with a little effort they can cover the lagses
which they are now incurring every year.

This brings me to the question of eco-
nomy. The views of the hon. Finance
Minister on this matter are very well
4«nown. He was very keen that we should
exercise at least ten per cent economy in
our administration. He is trying to do it.
1 know it is a frustrating job. 1 myself
tried it in Uttar Pradesh and 1 succeeded
‘in enforcing soeme economy. But, then,
there was constant pressure ageinst it and
for rogrant of whatever 1 have cut. So, |
know the whole process and how difficuit
it is.

1 can very well visualise the torture that
the Finance Minister must be going through
but 1 would like to say that he should not
give up because, just as before me hon.
Member. Shri Masani, pointed out, there
s enough scope for economy and to stop
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made to see that economic recovery comes
in the wake of it. 1f the burden on lhe
middie class is reduced, [ am sure, there
will be cothusiasm in the people and they
will come forward to give their co-opera-
tion and we will be able to raise the sav-
ing rate with which alone can we revive
the economy of the country.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Mr. Deputy-Speaker, Sir,
it is not that 1 often agree with Shri
Masani but 1 entirely agree with his ob-
servations that if there was any economic
sanity in the Government, the Budget pro-
posals would have been something different
and, therefore, I am unable to extend my
support to the budget proposals. There is
sterility and lack of courage and, I think,
they have no conviction on anything at
all.

Let me begin with the first sentence with
which the Finance Minister started his
speech, pamely, that he is presenting the
first vear’s Budget of the Fourth Plan. As

wastage. If we go in for pping 8

and bringing about economy, | am sure, we
can bring in a good deal of saving out of
this Budget. Just to point out one or two
things, how many useless foreign trips are
undertaken both by ministers and officers ?
We can cut out quite a bit of that. Then,
so much money is wasted on amenities.
Quite a good deal of economy can 'be effec-
ted there too.

Every other day departments are cut,
grouped and regrouped and all kinds of
things are happening. Every time some
little change comes about, 1 am sure, new
staff comes in. Now I hear that the pew
Foreign Minister is wanting to have a new
empire ; he wants to put in foreign trade
and what-not under that. All there new
permutations and combinations go on and
they go on adding to our administrative
expenditure. So, 1 would like the Finance
Minister, who is known to be very strict, to
keep a very strict eye on all these various
permutations and combinations to sce that
with each permutation and combination
further expenditure is not incurred and ad-
ministration further overburdened.

That is all that | have to say. | would

o2y in the end that on the whole itisa
sealistic Budget. A genuine offort has been

‘been very timid.

a Sutradhar, he might be knowing it but so
far as we are concerned, it is a planless
Budget. There is no plan before the coun-
try, not only today but for the last several
years. Therefore the Budget itself repre-
sents plaol and policyl . There
is nothing in it. Probably, like a bania, he
is trying to take some flesh from this and
some bone from that in order to present be-
fore us some accounting to show that
everything is all right. Even there he has
failed because it is a deficit Budget and he
has not been able to balance it.

If anything, this Budget is static and
1 have no doubt in my mind that this will
not encourage development nor will it
boost savings of the community nor will it
release forces for bringing about equality
about which he has mentioned .in bis speech.
He has said somewhere that to remove
growing inequality is another aspect of their
policy because they want to build socialism
in this couatry.

1€ anything, the Finence Minister has
It is neither a growth
Budget nor a development Budget. If pro-
gress means, as has ‘been indicated in the
Ecomomic Review, that we may expect an
income growth of 3 .per cent in the coming
year, which is almost equal to the growth
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of population in this country, then God
save this country from such type of pro-
gress as is visualised by these people !

This Government has no concern about
the situation prevailing ian the country.
They have not based their proposals on the
realities of the situation.

If you make a study of the economy,
he has almost taken a complacent attitude
in the second paragraph of his Budget
Speech which is called the introductory part
of the Spesch. He has painted a rosy
picture of the country, of progress all
around, as if there is no problem at all
facing him. Therefore, he has tried again
to go in the same way as he proceeded last
year.

What has been the last year's achieve-
ment ? There has been stagnation  The
stagnant conditions would coatinue not
only in the short-term period but in the
long-term period also. If I quote his last
year's speech, he has taken a little praise
for himself for introducing certain policies
which have brought about price stability,
reduction in prices and all that. Last
year, in his Budget Speech, he said :

“Our aspirations and hopes for eco-
nomic well-being and a higher standard
of living for millions of our people lie
in accelerating the tempo of develop-
ment. But this has to be done with-
out generating further inflationary pres-
sures, and on the basis of a realistic
assessment of the resources that can be
mobilised in a non-inflationary man-
ner.”

What is he actually doing ? Last year,
the Nasik press helped him with Rs. 300
crores ; in the curreat year, itis to the
tune of Rs. 260 crores and, again, this year
he contemplates to have Rs. 250 crores.
It continues like that. Something s said
here but, in actual practice, it is something
else.

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : They are purchasing a
new currency press now.

SHRI SURENDRANATH DWIVEDY :
What is the actual condition ? It is not as
what they say.

We have had a remarkable enconomic
pludy condycted by an cmineat economist,
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Mr. Guonar Meyrdal, in his book—=It is
kaown as Asian drama —which gives a
realistic picture, almost a pitiable picture,
of the condlitions prevailing in our country.
They say :

“Our very broad impression suppor-
ted by the above-meationed studies and
by everything else we know is that on
the Indian sub-coatinent the masses
live in worse poverty than did those in
tho Western European countries at any
time durlog several centuries before the
Industrial revolution’

It is 20 yeurs achievement of socialism
in this country. Then, they further say :

“It 1s indeed noteworthy that annual
income per head for agricultural
labourers in India is not only very Jow
but lower than 1950-51.”

It is after a detailed study of the eco-
nomy of this country that they have come
to this conclusion. But this Goverament
is completely blind about the situation.

Sir, if there is political instability in the
country, it is because we have a Govern-
ment which have no relation to the reali-
ties of the situation either politically or
from economic point of view also. Politi-
cally, I think, the existence of the Central
Governmment is unrealistic. They have
no support of the people. Even Staie
Governments do not support them. If they
want to fuaction hers effectively, if they
want the support of State Goveromeats,
they must also adjust their policies in such
a maooner as would refiect the opinion of
the States concerned which are run by
different Governments altogether. Then
only, a strong Centre can continye to exist.
Otherwise not.

Now, at the present moment, what s
happening is this. Let us take g few
problems which I want to point out (o
them. Take the problem of uaemploymeat.
I do not want to burden you with the
figures. I want to ask whether by thgse
Budget proposals we are going to, in any
way, mitigate the sufferings of evep
educated people. Thousands of engineers
are there. There is no development con-
templated in this Budget for the coming
year. [ do not think a single development
project is going 10 be taken up. Almost
every State Government Budget shows a
deficit. They look to the Centre to give
them some moaey. The Centre here hpg
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adopted some policy about which I will
come later. But the fact remains that they
bave not shown any tendency whatsoever
to deal with the problem of unemployment
which will be a verv great cause for
instability in the country.

Then let me come to other matters.
Let us take the question of regional imba-
Jance. That is also another cause for
instability in this country. You cannot
deny that. What is happening today ? If
you look at the budget proposals, you will
find that there are not adequate provisions
to meet the needs of the States or even
within the States, of the backward areas,
which have really grown further
backward during the course of these few
years. No budgetary measures, no financial
measures, have been proposed for these.
The National Development Council accor-
ding to me, has no statutory authority ; this
is another imposition like the Planning
Commission on us and it has no statutory
authority. If you really want to take the
States with you even regarding financial
matters, you should do this. There has
been a demand, and rightly so, for this.
The provision in the Constitution was
contemplated when the situation was quite
different. In a federal Government, in a
federal Constitution, when a new situation
has developed, it is also necessary that we
should have a machinery to reallocate and
re-orient the entire financial policy and the
relation between the States and the Centre.
I do not know, even politically speaking,
why this Government even now is fighting
shy to have an Inter-State Council as
provided in article 263 of the Constitution
which contemplates a situation when there
can be differences between the States. In
that case, the real authority is not the
National Development Council or thc
Conference of Chief Ministers called by the
Prime Minister or the Food Ministers’
Conference or other 87hoc coferences
whic¢h are called when they feel the nece-
ssity, when they are faced with certain
difficulties, but a statutory body which
will go into the entire question of rola-
tionship between the States and the
Centre. So that even matters like appoint-
ment of Governor could be decided after
consultation and discussion. But they are
refusing to do it. The NPC in their
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wisdom have decided on a policy on
which I am told that the Chief Ministers
have also agreed. I do not know how
they agreed to it. Whatever it is, the
result of that policy is that only States
which have a larger population, which are
are thickly populated will be benefited
and the real sufferers, the other States,
would suffer further and go down
economically and otherwise.

In this connection, I want to point out
what has happened as regards regional im-
balance for the last so many years. Let us
see what has happened to some of the
States like Orissa, Bihar, MP, Assam.
These States have remained backward and
the disparity between them and the deve-
loped States is increasing. We are demand-
ing in the Unctad that the developed
countries should give a portion of their
income so that the developing countries
roay also grow. But what is the policy we
follow here ? Here whenever the question
of the relative position of the developed
and undeveloped States is discussed, it is
said that the former have the advantage of
larger income and other faclities. They
become richer and the poor States become
poorer and deteriorate further in the
economic and other conditions. We have
no such policy we advocate in Unctad as far
as the relations between the developed and
undeveloped States are concerned. We
have no policy whereby the surplus money
available in better-placed States is diverted
for the development of the backward
regions and States.

Even so far as disbursements of central
loans and other assistance are concerned,
this Government succumbs only to politi-
cal pressure. If you are able to put pres-
sure, somehow or other get together and
apply political pressure here, you will be
able to get what you want. Government
here may deny this and say ‘We are not
succumbing to any pressure; we only decide
on the merits of a case’. But that is all
humbug. If one goes into the location of
industries in this country, one would find
that industries have been located in places
where if there was no political pressure,
they would probably not have been located.
So let us not say that this is not happening.
This is happening all through,
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As I have pointed out, not only the
rural population, not only has the poverty
of the less developed segions increassed and
their income gone down, but even some
States as whole have had less of develop-
ment and consequently suffered. As an
instance, I will take my own State, Orissa.
As regards per capita income at current
prices in 4964-65, except Jammu and
Kashmir and Bihar, Orissa was the lowest
with 347. Punjab was the highest. Take
road mileage, which gives an indication of
pookets of backwardaess even after 20 years
of our economic policy. Per 100 kilometers
in 1964, the bighest road mileage was in
Madras with 27.30 ; Kerala comes next. In
Jammu and Kashmir it is 1,20 ; Rajasthan
4.7, Assam 3.17 and Orissa 5.27.

Even as regards factory workers per
lakh of population, how are they employ-
ee? The 1963 figures show that expect
Jammu and Kashmir, Orissa was the
lowest with 220 whereas Gujarat, the
Finance Minister’s State, had 1336. So
also Maharashtra.

15.53 hrs.
[Shrimati Tarkeshwari Sinha in the Chair]

Take facilities for irrigation which is
the backbone of this country. We want to
develop agriculture. We are saying we will
give more towards developing agriculture.
But what has been done during these 20
years ? Take my State which even in
famine and drought conditions has been
surplus and has exported rice. There
irrigatiin is lowest, 13 per cent of the culti-
vated area, whereas the all-India average is
22 per cent. Take rural electrification. It
is 1.03 as against the all-India average of
10.

From al} this, it will be clear that the
gap between the per capita income in
Orissa and that in the country as a whole
is widening. In 1966-67, the national per
capita income was 481.30 as against Orissa’s
278.50. This is a difference of more than
Rs. 200. This is the position in the mid-
1960s, not the early 1950s. This has been
the progress of regional imbalance.

1f movements like the Shiv Sena—it is
a wrong movement : it should be condemn-
od ;.I think we should all condemn it—are
pot to make any headway in this country,
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we should call a halt to this trend and
reverse it. It Is this policy waich is giving
room for such senas which are threatening
the very fabric of our nation. This isa
direct result of the policy of neglecting the
backward regions.

The Finance Minister does not want to
break new ground. He says he is a bold
man. If he is a bold man, as he appears
to be—he says ‘I am strong man if he is
actually a strong man, with the good of
the entire nation in vicw, not of any region
as such, he should take note of this state of
affairs and frame policies accordingly. Of
course, it is a good budget to keep the
Government going somehow or other. From
that point of view, it is all right. But there
should have been some policy to break
this hegemony of some richer States. But
to this end, nothing is being done.

Even in Orissa, wheh there was a pro-
posal for the Talcher industrial complex, it
was turned dowd mainly by the Finance
Ministry, although the foasibility, techno-
economic and project reports were favour-
able, Therefore, 1 think that by overlook-
ing problems like these we are only adding
more difficulties to our national develop-
ment.

The Finance Minister has come out
with the plea that there has to be an
increase in non-plan expenditure. The
lady member who spoke was very kind to
him and said that he really, sincerely wants
a ten per cent cutin the non-plan expen-
diture, but she understands his tortures.
I want to know what attempt in any direc-
tion has been made. If the Finance
Minister is able to convice us that really
some serious efforts were made but he did
not succeed because of some obstruction
somewhere, then we can easily support his
proposal for the increase of non-plan
expenditure to the tune of Rs. 141 crores.

The Finance Mioister has said in his
speech that Rs. 59 crores morc are needed
for defence purposes. Nobody would have
any objection to it, but what is happaning?
This time he has given us a document on
public sector performance, that is a good
thing, 1 would come to it later, but we
would have liked also a paper on defence
preparedness, as to what actually has been
done. This country cannot remain in
darkness about what is happening really
in our defence mechanism, what they are
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doing. Nobody wants that strategic, con-
fidential or secret things should be divulged
in Parliament, but at the same time,
the country should also know what has
been done by the defence organisation, how
far we are prepering ourselves, what is the
plan before us for which we need more
money, but nothing is given in the papers
supplied to us.

16.00 hrs.

Today a great debate is going on in the
country, and even those who support the
public sector have begun to doubt whether
any further investment in this sector is wise
in the circumstances, whether we are not
wasting money. For this I accuse this

Government. If this situation has been
created, if a handle has been given
to the private sector to raise their

voice against any investment in the public
sector, if almost every day we hear in this
House that Bokaro should be scrapped and
that no money should be given to it, if this
voice has grown, it is because of the delibe-
rate policy of this Government ; though
they are mouthing socialist slogaus, they
have deliberately sabotaged this in a manner
that such a movement has gained ground.
Otherwise, how can we iovest so many
crores with such an apparatus or machinery
before us? It is admitted on all bands
that we have the necessary managerial
talent, that we have the technical personnel.
It is said that for the steel plaats, even for
designing and other things, we do not want
aoy foreign help at all.  All this is admit-
ted, but what have we done consciously to
remove the difficulties that have come in
the way of the development of the public
sector as visualised by us. As if they have
really awakened from a great slumber after
many years, they saying this paper that they
have decided that the Chairman of a public
sector undertaking should no longer be the
Secretary of the Department and so on.
But these are not the only ills or evils from
which the public sector is suffering, as the
Pinance Minister has tried to impress upon
us. Is it for the first time, that bcause the
Administrative Reforms Commission came
out with a repor), that he became cons-
clous of this ?
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We have lost crores of rupees in this
country. The Committee on Public Under-
takings had pointed out several times in
its reports how these undertakings are
working at a loss due to mismanagement
and lack of policy. If those suggestions
were implemented, matters would have
improved to some extent. But they do
not want to go to the root of the problem.
1 want to tell the Government : you may
have managers who are independent ; you
may delegate more powers to the public
corporations. But why do you not fix
responsibility on them ? Tt had been de-
manded several times. Secondly, if the
objectives are determined, we should make
the management responsible for what hap-
pens. Once that is done, they will certainly
give a good account of themselves. Noth-
ing is mentioned about these suggestions.
Whenever a decision about the establish-
ment of a public undertaking is to be
tak en, the Cabinet does not give its appro-
val in time. The cost increases. Even if
we have competent consultants in our own
country, there is a great dependency on
foreign consultants, even for turn-key pro-
jects.  Projects are launched without a
detaiied project report or examination at
the highest level.  There is consequently
delay in completion, not to speak of cor-
ruption that is prevalent. I do not want
to elaborate these poiats further. They
have in this document told us about the
inventories. In this document the total
value that is given is Rs. 873 crores. Dur-
ing the course of examination in com-
mittees, it was found that the stores of
spares and parts could be reduced very
much. The inventory of stores and spares
for any undertaking should not constitute
so much of money : we found that in some
cases they could last for two or three years.
They are all junk lying there, unutilised.
My friend Mr. Tiwari tells me that in some
cases they could last even for five years.
If the Government wants the public sector
undertakings to succeed, it is time that the
haphazard approach is abandoned ; we
must have a total, integrated approach so
that they may succeed and measures are to
be thought of and implemented from that
point of view.

1 do not want to repeat what has been
said by hon. Members on taxation. It js
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clear that the Finance Minister has failed
or has not got the courage to tap resources
and take them form the sources where they
exist ; instead he takes more money hitting
in the process the lower middle-class and
fixed salary groups and the agriculturists
who are the backbone of society. What
is the meaning of his taxation proposals ?
He has taxed sugar. Is the inflationary
trend going to be reduced afier these
proposals ? It is bound to be affected by
them. The Government have become
devotees of agriculture but the Finance
Minister has taxed fertilisers and pump
sets. Those who have thought of these
taxation proposals have no idea or know-
ledge of the conditions in the villages.
Otherwise, they would not touch this.
When you want to give a little momentum
and incentive, if you want to give them,
you give the incentive to the industry
You give the development rebate, bonus,
this and that. But what have you given
to the agriculturists in this country for the
Jast 20 years ? 1 want to know. Land
reforms are uot there. Land is still con-
centrated in a few hands. Nothing is being
done. There has been some opposition
because this question has come up, because
agriculture wealth-tax has been introduced.
About this, I have no opposition. 1 want
to say categorically that this proposal that
agricultural wealth should be included in
*‘other than agricultural income for pur-
poses of wealth-tux” is welcome to me. 1
welcome this feature. I welcome it be-
cause I feel that if we are really against
concentration of wealth in a few hands,
if we are really against it in the urban
area and in the industrial sector, we are
also against it in the agriculture sector.
Those who have black money have con-
verted it and they have purchased big
agricultural plots and are having a good
income, and so 1 do not know why they
should be exempted and why there should
be opposition if people who are having
wealth of more than Rs. 2 lakhs or so are
taxed a little.  But I would say this
approach is also haphazard.

Let us consider it. We read statements
by the present Chairman of the Finance
Commission going round this country
and saying against abolition of land reve-
nue. Therc is a suggestion often made by
the Planning Commission and often
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made by the Centre to the Siates
that the States should also tax

irrigation, if new irrigation schemes are
to come in. There must be some thinking
in this matter. Is it a welfare State, I
want to ask. If it is a welfare State,
actually what is it that they are doing ?
If it is really a welfare State, the peasants
who constitute 70 or 80 per cent of our
population should really feel that it is a
welfare State.  But what do they feel ?
They pay taxes just as any other citizen in
this country. Through iadirect taxes, the
Government is taking as much from them
as they are probably not capable of giving.
But if land revenne is abolished, today,
why are you so much exercised ? We have
found out from State where land revenue
1s abolished, that the States were not get-
ting a single copper for general welfare
from land revenue but that what was being
earned as land revenue was being spent on
administrative work that was done for
collecting or realising that revenue ! That
has been the state of @ffairs in many of
the States.

So, what I suggest is this. It is not a
question of re-imposition of land revenue.
Let us consider seriously this thing ; that
is, instead of this wealth-tax on agriculture,
let us have an integrated income-tax system.
That is, those who are having non-agricul-
ture incomes which are taxabte, if they
have agricultural land, that also would
come under the purview of the income-tax
law. Let the income-tax law be amended
likewise. Let us abolish land revenue so
that the real small peasants whose lands
are not even sufficient to maintain them-
selves—one acre, two acres or five acres
each— may be benefited. Where does he
find money to pay for the land tax or irri-
gation tax ? I can even go so far as to
say that we should give free irrigation to
such peasants and give them development
bonus or whatever you may like to call it.
If we are really serious about it, I would
prefer a plan which cries a halt to other
types of development. Let us take a firm
resolve, and I think the country would
support it and the whole Parliament will
come to support it. Let us take a firm
resolve that within three years 50 per cent
of all agricultural land would be irrigated
and whatever money is needed for it,
should be found out. [Ican welcome any
such thing, but then, what the Goveromeat
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is doing is, they are only tinkering with the
proposals. That is my grouse against the
Government, Now, there is second
thought over it. All pressures are being
put to the effect that ‘you withdraw this
little thing that you have introduced.”

Without taxing peasants like this, let
them take a decision on other important
things. Even this budget provides money
for privy purses. We were told, they have
taken a decision on principle to abolish
privy purses. This is just like the AICC
decision that in seven years, they will have
prohibition, just to satisfy the Finance
Minister. What will happen after seven
years, one does not know. Probably Mr.
Morarji Desai will not be there and there
will be no question of having prohibition !

It is no good shelving issues just be-
cause they create difficulties for the present
moment. Let us decide these things. If
you want more income, what are they do-
ing about the paoposal to abotish privy
purses ? | kuow what is preventing it. If
they were sincerc, they would have done
something. Probably for presenting the
next budget, there may be no Congress
Government, because they are threatened
from within their own party by the rene-
gades who have penetrated into the party.
They have not penetrated ; actually they
have welcomed them. Whatever it may be,
the fact remains that vou do not want to
create a crisis within your party, which will
threaten the very stability of the Govern-
ment here. Just to satisfy the people, you
g0 on saying, “We are going to do all these
things, but in actual practice, you do
nothing.

This budget will only lead to further
stagnation, further deterioration and fur-
ther miseries of the people. Somebody
was saying this morning that there has been
some appeal to rise in revolt. Seeing the
way you are going, I have no doubt that
you are paving the way for a violent revo-
lution which will overthrow you and the
entire system. That is the danger I see
before me. Even after having learnt the
lessons and huving known that your polic-
jes have failed, if you want to carry on in
this way, somehow or other trying. to wrig-
gle out of difficulties without facing them
it will not help. You must reorient your
policy. Then only this budget will have
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some purpose. I am thoroughly opposed
to the way this budget has been presented
and | am not going to extend my support
to it.

SHRI NARENDRA KUMAR SALVE
(Betul) : Madam, barring a mixed reac-
tion to some of the proposals contained in
the budget, by and large, this budget has
been well received and happily greeted by
different sections of the people. The effer-
vescent and buoyant trends in the investors®
market have received a sustained strength.
This is manifest from the fact that in the
Ahmedabad and Bombay stock evchange
markets, the equities have gone up by 1 to
1} per cent.

It has to be considered that there is
nothing revolutionary or dyamic in the bud-
get as such because the Finance Minister
has once again followed his favourite
strategy of fiscal restraint and moderation
in drawing the financial programme for the
ensuring year. But a student of economics,
who has kept himself well-informed of the
rather calamitous and perilous course which
the economy of the country has charted in
the last three to four years would undoub-
tedly sympathise with the plight of the
Finaoce Minister in coming out with a
budget which is on the cautious side, which
conforms to the principle of play-safe.

The Finance Minister has balanced the
tudget and converted what might have been
a deficit of Rs 60 crores at the existing rate
of taxation into a surplus of Rs. 40 crores
on the revenue account by touching a very
wide range of items and by traversing over
a very wide stretch of budgetary cunvas.
In doiog this he has at least avoided re-
gional immbalances in the budget. This is
in conformity with his strategy of touching
a wide range of items. Like a wise bache-
lor, who always keeps several women at
the same time to save himself from the
catastropic calamity of getting entangled
with one woman, the Finance Minister has
cast his net wide to cover many items.

The Finance Minister has extended the
tax holiday to new industrial undertakings.
The development rebate will be continued.
The depreciation rates are sought to be
rationalised and increased. He has also
left untampered corporate taxation ; thank
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God for it. He has also reduced the ex-
port duty on tea, jute, decreased raw wool
and mica. He has also raised the examp-
tion limit for income-tax on dividends from
Rs. 500 to 1,000 to give fillip to the share
market, which is already in the throes of a
mini-boom.

He has, however, chosen to increase the
rate of personal taxation on the slabs above
Rs. 10,000 When 1 heard the budget
speech 1 was inclined to consider that this
would causc very great hardship to the
lower middle class people, but on analysing
the budget proposals 1 found that he was
out to his usual trick. While he has raised
the tax level, he has shown some conces-
sions in incomc-tax to those who own
motor cars and who come in this slab.
Under section 16 of the Motor Vehicles
Act such employees who have a motor car
are entitled to a deduction. So, if the
two proposals are collated and juxtaposed
with each other, higher levies on one side
and higher deduction on the other. for an
employee with an income of Rs 10,000 the
relief works up to Rs. 66, for an income of
Rs. 12,000 the relief works up to Rs. 68,
for an income of Rs. 14,000 it works up to
Rs. 25 and on an income of Rs. 15,000 it
works up to Rs. 4. Above Rs. 15000 the
tax burden starts increasing and above
Rs. 20 000 each assessee will be required to
pay an extra amount of Rs. 275 as a result
of this enhanced levy. Therefore, those
who are critical of these budget proposals
especially this levy on lower middle class,
would do well to bear this concession in
mind before making any criticism.

SHRI N. SREEKANTAN NAIR
(Quilon) : Give them a car before raising
the rate.

SHRI NARENDRA KUMAR SALVE:
Then 1 come to the agricultural wealth tax
[ plated in the Fi Bill for asses-
ment year 1970-71, which has come in for
severe criticism.

16.19 hrs.
[Mr. Deputy-Speaker in the Chair)

The criticism of this measure is basical-
1y on two grounds. It is said that this
type of levy. comtemplated by the new
legisiation is likely 10 hit the agricutturists
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and it is likely to disturb the rural econo-
my. 1 am convinted that the inclusion of
agricultural land and buildings within the
purview of the wealth tax is one of the
wisest and expedient steps as a starting
point for several measures on the ssme
lines to follow. To describe those people
who will be within the purview of the new
legislation as farmers or agriculturists is
not merely a terminological inexactitude ;
1 submit it is the grossest misnomer and it
is, in fact, a deceitful misdescription, be-
cause 99 out of 100 assesses who will be hit
by the mischief of the proposed legislation
arc not farmers or agriculturists ; they are
invest in agricultural property. It would
be unfair to spare the investors in agricul-
ture from the levy... ... (Interruptions).

16.20 hes.

RE : WEST BENGAL GOVERNOR'S
ADDRESS TO BOTH HOUSES OF
THE STATE LEGISLATURE

SOME HON. MEMBERS rose —

SHRI
Harbour) :

JYOTIRMOY BASU (Diamand
Sir, under rule 340... ...

MR. DEPUTY-SPEAKER : I know,
you must have got some news, but I will
?ermit only ono from among you to raise
1.

ft ok wciedw (werd afe)
IqIET qERy, o @ T F gy A
w17 § I 919 eafra £7 ) fogy An
fedf ¥ amary v ©q 9%7 & & AYAY
I WY E

MR. DEPUTY-SPEAKER : There is
no question of adjourning the debate. 1
will allow Shri Banerjee t0 make his plea.
He wants to raise a4 certain matter and
plead under rule 340 that the debate be
adjourned. After listening' to him I will
give my decision about the adjournment of
the debate.

ot wo sfo awalt (vrrgT) : ITSTLY
ATy, WIN waAw QA fe w9 qn
w9 §4T grelt fF aq gw S A e
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[ ®o Yo wasif]
AT WITHT €q17 39 AN Wwfoq £33
wife &t 4t fr s § aw o 3@
) fama gwr &1 sfgdga @3 xaT @,
Sad ant ¥ gl aqu 3@ & agi &
TSINT & UERE 9 A1 §, IARY
g AF TAF ¥ a8 @A W T W@
NG faa a9z ¥ 7@ N wdvE H
feeaiea fvar nar a1 AT fogd fag az
fardmrT 4, IaF IR A 9 §g U@ A
T IFFT A AA KR FIA 1 Fifqw
IOl

off 7y fand geEAd CrERATA AT
&9 % W@ F 39 9% & A g9 17 F ISAT
ar YT sadr iz g & 7 fadew fran
qr f§ 340 & weqdia W19 A 9T G
s aga @ WY, Saw wfrg wT
AT w19 @H T 7T °v )

mft W) maw Fefet ax wrg § WK
TR A N @ g Wi gk @ €N
a1gw gYar & fx @7 oo 7gi g Y I3%
gt Wit wEdT @igE A WINW 0 GE
frar | oF dU oY ¥ a7 @1 g@A W
o ¥ 1% 91T 9T q1Eq  fqAd 9w
|ITAT 44T 91 s gHAa & @A,
I8 I fera MAT w31 g fran
IqF a1z 327 ¥ geawef s gy gesl
¥ W@ T gand fFar e sy fE wm
IaF) 93 78 @ & A% ¥ 1 afwT gaNn
W gaard S Al w1 gEa SEA
ag) fear | ¥y vw faad sasr faw
fwar mar g1, ITHT WFATY AN gAY T
¥ |qUW 91 W fagd Twasr & gear
agi o gk fY, JEE I A a@ W)
amy 93 M wifag )

oft Tz fag (Tgas) @ ooy fvar
af a3t |

ot ot sovlw ;. @F w9, wa
wegr fwar )

MARCH ¢, 199

to We:t Bt';ngal Legislature 384

=t @o WYo AWl : wegr fwar ar
31 fwar, gaw 1€ g agi

16.24 hrs.
[weaw agiea NarET go)

g% gt & mweay w g, M ;WA
€ &7 & ) zq AraS A IIEAT 91 )
¥ T qrad § ¢F qGAr 9% /A A §
21 oas SAF Y A I R § ag
arfew, ag sfeadd g8 A+ #iT 784%
& AT 99 W N 9 Fifgg 38 QY W
9 fF azi a3 T afcfeafs gar T &)
S1e aifs fee oF @ T@ass &Y =gl
qT gEAT FA F fKifqw £ 97 43 | 73
AT I §

weas wgiRg, § qrr 340 & HeadAq
3z yeard Far g fw wg gw fede A
UIAH FIF, TH HIAA & QI F 989
W Y AT T | AT A AN T fwaAr
? ag faega mea @ ol S g N ag
FRwRE el & co¥ar &L W R
IAF! g A7AT A A & ww faAe ¥
fae Y« & sigar § fF w9 gw 9T age
LiREic G|

st wzw fagrt awda (FEUAgR) ¢
qEqL AT, 987 JaA afeqW JWT F7
agY &, o daw o qEAT w7 AE
w&q dfama &1 ¢ Swaer ® quewn)
w1 g1 USqA sxerfaw gg@ § 1 w4
¢ g8 arq &1 wfgwr §iAr wifzg &
o NET FwR ou daw fR Y
afiIeT & $g UW qgd § gowe w3
T ? ag ufewX afx ga wsaae w 2@
§ @ ;71 gEM g A gfewc Qm f
T2 TF AT AN AAG A FTE ? W
7g wfawe vogae 8 feqr 93w @
w1 & ¥ usgafa agizg W W Oy
afewz frm f& ag ¥m afmw
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gra o fey 7 wfvoew & fedy
feed &Y 793 ggEfaura & ghe @
T qgT wgeAgy Arear & 1 & sgan ¢
fe arg 5@ 9T 991 F@ &7 6T WA
a1 w |

MR. SPEAKER : What I say is, be-
fore we start a discussion or anything iike
that, if necessary, we must have facts be-
fore the House. May | request the Home
Minister to make a statement before we
adjourn today ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : We have not receiv-
ed an official report. As soon as we receive
one can talk about it.

It is a constitutional
I am

MR. SPEAKER :
point : it is a very relevant point.
sure the Government agrees.

ot @t T (70) ¢ ez g Foar
T g aEi gRg M FT AT 7

MR. SPEAKER : We will have to
find sometime to discuss it. [t is not only
about the President or the Governor, who
ever it is, it is a ticklish point, a constitu-
fional point. Mr. Teaneti Viswanatham
has written to me : Mr. George Fernandes
has written to me : Mr- Vajpavee his writ-
ten to me .. ..([nrerruption'.

SHR! S. KANDAPPAN (Mettur) : The
fact is that he has omitted certain pira-
graphs, as already announced in the radio.

wzw fagrdt qrday @ w19 95 A7 A
#Y aeFey Y ¥ g wF

MR. SPEAKER : My point is, instead
of off-hand discussing it immediately, |
think, you should have the facts and the
time to study the legal position. The
Government also should have time to study
the legal position. Let us discuss it in
such a way that it will be discussed more
authoritatively and more legally. We will
fix some time. If the facts are there,

whatever it is...(Incerruprion).

SHRI NAMBIAR (Tiruchirappalli) :
The Home Minister can get the tacts in no
time. We can discuss it at 6-30 P.M.

MR. SPEAKER ; On behalf of the
whole House, I am saying that let the facts
come. After all, this side also would like
to know what bhappened to the Governor,
whether he was assaulted...(farerruptions).

SHRI
alive !

RABI RAY : He is quite

MR. SPEAKER : 1do not know the
facts. We will get the facts and, after
the facts are available, we will fix time.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) :  As you said, you muy fix
some time for the discussion. But we
must have a statement from the Home
Minister before we adjoury today.

MR, SPEAKER : Whatever the state-
ment, before 6 O'Clock, before adjourn for
the day, let the facts come so that you can
study the legal position, whether the
Governor can skip over something or avoid
something. Whatever arguments you want
to put forth is at your liberty. You can
prepare the cise. Let the Government also
do it. It is a constitutional issue which
deserves consideration. After whatever in-
formation is available, before we adjourn
for the day, 1 shall fix some time.

st WA GTATOW ©  E7TT JEATT HY
ENFIT FH 59 TIAH AT FI7 § O
ui efl]

SHRI TENNETI VISWANATHAM
(Visakhapitnim) : My we, therefore, ex-
cept thit either the Hyms Minister or the
Deputy Prime Minis'er w.ll make a state-
ment, say, at about 5.30 P.M.

MR. SPEAKER ; On behalf of all of
you, | have requested the Home Minister
to make a statement today.

T oW oweer WE QY
wifyg )
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : If you so
direct, we can collect all the information
and mike a statement tomorrow morning.

oft Tt T : AV, W (farerruptions).

MR. SPEAKER : Whatever informa-
tion is available, you make a statement.
All the information may not be available.
After all, these are days when we have
quick communication

SHRI MORARIJI
O’Clock.

DESAI : At 6

SHR] JYOTIRMOY BASU :
adjournment motion admitted ?

Is the

MR. SPEAKER : Nothing as admit-
ted. We await the statement of the Home
Minister.

16.29 hrs.

GENERAL BUDGET —GENERAL
DISCUSSION—Contd.
Salve

MR. SPEAKER : Now, Mr.

may continue his speech.

SHRI NARENDRA KUMAR SALVE :
Sir, 1 was in the midst of my speech on
the Budget. When the murder of demo-
cracy and constitution was being discussed,
it was impossible for me to evoke the same
interest in my speech. You would appre-
ciate, who would like to drink rasam when
Scotch Whisky is available.

Sir, I was making my submission in
respect of the levy of wealth tax, under the
Wealth Tax Act, on agricultural proper-
ties.

1 was making a poiut that to say that
the proposed levy would hit the agricultu-
rists or the farmers is an utterly erroneous
proposition to make. To describe those
people who will be within the purview of
the new legislation as farmers or agricul-
turists is not merely a terminological in-
exactitude, it is rather the grossest misno-
mer, because 99 out of 100 assessces who
will be hit by the proposed logislation are
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not agricuiturists by any means or maoner
but are those who have invested in agricul-
tural properties. There is absolutely no
mistake, there is no error, in the Finance
Minister taxing these people and bringing
them within the purview of the Wealth Tax
Act. | can appreciate what Mr. Masani
said ; he advocates the Swatantra philoso-
phy and, therefore, he wants to save those
investors from taxation ; this is something
which I can understand. But what [ can-
not understand is that those who swear by
socialism are opposing this type of
measure.

However, 1 may point out that, of late,
it has been seen clearly in Bombay that
two sections of the society are showing in-
creasing interest in investing in agricultural
properties ; one section is the film artists
who own fabulous agricultural properties
and are amassing further wealth ; and the
second section are the Ministers in the
Maharashtra Cabinet, specially those who
come from Vjdarbha region. I know that,
before they became Ministers, they were
briefless lawyers and moved about un-
known aod unheard of in the District
Court of Vidarbha ; they hardly ever did
any farming, but after they became Minis-
ters they blossomed into great Krishi
Pandits ..

SHRI R. D. BHANDARE (Bombay
Central) : This is highly objectionable...
(Interruptions).

SHR1 NARENDRA KUMAR SALVE:
Why is he objecting ? He is not a Minis-
ter either here or in Maharashtra...... ...
(Interruptian). Anyway, | can say that they
were the most brilliant lawyers but were
not patronised unfortunately ; that is to my
knowledge. At any rate today some of
the finest vineyards. orange orchards and
agricultural farms are owned by these
Ministers. s there any justification to
exclude these people from the purview of
the Wealth Tax Act? 1 submit that it
would not be fair to exclude these in-
vestors in agricultural properties from the
purview of taxation merely because they
masquerade as agriculturists.

However, 1 am not willing to minimise
the legal difficulty which the legislation is
likely to eacounter. Eatry 86 of the Union
List in the Seventh Schedule, which entit-



les legislation over the capital value of the
assets, specifically excludes agricultural pro-
perties and, therefore, it is a matter
which is going to create serious diffi-
culties so far as the legal aspect of the
matter is concerned. But 1 am not a
Constitutional pandit and 1 am not going
to opine about it ; I would fear to rush
where the angels would fear to tread. But,
certainly, 1 have an alternative suggestion
to make in this respect and I beg of the
Finance Minister to give a very careful and
considered thought to my suggestion, for,
if my suggestion is accepted, it will achieve
the objective und yet avert litigation and
it will also silence the critics of the pro-
posed legislation and also meet the require-
ment which the hon. Minister mentioned
at the end of his Budget speech—to leave
the genuine agriculturists out of it. My
suggestion is that, instead of Wealth Tax
being charged on agricultural properties as
such, the agricultural properties should be
included in the total wealth of an assessee
only for purposes of rate and not for pur-
poses of taxation. Further, the rates to be
applied to an assessee who has agricultural
properties should be prescribed in another
schedule. These rates may be a little
higher than the rates prescribed presently
under the Wealth Tax Act. This will fully
comply with the restrictions contained in
Entry 86 of the Union List in the Seventh
Schedule to the Constitution.

The first merit of my proposal is that
pure bina fide and genuine agriculturists
who have agricultural properties excesding
Rs. 1,00,000/- would be left out from the
purview of the Wealth Tax Act.

Secondly, while the agricultural pro-
perties in law remain untaxed, a higher
burden of taxation would still be eotailed
on the assessees owning agricultural pro-
perties as investments and such tax shall be
payable out of non-agricultural wealth to
which the qualms of socialist conscience of
the country should have no objection.

Finally, there will hardly be any valid
ground left for constitutional litigation and
estrangemeat of relations between the
Centre and the States if my alternative sug-
gestion in place of the proposed levy of
wealth tax on agricultural property is
accepted.

Next I come to the public sector under-
takipgs. -A memorandum has beeo cifcu-
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lated making a mention of the performance
of these undertakings. With great regret,
I must submit that the whole memorandum
tells a story of monumental inefficiency of
the people in authority. So far as the
management of these undertakings is con-
cerned, these have been treated like playe
things. No less than Rs. 3500 crores are
invested in the aggregate in these under-
takings and investment in running concerns
is Rs. 3200 crores Someone has called these
‘white elephants’. I submit it is a disgrace
to elephants to equate them with our public
sector undertakings. They are nothing but
massive malignant tumours in the body-
economic of the country. It is necessary
to take immediate steps to give a massive
therapy to these undertakings and save the
economy from their fatal effects. The
bureaucratic overlords who have been de-
puted to look after these undertakings have
had no training or tradition to carry on
any business whatsoever.

Out of these undertakings, Hindustan
Stecl alone has an investment of Rs. 1000
crores. Itis a sick child. Bocomiums
have been pald to it in the memorandum
for having exported steel of the value of
Rs. 31 crores. But they have not men-
tioned how much subsidy has been paid to
these exports to enable these exports by
HSL. If the performance of Hindustan
Steel is seen in relation to the performance
of other countries which are in the steel
world, it would be found that HSL's
performance is extremely below the mark.
Steel production in 1960 was 341 million
tons which rose to an all-time high of 527
million tons in 1968. As against that, we
have an installed capacity of 9 million
tonnes of steel, but actual production is
not more than 6 million tonnes. -

So far as exports are concerned, we are
paying homage to HSL for exporting steel
worth Rs. 31 crores. In fact, exports aiso
rose to an all-time high of 62 million tons
in 1967 as against 14 million tons in 1937.
In 1950, Japan exported half a million tons
and today exports 13 milllon tons, We are
exporting half a million tons—which is as
much as what Japan exported in 1950.
This is a most lamentable performance.

Also going through the memorandum,
1 find rather puerile and childish explana-
tions for the failure of our public sector
woits. I will only quote two ¢ontradictory
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statements which I am unable to understand
in the context of the poor performance by
these undertakings in terms of what has
been said in the memorandum. Ia page 1,
para |1, it is stated :

“Out of this, investment in the 55
running concerns (including Hindustan
Steel Ltd.) accounts for neatly
Rs. 3,200 crores”.

In para 2, it is stated :

“Owing to lack of sufficient demand
accentuated by the receat recessionary
trend in the economy, the capacities
which have been built up in these
enterprises remain unutilised to an
appreciable extent™.

Then in para 41
“Most of the running concerns are
also in the process of implementing
substantial expansion schemes”.

My submission is that we should not
start a new process of construction. When
we start from the top and then go to the
bottom, we reach the bottom sooner than
{s good for us.

A word about the fancy sort of colla-
boration which Hindustan Steels want to
have. We are told that the Central Engi-
neering and Design, Bureau, one of the
departments of Hindustan Steel which is
supposed to develop proper capacities for
engineering construction and designing, «
very laudable objective, Is going for colla-
boration with the Russians. [ have no
objection to collaboration with the Russi-
ans, or with any one else for that matter,
as long as that is going to help the country,
and provided such facilities are not available
in the country, but no essessment has been
made by the Steel Ministry in this respect.
When a question is specifically asked if
they have made an assessment of the
available talent and capaclty in the
country before going in for this expensive
collaboration, there is coraplete silence. The
Finance Minister should clarify this poiot
on the floor of the House clearly and
categorically, whether the cost of the
Russian collaboration is or is not fantasti-
cally high, whether there is or there is not
Indinn capacity already in existénce which
can givé the netessaty expertise in design.
jog and engineering comstruction in India.
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I am told that the Soviet collaborators have,
inter alia, asked for a fee of nearly Rs. 50
lakhs only for the instruction book, a book
which deals with only how to prepare feasi-
billty reports, project reports, design assign-
ments, techno-economic surverys and marked
analysis, which I am told in their entirety
can be done here.

The next point {s regarding the propo-
sed Taxation Laws Amendment Bill which
the Finance Minister intends bringing later
in this very session. Our tax laws, you are
aware, are  actually growing under an
endless stockpile of amendments. In six
years from 1962 to 1968 there have been
more amendments, about 600 amendments,
than there were in the 40 years preceding
that. I submit that to a student of taxation,
these evanescent amendments, these flitting
shadows, these ill-conceived and half-baked
insertions, omissions and deletions coms-
titute the very travesty of public justice
because I suggest that sometimes or other
we have to give a modicum of stability to
our tax laws so that we enable them to
have a healthy growth, and for that
purpose it is my most respectful suggestion
to the Finance Minister that if he wants to
bring a Bill to am=nd all the tax laws, let
him by all means do so, but then Jet such
a Bill be not brought in a hurry, let there
be a comprehensive survey of the entire
position as It is today in respect of the
various tax laws, let him once for all bring
a comprehensive tax law making all the
amendments that he wants to make. There-
after he should make an aanouncement that
for a duration of the next three years he is
not going to make any changes in the
substantive law. Unless this is done,
unless we ourselves show respect for these
laws, It is impossible to expect that others
are going to show the same for us.

About indirect taxes I have only one
respectful suggestion to make for the consi-
deration of the Finance Minister. Fertiliser
i3 used even by the smallest famrer
and this levy of indirect duty on fertiliser is
going to hit efAcient productivity of food.

Before I lend, I must express my very
great dissatisfaction about the obsolete,
out-dated and inadequate apparatus of the
government for budgeting process. There
is complets absehcd of modern and scien-
tific norths ahd awthods of collecting dats,
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making analyses and applying proper
budgeting norms to determine whether or
not rates and levies of taxation are the
best, the best at which the ex-chequer
garners the maximum golden grain. The
dynamic and revolutionery trends of flscal
philosophies seen in countries achieving
uaparallelled growth of economic pros-
perity are completely abseat in our country.
The theory of enlarged levies and taxes for
larger collection of revenues has been
despatched to the limbo of exploded
myths, in the countries which have achieved
unparrallelied growth of economy. There
they concentrate on enlarging the very
source of revenus so that the revenue
flowing into the ex-chequer by way of
taxes and levies increases, but sych a bold
experiment will never be possible untijl
we have an absolute)ly modern and well-
equipped budgeting system. The compel-
ling urge of the hour is a dynamic invest-
ment and fiscal philosophy which will not
merely crase the bruises of recession but
shall cure for ever the wounds caused by
the past errors of policy and errors of
judgment. Unless we do this, I submit that
our pace of economic growth is likely to
hasten but slowly. Otherwise, we shall
not in our life time be able to see¢ the
signs of redemption of our people from the
wrath of proverty, illiteracy and mis-
fortune.

16.4S hours,
(Shri R. D. Bhandare in the Chalr]

DR. KARNI SINGH (Bikaner) : Every
year the Budget is introduced and it pro-
duces groans from all over the country from
different sections of the community. The
hon. Finance Minister has proved to be a
very great Finance Minister and | have
great respect for him. I would, however,
like very inuch to see that at least one year
he presents a balunced budget witheut any
additional taxes. We all know that crores
of rupees are wasted both at the Centre
and in the Sta‘es every year and the Rs. 170
crores gap which he has tried to bridge by
additional taxation could easily have bzen
saved by plugging joopholes in expenditure
by the Centre and the States.

Tax on agricultural land bas evoked a
great deal of comment aad 1 very respect-
fully submit 1o wy bon. friead Mr. Morarji
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Desai that the Centre is no loager strong
enough to push any kind of legislation they
like through, unless they have the support
of the States and | feel that he and his
Government would be well-udvised in the
years to come to get used (o the idea of
consulting the States before any such
legislation is brought in here.

Talking about the agricultural wealth
tax, 1 realise perfectly well that the Finance
Minister had brought in this measure be-
cause there are perhaps some businessmen
who had gone into agriculture perhaps to
make their black money white, and | under-
stand that the attempt is to plug that loop-
hole, But those businessmen have brilli-
ant lawyers and they will get away with it.
Right now I am sure their lawyers are
working on it and 1 can assure the hon.
Finance Minister that the big businessmen

will never be touched. It will be the
uverage farmer who will be punished.
Therefors, 1 suggest to him that this tax

should not be imposed at this juncture.

Another question which may not be di-
rectly under him is the question of land and
property tax being raised in Delhi. Proper-
ties which were taxed at Rs. 1500 a year —
tax on them had been enhanced right away
to Rs. 15,000 a year,—that is ten times. |
am as much a socfalist as the next man —
and in fact | may even say that in some
ways 1 even feel that communism may be
the answer to our ever-increasing problems
and save our country from the destruction
that we are heading for. However the
point is that if you profess socialism, let
us have a socialism in which a citizen can
survive. If you profess communism, let
us go all the way. There is no use in
these half-hcarted meuasures, Therefore,
the Deputy Prime Minister should see that
the authorities concerned are reasonable
with this taxation in Delhki State.

There is then the big problem about the
dearness allowance to be paid to cx-army
personnel. Those men who have fought
for our country —many of them gave their
lives and they even today do not get any
dearness allowance on their pensions and
have to live on their meagre pensions when
the living standards are going up. The
land allotment that was promiscd to the ex-
army personne lhas a proviso that it widl be
given only to those who are either maimed
or injured or killed in battle. 1 fcel that
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the brave men who fought for our country
deserve to be given a better deal. The
same applies to the land being allotted in
the new colonies all over the country to
ex-servicemen. I appeal to the Finance
Minister to use his influence to see that
these people get certain types of priorities
in housing.

Mr. Chairman, one of the biggest matters
of conceras to Independent Members like me
has been the straining in the Centre State
relations. These relations have been strain-
ed mostly after the last general elections,
when our great magician, Mr. Chavan, tried
to come in the way of the democratic func-
tioning in the Opposition-run States. And
1 can say it with a little bit of hurt, because
the State 1 represent, Rajasthan, was badly
and unfairly treated in this direction. But
1 would like to salute my brotbers from
West Bengal who have vindicated demo-
cracy, and have avenged the wrong done to
their State. 1 do not say that I can
support the particular way of thinking or
the way the West Bengal Government has
functioned before or will function
now ; that we shall have to sce.
But the fact remains that the Centre has
been taught a good lesson, the Congress
party has been taught a lesson they won't
easily forget. That the Centre cannot
meddie in the affairs of democratically-
clected govern